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LOK SABHA DEBATES

LOK SABHA

Thursday, December 11, 1980/
~Agrahayana 20, 1902 (Saka),

The Lok Sabha met at Eleven of
the Clock.

[MR, SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS

Prescription of Medicines

<+
*357. SHRI B. V., DESAI:

SHRI ARJUN SETHI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether a good deal of demage
bas already been done by the wrong
prescribing habits of the doctors and
the vested interest propaganda of
drug producers; _

(b) if 20, whether thig is the view
expressed by the study group re-
port on alternative strategy for
health;

(¢) whether ICMR and Indjan
Council of Social Science Research
expert teamg who, submitted their
recommendations to the Government
have stated that even illiterate
villagers have been brainwashed to
demand an injection when a simple
tablet will be more effective; and

{d) it so, the steps ‘taken by the
Govemment in - this regard? o

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) {o (d), The

2
study Group set up jointly by the
Indian Council of Social Science Res-
earch and the Indian Council of
Medical Research has submitteg a
report in August, 1980, under the
title “Health for all: An alternative
strategy”. This report inter-alia
seekg to redefine the position of the’
doctor and the drugg in this new
model of an integrated, promciive,
preventive and curative approach
to health care. This report needs
thorough in depth study before any
detailed opinion is formed by the
Government. '

It may be correct to some extent
that some doctors do prescribe
drugs with limited medical potential,
but to implicate the entire medical
profession would not be correct. Gov-
ernment has no information regard-
ing the prescribing habits of doctors
engaged in private practice. More-
over qualified doctors are expected
and do prescribe what they consider
to be in the best interest of the
patients,

SHRI B.V. DESAI: The integrated
report of the Study Group which
had been appointed under the
title “Health for all: An alternative
stragety” ig a very valusble docu-
ment. It has been submitted by a
study group of technical experts. It
is an integrated preventive and cur-
ative approach to the health care.
It is already about six months now
that the report is lying with the Gov~
ernment. May I know from the
hon. Minister how many more mon-
thg it will take for them to study
the report and come out with a
practica] and useful plan pt action
by the Government?

SHRI NIHAR RANJAN 'LAS-
KAR: We also attach a great * im~

portance to thig very repost. . The
report is a voluminous one - It
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has just come to us. It will take
some more time tfo come to cer-
tain decisions in thig respect.

SHRI B. V. DESAI: It iz in Aug-
ust that they have submitted the re-
port. The Minister says thas it hag
just came, It is about gix
now.

Secondly, it igs a valuable docu-
ment and it concerns the valuable
lives of the villagerg in the villages.
Actually, they are devoiq of any
medical facilities, Under the zcheme,
they have proposed sp many valu-
able suggestions, opening of hospi-
tals in every village, at least one
doctor for one village, subsidised
medical facilities to weaker sections
and so many other things. May I
know whether the Government is
thinking positively in this direction
or they are simply sleeping over the
report?

SHRI NIHAR RANJAN LAS-
KAR: We are definitely moving in
that direction. We have changed
our emphasis now from curing to
preventive aspect of heaith care.

SHRI ARJUN SETHI: In the Ans-
wer. the hon. Minister has agreed
that it is correct that so far as some
cases are concerned, the doctors
prescribe drugs with limiteg Medical
potential. So, in some cases if is
time ang these caseg are generally
founqg in rural areas, in villages, where
health care for the common man is
very much limited. In view of the
importance of this subject will
the hon’ble Minister try to find
out and punish the doctors who are
found to be guilty so that at least
in the rural areas where health
care is very much needed they
can be provided with cheap medicin-
eg as well ag with expertise for
their benefit?

SHRI NIHAR RANJAN LASKAR:
Sir, I have also said in my main
answer that on the face of it or in
certain cases it may be correct but
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to implicate the entire medical pro-
fession will not be a very wise pro-
position. However, 1 fell, if the
medical profession could be made to
be more careful in its preseribing
habits then the things can iinprove
further.

SHRI G. B. GOHIL: Mr, Speaker,
Sir, this is a very vital guestion and
needs to be discussed at length. Sit,
the scientists and doctors nave re-
commended ag t0 how curative and
preventive measures coulg be estab-
lished in the country. The detailed
recommendations are yet to be
known but 1 would like to know
who will take the decision on the
research and development which has
been done, by the scientists and doc-
tors? Whether the report will be
examined by technocrats or bureau-
crats? Secondly, Sir, in their recom-
mendation they have clearly stated
about the difficulties being faceq by
MBBS ang MD qualified doctors. 1
would like to know whether sufficient
reasearch facilities are available in
the public health centres and other
centres. Sir, there are lot of quacks
in the villages who are unnhecessary
poking their nose, Whether govern-
ment will take a decision on the
Floor of the House so that unquali-
fied doctors are eradicateq from the
society? ‘

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): 1 do not think
he has asked any question based on
the main question.

Wagons for Movement of Industrial
Goods

*362. SHRI K. A, RAJAN: Will the
Minister of RAILWAYS be pleased
to lay a statement showing:

(a) whether the supply position of
the wagong for the mov2ment of in-
dustrial ‘goods™and inputs has improve~
ed Burhig the last thres months;

(b) if so, the details of the de-
mang and availability of wagons in
varioug zones of the Railways; and

I8

ye
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(c) what~ theasures are. ‘being u&k
en to improve the availability  of
wagons?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAY‘S
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN):
gtatéement is Taid on the Table of the
Sabha.

Statement
(a) e,

(b) Detailg of the originating load-
ing and pending demands ai the end
of each month, leway-wzse - are
given in the Annexure,

Javaﬂability of

(a) to (). A

@) kn qrder, to improve the amm‘z
wagons, t";eir move-
ment ig being specially monitered
both at the Zonal railway level and
alsp at Board's level. Every effort
is being made to - reduce Jetention to
wagons in yards and in sick lines.
For haulage of bulk commoditieg such
as foodgrains, cement, fertilizers,
coal etc., jumbo” rakes consisting of
special lype covered wagons have
been formeq “to be loaded from
single poimt originating statiomg to
single point @estmahons in qrder to
improve the turn-round »f wagone.
In addition, the wagon fleet ig also
being increased, '

MAmm | 0 -
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. SHRIKA RAJAN: Mr, Speaker,
Sir, I Kave gone through the state-
ment 1aiy 6hthé Table of the House.

It does nol ~show any marked im- |

provement in the turn-out of wagons.
The turn-roung of wagons is going
on in a slow pace because some of
the consignees do not unload them
in proper time. There ave various
such instances. Even the FCI could
not unload the wagons in time. there-
by creating Boftlenecks in the turn-
round of wagons, I would like to
know from the Minister as to what
corrective steps -are being taken to
see that fhe availability of wagons
and the tdrn-rotnd of wagons are
put in propPer order,

SHRI MALLIKARJUN: It is =&
fact as far as the wagons movement is
concerned. As the hon. Member
has mentioned unloading is =lso a
fact. But at the same time we
have now taken concrete steps to see
that there is an augmentation in
the turn-round of wagons and empt-
ies reach destinations for loading in
a speedy way. In November we have
loaded about 28,337 wagons in ferms
of 4 wheelerg both on BG and MG
lines. It is an improvement when
compared to the previous 2 n:onths.
Now we have started on the jumbo
rate, from tHe originating station to
the destination station directly and
the loading will be taken up with-
out much disturbance in between.
We are trying to improve the turn-
round to see fhat empties reach the
loading point again in a apecedy
way. N

'SHRI K, ATRAJAN: Second sup-
plementary: I would like to know
from the Minister whether what I
say now ig a fact or not. There is
a report that about 2500 units are
held up for wheels, tyres and axles
due fo slippage from Durgapur steel
plant,  Another 160 CRT -wagons
are waiting Por light-weight coupl-
ers and 800 are waiting for lami-
nated BedrIng springs. ‘SGCI bearings
and vacuum-brake cylinders are also

things etc.

not available from the trade. Apart
from that large-scales théfig are
going on. Is it true or not? I would
like to have a specific reply from the
Won. Minister about all these points
which 1 have ralsed. '

SHRI MALLIKARJUN: The wagon
industry which is supposed to
prodyce a certain target is also
suffering on one or two aspects, The
hon. Member mentioned that Rail-
way has got an obligation to supply
wheel-sets and laminated bearings
wagon builders. These are at the
moment, not adequately available.
We wanted fo supply 17,000 such
wheel-sets and others to the wagon
industry which we could " not-do.
Only in the month of June it has
come to our notice that we are un-
able to provide this to them and
we have alsp been thinking' in terms
of importing these things so ihat we
will be able to supply these things
to them and production of wagons
will be stepped up. i

SHRI XAVIER ARAKAL: Some
shipyards are equipped with modern
equipments to manufacture these
wagons; for example, I know, Cochin
Shipyard hag very modern equip-
ment to manufacture railway wagons.
We do not utilise such equip-
ments and existing facilities for
wagon manufacture. Will the Gov-
ernment consider my suggestion to
diversify the existing- production
facilities of firms to manufacture
these wagons to improve the position

‘in regard to short-supply of wagons?

SHRI MALLIKARJUN:  Such
shipyards producing  sophisticated
are not in our list. at
the moment but if any shipyarq  is

‘prepared  to produce and siipply

wagons, the Railways will be -yery
happy to take them. |
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Port Facilities for US.A. in Sri

Latilth

+
*383. SHKI R. L. BHATA:
SHRI CHINTAMANI JENA:

Will the Minister of EXTERNAL
AFPAIRE be pleased to state:

 (a) whetfer the United States of
America is urgently looking for rest
and recreation facilities For its Wes-
tern Indian Ocean forcesy in the lit-
toral States, which US. hay desid-
€d to maintaiti ds a f0¥m of its per-
manent presénce in the Indian Ocean;

{b) it s0, whtther it is a fuct that
914 Laftka ang possibly Maldives,
which hiave Been given offers of sub-
#tanfial indubtrial ivestment by the
Uhiteg States, have expressed their
willingness to graht redreation-
rest facilffleg for thé United Stlates
troops M Diago Gareia and else-
where; and

(c) if so, Government of India’s
reaction tp this move?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (4) There are indications that
the United States is seeking to ob-
tain such facilitieg for its naval units
in the “Indian ocean.

(b) There have been speculative
news reports on the subject. How-
ever. i § Statément made in the
Sri Lanka Pérliament vn November
26, the Sri-Lankan Fereign Minister
stated that there has been ng change
in Sri Yanl’s Aoreign policy on
this Juestlbmi  He added that in the
past they had allowed port £facilities
to the nava] vesselg of the USA and
U¥SR ang they woulg continue to
do sp provided the countries using the
facilities were not éngafed In  war
and the vessels do not carry nuclear
we€apons. The Sri Lanka Govern-
ment have categdr‘xcally denied press
reports that they have offe¥ed a
naval base to the USA. In respect
of Maldives also, we have no infor-
mistion to the effect that they have

DECEMBER 11, 10898
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(¢) The question o0of Government

aty ewelisive facilities to the US.
(c) The questmn ot Governmeént
of India’s redction specifically eon

this issue does not arise at present.
As regards the geféral question of
the expatision of US naval activities
India has consistently opposed Great
Power military presence in the Indian
Ocean as’it introfuces new téngtons
ang conflicts in our neighbourhebd
and constitutes g threat to peace and
stability. Cur strong opposition Yo the
increasing Great Power naval prés-
ence 'has been conveyéd both in bita-
teral talks as wéll as the UN and
other internatiénal fora, Indig i
working with othér non-aligneq Mt-
toral and hinterland States to pres-
erve the concept contained in the UN
Resolution of 1871 which envisages
ihe elimination of Grea* Power mili-
tary = presence from the Indian
Ocean.

SHRI R. L. BHATIA: Sir, my
question is different. The hon. Min-
ister is lelling us that Sri-Lanka
hag categorically denied the press
report that they have offered a naval
base to USA. My question is not
with regard to the naval base being

offered By Sri Lanka or Maldive
Islands. My question is that in the

Indian ocean, the U.S.A. has deploy-
ed 12000 people in Diago Garcia. As
a task force, there are 37 warships
of the US.A. moving about in In-
dian Ocean, ‘ﬁow for the troops
which are stationed in Diago Garein,
for their recreation when they go
home, they will have some facilities
in these areas and they will enjoy
the beneéfits. 1 would like the hon.
Mifffster to clarify this point first
and then 1 will put my second
question.

SHRI P. V. NARASIMHA RAO:
The mformatmn which we got from
Sri Lana  hag been placed before
the House. In regard to the rest
and recreation facilities, the state-
ment made by the Sri~Lankan Foreign
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'iﬁmi'ster appears fg denv any such
thing. ‘But denia) does riot “a‘npear t)
be ‘categorical. If the Hon, Member
‘wants, we can make further enqui-

d that is why I said that our
reacg:n speczﬁcal\}y on ’f‘ﬁis quastmn
does not arise at the moment.

SHRI R. L. BHATIA: My Gues-
tion is that the U.S.A, haa a very
Plg arsendl of nuclear weapcms and
other things in Diago Garc:a and we
in India are feeling very raych con-
cemed ,aBout it. No(av they are
asking for furtﬁer factlitfes from
other littoral ~countries in this re-
gard. May T know from the hon.
Minister if he has made &ny protest
to the UL.S.A. with regard to their
éver-lncx‘easmg naval preoonte and
ever-incredsing troops in  Indian
QOcean?

SHRN P. V. NARASIMHA TAO:
This ¢uestion 1 have already repli-
ed.

SHRT CHINTAMANI JENA: May
1 know from the hon, Minister that
in the face of ex-Prime Minister,
Shri Morarji Desai’'s =ztatement for
encouraging the US.A. and China
to give more armoury heads to
Pakistan, whether our Government
is giving priority "to scrutinise the
existence of naval base in Indian
iOcean?

MR. SPEAKER: Thig
does not arise out of this.

question

DR. SUBRAMANIAM SWAMY:
The Minister said in hi; reply that
the question of taking up the matter
or reacting does not arise at pres-
ent. THe Government is tiking the
matter very casually. When the
xest and recreation facilities are be-
ing extended to American troops, we
ghould draw & less on what the
Ameérican troops have done tp Thai-
land. It woyld be a cultutal jinva-
sfon of & Lanka which will héve
an impact on India. I woulq Ike
4o know, whether the Government
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would take up this jssie, -the démo-
rali§ition or ‘the lowering of moral
that would take place in Sri Lanka
and ifs impact in India.

SHRN P. V. NARASIMHA RAO:
‘Before ‘anything happens to. India,
we would have to see what happens
to Sri Lanka and in that respect
since I am not very clear about these
particular facilities Treferreq to in
the ‘question, I said, there js no point
in making any spemﬁc reference or
any reactx&n at the moment The
statement of the Forelgu Minister of
Sri Lanka appears, as I said, to deny
this, but we will have {0 go further
into this.

e § 5 femmmramre ¥ oeRx
TAOFT F 437 gU weHl v @
gT, ¥l S§ # dadm uewmr &
R g wrdmy war @ &gt dEv
f& agr X wwdwr, W9 A difew
&?rm%rmrrhﬁfam T &
fasg ok agi X Feor A

qrEeet w @ OE |

e AR\ fra® 3T
FoAT 7

wud wasE W ATOEE ¥

FIC GWIE TEFT ARG AT WUAT
FSAT THTAT FTEX &

W dAWA AW @G T A
fammr ¥ Uy (o7 wfesianis)
EIEAEC I I S i e LI O
arfew wT @I g |

SHRI NIREN GHOSH: President
Brezhnev addressed to us yesterday
and he agreed with India that Indian
Ocean should beé made a zone of
peace. What exactly does it mean?
Doeg it mean that all the bases wouid
be demolished? ,
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MR. SPEAKER: It is self-explan-
atory, zone of pease means zone of
peace,

Next question.

New Lines in Bihar and West Bengal

*#364. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the new areas where survey for
setting new railway lines in the
States of Bihar and West Bengal have
been undertaken during the last one
year;

(b) whether these Governments
have sent in their respective demands
and proposals for opening new rail-
way lines in certain areas where lack
of proper communication is preventing
developmental activities; and

(c) if so, the facts thereof and the
steps being taken to bring such areas
under the railway net-work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILYAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (c). A statement is
laid on the table of the House.

Statement
(a) Lines recently surveyed.

(i) Ranchi Road-Hazaribagh

Town-Koderma-Giridih (194 kms.)

(Bihar) Estimated cost Rs. 55.26
crores,

(ii) Budge Budge-Namkhana (104.

1 kms.) (West Bengal) Estimated
cost Rs. 15.76 crores.
Surveys in Progress.
(1) Mandarhill- Baidyanathdham

(55 kms.) (Bihar)

(ii) Arrah-Sasaram (105 kms.)
(Bihar).

(iii) Final location cum  traffic
survey between Dehri-on-Sone and
Pipradih via Amjhore and Banjara
(66 kms.) (Bihar).
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(iv) Reconnaissance Engineering-
cum-Traffic Survey for BG line bet-
ween Gaya and Rajgir (43 kms.)
(Bihar).

(v) Preliminary Engineering-cum-
Traffic survey for rail link between
Barwadih-Karonji (154 kms.) (Par-
tly in Bihar and partly in Madhya
Pradesh).

(vi) Kharagpur-Digha (West
Bengal).

(b) Proposals received from State
Governments of Bihar and West
Bengal.

(i) New line from Ranchi Road
to Giridih via Koderma.

(ii) New GB link from Budge
Budge to Namkhana and between
Lakshmikantapur and Kulpi.

(¢) Survey reports of Ranchi Road-
Giridih and Budge Budge-Namkhana
including Lakshmikantapur- Kulpi new
rail links have been received recently
and are under active consideration. A
decision will be taken after evaluation
of the survey reports.

ol Rt fasr wywT o wene oY,
WAl AERA FT ST FAW § ag
gga & Me-wEw g S|t fE
IA< # Famar v g <
friee ok coEw-fraAl R
AAHFTAG-FAN A Wd  anEA
witRe &, 7 masor fod grer &
oy gd g AR T 9w g ww
g faure foor @r w@r & 1 waew
foiet &1 weamw @& 9w ¥
T G W oy § g fafawew
far s @@ "7 A qeAT wrgan
g oag faare a9 aw @ oaukR
FH aF T FHEq faur ot |
W AT = ooy wS enw
fafie avrf § & =9 a5 sEEEy
W W TW WX W AT FIH §qT

w®E?
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ot afeRtwwa : aE NH-wEE
A N  Ag g S Fe

W owAsT faw wgw fage
AR qftgw drd W@ F A H
qgT fUes gu & | T @R EAr
gFl § 6 qowER & agsfean-
T ATEA HI A ATZH H q@AqA B
g FT faqe & AR & & S9
fasfaer & g & ®99 @ FTETRE
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MR. SPEAKER: You give this in
writing. This is nof a question which
catr be orafly answered. You give it.
I will get it done as an  Unstarred

-Question.

Now. question 365. Mr Gamit. Mém-
bérs should covperate here. If you
walit fo lengthén a question and sup-
plementaries for 5 or 7 mintutes, what
can we do about it? I cannot allow 10
guestions in one supplementary.

Yes, Mr. A. K. Roy. Question 366.
Dhanbad-Sindri Line

*366. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleaseg to
state:

(a) whether there are railway lines
existing between Dhanbad and Sindri
and Dhanbad and Bhojudih for goods
traffic while from Dhanbad to Pather-
dih tracks are used both for the goods
and the passenger {rains;

(b) whether there were repeated de-
mands for extending passenger ser-
vice also to Sindri and Bho;udm from

Patherdih at a distance of four miles
from it;

(c¢) whether with the élosure  of
codl based fertilizer factory at Sindri
movement of coal in that area would
be decreased making the line available
for passénger traffic; and

(@) if %o, the steps taken in regard
Herets?

THE PEPUTY MINISTER IN THE
MINISTRY OF RAISWAYE AND X
THE DEPARTMENT OF PARLIANMEN-

Oral Ansdiers 22

TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). Yes, Sir.

(c) No Sir.

(d) At present the platform Iiné at
Patherdih passengér station fermina-
tés at a dead end. Exténsich  of
the existing trains betweeén Dhanbad
a%d Patherdih to and frém Bhojudih
or Sindri i$ not possiblé as this would
invoive éxtéension of thé presen{ pas-
sétiger line upto Bhojudih which is
not possible because of human habita-
tion, Damodar River, Collieries and
thé rocky fopography. In casé the
present goods fine is utifised for pas-
genger services, it would seriously aif-
ect ¢oal loading and goods operation .
and is therefore not desirable.

SHRI A K. ROY: It has been the
practicé in the House to depute De-
puty Ministers whenever there is
a negative answeér To be given. But
here, my purposé was not to get an
answer—and definitely not a neégative
answer—Dbut to get a few traing on
thé lines which are already existing.
The Railway Minister knows that there
are 2 lines connecting Dhanbad with
Sindri: One line via Pradhankanda
and another via Patherdih. Traihs do
run through these lines. We only
want that in one of these lines, pas-
senger trains should move. Sir, you
know that the coal.-based Sindri fer-
tilizer plant has been closed@. Because
of this, coal movement would definitely
decrease. So, it definitely gives scope
for a few passenger trains to bé run
from Phanbad to Sindri: and from
Dhanbad to Bhojudih also there are
2 lines. A passenger train is already
rurining through Dharibad district. On
the Datodar river, there is already a
railway bridge. Becauseé of this, I
am surprised to get this answer. I
would like to know what is meant by
the capacmy of a line regarding wagon
movement.

MR. SPEAKER: Is it a question ot
spesch *

SHRI A. K. ROY: Sir, please read
the answer given. It is a fantastic
dnswér which they have given. And
the Railway Minister knows it.
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MR. SPEAKER: You ask a pointed
question, if you like.

SHRI A. K. ROY: My pointed ques-
tion is this: there are 2 existing lines
connecting Dhanbad and Sindri, and
Dhanbad and Bhojudih. In view of
the fact that there are already passen.
ger trains running within Dhanbad dis-
trict, will the Miunister review  the
answer and have a fresh look in place
of the usual negative answer which
they have given?

SHRI MALLIKARJUN: As the hon.
Member says, from Dhanbad fo Pat-
herdih 2 passenger trains are run-
ning. Beyond that it is not possible
to run trains for the simple reason
that beyond that, there are coal
fields. and coal piloting is taking place.
We have to augment coal movement.
There are two washeries, Patherdih
and Bhojudih. The washeries are
very vital in the production of coal,
because after these washeries, the
coking coa] will be taken for the Stee]
Plants. In the light of this, I hope
the hon. Members will not think that
we are here only to give negative ans-
wers, but he should appreciate that
we do give positive answers, wherever
it is feasible. Since it is not feasible,
it is ' not possible to extend any train
service beyond Patherdih.

SHRI A. K. ROY: Is the Minister
aware that there is another line bet-
ween Dhanbad and Sindri, via Pra-
dhankanda, avoiding Patherdih; and in
that line also, trains move? And in
view of the closure of the coal-based
industries in  Sindri, there will be
ample room to run passenger trains

vig Pradhankanda to Sindri. Will the
Minister consider that suggeslion also?

SHRI MALLIKARJUN: We have ex-
amined it. There is no ample scope
left at all. In the light of that, this
is the present position—which I have
revealed to the august House; and it
is not possible. TFor the passengers
to go to Dhanbad, the road service is
better. It is hardly a few miles. There
will be a bottleneck in the coal move-
ment !f we think about running pas-
senger trains on this line.

DECEMBER 11, 1980
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.

(b) Amendment proposals are being
processed and a final view on each of
the proposals is yet to be taken by the
Government.

SHRI RAM PYARE PANIKA: Due
to misplacement of the information I
was not informed about the answer.
So, 1 havae nnt nome prepared. 1
request you to postpone this question
to the next day.

SHRI R. K. MHALGI: May I know
from the hon. NMinister what are the
proposals under consideration for the
amendment of that particular Act?

SHRI BUTA SINGH: There are a
large number of proposals received
from various States and also discussed
in the last meeting of the Transport
Development Council. It will not be
appropriate at this moment to spell out
all the proposals, bul” as soon as they
are processed and examined, these will
come before the House and then these
will be discussed.

SHRI R. K. MHALGI: The bhon.
Minister has stated that some pro-
posals are under consideration of the
government. The House is desirous
to know what are those proposals
which are under consideration of the
government. What is wrong in re-
plying?
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MR. SPEAKER: Before discussion,
how is it possible?

PROF. MADHU DANDAVATE: 1
do not know whether during your
consideration of the proposals this
would fall within the purview of this
Motor Vehicle Act. But I would like to
know about the existing constraints on
the Indian Railways, because a lot of
private motor transport men are de-
manding national permits on a larger
scale. As a resulf of that, already
the railways which are carrying a low
rated traffic have handed over the high
rated traffic to the motor vehicles. If
they demand more national permits, in
that case, the revenue of the rail-
ways will suffer. In view of that, will
you see that the interest of the rail-
ways is guarded and motor transport
lobby is not allowed to have an ag-
gression on the railways?

SHRI BUTA SINGH: Firsily, it is a
suggestion. Secondly, in the last
meeting of the Transport Development
Council, a Member (Transporation)
from ihe Railway Board was present
when this decision was taken. But,
‘anyway, we are seized of the matter.
The interest of the railways and the
larger national interests are always
kept in view while deciding the ques-
tion of national permits. It has al-
ready been decided by the Transport
Development Council where one re-
presentative of the railways at the hig-
hest level was present. So, this sug-
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THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (e). A state-
ment is laid on the Table of the House.

Statement
(a) Yes, Sir,

(b) Railway-wise statement show-
ing the names of the trains. places
where looting (robbery) and daroity
occurred angd the nos. of passengers
involveq during the period from Au-

gestion of the hon. member will also gust to November, 1980 is as
be taken into consideration. under; —
Railway S. No. No. & Name of the train  Place of occurtence No. of
(in Railway section ) pasengers
involved
1 "2 3 4 5
Central Robbery :

1. 1t Dn. Bombay-Calcutta Mail. Wagholi-Kajgaon stations

2. 548 Up. Konch-Ait Shuttle

Konch-Ait Jn. stations

——
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1 2 3 4 5
Rablery——contd.
Centra'——gontd.
3. Local train Parcl-Currey Road statiops . X
4. 101 Dn. Minar Express Kurduwady-Wadsinge stations . 11
r. 111 Dn. Banda-Kanpur Jamuna South Bank station 5
Passenger.
6. 663 Dn. Gwalior-Sheopur- Kailagas-Sumauli stations i
kalan Passenger
2. 38q Dn. Itarsi-Allahabad Lagargawan-Saina stations . 1
Pas:enger.
8. 336 Up Hyderabad-Nagpur Near Wagholi station I:
passenger. )
g. Local train Vidhyavihar -Ghatkopar stations r
22
Dacoily : e
1. 4 Dn. Borobay-Howrah Mail Dadar and Mulund stations 19
2. 165 Dn, Sabgrmati Express Sukhisiwania station z
T
South Eastern Robbery : _—
1. A-119 Dn. Howrah-Kharag- Panskura-Howrah stations 6.
pur local.
2. P. 64 Dao. Panskura Flowrah  Dasnagar-Tikiapara stations E
local.
3 30 Up Howmab-Bombay Gambaria-Sini siations 1
Lxpress. *
4. 217 Up Khurda Road Palasa  Gangagdharpur-Kuhuri stations 2
mixed train.
5. 303 Up Khatagpyr-Gomoh Karkend-Layabad stations 1
Passenger
6. 398 Up Asansol-Puri Passen- Nergundi-Kendrapara stations ¥
ger. ' '
Dacoity : - 2
1. PH-2 Panskura-Haldia local ~ Mahisadal-Barda stations. 5
2. 133 Dn. Ahmedabad-Howrah Andul-Santragachi stations . 8
Express.
3. 89 Up Bokaro-Madras Kandra-Birarajpur stations 4
Express.
4. 321 Up Tata-Nagpur Passenger Rajgangpur-Sonakhan stations 7
5. 331 Up Raurkela-Titlagarh  Neay Sambalpur station 1
Passenger.
6. 10 Dn. Shri Jagannath Retang-Barang  stations 3
Express. — —
28

South Central

Robbery :
1. 318 Miraj Passenger

Rahimatpur-Koregaon stations .

L el
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1 a 3 4 5
2. 442 Express . . . Hubli-Navalgunda stations X
3. 95 Ellora Express . . Purna-Partur stations 1
4- 224 Hubli Banglore passenger Gadag-Kanginhal stations 1
Dacoity : 4
Nl
North-east Frontier  Robbery :
1. 4 Dn. Assam Mail . Changsari-Rongiya stations 1
Dacoity :
1. 101. Up, Passgenger . . Katihar-Mansi stations 3
2. 35 Dn. Passenger . . Kasba-Purnea Jn. stations 3
3- 1 Dp, A, T. Mail, . Kamakhya-Ghangsari stations . 1
K
Southern Robbery :.
1. 844 Thenjgvur-Thiruvarur  Niadmangalam-Koradacheri
passenger stations . . . . 7
2. Z)‘x'%s ?Jadm&anjivaram ex- Tambaram-Chingleput stations 1
3. 41 Madras Cochin Express . Tiruppur-Podanur stations 2
Dacoity : _—
—_ 10
Nil.
Northern Robbery :
1. 1 IF Passcmger train . Moga-Ajitwal stations 2
2. 6 LJH Passenger train . Near Ahmedgarh station 2
3. 8 C.M Pagsenger train, . Kundarkhi-Macharya stations . 10
4. 2 SH Pugsenger train =~ . Ikkarhalt -Jawalap.r stations x
5 5 LS Basgenger train . Jaitipur-Kusumbhij stations 3
6. 29, Up PRassenger train. . Near Kaurha, Station . . 4
7. 2 BS Passenger train . Near Atwamuthia station I
8. 12 Dn. Express train . Shikohabad-Etawah stations 13
9. 11 Up Express train . Shikohabad-Etawah stations. . r
10. Shunting Goods train . Near Mainpuri station . . 1
27
Dacoity
i. 104 Do. Delux Express - . Near Karchana station. . 12
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I 2 3 4 5
2. HM Passenger train, . Gajraula-Kafurpur stations |
3. 4BC Passenger train. . Ganj Moradabad-Mallawan
stations . . 8
ar
Western Robbery :
1. Local train. . . . Borivali Kandivlee stations X
(in Bombay suburban section)
2. Local train . . . Do. I
3. 17 UP Express . . . Dundlod Mukundgarh-Nua
Stations 2
4. Guglar Dn. Special . At Kalisindh station . . I
Dacoity : 5
1. 56 Up Passenger train. . Kharasaliya-Baheriya Road I
stations.
2. Local train. . . « Santacruz-Villeparle stations X
(in Bombay suburban section)
3. 55 Dn Passenger train . Bordi-Anas stations 8
4. 531 Up Passenger . . Gautampura-Fatehbad 7
Chandrawatiganj
17
Eastern Ropbe:y :
1. R 203 Up Ranaghat Local . Palta-Lohalpur stations s
2, K 150 Dn. Kalyani Local ., Ultadanga-Sealdah stations 2
3. S 240 Dn. Shantipur Sealdah Kanchrapara-Shyamnagar 1
Local stations
4. B 140 Dna. Bandel Local . Hooghly-Chinsura stations 4
5. 14 Da, Upper India Express Hajigarh-Gobra stations 2
6. P 390 Dn. Gede Local . Barrackpore-Sealdah stations 5
7. SL 261 Up Laxmikantpur Jainagar-Baharu stations 4
Local
8. 312 Dn Muzaffarpur Seal- Burdwan-Bandel Junctions sta- 3
dah fast passenger tions
9. R, 205 Up Ranaghat Local Palta-Ichapur stations 3
10, M 232 Da, Burdwan Local Lilqah-Bamangachi yard 2
11. 7 PG Patna Gaya Passenger  Taregna-Nadaul stations 10
12, 14 Dn. Upper India Express  Janai-Road-Dakshineswar sta- 4
tions
13. 68 Da, Bombay Howrah Janta Burdwan-Debipur stations 3
Express
14. M 230 Da. Burdwan Howrah Liluah-Howrah Gar shed

Passenger
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2 3 4 5
15. 328 Dn. Danapur Fast Passen- Ghogha-Kahalgaon stations 1
ger
16, 129 Up Asansol Varanasi Pas- At Chanduali Majhwar stations 3
senger
51
Dacoity : ——
1. 151 Up Kalyani Local . Kalyani-Ghoshpara stations 5
2. BB 538 Dn. Bongaon Local Birati-Durganagar stations 3
3. SOL 129 Up Diamond Har- Magra Hat-Dimond Harbour 2
bour Local stations
4. P.390 Dn, Geda-Sealdah Local Barrackpore-Sealdah stations 5
5. C 32 Dn. Burdwan-Howrah Liluah-Howrah stations 3
Passenger
6. 2 SJ Up Workmen Train Local At Kalyani station 2
7. 176 Dn, Neelachal Express  Teclo station 6
8. 50 Dn, Jammu Tawi Express Mokama-Barhiya stations 3
9. 40 Dn, Janta Howrah Express Khusropur-Bakhtiyarpur stations |
10, 327 Up Danapur-Howrah Mankatha-Barhiya station 7
Passenger
11, 328 Dn. Danapur-Howrah  Barharwa-Pakur stations 8
Fast Passenger
45
North Eastern Robbery :
1. 406 Dn. Saharsa-Forbesganj Narainpur-Raghopur stations 1
Passenger
2. 71 Up Sonpur-Allahabad  Tajpur Dehma-Chitbargaon sta~ 2
Fast Passenger tions
3. 411 Up Samstipur-Saharsa Quter Signal of Samastipur 1
Passenger
4. 257 Up Allahabad-Varanasi Kirihrapur-Indara stations 9
Fast Passenger
5. 311 Up Scaldah-Samastipur Dubaha-Dholi stations 4
Passenger
6. 72 Dn, Allahabad-Sonepur Varanasi City-Sarnath stations 2
Parccl Passenger
7. 238 Dn, Chhapra-Siwan Pas- Khairah-Paterhi stations {
senger
8. GL 9 Up Gauhati-Lucknow Near West Cabin of Varanasi 1
Goods train
9. 104 Dn. Kathgodam-Kasganj Soron-Kasganj stations 4 3

Passenger

2993 LS—2.
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2 3 4 5
10. 31 Up Kanpur-Barauni Passs Dn Home Singal of Khorabar
enger
11, 601 Up Parcel Passenger Near West Cabin of Jagat Bela '
12. 5 Up Triveni Express Belthara Road-Indara stations 3
13. 178 Da Passenger Parcel At Bisheshwarganj station 3
14. 126 Dn Kasganj Achnera Agsauli-Marahra stations 4
Passenger
15. 262 Dn. Allahabad-Varanasi Kachhwa Road-Manduadih sta- 4
Passenger tions
16, GL 20 Dn. Lucknow-Gauhati Rabhnan-Gaur stations 1
Goods Express train
17. 102 Dn, Kathgodam-Kasganj Ramganga-Bamiana stations 4
Passenger
18. 311 Up Sealdah-Samastipur  Dalsinghsarai-Nazirgan] stations 3
Fast Passenger
19. 258 Dn. Gorakhpur-Allaha- Mahpur-Sadat stations 7
bad City Passenger
20. 105 Up Tanakpur-Kasganj At Shahi station 6
Passcnger
21. 170 Dn, Mailani-Gonda Rechta-Belrayan x
Passenger
22. 122 Dn. Kasganj Farrukha. Kaimganj-Bhatasa halt 6
bad stations
23. 12 Dn. Goods Train Near Outer Signal of Barauni i
24. 107 Dn. Kanpur-Kasganj Narthar-Patiali stations v
Passenger
76
Dacoity :
1. 311 Up Sealdah-Samstipur  Nazirganj-Ujiarpur stations 2
Passenger
2, 237 Up Siwan-Chupra Passen- Khairah-Paterhi stations 3
gers
3. 72 Dn. Sonpur-Allahabad Pas- Taraun-Nandganj stations 4
senger
4. 256 Dn. Allahabad-Bhatni At Indara Jn. station T
Passenger
5. 430 Dn. Bagaha.Darbhanga Bairagnia-Dhang stations 2
Passenger
6. 228 Dn. Gorakhpur-Chhitauni Pipraich-Bodarwar stations 3
Paasenger
15

ToTtAL

362
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(¢) No.
(d) Does not arise.

(e) As per the extent law, there is
no provision for paymeat of compensa-
tion in such cases,
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SHRI RATANSINH RAJDA: Is the
hon. Minister aware that in many of
the incidents of looting and dacoities
in trains, Railway staff themselves
are involved, inctuding the Police? How
many such cases where the Railway
staff were themselves involved, where
they were hand in glove have come to
his notice and how many such cases
have been investigated and what steps
are taken against Railway staff?

SHRI MALLIKARJUN: So far as the
involvement of Railway staff in rob-
bery and dacoity in concernmed, it is
really painful and in cases which have
come fo the knowledge of the Railway
authorities, stern action has been taken
against them.  But I do not know in
how many cases we have taken action
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e el A af v s off s Fa qifs qad, THA ¥ ogET
I & qre w1 &g oW fear emar g, frar o &%, feq oF T & &
@ & sy g g fe oy el . @, TH. & 99 FE qraT
TN W g Wt o ¥ v & g g & om ¥ oaw g
"/ Wl Y & 37 A7 ogeew ¥ fag R, @, 0%, FIG THTH QA
T FEH e g 7 FT gHar § | w@fwe #§4 wgr
tfegm W e § wiedHe F@0
e T AT S v § o oo
g F w5 oW Ay wam @ S gy B N wEw@ ¥
e & v oo g ow s fe T FT TAIfEEaT a9 o & Ry
TAN & W E ) W AR @ 7 FF § A% T faRw @
Wd A oA § R W A o wew &R e w@ oA
aFdl § I9 #1 gfe & wad gu B A
AW T qE H GEAd OF 7 g
99 F @A FT TA F E & | Causes of Encephalitis

*369. SHRI RAMAVATAR SHAS.
TRI: Will the Minister of HEALTH

st we o awg : & Ao AND FAMILY WELFARE be pleased
wgew ¥ gWAT W & oar to state:
':5"-?%’( W oAm A STy % fe (a) whether Government have as-
CCE ) a'ﬂ' F HATET LEAE aT-r R certained the causes for the spread of
o e G IR agq T encephalitis in the country; and
L X G T m (b) if so, the conclusions drawn by
?W . | g% \ ':;Q ﬂ’]&‘: - Government in this regard ?
= - THE MINISTER OF STATE IN
W e wd § A A o g THE MINISTRY OF HEALTH AND
g s AgE fF owm 3 oug FAMILY WELFARE (SHRI NIHAR
fer R @ & % ™y aq 1L RANJAN LASKAR): (a) Yes, Sir.
e W fF o oW waew (b) Encephalitis can be caused both
T et O A : by viral and non-viral agents. In India,
' § W § & ) m:‘ it is commonly caused by mosquito-
T mfedt = w fear g borne viruses. The special feature of
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the current outbreaks of encephalitis
ig the scattered pattern of its inci-
dence, which normally is conflned to
one or at the mpst two cases per village
in the affected area.

off TIHTERTT ovelY ¢ ¢ WEAN ST,
A AN s e N FEr fFo—

“Normally is confined to one on
at the most two cases per village in
the affected area”.

® ogv &I aa1 g f& ag quEs
T™E WA g | w-ow faew H
fray @ o § & 3ag SeeT =Ear
g\ AT agi g S g€ § wwfan
% W E | 3§ AE FT JAN A
T AT Afgy ‘T AR T 9T

&

T 99 & ? § g AT AEar §
fe g o afew vax At T
2 7™ ¥F % WOT FAT FEAN A
& =T gasr v afcom faser § 7

SHRI NIHAR RANJAN LASKAR:
What I have said is based on our in-
vestigation and information. This is
the correct thing. If he has any other
thing in his mind, be may kindly pass
it on to us and we will look into it.
This encephalitis ig diffrent from
Malaria.

We have tagken many steps to con-
tain this disease in the rural areas. I
would like to mention some of the
steps taken. For instance, measures
have been taken for speedy detection,
treatment and reporting of cases.

Constant contaet is maintained by
the Government of India with the
affected States for obtaining informa-
tiom about the occurrence of the cases,
Teams of experts from institutions
like the Tropical Scheol of Medicine,
the Institute of Hygiene and Public
Health, Calcutta, National Institute of
Communicable Diseases, Delhi, the
Ayurvedie Institute etc. are constantly
losking into this. For the informa-
tion of the hom. Member I may say
that a let of cases witrd reported from
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On the basis of the -report
encephalitis,
the Ministry of Health wrote to the
Govt. of Bthar, asking for communica-
tion of assistance required by the
State. There has been no response.
5,000 doses of JE vaccines were also
offered. For that also no regquest has
come. Kindly ask your State to act.

Bihar.

SHRI RAMAVATAR SHASTRI: Why
are you not pulling them up for inac-

tion? sqrefesr #T add §, THEH AT

SHRI NIHAR RANJAN LASKAR: I
have ail the details with me. But it
is a very long list. Tf you like, I
can place it on the Table of the House.
For Bihar, upto October, 1980 the
reported cases is 737 and death 336, So
far as Bihar is concerned, all the
details are with me.

SHRI HARIKESH BAHADUR: Manhy
people have died on accoung of ence-
phalitis in many Btates. The hon.
Minister has given data for Bihar, but
he did not divulge how many people
have died on account 6f this disegse
in UP. What is the total number of
death due to this disease during the
last three years? What steps are you
going to take to prevent this.disease?
Our information is that it has origina-
ted from Japan or somewhere. Gov-
ernment must take some sincere steps
to contain this and cheek this disease.

SHRI NIHAR RANJAN LASHAR: So
far as UP is eoncerneq in 1979, the
cases reported is 150 and death 72, in
1980 the number of cases reported is
1518 and death 404, upto 3+11.80,
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Expansion Project of Cochin Port

*358. PROF. P. J. KURIEN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any expansion project
of the Cochin Port has been approved;
and

(b) if so, the details thereof and

when Government expect to complete
the project?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Yes, Sir.

(b) An integrated scheme for the
deveiopment of Cochin Port for hand-
ling of (i) POL, and (ii) fertilizers at
an estimated cost of Rs. 31.16 crores
was sanctioned on 3 July, 1980,

It is proposed to provide a new oil
berth in Ernakulam Channel. This
oil berth will be designed to receive
vessels with 10.7 metres (35 ft.) drou.
ght, which could be improved ir
tuture, with further deepening of ths
Channel, to 122 metres (40 ft.)
draught. This will enable transpor-
tation of crude in bigger tankers,
suitably lightereq upto the draught
of 10.70 metres (35 ft.).

The proposed fertilizer berth Q-10
will be capable of handling vessels of
35 ft. draught and will be equipped
with mechanical unloading facilities to
be provided by the Fertilizers and
Chemicals Travancore Limited at a
cost of Rs. 4.07 crores.

The project is expected to be com-
pleted in three years.

Preguancy Tests on Junior lady
Doctors
*361. SHRI NAWAL KISHORE
SHARMA:
SHRI SUBHASH YADAV:

Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state:

(2) whether it is a fact that in Delhi,

the Lady Hardinge Medical College
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other associated hospitg}s are conduct-
ing pregnancy tests on their junior
doctors every six months and are ask-
ing the pregnant doctors to quit or go
in for an abortion if they want to
retain their jobs;

(b) if so, the full facts thereof;

(c) whether Government have re-
ceived any representation against this
practice; and

(d) if so, the decision taken by Go-
vernment in the matter?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) to (d). A statement
is laid on the Table of the Sabha.

Statement
In 1977 a ©proposal was received
from the Principal, Lady Hardinge

Medicai Collage  Hospital, New Delhi,
observing that female Junior Residents
who are pregnant cannot do justice to
their rigorous clinical {raining and
consequently the patient care and the
hospital work aiso suffer, besides the
candidate not being able to acquire the
requisite training. It was observed
that it would be unfair to subject the
pregnant mother to the strenuous train-
ing prescribed under the Residency
Scheme. In view of these considera-
tions put forward by the Principal, the
Government agreed that, if a female
candidate for junior residency is found
to be pregnant before appintment she
may not be offered an appointment
and, if pregnancy occurs after the ap-
pointment, then the next {erm of resi-
dency, if any, may not be sanctioned.

The Government has received gz re-
presentation in this regard.

The first year Junior Residents are
not Government employees but are
contractual tirainees who undergo
training which is a pre-requisite to
theiy becoming eligible for admission
to post-graduate courses of study. How-
ever, it has been decided to reconsider
the entire matter afresh to determine
how best the current position can be
improved, without detriment to the
training needs of the Junior Residents.
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wreEay v niaw a9 w (o
qater GUETT ¥ qwrww

*365 stgrwd wifea ;w7
fa&vr A ¥ @@ F1 FAT OwGT

(@) afz g, & fa-fea ot
qY 3% F9g 9% 1 fAug faar g
R

(7) T& st Y ogEar fEaAr
g7

fagw 4N (s qto g,0 wifag
wa) (%) St g, SnfEr R
T owg g fF oW omw & swiE
Tftzs gell & 3T Gﬁz gFd § |
gl S WA sSuEr  qfewi &

(@) o () . =& w\T &
999 & g1 ITET AUAA Hee LRI
q fremwfEa F s w39l
T FEeT FH & Hag K 19 W,
1979 %1 us fg fawas awo=y
ST foar 91 1 TH awEw W OO®
¥ omr g f& Swrer w@) CsH
sfaet #ik eamarat oW @i
THFYHFTT T q FT GFA & AR A

o fag w@Rey Swier arfadt ¥

o wfgwe ¥ ¥ famr ar

¥ wEEEl WX IEEi w7 oY &,
TH awaey W oug wgr T § f

W WE A g & A
AR g ® wEwifaEs  wfuETe
AN

f-garersal & sgE@mEl WK
JaAY #1 W& aF AW &, TH
uq wifadi F AN WEETS A
aTfas #faFR AL | SWST A
FIFTT GeAF ATHY § LR F 919
IR QAT F FIE X IFF
- & WA 9T faAR S

samr 9 g f& wrEm qe
¥ o fafewr qEqdard s garer
FER & qF v dfagmwi 93
93 & WM FT AF & AT
T§ g9 #Y SAF Ag & fF o
fegy sl &1 IAET @R A
grafag fear 8 )

Derailments

*370. SHRI MOHAMMAD ASRAR
AHMAD: Wil] the Minister of RAIL-
WAYS be pleased to statement show-
iag:

(a) the number of derailments
separately for passenger traing and
goods trains o. Railways during the
period from Ist January, 1980 to 30th
November, 1980 as against 1st January,
1979 to 30th November, 1979 and the
total loss sustained; and

(b) what steps have been taken by
Government to reduce the number of
railway derailments?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The number of
derailments involving passenger trains
and goods trains which occurred dur-
ing the period January to November,
1980, and January to November, 1979,
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alongwith the cost of damage to Rail-
way property involved therein is shown
below:— ‘

January January
toNov-  toNov-
ember, 70 ember, 8o

-

Train derailments in-
volving passenger
trains . . . 176 220

Train derailments in-
volving goods trains 471 490

Cost of damage Rs, 3,20,84,000 3,49,63,000

(b) Since failure of Railway staff is
the largest single factor responsible
for accidents, safety Organisations on
the Railways have been engaged in a
relentless campaign to create greater
safety consciousness amongst the staff
connected with running of trains and
to ensure that staff do not violate
rules or indulge in short-cut methods
that may lead to accidents.

Examination of trains and spot
checks in carriage and wagon depots
have been intensified and greater care
is being paid to the proper maintenance
of track. In order to reduce de-
pendence on the human element, sop-
histicated aids like ultrasonic flaw
detectors for wheels, axles and rails,
axle counters, track circuiting, etc.
are being introduceq progressively.

High level task teams have also been
set up on the Railways to review the
position of accidents and take imme-
diate remedial measures.

GG ARHAT FY T SOET

*371. v afg == = F(
W HA ag IO A P HG o

(%) = gEw & dg T®
ORI T & GO TF a9
T gEr ¥ WE NI F o
i LR ST
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faaty & s F1 @Efg F9 a9
faer qm@ET WX gderr F  q9Ed

IT 9T FT FF q&F IRXY F< fear
Sra ?

W Hawa AT dwdw  w
fawmr & quaal (= wfeeweg) ¢
(F) & (7). ag 1 Ifew,
AT g0 dF F 9g¥ T F
fae ofEgs gl sgEaT &
HIEIT FIA F IeIT q, AAFMT
q BACE aF UF A9Y W@ AT
F gIAT K HW (U TR §
qagmr fod # @9 F@ F TE
JUT &7 ITAT g GT HIT FISAT
AR g @Efa f@ 9w 9y,
g arsq & fwtn & gw g faae
faar ST )

T-mifedt A w9 feew

*372. st fawa guitmaa ;. T
I FAr ag aa i gar 33 fv

(%) ¥araga= g s w-arfeqy ¥
W AT W & frer s
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gamwe & mufr Tod uT guT
FE Ay [ATET g

W ¥ e #T q9T {9 &
AEst ¥ A gue s F feg
HYIAF OF JFATH qIATAT, ATEFH
fefeq a9z o1 SuewW, fEws
ITFION FT IIAN, WA TEIEHT
qrfyy AT, HTAF A § FuAl
AT JIT /7 @AY GOIAT, -
qF §EgTAl A "I FE AT
1 wfafaa T, S8 WA
A% Iy 5y &

faarfa aur  3FIY gra
gy AT gEmaT oETEt &
#17 fasqre qx faszar ¥ farady
W e oA §iw I
a2 Wk sfuwifay o=
o fadast gro faafhg s=es
fadaw f&y s § afds ag
gfafeaa & @ & afgal =
wdom & wE AAT HArgwT & q9v
3¥ET ¥ favg <Tromw  FRATS
afgs mys ST & 9T 99
afe #v feafs & fawrfig *4-
it & favg Tu@r ¥ 9™
TAMTATHA® FTLATE FF JT & |

gt Wl WA X A q9T
Tt W9H qTeRE g & WA
qw AT FTAR W ogEr T OH
UF I AA F ITEM q, FAT
qEYel, TR N AP JAT FH-

fwmmgummwu-
g & weft 3fg gf § wfew
7g ghfraa & & =W @

ST @ fr qmT e W Sifers
v sewy feer  daewE g o

Rapid Transit System for Madras

*373. DR. A. KALANIDHI: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether the Report for Rapid
Transit System for Madras between
Madras Beach and Luz has been for-
warded to the Planning Commission
for inclusion in the 6th Plan; and

(b) if not, what is holding up the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b). The
Project Reporf for a Rapid Transit
System from Madras Beach to Luz at
a cost of Rs. 53.46 crores prepared by
the Metropolitan Transport Project
(Railways Organisation, Madras, is
under active consideration in  this
Ministry.

Manufacture of Anti-Cancer Drug

*374. SHRI K. MALLIANNA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government are aware
that Indian scientists and technologists
have successfully carried out research
on the manufacture of a wery expen-
sive and pare anii-cancer drug; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) and (b).
Government i8 aware of the press
reports about the claims made by cer-
tain groups of Indian scientists from
different laboratories in India on the
production of the alkalold vinblastine
isolated from the commonly grown
(ornamental) plant Vinca rosea (Sa-
daabahaar), Vinca rosea is hmown to
yield a number of alkaloids of which
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vinblastine and vincristine are well-
known for their anti-cancer activity.
In fact these two drugs are already
being manufactureq abroad. They
have also been subjected io extensive
clinical trials in western countries and
have been incorporated in standard
text-books on Pharmacology as anti-
cancer drugs.

'Villages without Maternity and Child
Health Services

*375. SHRIMATI GEETA MUKH-
ERJEE. Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
‘to lay a statement showing:

(a) in how many villages Maternity
and Child Health Services are non-
existant at present, State-wise;

(b) the percentage of *women and
children below poverty line who are
not covered by the exisling MCH Ser-
vices, State-wise; ang

(c) what percentage of the same is
contemplated to be covered by the end
of the Sixth Plan?

THE MINISTER OF HEALTH AND
AND FAMILY WELFARE (SHRI B.
SHANKARANAND) : (a) to (o).
Even though regular institutions do
not exist in every village, Maternal
and Child Health Services in one from
or another, are available to areas,
women and children all over the coun-
iry  irrespective of economic status,
through Government and non-Govern-
ment agencies as well as traditional
practitioners. In the Sixth Plan, 1980-
85 effortg are proposed to be made

for increasing and further improving
'such services.

Wi TITT HGRA ATGET A ¥
*376. s e fag : 7T faim
HAT ag s fF H91 G 5 -

(%) w1 g ®1 v g fw
T JErE §, wwdwr St dw
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& uF IJsuwmag wlafafages §
Qe F1 W R AHIAA™
¥ e A &7 fAdeo feargr;

(@) afz g @, a@ad 64
T g, WX
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e 9 |
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3360. WIF G WAATK T ;. Il
IN AT qE TAW P T FE

(¥F) FTAER T AW 7 W=
1980 #1 SR & ety A’ #
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W G0 € v W WS wad
e qF AL T WNF FHAC HR
, Zq @ A W faeman @ @ fE
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(1) @WaW A few O
Ho fro TR F TN F T @A F
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TF qdaes fanw &0 § dme faar v
wifs ag ghfea fer smas feard
o qfgd AW AR 1

Office of the Plant Superintendent
Marine Unloader Plant

3361. SHRI SAMAR MUKHER-
JEE. Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that the
office of the Plant Superintendent,
Marine Unloader Plant is situated in
the ‘Protected Area' of Kandla Port;

(b} whether representations have
been received from Kandla Stevedors
and Dock Workers Union for shifting
the said office away from the protect-
ed area in public interest; and

(c) if so, the sleps taken by Go-
vernment in this regard?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) It is not a fact
that the office of the Plant Superin-
tendent, Marine Unloader Plant, is
situated in the ‘protecteq area’ as
there is no statutory declaration of
that area as ‘protected area’ though
the whole of the cargo jetty area has
been declared as a ‘prohibited place’
under the Official Secret Act.

(by and (c). A representation from
the Kandla Stevedores & Dock Wor-
kerg Union has been received. The
same hag been considered. Office of
the Plant Superintendent has been
located near the Plant in the interest
of proper and efficient operation of
the Plani. It is therefore, not con-
sidered desirable to shift the office
away from the plant.

Passport Office

3362. SHRI RAM SINGH SHAKYA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government’s attention
has been drawn to the news item
published in ‘Asli Bharat’ dated No-
vember Ist 1980 under the caption
“Pasgport Karyalaya Ka Chamatkar”;
and ’



55 Written, Answers

(b) if se, the sction proposed to be
takep by the Government against the
officerg in the said Passport Office?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) The matter has been investigated
and the mistakes seem to have occured
due t¢ rush of work. Necessary
measures have been taken to ensure
that such mistakes do not occur in

future,

on Latur-Miraj

Railway Eugines
Line

3363. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleased
to state.

(a) whether it is a fact that Kurd-
uwadi-Miraj :Mail (Central Railway)
was stopped on 2nd August, 1980 be-
tween Bohli and Bamni Stations
(Maharashtra) due to engine fault for
hours;

(b) whether it is also a fact that
the railway engines running on Latur-
Miraj (Meter Gauge) line are too old
to run smoothly and that spare parts
of the same are not available; and

(c) if so, what action Government
have taken for repairing those engines
or for the replacement of them?

THE DEPUTY MINISTER IN THE
MINISTRY QF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFPAIRS (SHRI MAL-
LIKARIUN). (a) Yes, for 4 hours

55 minutes.

() and (c). Latur-Mirej ig a nar-~
row gauge lme. As 22 locomotives
working on this section are overaged
and require heavy inputs of mainten-
ance for providing spares, Railway
Administration has already taken a

DECEMBER 11, 1980
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decision to replace them with diesel
locomotives progressively which have
already been programmed for manu-
facture at Chittaranjan Locomotive =
Works. Meanwhile all efforts are be-
ing made to see that existing locomo-
tives are maintained properly to pro-
vide reliable service.

Posts of Welfare Inspectors

3364, SHRI T, M. SAWANT. Will
the Minister of RAILWAYS be pleased

to state.

(a) whether promotions were made
to the posts of Welfare Inspectors in
the grade of Rs. 550-750 and 700-900
during May, 1980 on the Northern

Railway;

(b) if g0, the number of promotions
made in each grade;

(¢) whether 40-point roster was con-
sulted while ordering promotions;

(d) the number of carry forward
vacancies at their time of promotion
relating to Scheduleq Castes & Sche-_
duled Tribes grade-wise over Northern
Railway and how many vacancies
were mature for exchange between
Scheduled Castes & Scheduled Tribes

grade-wise;

(e) the number of Scheduled Castes
& Scheduled Tribes employees pro~
moted grade-wise during May, 1980;

and

(f) if not the reasong therefor?

THE DEPUTY MINISTER IN THE .
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLJA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN). (a)y to (f). The infor-
mation is being collected frem the
Zonal Railway and will be lald on the
table of the Sabha. '
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Impact of grants in improvemenis of
Health Services

3365. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether it is a fact that substan-
tial grants-in-aig are given to the
Hospitals and other voluntary insti-
tutions ‘by hisz Ministry every year;

(b) whether any evaluation studies
to measure the impact of these grants
in the improvement of health services
has been made and it so, the impor-
tant findings thereof; and

(¢) if not what are the yardsticks
.adopted to measure the utilisation of
Hospital serviceg in such institutjons?

-~ THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes, Sir.
(b) ang €c). The requigite infor-

mation is being collecteg and will be
placed on the table of the House.

Loss to Railways due to theft and
pilferage

3386. SHRI K. PRADHANI. Will
the Minister of RAILWAYS be pleased
1o State:

(a) the loss suffered by the Railways
during the last three years due to the
thefts and pilferage on large scale of
foodgrains and other important com-
modities like iron ore and steel; and

(b) what measures Government
have taken in thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFPFAIRS (SHRI MAL-
"LIKARJUN}: (a) The ‘compensation
claims paid for less, theft and plifer-
age of booked eonsignments which also
include foodgrains and other commo-

dities like iron ore, steel étc. during
the last three years were as under:

- - P =

Amount of
compens-
ation claims
paid for
losacs,
Year th(_fft and
pilferage
of booked
consign-~
ments
(in Rs.)

Lakhs

999° 88

1977-78 . . . ; o
"~ 803-33

1978-79

1’9’79-80 . L4 d - 735 : 26

(b) The tfollowing measures are
being taken to prevent thefts and pil-
ferages of boeked consignments:—

(i) Armed escorts of Railway Pro-
tection Force/Railway  Protection
Special Force are detailed to patrol
affected sections and yards;

(ii) RPF staff are detailed at vul-
narable outer signals, engineering re-

strictions and upgradients where
trains slow down;
(iii) All important yards, goods

sheds and parcel offices are guarded
round the clock by R.P.F. personel.
Special attention is being paid to
places which are known as ‘black’
spots.

(iv) Wagons containing high valu-
ed commodities like foodgrains, coal,
steel, etc.,, when ruaning in block
loads, are being escorted.

(v) At way side stations when

loads are stabled, they are being
guarded by RPF staff.
(vi) Intelligence about movement

and activities of criminals and re-
ceivers of stolen property is Collect-
ed by Crime Intelligence Brapch of
the RPF and raids are regularly
arranged to apprehend amd to re-
cover stolen property. :
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(vii) Dog Squads gre also being
utilised or patrolling yards and ar-
rest of suspects.

(viii) Close co-ordination is made
by RPF with the Government Rail-
way Police and Civil Poficé for ef-
fectively tackling the problem of
thefts and pilferages.

~ (ix) As a special measure, in the
Eastern sector, specially in the coal
belt area of Bihar 5 companies of
Railway Protection Special Force
have recently been deployed for es-
corting coal rakes, other goods- trains
and track patrolling in vulnerable
sécfions of Dhanbad Division.

Countries with whom India does not
have SRipping Link

3367. SHRI G. Y. KRISHNAN: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the names of the countries in
South Asia South-East and West Asia
with whom India does not have ship-
ping links;

(b) the names of the National Ship-

ping lines of thege countries which
touch Indian ports; and
(c) whether there are some third

country shipping lines which ply bet-
ween India and these countries?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Israel, Brunei,
Vietnam, Kampuchea, East Timor,
Macao and Maidive.

(b) Of the national lines of these
countries, only Maldive Shipping Lim-
ited of Maldive, touches India ports.

(¢) Some of the prominant third
country shipping lines which ply bet-
ween India and the countries in
South and South East Asia are:—

1. Mitsui O.S.K. Lines Ltd.,, Japan.
2. Nippon Yusen Kaisha, Japan.

3. Everett Orient Line Inc. Japan.
4. Splosna Plovba, Yugoslavia.
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5°J ugolinijd, Yugoslavia.

6. Far East Shipping Company,
Hongkong.

7. Maersk Line, Japan.

8. American President Line, USA.
9. Blue Star Line, U.K.

10. Hongkong Lines, Hongkong.
11. Maldive Line, Maldive.

Stations to be Strengthened in
Karnataka

3368. SHRI JANARDHANA POOJ-
ARY: Will the Minister of RAIL~
WAYS be pleased to state:

(a) the number of railway stations
in Karnataka which #re to be streng-
thened with regard to additional plat-
form, goods sheds and siding specially
in industrial towns; and

(b) the steps taken fo improve the
goods traffic in Karnataka region?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-~
LIKARJUN): (a) and (b). The in-
formation is being collected from the
concerned zonal railways and will be
placed on the Table of the Sabha.

Electrification up to Midnapur

3369. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived represeniation regarding ex-
tention of electrification up to Midna-
pur from Kharagpur in the S.E. Rail-
way,

(b) whather Government have ag-
reed to concede to this demand; and

(c) if not, the reason for the same?

THE DEF9TY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) No.
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(c) The traffic density on Midnapur
Kharagpur section is quite low as
compared to other sec?ffons being taken
up for elecfrification. Therefore, the
investment is not financially viable.
As such there is no proposal to electrify
Midnapur-Kharagpur section in the
near future.

Proposal to upgrade State Highways
as National Highways in Gujarat

3370. SHRI AMARSINH RATHA-
WA: Will the Minlster of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the Gujarat Govern.
ment has sent certain proposal to up-

grade certain State Highways to Na--
tional Highways to the Government
of India;

(b) the details of the proposed
roads with lengths in Kms; and

(c) the action taken by Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-:
NSPORT (SHRI BUTA SINGH): (a)
to (¢). The following roads were pro-
posed by the Gujarat Vovt. for in-
clusion in the N.H. System in the 5th-
Five.Year Plan and later:—

S.No. Route Length
in Kms
1. Ahmedabad-Calcutta road (Via) Surat-Dhulia-Nagpur. . . . . . 85
2. Ahmedabad-Bhopal (Via) Indore. 88
3. Kandla-Bombay Coastal Highway (Via) Jamnagar-Okha—Porbandar-Vcra\ al-
Bhavnagar-Vataman-Cambay-Baroda. . . 096
4. Ahmedabad-Hyderabad Road (Via) Bulsar-Nasik-Poona. . . . . . 84
5. Bhavnagar-Jamnagar Road (Via) Rajkot. 247
6. Baroda-Bhopal Road (Via) Godhra-Indore Road. 133
7. Ahmedabad-Kandla Road (Via) Veram gam-Dharamgadhra. 190
8. Kandla-T.akhpat Road 18
9. Ahmedabad-Jaipur-Delhi-road (Via) Mehsana-Palanpur-Abu-Bewar. 175
10. Bagodara-Wataman Link Road 26
11. Road connecting Gandhinagar and terminating at Sarkhej on NH 8A (Chiloda-
Gandhinagar Sarkhej link road) . . . . 46
Total: 2354

Owing to financial limitations only the road mentioned at Serial No.11 above could be declared

as a National Highway.

Nasik Road Station

3371: SHRI BALASHEB VIKHE
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are
aware that Nasik Road Railway sta-
tion lacks terminus facilities; and

(b) if so, what steps Government
are contemplating to take with regard
to creation of terminug facilities at
thig station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-.
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MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). At pre-
sent no passenger traing originate or
terminate at Nasik Roaq station. This
station hag the necessary facilities to
handle additional special trains for
Sinhastha fair. However, a Techno-
Fconomic Survey for provision of
additional passenger tferminal and
goods sheq facilities at Nasik Road
station has been approveg in the
current year’s Budget and will be
‘completed as early as possible.

Facilities for Ticket Examiners and
Conductors in Trains

3372. PROF. MADHU DANDA-
"VATE: Will the Ministry of RAIL-
"WAYS be pleased to state:

(a) whether it is a fact that there
are no adequate facilities of running
rooms for resting for the benefit of
travelling ticket examiners and upper
class conductors on trains; and

(b) if so, whether the necessary
arrangements will pe made?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). Ticket
Examiners ang Conductors are per-
mited to avai] themselves of resting
facility in the running rooms subject
to spare accommodationg being avai-
lable after meeting the requirements
of regular running staff. In accor-
dance with this practice wherever
the facilities are not adequate. Rail-
ways have been advised to provide
facilities for such staff in a phased
programme by construction of rest
rooms gubject to availability of funds.
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Appointment of Commission Vendors

3373. SHRI N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) what are the policy directive
of the Railway Board regarding ap-
pointment of Commission Vendors at
departmentalised railway  stations
ang whether these directives are be-
ing observed on Allahabag Division;

(b) if not, the reasons therefor;

and

(¢) the nameg of the Commission
Vendors appointed during the years
1978, 1979 and upte October, 1980
year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The extant ins-
tructions for engaging Commission
Vendors in the Departmental Cater-
ing Establishments at Railwayg at
Railway Stations are that applica-
tions are invited after giving wide
publicity. The applicants are then
screened by a Committee of Officers
for selection toc be done on merits.

However, on the death of a Com-
mission Vendor, the ‘Vendcrship’
can be transferreg tg his son or de-
pendent.

Further, in the event of a Commis-
sion Vendor becoming very old, in-
valid and incapacitated, the ‘Vendor-
ship’ can be transferred to his son/
legally adopteq son.

Thege instructions are being fol-
loweg on Allahabad Division also.

(b) Does not arise.

(c) During this period no engagement
of Commission Vendors on Allahabad
Division was made., However, in
the year 1980 only, the ‘Vendorship,
has been transferreq to the follow-
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ing mns/depmdents on the dmth o!‘
Cotnmission Vendors:—

1. Shri Bri‘j Mohan S/o Late SH ,

Dakm Lal of Allahabad

‘2. Shri Chitter Singh Vice Late
Shri Ram Singh at Tundla.

8. Shri Puran Singh. Vice Shri
Dozi Ram at Tundla.

4. Shri Hari Shanker vice Late
Shri Girraj at Tundla,

5. Shri Om Prakash vice Shri
Balershan at Tundla. ‘

Countries wﬂhont Indian Consular
représentatives

3374. SHRI N. DENNIS: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state the details of the
countries to which Consular represen-
tatives have not yet been posted?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): Of the 151 countries that are
member-States of the United Nations,
India does not have consular repre-
sentation in the fpllowing:

(1) Albania

(2) Angola

(3) Haiti

(4) Honduras

(5) Israel

(6) Sao Tome & Principe

- (7) Kampuchea—Resident  Mis-
sion being opened shortly.

India does not have eitherr diplo-
matic or Consular representat:on in
South Africa. .
Cvcle and scooter advance to emplo-
yees of Government Medioal Store

‘ M n ,

3375 SHRI CUMBUM N. NATARA-

JAN: Will the Minister of HEAL'I‘H
f;N? f;AMILY wﬁ:LFARE be pxqaszd
sta

(8) Whethey it is ¢
“ Gévernitent mmcal Btére‘

299& Ls-—-s C T

. MINT

o fack thae fHe  FAMILY
| mm’m Lﬁsmﬁ)

‘Depot

‘;’W-*rkers Union Madras is demandingw :
for the' payxhent of Scooter advance
K and t¥cle advarnce for the eliglble em-
" ployéees of Medxcal Store Depot, Mad—

ras;

(b) if so, the total amount to be
required fo be disbursed: to the eligx-
ble employees; and

() when the payment will be made

to them?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRT NIHAR
RANJAN LASKAR): (a) The Gov-
ernment Medical Stores Depot Wor-
kers Union, Madras had made a de-
mand {or the gram of Cycle advance

“only.

(b) Rs. 22,250/~
(¢) Already made,

‘Modernlsqﬁon of Medical Store l)emt

Maﬂras

3376. SHR1 THAZHAI M. KARU-
NANITHI: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) what are the recommendations
of the sub-committee of the Commit-~
tee on Public Expenditure on Medical
Stove Organisations and what action
has been taken on the same;

(b} when they stbmitted their re-
port and when the action on the same

- will be ﬁnahaed and

(¢) whether Gavernment are aware

~ that the sub-c¢ommitteé Report is a

hurdle to implement the recommen-
dations of the Expert Committee, Re-
port on the Moderanisation of Med:cal
Stores Depot Madras and if- so, what
action is proposed to be taken to over-
come thls’ :

THE mms*rER OF. smm ™ mm;f-’j I

A LFARE (SHRI
(a) tp
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~'Public ‘Expenditure recommended that
‘the Medica] Store Organisation should
‘be wound up gradually, The observa-

~ tions made in support of the above re-
commendation are still ‘being examin-

ed and this process is likely to take
' some time to arrive at a final decision.

"Till a nal decision is taken in this
regard, the Expert Committee Report
on the Modernisation of the Medical
Store Depot, Madras has to be kept
pending.

Contracts givem te SC|ST in Madras
and Tuticorin Port Trusts '

1 3377. SHR1 K. B. S. MANI: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given to Unstarred Question
No. 600 on 20-11-80 regarding cOn-
tracts earmarked for Scheduled Castes
and Scheduled Tribes in Madras and
. Tuticorin Port Trusts and State:

(a) whether the Scheduled Castes/
Scheduled Tribes have been given any
contracts as mentioned in (b) of the
above reply; if so, how many total
contracts have been given during the
last five years and how many ot sc/
ST are among them,

(b) what is the criteria for allotting
clearing Agency in the Ports, parti-
cularly in Madras and in Tuticorin;

(¢) during the last five years how
- many such Agencies were given in
- Madras and in Tuticorin Ports and it

50, the details of company ‘names

etc o and

(d) ‘how many Scheduled Castes/

o Scheduled Tribes have been given the
above Agenc*y and if so, "the details‘

o thereo!?

.~ _THE M‘INISTEB OF SHJPPING-
 AND TRANSPORT. (SHRI VEEREN-

- .DRA PATIL): (a) Since the imple-
.. . mentation of the scheme in July 1980,
| ;m worh haw; bm amrded by Mad~
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L repart submxtted 1o the Govem- -
B ent in February, 1980 the ‘working.
group appuiated by the Committee on
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ras Purt Trust to’ SC/ST contmctors
. During the last 5 years appmximately

260 contracts, excluding 18 contractz»

| . referred to above were . awatded by

Madras Port Trust Details of con-

 tracts gwarded to SC/ST c;ontractors
- are not available SRS

Durmg the last 5 years; 674 con-
tracts have been awarded by Tutico-
rin Port. Details of contracts awarded
to SC/ST contractors are not available,

" (b) No licences are itsued by the
Madras and Tuticorin Port Trust for

~ the clearing agencies. Licences for ap-

pointment of clearing .agents are issu-
ed by Customs authorities in accord-
ance to the criteria laid down by
them.

{e) and (d) Do not ariSe in view of
{(b) above.

Overbridge at Jorai Kamakhyaguri

3378. SHR1 PIUS TIRKEY: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that his
Ministry has agreed to build 3 Road
Over Bridge at Jorai XKamakhyaguri
and Alipurduar Court;

(b) it so, when the work will start;
and ‘

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

- MENTARY AFFAIRS (SHRI MALLI-

KARJUN): (a) No.
(b) Does not arise.

(C) PropOSals ior construct:on of

" road over/under-bridges are to be
o ﬁponsored by’ the State Govemmmt/ ‘
' Local' Authority ‘together  with an
“undertaking to bear their share ‘of the _
- eost it the bmdge is in replacement :
of exisling level croasing and the en-
" itire cost if it is a new bridge not im
replacament of existlng Ievel nma—
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‘ ‘ing No proposal ibr construetxon ot'

“-road over-bridges at these locations
~ has _so far been received from the
‘State Government/Local Authority

Vi;iluce cases

- 3379. SHRI SHIBA SAREN W111 :
the Minister of RAILWAYS be pleas- |

ed to state:

(a) the total number of Vigilance
cases registered on the Indian Rail-

“'W&VS durmg the las’c three years, m— L
vision-wise; and P :

" (b) the details thereaf and the ac-

. ’tmn take by Govemment m euc!:
v case7 ‘ ' »

THE DEPUTY MINISTER IN 'I'Hl
MINISTRY OF RAILWAYS AND IN ,
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The number of Vigi-
lance cases taken up for disciplinary
proceedings during the- last three
years is given below railway wise: -

- : %

RAILWAY 1977-78  1978-79  1970-80 TOTAL
-Clentral 56 54 IS zél
Eastern 183 ' 216 291 690
Northern 299 327 350 976
North Eastern 48 ‘04 - 56 , “ 1'98
Northeast Frontier. 199 2063 242 \ | 704
Southern : 112 07 128 337
South Eastern i 109 74 217 400
South Central 162 109 B7. 358
Western 236 328 | 1144‘, - 708
Other Unitsy 3 37 47 115

Total: 1435 . 1599 1673 4707

(b) The number of officials punish-
ed arising out of disciplinary prpceed—
ings taken against them during the

last. three years is given below mdi-
cating . the type of - penalty/aduunh-
t1at1ve actxon (OA) taken:

——— - PP,

Railway 1977-78 1978-79 197980 Total
‘ f‘“ Major Mmor OA Mﬂjof Mmm' OA Major Mmor OA for

. : , ‘ — wsm

! f’i‘" 3 5. 6 7°0 8. "9 10 . 1%

Edstéx‘n' . . ,, e

o Northem f‘._ ,

K North Eastem
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1 2 3 4 5 6 7 8 9 10 11
 Northeast Frontier . . 19 13¢ 78 18 8 65 10 g 4 oz
o &)uthem C . go 98 28 36 305 ~278 3¢ 851 =297 1517
| '*Sauth chmzal 6r 92 12 49 79 =22 38 72 12 437

South Eastern 58 164 47 12 63 24 34 113 30 546
Western 45 287 128 37 235 115 36 222 g1 1196
Oth“cr”"‘Units o . . 5 12 2 5 11 13 4 8 7 67

’ 871 1348 524 274 1427 818 305 1820 777 %664

Note: Division-wise figures are not available. It will be a volurumus task to collect details of each
Vigilance case from past records as their total number comes to nearly 5000 cases involving

as shown above.

8ovo officials,
Koraput-Rayagada line

- 3380. SHR] GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS be
pleased ty state:

{a) whether his Ministry received
the survey report of Koraput-Raya-
gada Railway lme of South Eastern
Railway;

{b) if so, whether the said report
has been examined for taking decision
for construction of the line;

(c) if not, the reasons for delay in
survey and
therefor; and

- (d) the steps taken by his Ministry
for early clearance of the project,
keeping in view the Aluminium/Alu-
mina compiex at Damanjodi, Xora-
put?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
~ THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SHRI MALLI.
KARJUN): (a) to (d). In the context
of the proposed 8 lakh tonne Alumina

plant to be installed at Damanjodi

‘near Koraput in Orissg, a prelimi-

nary engineering-cum-traffic  survey

Jor Koraput Salur/Parvatxpuram/

Rayagda being carried out by Mls

submitting the report.

Rail India; Technical and Economic
Services is expected to be completed
shortly. The survey now in progress
is for a new railway line for connect-
ing a suitable station on the existing
Kottavalasa-Kirandul line at the one
end and Raipur-Vizanagram line at
the other end.

.

-~

Fast trains between Howrah and
Samastipur, Patna-Samastipur and
Patna-Jamshedpur

3381. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there have been persi-
stant demand for starting one more
faster train between Howrah and
Samastipur, Patna-Samastipur and
between Patna and Jamshesdpur wia
Ranchi, Bokary and Dhanbad;

(b) whether var.ious public organi-
sations of Calcutta and North Bihar
and South Bihar and the Newspapers .
and Publications Ltd., Patna have re-~
presented to the Railway Ministry;

(e) whether it is proposed to start

. the abave faster trams, and

@ if so. the details thereo! and if

not. the reasons therefor?
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'rm: nEPU'x*w Mﬁtm'rm N’ THE: .

MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI.
KARJSUN); (8) and (b) Yes.

(c) and (d). Apart from the ques-
tion of traffic justification introduc-
tion of additmmu trains on the above
routes have not been found to be oper-
ationally feasible due to line capacity
canstramts on section en route and
inadequate terminal facilities at the

terminals.

Fréé Travel by Police Personnel in
DTC Buses

3382. DR. A. U. AZMI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are aware
that Delhi Police personnel upto the
rank c¢f Inspector of Police whether
on duty or off duty; whether in uni-
form or half-uniform or without uni-
form are at present having the pri-
vilege of free travel by the DTC
buses in the capital;

(b) if so, under what orders;

(c) whether Government are also
aware that they have the privilege to
jump the queue and occupy comfor-
table position and also enter the bus
at any point through the exist gate
thus causing . considerable incon-
venience to the comuters; and

(d) if so, whether Government
purpose to issue instruction to stop
their entry intg the DTC buses from
the exist gate and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR] BUTA SINGH):
(a) and (b). Under an arrangement
between DTC and the Delhi Police
Autlorities, subordinate police  per-
- sonnei in uniform gre allowed to tra-
vel free by the city buses of the Delhi

Transport Corporation. At a time only
- two_ police personnel are aﬂawed to

travel free by a bus.
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{e) and (d) Ih the past a few com» W
plaints of this nﬂture were raeeivu!v
and instructions. were issued to the

‘mefibers ¢f crew = that policemen -

should not be allowed to board the '..‘
buses from the exist gate '

Cormpﬁon in Sealdah and ﬂowrah
Divisions

3383. DR. GOLAM YAZDANI Wiﬂ
the Minister of RAILWAYS be plew-
ed t-;, gtate '

(a) the steps taken hy the E’astemu;_‘
Railway for checking corruption ‘in
Sealdah gnd Howrah Divisions -of
Eagtern Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1N
THE DEPARTMENT OF PARLIA~
MENTARY AFFAIRS (SHRI MALLI-":
KARJUN): (a) On the Eastern Rall-
way as on other Zonal Railways, there
is a fullfledged Vigilance Organisa-
tion headed by the Senior ' Deputy
General Manager who is also desig-
nated as Chief Vigilance Officer. Ge-
nuine complaints/allegations/informa.

* tion received from individual Railway

employees, trade unions, public men
etc., are Iooked into and enquiries/in-
vestigations as warranted dre con-
ducted. The Vigilance Organisation
also undertakes preventive checks by
way of surprise checks, raids etc. Oa
the Eastern Railway, during the lasf
three years, the number of preventwe‘
checks conducted were as under:

1076-77 1015
197778 1080
1978-79 1150
1979-80 I 1081

These figures are not maintained divi-
sion wise but out of these mughly
30 per cent of checks were conduct-
ed on Howrah and Sealdah Divisions.
The checks are being progressively
intensified and the tempo is beln'g” -

sustained during current year. ‘also, "

Commercial arep such as reservatm o
by important ' trains is one of R




75 Writtm Amcrs

mut semx‘hve amas During the cur-

. went year since February 1980, - the

Bastern Railway conducted 74 and 31 5
- train checks in ‘Howrah. and Sealdah

. Divisions respectively. Similarly 24 &

31 checks on mervation offices’ were
mlso conducted in Howrah and Seal-

d&h Divnslons

mm Bus Servioe throngm Central
Secretarlat SRR

3384 SHRI CHANDRA PAL SHAI’
LANI: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to state.

Y

() whether the DTC runs certam ‘

night bus services;

(b) if so, whether there is no night
bus service which serves Central Sec-
retariat Terminal particularly during
Parliament Sessions when a number
of Government employees posted in
Central Secretariat complex have te
sit late for sessional work;

(c) if not, whether Government
propose to route gll night bus services
wia Central Secretariat Terminal dur-
ing Parliament Sessions; and

(d) if not, whether a feeder DTC
bus service will be introduced bet-
ween Central Secretariat Terminal
and Delhi Gate via New Delhi Rail-
way Station so as to enable the pas-

vmes"

sengers to catch all. mght bus ser-

THE MINISTER OF STATE IN THE

MINISTRY OF SHIPPING AND

TRANSPORT (SHR] BUTA SINGH)
{a) Yes, Sir.

(b) Yes, Sir.

o (c’) and (d) Generally, hardly any -
‘traffic is available at night at office |

mplexes like Centraii Sectt. . which

 Tmay ;ustlf:y mght service through and . |
from Central Sectt. The existing pat-
tern of services has by now got esta-.

o hliahed, and it is not. co-nmdered ad~
| mble to, c;usturb 1t Yoo

DECEMBER 11, 1930
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3385, snm SURAJ BHAN wm; g
the Minister of HEALTH AND .
FAMILY WELFARE be plehsed to
state: . g

(a) whether it is a fact that an ofﬁf
cer of the Central ‘Health Education
Bureau carried out the stock verifi-
cation of the Stores of the Bureau in
the year 1977 and brought to light in
a comprehensive report, large number
of discrepancies, defalcations and ir-
regularities in the store of the Bureau;

(b) whether it is also a fact that no
action has been takem on the said re-
port so far; and

(¢) if so, the reasons therefor?

THE MINISTER OF STATE IN THE

"MINISTRY OF HEALTH AND

FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No. How-
ever, a stock verification was conduc-
ted in 1978 by an officer of the Cen-
tral Health Education Bureau and the
report was submitted to the Central
Health Education Bureau en 20-12-78.

(b) No.

(¢) Does not arise.

Proposed Strike of Port and Dock
Workers

3386. SHRI R. P. SARANGI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) what is the position of the strike
for mdeﬁnite period in all the Major
Poxts irom 28th Nnvember 1980

(b) ‘what steps Government‘ h&d”
taken to postpone the strike;

L (c). why the Gavernment called the
Four Federations on 26th November,

1980 ‘excluding B.M.S. affiliated Fede-
ration . namely Bharatiya Port Dock = |
Mazdoor Sangh. (All India Federation)

‘ in thﬁ Dropﬂsed Stl‘xke iss,ueﬂ Y,, h




m) whether the biv-pamte wage,;._ |
negotimon ‘committes for port. and |
dock workers have dxasalved aml the .

Aeasons thﬂrefor"“ L
(e) wh‘y the Govemmem deprwed

the observer Member from Bharatiya :
Port Dock Mazdoor Sangh in bi-par-
tite wage. nego‘tiatxon committee of

the privileges which are enjoyed by
the other Former Federations repre-

sentative like T.A. and D.A, etc, for

attending the several mee’cings; and’.

(f) how much money was spent for

the above cammittea meetings and

what for"

THE MINISTER OF SHIPPING,

AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). Negotia-~
tions were held by Government with
the under-mentioned Federations of
Port and Dock Workers on 26, 27 and
28th Navember, 1880 as a result of
which an understanding was reached
on 28-11-1930 on certain major issues
relating to “revision of wages of the
workers due from 1-1-1980 over
which the Federafions had threatened
to resort to strike:

(1) All-India Port and Dock

Workers' Federation. |

(2) Indian National Port and

Dock Workers® Federation
(3) Port, Dock and Waterfront

: Workers’ Federation of India
(4) Water Transport Workers |

Federatmn of India

B‘ol}owing this understanding, the 4
-withdrew the stnke g

Federations
.mtxces‘

(¢) The four Federations mention-
 ed in reply to parts (a) - “and  (b)

above represent the majority of port
and dock workers. The Bharatiya Port

Dock Mazdoor Sangh has very insig-

nificant. following among the port and; =

| doek wcnkers in the Mamr«‘?of‘ts_

(d) The Bi»partlte Wage Negoﬁat* ;‘ :

. mg Mm.hinery set up in
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became infmctuous

question of dissolving the said Machi- i

 mnery 1s under’ ccnsideratmn o

( e) The repruentntive of the Blura '
tiya Port Dock Mazdoor sangh was

- not appointed . a member of the . Bi-

partite Wage Negotiating Machinery. -
He was only permitted to attend the

meétings of the. Machmery as an.ob- B
server. Therefore, he was nat entitled

to TA/DA, etc. like the rapmsentw .
tives of other Federations, who were

-appointed reg'ular members of the sazd |

Machmery

(f) An gmount of Rs. 1,85,248 was
incurred on the Bi-partite Wage Nego-
tiating Machinery, The break-up is as
follows: —

Rs,

(i) Secretaria]l expenses . . 23,620
(i1) Travelling expenses 1,05,186
(iii; Transport and Conveyancv
expenses . . 4,454
(iv) Expenses on mcctmg% of " ‘ .
the Machmnry . . . 51,689
Total | 1,85,250

o e ey ek

Advettisemen:t of Limca

3367, SHRI DHARAM DASS SHA-"
STRL:

SHRI K. LAKKAPPA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to*”‘
state Sl :

(a) whether 1t is a tact that Limca o

soft drink, is being advertised as a =
low calame drink in hoardings, prews R
- 'and otherwise; the hoarding sayin
"Lima times and ' Limcatimtes _der
~ ting slim girls Wﬂah Narroy
' ‘and dfgplayed in éilﬁe.‘t’énf

“as’ n&gotmtiom S
therein got stalled because the Manp- =
gement side found the demands of
‘the labour side unacceptable The
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E Qb); whether it is also a fact that
Lxmca aom:ams more or less the same \

amout of calories as contained in
other .Lemon and Cola soft drmks of

' other brands, and

(c) it so, whether
propose to prosecute the -

Government
company

manmemring Limeca jfor cheating

the’ publxc under Seetxon 420 of
L.PC

’IIHE MINISTER OF S’I‘ATE IN
THE MINISTRY OF HEA,LTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) The adver-
tisement  on the hoarding saying
“Slimcatimes Limcatimes” depicting
slim girls has come to the notice of
the Government.

(b) and (c). Statement will be laid
on the table of the House.

Gommiésioned Bearers

3388. SHRI R, L. P. VERMA: Will
the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that
236 commissioned bearers ocut of
476 in Eastern Railways have
not yet been regularised due to non-
implementation of order No. C.52/
4|/V.B Absobb|Catg.|VolLII  Calcutta
dated 30.6.78;

(b) whether it is also a fact that
these commissioned bearers have no
facilities of Passes, Leave, Pensions,
P. F. gratuity, PTO like other class
IV Railwasy employees of the Indian
Railway; and

(e) if so, what action Government
proposed to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALIK-
ARJUN): (a) to (¢). Out of 478
Commission Bearers on the Eastern
Raulway, 230 have been absorbed as
regular Class IV ‘employees. The

case regardmg regulansatmn of the
balance is under consideration in the

'Mmistry of Raﬂways

DECEMBE& 11 1980

Wmten A%awms ‘3;55. i

8in¢e the ‘Commigsion. beamﬁg are
not regular Railway employees and

 they work on commission basis. they:

are not entitled for these facilities.

3389, SHRI K. P. SINGH DEO will
the Minister of SHIPPING AND |
TRANSPORT be pleased to state:

(a‘) whether Government have
received complaints expressing
apprehension that increase in loa-
ding charges by the Mormugao Port
Trust will lead to total stoppage of
iron ore exports from Goa and con-
sequently the closure of ore mines;

(b) if so, whether Government
have considered this aspect before
embarking upon an increse in loading
charges; and

(¢) whether any final decision
been taken in this regard and if so,
the details thercof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEERE-
NDRA PATIL): (a) to (¢). A rate
of Rs. 23|~ per tonne had been fixed
on an ad hoc basis effective from
1.10-79 for handling iron ore exports
at the Mechanical Ore Handling
Plant in the Mormugao Port, 'This
rate was subject Lo review in the year
1980-81. Accordingly, the Mormugao
Port Trust reviewed this rate and
revised it to Rs. 80|- per tonne in
July,;1980. The Goa Mineral Ore
Exporters’ Association represented
against the increase in the handling
rate. The r,epresentations were con-
sidered by Government in consulta-
tion with the Chairman, Moermugao
Port. Trust “After examining the
various points raised by the exporters
and a fresh scrutiny of the figures, .
the Port Trust Board hag now reduced
the rate from Rs. 30]- to Rs. 27.56
per. tonne ‘which has been sanctioned

by Government and notifled,
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~ Division of Eastern Railway

3390. SHRI TRIDIB CHAUDHURL:
SHR] PIUS TIRKEY:

Will the Minister of RAILWAYS

be pleased to state:

(a) whether the attention of the

Government has been drawn to the

complaint of travelling public about
the steady deterioration of passenger
Traffic Service in the Sealdha Divi-
'gion of Eastern Railway and the late
running of local trains for commuters
to and from Calcutta-Sealdah; and

(b) any steps taken to redress the
complaints and  imprbve the
service?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). The Rail~
ways are fully seized of the prob-
lems of commuters traffic in the
Sealdah Division of Eastern Railway.
The running of suburban train ser-
vice on Sealdah Division ‘has been
affected mainly due  to miscreant
activities, thefts, and limited availa-
bility of spares. Within the preva-
iling constraints Railways are ma-

king all efforts for remedial mea-

sures to overcome the irregularities
related to suburban trains. Many of
the 8 coach EMU rakes on Sealdah
Division have already been replaced
by 9 coach rakes. As and when

additional EMU coaches become

available, further relief would be

provided by converting the existing

8 coach rakes  into 9 coach ‘rakes.

Closge liaison is slso being maintained
with the West Bengal State Govern.

ment {0 check the inmdenee ut mis-
creant activiﬁea, S

<t & e st €1 e

3391, St geEE : W1 AEER |
wWiv qfeagw o9 ag @@ & w0
ﬂh‘?@ & . * |

(%) S mma
frest oF 2§ ¥ oA Feadt don
gt ¥,

(@) w1 g w1 faw W
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| 3392, SHRI BHEEKHABHI: Will

' the Minister of RAILWAYS be pleaged

to state whether it s a fact that in the
matters of recuitment of Scheduled

‘Tribes candidates, there have been . -
shortfalls in almost. all the raxlwaY” o

zones?

'THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN:
THE DEPARTMENT OF PARLIA-
MENTRY AFFAIRS (SHRI MALLI-
KARJUN): Yes,

Co-operative Agreement with
Mozambique

3393. SHRI KESHAORAO .PAR-
DHI; Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Government have
agreed to provide vital co-operation
to Mozambigue in the fields of agri-
culture, small scale industries im-
provement and expansion of railways
rubber and tea industries;

(b) whether any agreement has
been reached in this regard; and

(¢) it so, the detailed outlmes of
this agreement ? ‘

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAQ): (a) to (c). No formal agree-
ment has been concluded on the sub-
ject. However, details of co-opera-
tion in these flelds were included in
the agreed minutes signed at the end
of the visit of the Mozambican Mini-
ster of Ports and Surface Transport

. on 29-10-1980. Co-operation in the

field of agriculture would cover crops, o

- agro-based ' industriés and  research.

A team of four experts would be depu_:‘ '

ted to Mozambxque for a study on
rubber plantation followed Dby a' . -
. feasibility study for ‘setting up such.
3p1antatimns there.  India and Moza-
Sl mb:qua would ‘cooperate in'tea proce-
S ssxng and i:n eatabhshmg tea proce-“”‘ o
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ssing faotorias On rﬁcupt of concmte .
‘proposals from anambxque a small
team would be deputed for studying-

varfous aspects of ‘small ‘scale indu-

stries. The Ra:l India Technical and g
Economlc Servxces (RITES). = would -

co-operate with Mozambican State
Railways in’ ‘management. An agree-

ment in- prmclpal has been signed |
between RITES and the Mozambican
National Directorate for Ports and

Railways. Details of cooperation in
areas such as rail tracks construction,
rehabilitation,

(Centralised Traffic Control) systems,
would be worked out in due course.

Theft cases in Neelachal AEx‘ph’ess
from April 1980 to 31st October

3304 SHRI HARIHAR SOREN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of theft cases regis-
tercd by the passengers of Neela-
chal Express from April 1980 till 31st
October;

(b) whether Government are aware
of the fact about the negligence of

the railway staff to supply water to

this train at different big stations; and

(c) the steps taken or proposed to
be taken to check c¢rimes and to
punish the concerned staff who are
creating difficulties for the passen-
gers?

THE DEPUTY MINISTER IN THE
MINISTRY - OQF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIXARJUN): (a) One case of
dacoity and 25 cases of thefts were
reported by the passengers of Neela-

chal Expreqs to the Police during the “

pemod Aprﬂ to October 1980

(b No complaint in this regard‘
from the passengers has been received‘,v ‘
by the concerned Railways. Owver.
head tanks of coaches are . being.
fullv replemshed with water \t origiwj Co

‘ 'both in up and down diractions

maintenance, civil
construction, implementation of CTC

\,nating stations i.e Pnri and New“:f‘f‘f
" Delhi and checked at the platform
before the  train- starts. During the

journey - of -the train, over-head
tanks are checked and replenished
at important intermediate statxcms‘v .

Arrangement have been made by
the railways to supply drinking
water  through' watermen from the

bucket or ‘gharas’ filled with potable
drinking water or water trolleys which =

are moved from one end of the train

to the other. Besides this, taps, water

coolers, etc., have also been provided
at the platforms for providing drm-'

king water to passengers.

(¢) As no speclﬁc complaint about
negligence of railway staff has come
to the notice of the Railways, the
question of punishing the staff con-
cerned does not arise.

With a view to preventing cases
of thefts and robbery|dacoity on the
train, Neelachal Express is being
escorted by the armed police per-
sonnel during its night run. The
Government Railways Police  staff
have been deputed at important
railway stations to keep watch over
the movement and activities of cri-
minals and ‘suspicious characters.
TTEs|Conductors|Attendents ~ have
been instructed to remain vigilant to .

prevent entry of unauthorised per-
sons in train coaches.

NI & NoF ax wwy e
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Baﬂmy Line m yquare
| Kilometre

3396 SHRI N. E. HORO: wm the‘ ‘
Minister of RAILWAYS be pleased
to lay a statement showing: ‘

(a) the lenght of railway line in
each State and Union Territory per
square K. M. of the area and per lakh
of population;

(b) the area of the country Unco-
vered by railway net-work; and

(c) what are the targets of Clovern-
ment during the current financial

year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) A statement is atta-
ched.

(b) The States!Union Territories
having no railway lines are Manipur,
Meghalaya, Sikkim, Andaman and
Nicobar Islands, Arunachal Pradesh,
Dadra and Nagar Haveli, Laksha-
dweep and Mizoram.

(c) 1185 kms. of new lines have
been opened to traffic and another
22225 kms. of new lines are expected
to be commissioned to traffic during
the’ course of the current financial
year, ‘

Statement

e,

State Route Kms Route Kms
persq. per lakh
‘Kms of  of popula-
area tion
1 2 3
Andhra Pradesh . 0.017  10.83
Assam - 0,028 15.03
Bihar 0,031 0.42
Gujarat 0.020 21,24
Haryana . 0,033 14.50 ;
Himachal Pradesh 0,005’ 7.81
| 'o.'qoés 1.6y

Jammu & Kashmir .
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r

2 s
Kgrnata}.l‘m f | 0.016 10,28
Kerala | 0,024 " . 4.%0
Madhya Pradesh o‘.oxs 13.76
Maharashtral | 0.01 7 10.38
Manipur
Meghalaya : ‘
Nagalana 0. 001 1.80
Orissa 0.012 | 889
Punjab 0,042 15.73
Rajasthan . 0,016 21,%6
Sikkim '
Tamil Nadu 0.029  0.28
Tripura 0,001 0.75
Uttar Pradesh 0,030 bg. 98 ’
West Bengal 0.042 8.40
Andaman & Nicobar Islands
Aunachal Pradesh
Chandigarh 0,096 3.67
Dadra & Nagar Haveli
Delhi 0,113 4.10
Goa, Daman & Diu 0,021 8.78
Lakshadweep | |
Mizoram .
Pondicheiry o . 0.056  5.40
All India . . 0.019 11,12

Openinc of CGHS Dispensary in,
Paschim  Vihar

3397. SHRI ZAINUL BASHER:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

than
are li;vi
l%w D@

“(c) if so, whether

' : aary‘ there; and
(a) wnether» it is a fagx;that more '

(b) whether it is also a fact that
there is no CGHS Dispensary for
them in the ar§a,

there is any

proposal to open a CGHS dis.nen-‘

(@) the time by whidh it is hmy"

Tm start functioning? |
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THE MINlSTER OF STATE IN o

“THE MINISTRY OF HEALTH AND

" FAMILY WELFARE (SHRI NIHAR '
Govern-

" RAJAN LASKAR): (a) \
‘ment is not aware of the exact num-
‘ber of Central Government emplo-
yees living in Paschim Vxhar area of

New De1h1

(b) Yes.
' (c) Yes.,

(d) The dispensary is likely to be

pened during the current year,
subject to the availability  of suita-
ble accommodatlon

Wheat missing frem Special Train

3398, SHRI P.K. KODIYAN: Will
the Minister of RAILWAYS be pleas-
ed to state; :

“"{a) whether it ig a fact that wheat

worth Rg. 2 lakhs were found miss-
ing Trom a speczal train arrived in
Delhi from Patti in Amritsar in the
first week of November this year;

(b) if so, the details thereof;

(¢) whether any enquiry has been
conducted into this matter; and

(d) if so, with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF TARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

" (b) On 3-11-1980, a foodgrain spe-

cial comprising of 59 wagons loaded
with wheat bags ex. Patti to Sabzi-
~mandi arrived Sabzimandi with seals
- of Patti gtation intact and oupen
wagons duly covered with tarpaulins

- - and lashings properly tied up. On un-~
loading of the consignment at Sabzi-

- mandi gaods shed ‘on 3-11-80 and
'4-11-80, 303 complete bags of wheat
and some loose wheat weighing
832,90 Qtls.~ valued

EE(L‘MER 11, 198@

~at about- ‘Rs.
108277 were found short. The con-~
» ;signmenﬂ was booked on ‘said to
Sl contam Rnilway Race&pt and 1ts loa&- R

| ing ‘was done at P‘atti stattcm 'by the

staff of Food - Corporation of India
and was. not supervised by Raﬂway”

- gtaff, No criminal interterence with

the c’onslgnment appearg to . have

~ taken place on the Railway between

Patti and Sabzimandi stations

geals of the covered wagons as well
as tarpaulins over the open wagons‘
were intact right from the bookmg‘
station up to the destination.

(c) The case has been registered by

" the Government Railway Police, New .

Delhj vide their F.LR. No. 667/80
dated 12-11-1980 y/s 409/420 and
120 (b) IPC who have taken up
the investigation, :

(d) The investigation is still in

Progress,

Over-bridge at Cuttack City

3399. SHR] LAKSHMAN MAL-
LICK: Will the Minister of RAIL-
WAYS be pleased to refer to the
reply given to Unstarred  Question
No. 392 on the 13th March, 1980 re-

garding over-bridge at Cuttack level

crossing and state:

(a) the date on which the Govern-
ment of Orissa was directed to fur-
nish the exact location ang detailed
estimate for the construction of the
proposed over-bridge at the level
crossing of Cuttack city; |

(b) the steps, so far#aken by the
Railways to expedite the propesal;

(¢) when was the demand for con-
struction of the proposed over-bridge

- first made to the Union Government

by the public as well as the State
Govemment and

(d) fhe stage at whmh the matter

wstands at present?

THE DEP’UT’Y MINISTER IN THE‘

- 'MINISTRY OF RAILWAYS AND IN
_THE DEPARTMENT OF PARLIA-

‘memr AFFAIRS (SHRI MALLL-
ARJUN (a) 26-10-1978 o

:,4.1‘"
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; (c) Exact date s not known. How- S
ever, there was a proposal for the
Road over-bridge in 1872-73 in the

‘Railways Works Programme, but it
was fAropped for want of approval
from the State Government.

(d) The proposal is in a prelimi-
naty stage. On receipt of the details
mentioned against part (b), further
action will be taken by the Railway

promptly
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News-item caption ‘vaccine against
- Lieprosy Developed’ :

3401. SHRI SHIVKUMAR SINGH
THAKUR: Will the Minigster of
HEALTH AND FAMILY WELFARE
be pleased to state::

(a)” whether Government’s attention
has been drawn towards a news-
‘item appearing in the Indian Express
date the 12th November, 1980 under
the caption “Vaccine againt ' leprosy
developed’

(b) if so, the detaﬂs thereof and
whether such vaccines have been
tested on the patients and if so, the
outcome of such vac.ine, o o

(¢) whether there is any omposal'
for further trials of the vaccmes, if
so, the details thereof' .

(d) whether some forexgn uollabo-—‘ |
ration has been sought m thxs connec-
tlom, ‘and :

(e) if 50, the details thereof? -
' THE MTNISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMI-

LY WELFA.RE (SHRI ‘NIHAR RAN-
-~ (a): Yes, An orga~ .

An “ atbémm‘ :



stituted by Indian Council of Medical
Remamﬁ“‘inspected the data on 28th
and 30th November, 1980 and ‘hes
gone through the acieutzﬁc material
available in, their study. The full re-
port of the ~fl'eam is awad;ed

(b) The Instltute has elaimed that
~ the vaccine wag tested on a few
patients already suffering from lep-
rosy, to check whether it can increase
their resistance against the disease,

(c) The results are being analysed
by the Expert Team referred to under
(a) above. Further trialg will be con-
ducted before the efficacy of the vac-
cine in conferring protection against
leprosy is conﬁrmed

(@ According to the available in-
formation the work does not involve
any foreign aid or collaborataion.

(e) Does ot arise.
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Prevalence of Typhoid in. Ruarai
Areas

3405. SHRI SATISH AGARWAL:
will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Rajasthan State was
included in the survey to assess the
prevalence of typhoid in rural gareas
of the country;

actually
thereof.

(b) the areag that were
surveyed a%i the findings
and

(c) whether there is any Central
Scheme to combat the Health haz-
ard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH FA-
MILY WELFARE: (SHRI NI{HAR
RANJAN LASKAR): (a) This Minis-
try has not contemplatey any such
survey.

(b) Does not arise,

(¢) The anti-typhoid vaccination
programme of primary school child-
ren has been started under expanded
~programme on Immunization from
'1979, The Government of India
‘supplieg. typhoid vaceines = tp the
. States and Unian 'I'emtomes for im-
munization under thig programme. A

*Schetne for provadmg safe drmkmg

' DECEMBER 11, 1080
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water and sound human excreta dis-

has been started by the Mimstry ‘of
Works and Housing.
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Panskura-Haldia  Line

3407, SHRI SATYAGOPAL MIS-
RA: Wwill the Minister of MIL-
WAYS be pleased to state:

. (a) whether there is any proposal
under the consideratwn of Govern-
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.~ ment to set up gecand rail lme in, the

Panskura-Haldia section’ of the South
Eastern ‘Railways;

(b) if so, the detaﬂs thereof and
(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF ' PARLIA-
MENTARY AFFAIRS (SHRI :MAL-
LIKARJUN): (a) to (c). No. the
Capacity on Panskura-Haldia section
is quite adequate to cater ‘o the
needs of the traffic,

gvar fewe faiemt & g wel i

3408, W TY W AW : AT
“ N o -
o {AT g8 qa A7 T ol fiw o

(7F) 7T gg = & & Wa &
FT @ F@t wfd ag @ar AT ad
AT =T qut & g A wEr §
afesr s 7R § o fowem &
FHATY #1 g9F fee A gy wR
TgH FIM Ig AR gaTQ faerarn
v d

(@) Fmmoag Y @y @ fF g
A FAT F&T &1 FusT wlear foew
1 gar §;

() afz &, & F@1 "wFR F;
feare wH=fat #v adf #1 FO9T
qur faemd TR [ wT § 7

W AAWA Hg AGdW =md
fawi & suwat (e afase)
(%) wnfeat & " & afgar wfr
T gt # oy § 0 gfeEt &
waw #y afant dfaw o fafaat
¥ myaTe awnt ® e 8 S oee
m wﬁ' & Sl i'r aﬂﬁwﬂﬁ azr

102

(7) 7 (n). % &

Second ‘Brahmaputra Bridge

3409. SHRI BAPUSAHEB  PA-
RULEKAR: Wijl the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that public
demand grows for making the Second
Brahmaputra Bridge near Tezpur a
Double-decker i.e. rail-cum-road
bridge; A ‘

(b) whether Government propose
to make it a road-cum-rail bridge in
view of the transport difficulties of
the States; and

(¢) if it is made a road |bridge
only, whether Government would
make arrangements for laying a,rail-
way line on the bridge itself so that .
trains can also pass by stopping vehi-
cular traffic as and when necessary?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

"MENTARY AFFAIRS (SHRI MAL-

LIKARJUN): (a) to (e¢). Construc-
tion of rail-cum-road bridge on river

Brahmaputra near Tezpur was not re- .
commended by the Survey Team on L

account of its high cost and very

limited rsilway traffic it was expec-

‘I’heSe recommenda-

ted to carry, N
Qﬂh

tiéms Were. accgpted by ﬂ%e ,
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‘ Easterﬁ Council. , Abcordingly cons-

truction of a Road Bridge only has
been taken up by Railways as a .

‘“Deposite Work” chargeable to North
Eastern Council.

Since the roaq bridge s being
constructed with prestresseq concrete
girders and segments, provision has
ntot been made in the design for lay-
ing railway tracks on the bridge.
 Raj] movement by suspending road
traffic will, therefore, not be feasible.

Ship Building

3410. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
SHIPPING AND TRANSPORT be
pleasegd to state:

(a) how competitive our Shipping
building is at present; and

(b) how far are we self relient in
commercia] ships?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Ship building in
India is not competitive with foreign
shipyards at present.

(b) The total Ship building capa-
city of Indian Shipyards is less than
our national requirements.

DECEMBER 1‘11, 1980 C Wﬁtten' Answers -

104
Western Railway Staff Quarters

3411. SHRI G. M. BANTWALLA:
Will the Minister of RAILWAYS be
pleased to state:

(a). whether a number of Western
Railway staff quarters in greater
Bombay are lying vacant/unoccupied
or are occupied by persons other
than those to whom allotted;

(b) if so, the number of quarters
in each category (i) lying vacant or
unoccupieq. and (ii) occupied by per-
song other than the allottees;

(c) the loss accruing to the Wes-
tern Railways in Greater Bombay as
a result of staff quarters lying vacant/
unoccupied;

(d) the timeé since when the quar-
ters are lying vacant/unoccupied;
and

(e) what action was taken by Go-
vernment against officers responsible
for the situation?

TAE DEPUTY MINISTER IN THER
MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (d). The num-
ber of such quarterg is insignificant.
The information in this regard is
given below:—

T?pe of Mumber . Time from which lying vacant Loss cfrental Number occupi-
quarters lying due to vacant ed by persons
vacant quarters (Rs.) other than al-
lottees
I 3 (__(;) )Jdanucflry,gagao
(i1 arch, 1980 324 20
(1ii) July, 1’980 %
I 2 October, 1980 (both units) 72 00 2
Total - 5 396 20 11
(e) Action against the allottees of in progress. The vacant quarters

_the quarters (which are occupied by
persong other than the allottees) is

will be allotted to the staff on the
waiting list, shortly.

-
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3412, SHRI A. C. DAS: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether his Ministry hag any
proposal to raise the platform of the
Dhanbag Railway  Station - under
South Eastern Railway in Orlssa dur-
ing 1980-81;

(b) if so, whepn the proposal is ex-
pecteq to be implemented; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Dhanbad Railway
Station which is under the jurisdie-
tion of the Eastern Railway (in
Bihar) hag already been provided
with high level platforms,

(B) and (¢). Do not arise

Resioration. of Lines Dismantled
During I and I World War

' 3413. SHRI JITENDRA PRASAD
Wil] the Minister of RAILWAYS be
pleaseq to state:

(a) whether it is a fact that as a
matter of policy Government are
boung to restore the old railway lines
which were dismantleqd during the
First ang S%ond World war,

(b) whether Government are con-
sidering to restore the railway line
between Shahjakanpur and Mailani;
and

(¢) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PARLIA-
'MENTARY AFFAIRS (SHRI MAL-

LIKARJUN): (a) The policy in re-
gard to the restomration of the lines
dismantled during the First and the

 HA RAO):

Secong Werld Warg and other causes
ag stateg by the then Minister of
Railways in his speech in the Lok
Sabha on 12th March 1973 is that the

lineg but for their having been aban-

doned would have continued to func-
tion as an integral part of the rail-
way system. It was decided in 1973
that restoration of these lines would
be considered. Out of the 26 lines
dismantled durmg the Secong World
War, 15 have since beep restored and
in the case of the remaining 11, the
thinking so far has been that there is
no justification for their restoration
at thig stage on account of their high
cost and very limiteq traMic pros-
pects,

(b) No. The old steam tramway
between Shahjahanpur ang Mailani
laid by a private company was dis-
mantled in 1918, the materia] having
been acquireq for military pufposes
during First World War. A survey
wag conducted in 1977 but the project
was not founq finaneially viable.

(¢) Does mot arise.

India’s Asgeociatiom with Simen
Belivar week

3414. SHRI P. M. SAYEED: Vill
the Ministey of EXTERNAL AFFA-
IRS be pleased to state:

(2) whether India hag communi-
cateq to the Latin America Missions

- here that it woulq be associated with

observance of a Simon Bohvar week;
and

(b) if so, the main reasons there-
for> .

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
(a) Yes, Sir.

(b) This has been done to intro-
duce aspects of Latin American His-
tory and Culture to the Indian Peo-
ple and to further strengthen .the
friendly, and cordial relations exist-
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ing between Indidn . -and the cOuﬁtriés'

of Latin America vmh whom“Simon
- Bolivar is assoclaied‘ 1t may be re-
~ called that the 150th Deéth Annivér-

sary of Bolivar falls in  Detember,
1980 ’ :
Placement of Orders for Coaches:

and Rakes

3415. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAIL-
WAYS be pleaseq to state:

(a) whether the Railwayg have

placeq orderg for coaches and rakes

for replacement, in view of new

trains angd increasing loag of com-
muters; '

(b) if so, the total number of or-
ders placed by all the railways for
rakes ang coaches during each of the
last three years.

(¢) the total] number of coaches
and rakeg delivereg in each of the
above three years;

(d) whether it is a fact that the
Integral Coach Factory at Madras is
manufacturing coaches to fulfil ex-
port commitments to other Asian and
RKast African Nations;

(e) if so, the total ‘quantity of ex-
vort orders ang the percentage of
its fulﬁlment

(f) what is the comparative posi-

tion of immediately requireq rakes .

ang coaches on Western and Central
Railways for the year 1980-81 and
1981-82; and

(8) what precautiong Government
have taken to prevent accidents and
mishaps due to outdated rakes kept
runmng on the line?

THE’ ‘DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AE"FAIRS (SHRI MAL.-
LIKARJUN). (a) Yes.

(b) and (c) Coaches planneq for

productmn ang their actual deuvery \

DECEMBER 11, 1680
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during 1977-78 197879 anﬂ 1979*
are asg under:

Years -

R

1977 1978- 1979
78 79 0

No. of coaches ,
planned . 9t5 979 iy

No. of coaches
delivered . 899 925 974

(d) Yes, ag anq when export gqr-
ders are secured. ,

(e) Particular of export orderg se-
cured and actual number of coaches
exporteq by Integral Coach Factcry.
Madras during last tw, years are
furnished below:

—

Export Actual Per-  Country
order  No. of  centage
secured coaches  compli-
exported liance
1978-79 20 20 100 Philli-
pine
1979-80 20 20 100 Uganda
. * 50 50 100 Viet-
nam

(f) Information ig being collected
and will be laid on the Table of the
Sabha. ;

(g) All the coaches are thoroughly .
checked during periodig - overhaul
ang those which are w’ﬁraged and
also in a bag condition are systemati-
cally withdrawn frem service and-
condemned ang new coachgs arrang-
ed for their replacement. Only coa-
ches which are in good running con-
dition are continue in service.

There is a’ preseribed sehedule for

~attention to coaches and rakes at the

terminal depots ang the workshop&» :
which is generally followed, Coaches
which' are unfit to run are marked

~ ‘sick® ang later allowed to run only:
- after they are made fit for service.
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N:itional Highway Ne. - 17 in --AKe‘mln

34L6 SHR] M. RAMANNA RAI:
b Wil thg Mmm&er of SHIPPING ‘AND
TRANSPORT be pleased to state;

(a) whether Government are aware
that National Highway No. 17 is one
of ‘theé poorly . maintained National

Highways and requires improvement

at many places by widening and stren-
gthening or by removing the avoid-
able ‘curves and bends: and

(b) whether Government have any
proposal in this regard?

'I'H’E MINISTER OF STATE IN THE

MINIS'I‘RY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):

(a) and (b). It is not correct to say
that National Highway No. 17 in Kerala
is one of the poorly maintained Natio-
nal Highways. Though this National
Highway hag suffereq extensgive da-
mages due to exceptionally heavy
rains during the past few monsoons,
yet there is no report of traffic being
held up due to the damages that have
occurred. Allotmentg for Maintenance
ang Repairs of National Highways in
Kerala have been increasing prog-
ressively over the last few years, The
deficiency  survey carried cut on
this * Road soon after its decla-
ration as National Highway in
March, 1972 revealed numerous loca-
tions where the curves and grades are
sub-standard. However, more serious
deficiencies on this National Highway
are the unbridged crossings and peavily

congested stretches through ' towns'

and cities, which are being attended

to. Wbrké‘ costing over Rs. 8 ‘cro'r'es :

have already been sanctioneq in' this

regard. The Work of w;dening and

"strengthening the road is proposed
to be taken up later on.

+  Import of polish Ship Engines for
Cathin Shilward

3417. SHRIMATI SUSHEELA GO-
PALAN: Wil] the Minister of SHIP-
PING AND TRANSPORT be nleased
to -state:

(a) the circumstances that bolted the
" import of  Polish shlp engines for
Cochm Sh:pyard, : v

(b) were the terms offered by
“MAN" of West Germany more - tav~ .
ourable that of Poland and

(¢) if not, what are t’h‘e details
thereot? .

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI. VEERENDRA
PATIL): (a) Ship engines for Ships
062 & 003 under construction at Coch-
in :Shipyard are bemg imported- from
Poland. .

(b) No, Sir.

(c) M/s MAN., Augsburg West Ger~
many revised their earlier offers on
9-6-80 and it was DM 2,130,000 (FOB)
(Delivery April, 1981) for “A” Version
of MAN Engine for Ship 002 and DM
9.345,690 (FOB) Delivery October,
1981) for “B" Version of MAN Engine
for Ship 003. This was also inter-aqlia
subject to the condition that the con-
tracts for both engines are signed not
later than 30-6-1980. The Polish firm
in April, 1980 offered the two SULZER
Engines at US $ 2,493,000 (FOB) (De-
livery December 1980) and US $ 2,508.
000 (FOB) (Delivery August|Sep-
tember, 1981) respectively.

Theft of wheat and other essential
commodities from traing

3418. SHRI AMAR ROY PRADHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
of the theft of wheat and other esen-
tial commodities from the trains in
the month of November, 1980: and

- (b) if so, what steps are being taken
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLTAMEN-
TARY AFFATRS (SHRI MALLIK-
ARJUN): (a) Yes. :

(bj The following steps = are being
taken to prevent thefts of booked con-
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signments,. including essential commo-
- ditieg s ‘ '

(i) Armed escorts of Railway Pro-
tection Force/Railway Protection
Special Force are detailed to patrol
affected sections and yards;

(ii) Railway Protection Force staff
are detailed at wvulnerable outer
signals, engineering restrictions and
upgradients where trains slow down;

(iii) All imporiant - yards’ goods
shed and parcel offices are guarded
round-the-clock by Railway Protec-
tion Force personnel. Special atten-
tion is being paid to places which
are known as black spots.

(iv) Wagons containing high-valu-
ed commodities like foodgrains, coal,
steel, etc.,, when running in block
loads, are being escorted.

(v) At way-side stations when
Joads are stabled, they are being
guarded by Railway Protection Force
stafl.

(vi) Intelligence about movements
and activities of criminals and recei-
vers of stolen property is collected
by Crime Intelligence Branch of the
Railway Protection Force and raids
are regularly arranged to apprehend
criminals and receivers and to reco-
ver stolen property.

(vil) Dog Squads are also being
utilised for patrolling yards and ar-
rest of suspects.

(viii) Close-cocrdination is made
by Railway Protection Force with
the Government Railway Police and
Civil Police for effectively tackling
the problem of thefts and pilferagas,

(ix) As a special measure, in the
Eastern sector, specially in the eoal
belt area of Bihar, 5 companies of
Railway Protection Special Force
have recently been deployed for
escorting coal rakes, other goods
trains and track patrolling in vulner-
able sections of Dhanbag Division.

' .Central Read Fund =

3419. SHR] XAVIER ARAKAL:
Will the Minister ¢f SHIPPING AND
TRANSPORT be pleased to state:

(a) the total amou-nt spent out of
Central Road Fundfin the year 1980~
81; '

(b) the principle of allotment and
the Stateg that availed of this fund;
and

(¢) whether the State of Kerala has
made any request and if s0, whether

‘Kumbalgangai Perumpadappu Bridge

and Road is included in the request?

Eid
THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Rs. 453.17 lacs from April, 1930
to October, 1980.

(b) Money for Central Road Fund
works is allocate@ keeping in view
the, available resources, the total cost
of approved workg in progress in
each State, stage of physical prog-
ress and the capacity of the Siate
Govt. for the pace of handling
works. Al] the States/UTs reporting

petrol consumption avail of this
Fund.
(¢) Yes, Sir, The Kerala Govt.

have recently proposed constiruction
of Perumpadappu bridge  between
Eda-Cochin and Kumbalgangai to he
financed out of their allocations in
the Central Road IF'und. The propo-
sal has been examined and a deci-
sion is likely to be reached soon.

Project Consciousnesg

3420. DR. KARAN SINGH: Will
the Minister of HEALTH AND FA-
MILY WELFARE b; pleased to -tate:

~(a) whether a unique project called
‘Project Consciousness’ was started
at the National Institute of Mental
Health and Neuro Sciences in Ban-
galore a few years ago; and
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(b) if so, what is the progress of
the Project and whal tentative Te-
sults have b%en achieved?

“THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] NIHAR
RANJAN LASKAR): (a) Yes, Sir.

(b) The three main areas of acti-
vity in respect of the Prcject rcom-
prise of Laboratory, .Clinical and
Ficld Work. Thc Iaboratory in the
Department of Neuro Physiology has
now bee, equipped &nd initial work
has already commenced. Study of
physical, physiological, Biochemical
and Psycholegical correl-ates. of ex-
perience in consciousness induced by
transcendental meditation, Pranaya-
ma and Kundalini is envisaged and is
to be taken in stages. Selective ap-
plications of some of the techniques
are zlready completed in the Depart-
ment of Clinical Psychology and Psy-
chiatry. Col'ection of relevant mate-
rial through fielg activity is to be
taktn up.

Balurghat-Eklaxmi Line

3421. SHR] ANANDA PATHAK:
Will the Mirister of RAILWAYS be
r pleased to state:

(a) whether Government have re-
ceived any representation from the
people of West Dinajpur District in
West Bengal for selting up of Rail-
way line from Balurghat in Xklaxmi
Railway Station in the district of
‘Maldah; and

{(b) if so, when Government pro-
pose to take up the work?

THE DEPUTY MINISTER IN THE
- MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF FAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes, for
constructien Maldah Eklaxi-Balurghat

rail link. : |

(b) Due tc unremunecrative chara-

cter of thig project and severe cons- -

traint of resources, it is mot possible
to consider this project in the near
future. ‘ '

Slow Speag of Geeds Trains

3422, SHRI INDRAJIT GUPTA:
Will the Minister of RAILWAYS be

leased.to refer to the reply given to
Starred Question No. 44 on 20th Nov-
ember, 1980 regarding goods irans-
portation by Railways and state:

(a) the reasuns for slow speed of
goods trains;

(b) the percentage of goods trains
which are hauleq by djeseljelectric|
steam locomotives;

(c) whether cases of derailments
of goods trains sre showing a rising
trenq in the last three years; and

(dy if so, the factors

responsible
for this. ,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The speed of goods
trains is dependent on a number of
factors such ag track characteris-
tics, whether single or double line,
trailing load, type of traction, terrain
of the section, density of traffic and
proportion of Mail and Express to to-
ial trains run, etc.

{b) The percentage of goodg train
kilometres hauled by djesel, electric
and steam locomotives wag 59, 20
and 21 respectively in 1979-80.

(¢) and (d). The number of derail-
ments of goods trains which occured
during the last three years is given
below:

1977-78 . 401
1978-7 | .. 534
.1979-80 L a8

Thug during 1979-80 the number of
derailments of goods traing wag less
as compared to the preceding two
years, B
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Chbecking of Visas at Aerodrome

3424, SHRI TARIQ ANWAR: Will
the Minister of EXTERNAL AFFA-
- TRS be pleaged to state: |

(a) whether Government are aw-
are that some private agencies are

sending persong abroad without mak-

ing any employment arrangements
for them;

| (b) whether it is a fact that Gov--

ernment had taken some steps in the
past after getting su¢h information;
and’ ‘

(¢) whether Governiment will make
at aerodromes

some arrangements

DECEMBER 11, 1980°

. of resources, it is being
- whether the Port should
own money

Wmtén 'Anéwafg’w 16

for ch&cking visas ‘&nd othier necés-
sary docunents of the persons going -
abroad for employment gvith a view"
to. check such practice?

LI

THE' MINISTER OF EXTERNAL"
AFFAIRS (SHRI P, V. NARASIMHA
RAQ): (a) Yes, Sir. Such reports
are received from time to time.

(b) On receipt of such reports
these are referred to dpprofrriate po-
lice authorities for investigation and’
action. This has resulted in several
convictions.

(¢) All relevant documents inelud-
ing visas ete. of Indians nationals
falling under the purview of Emigra-
tion  Aect of 1922 and going ab-
road: on eniployment are examined
by the Government before granting
them permission to emigrate. The
system of these checkg has heen fur-
ther streamlined with effect from
November 1, 1980.

Top Life Trucks for Cochin Port

4

3425. SHR] M. M. LAWRENCE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Cochin Port Trust
bhas agked for approval to purchase
top lift truckg to nandle container
iraffic in Cochin Port;

(b) whether Government has been
delaying the sanction for purchase
of eujpment; and

*

(c) if so, the reasons for the delay?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA"PATIL): (a) Yes.

(b) and (c¢). In view of constrainis
examined
invest its
for purchasing top lift
trucks o !
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Wev mellmv iw Godwari Express

3426. SHRT K. Al SWAMI: Will

the Minister of RAILWAYS be plea-

sed to state:

(a) whether Government are aware
of over-crowding in Godavari Ex-
press which runs between Waeltair
and - Hyderabad; and

(b) what steps are being taken to
inerease train accommodation  bet-
ween Waltair and Hyderabad?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes,

(by For want of room cn 7/6 Go-
davari Express to haul an additional
coach as a regular measure, sug-

mentaton of the load of 7/8 Goaa- *

vari Express has at present, not heen
found operationally feasible,

L]

Discrimination against Indian
Employees in U.S.A.

3427. SHRI R. N. RAKESH: Wwill
the Minister of EXTERNAL AFFAI-
RS be pleased to state:

(a) whether discrimination against
Indian employees for promotion and
other facilities in the Services is
openly practisedq by Government in
the United States of America;

(b) whether the Indian employees
are victimized and penalised and
have not bten given promotion and
salary as ruled by the Supreme
Court of the United States (Dougall
V. Sugarman 1972-73) in favour of
aliens; and

(¢) whether the United Nétions‘ in-

vestigateg the Covernment. of the

 Uniteq States for violationg of jinter-
national law 'in case of resident aliens
in general angd Indiang in particular?

THE MINISTER OF EXTERNAL
AFFAIRS  SHRI P. V. NARSIMHA
RAO): (a) and (b). Government
is not aware of such cases, Aécord-
ing to the cited decision, the Gov-
ernment of the Uniled States may
prescribe U.S. citiztnship' as a gquali-
fication for holding certain offices
and has the legal sanction tp exclude
aliens from  appropristely. defined
jobs. Ii carnot however msatute a
flat prohibitory ban on the- tenﬁ-y of
alieng into the competitive clasgified
civil strvice. Cases have come to the
notice of the Government of India
where people of Indian origin have
filed suits in U.S. courts against pri-
vate U.S. firms and organisationg for
alleged discrimination because of
their national origin and have won
private settlements.

(¢) No, Sir.
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Central Assistant for Aana Memeo-
rial Cancer Research Imstitute at
Kancheepuram

3429. SHRI ERA ANBARASU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government of Tamil
Nadu have sought sny financial as«
sistance from the Centre to develop
the Anna Memorial Cancer Research
Institute at Kancheepuram in Ching-
leput District of Tamil Nadu;

(b) whether Government have in-

cluded the Anng Memorial Cancer
Research Institute in the proposal to
develop it as a Reglonal Cancer Cen-
tre; and

(c) if not, whether the Central
Government propose to include the
- same in the list of institutions  for
which Central
sanctioned?

THE MINISTER OF STATE IN

THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) {(a) agnd (b)
No o

DECEMBER 11, 1880
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(¢) Nine institutions in the coun-
try have slready been listed for be-
ing developed ag Regional Centres
for Cancer Research and Treatment,
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Extension of Bus Route No. 50 and
89 upto Nauroji Nagar

3431. SHR] MANOHAR LAI SAl-
NI: Will the Minister of SHIPPNG
AND TRANSPORT be pleaseg to
refer to the reply given to Unstarred
Question No. 1469 on 27th Novem-
ber, 1880 regarding, bus service
between Nauroji Nagar and Central
Secretariat and state:

(a) when the survey was made in
which DTC authorities were satisflied
with the prezent bus service;

(b) whether DTC authorities re-
ceived proposals to extend the pre-
sent poute Nos. 50 and 89 to Nauroii
Nagar or to start other routes so as
to connect Nauroji Nagar in between;

(¢) whether it is a also a fact that
there is heavy rush on route No, 610
and geserally these buses do not stop
at ‘M* Avenue which is stated to be
alternative bus stop for Nauroji Na-
gar commuters; and

(d) if so, what action hasz been ta-
ken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHR! BUTA
SINGH); (a) DTC has intimated
that it is a regular practice with it
to carry out surveys wherever felt

necessary or on receipt of complaint

or on public demand for additional
services on a specific route or seg-

ment of the route, Ag a result, if the

demand ig justifiable dependmg upon
availability of additional _buses, the
services are increased. This is  a
-continuog process.

(b) Yes, Sir.

(c) Although, the ex{stmg level of
services on route No. 610 are ade-
quate, yet for the convenience of of-
fice goers, a number of spccial trips
on route No. 610 have been provided
from Nauroji Nagar main stand for
Centra]l Secretariat during the morn-
ing peak hours. It is not a fact that
buses on route No. 610 do not stop at
‘M’ Evenue stop.

(d) Does not arise.

Road Accidents

3432. SHRI B. V. DESAI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleaseq to state:

(a) whether .it has been studied
that Road accidents rate is highest in
India in comparison to other coun-
tries;

(b) if so, the main reasons for the
same;

(c) whether the average fatality
rate per 10,000 motor vehicles in cur
country wag about 60 per cent as
against ‘5 to 15 per cent in most de-
veloped countries;

(d) whether it is a fact that road
accidents in India claim nearly
14,000 lives every year; '

(e) if so, the steps being taken A to
reduce the number of road accidents;

. and

Ni R the extent to whxch the posi-
tlon has 1mproved"
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSFPORT (SHRI BUTA SINGH):
(a) Studies have shown that in com-
‘parison to scme. other countries the
wroad accident rate in India is higher.

(b) The main reasons for thc ac-
ciaenis are the fault of the driver,
that is the Human element, the fault
of vehicles je. mecnanical defects,
and defective road conditisus,

(¢) and (d). Yes, Sir, according
to studies mentioned in. part

above.

(e) and (f). Action in this regard
is required to be taken by the
Municipal Authorities or by the State
Governments. Enabling provisions
are available under the law to rest-
rict the moven.ent of vchicleg in the
places, which may be congested or r0-
hibit heavy vehicles or prohibit them
during fixed hours. The Police
Authorities also take action for clea-
rance of roads ag they are traffic obs-
tacles. A few State Governments
have already amended their Mnotor
Vehiclegs Rules to provide for com-
pulsory fitment of speed governors
in passenger transport vehicles. Ac-
tion also has been taken by some State

Governments for arrangement fo
impart driving treining at schoolg set
up by them.

Financial and. legal assistance to
road accident victims

343'3 SHRI K. PRADHANI:
SHRI R. P. YADAV:
SHRI BHIKHURAM JAIN:
SHR] CHHITTU BHAI
GAMIT:
SHRI ARJUN SETHI:
Will the Minister of SHIPPING

- AND TRANDPORT ‘be pleased to
-gtate:

(a) whe’chez there is any p;opusal
under consideration to provide fin-
ﬁama;l ang legal - assxstance to road

(a) -

v

AND TRANSPORT
- SINGH):

126

accident victims or thenr legal heirs
in case of tatal acddents -and '

(b) it so, the deta:ls tlmeranf"

THE MII\JISTER OF S’I‘ATE IN
IN THE MINISTRY OF SHIPPING
(SHRI BUTA
(a) A scheme for ,gﬁant of
financial relief to victims of road ac-
cidents, as already introduced by
Govt, of Tamil Nadu, has been -com-
mendeg for adopiion and implemen-
tation by other State Governments.
Similarly, some State Governments
such ag Tamil Nadu and Punjab have
already set up organizations to pro-
vide legal aid and advice to victims
of road accidents. A scheme for pro-
viding vayment of solatium J(in lieu
of compensation) to the victimg of
road accidents where the vehicle i3
not traceable is also under the
consideration of Govt.

(b) Under ihe scheme introduced
in Tamil Nadu and commended to
the other States, pavment of cash
relief, which is purely Ex-gratia,
is made to the victims of road ac-
cidentg or the heirs of the deceased,
in case of fata] accidents. The scheme
also lays down the rrocedure to en-
sure that the police officer investi-
gating the cast submits a report, im-
mediately and thereatter, ‘the Ex-
gratia is given without much delay.
This relief, ig in addition to  the
compensation which may be grantsd
by Accident Claims Tribunal under
the provisions of -Motor Vehicles
Act, 1939. |

Survey of Road Accidents

3434. SHR] X. PRADHANI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) ‘whether Government has con-
ducted any survey regarding the road
accidentg in Inald, \Statewwwe),

(b) it so, the details thereot

() the detuils regardmg the: high ‘
propoztion of casualues aqd :
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ae thor Govunmem

_ cover road aceidents?

' THE MINISTER OF STATE IN
SHIPPING

_'mm MINISTRY  OF
AND TRANSPORI'
SBINGH):
made reoently

(SHR] BUTA

‘(b) and (c). D¢ not arise.

(d) At present there ig no such
proposa] under the consideration of
the Central Government. However,
" certain Statg Governments have al-
ready created funds from which
lump-sum payments are made to the
passengers involved in road accidents.
- Similarly, some State GOV&I‘n!n_ehtb
have established relief funds out of
which ex-gratia payment is ‘made to
the victims of road accidents.

Victimisation of All Indla Carriage
and Wagon Staff Council

- 3435. SHRI A. K. ROY: Wil the

Minjster of RAILWAYS be pleased

-to state:

(a) the details of victimisations/

penal aclions in various forms im
- posed on the staff in connection with
the last ‘Work to Rule’ movement by
All India Carriage and Wagon Staff
Counci] in August, 1980,

(b) the details of their demancs

and action taken by his M:mstvy to
resolve them; angd ‘

(e) the pohcy of Government to
_ revoke all these victimisations/penal
“actions to restore
Industrxal peace?

THE DEPUTY MINISTER IN THE

-MINISTRY OF RAILWAYS AND IN

- THB DEPARTMENT OF PARLIA-
MENTARY - AFFAIRS‘ (SHR1
MALLIKARJUN) ~ (a) ana (b).

- Rajlway employees ‘are not victimjs- |
~ ed for' legitimate trade union acti- -

taken
“for their smclﬁg R

e ace&s of ammion amd commiaa&on i . “ﬁ‘f:the pmject : md;x -

‘vities, However, -

_ - action is |
against employeeg
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g {d ) propose“ ‘
‘to- apen 2 roal s.fety fund, in hl'le
~ with the Railway - Safety Fund

(a) No survey ?has been

normaley and “

adcmd-ance mth the pravmions mﬁ”f'

the rules o | :
T‘he All Indm Carmaze and Wagon‘

Staff Council, an unrecognised body,

resortég to an illegal ‘Work to Rule’

movement from 16-8-1980 oy the

alleged failure to concede their de-
‘mands, which included mmnly the

followmg —
(i) Revision of scale of pay;
‘(ii) Avenue of pmmotioh;

(ili) Withdrawal of
tions;

victimisa~

(iv) Filling up of vacancies;

(v) Supply of uniforms;

(vi) Job evaluation;, -

(vil) Provision of quarters;

The demands have been examined
and suitable action has been taken
within the framework of the exist-
ing ruleg and financial restraints.

(cy Appeals/representations re-
ceiveg from railway employees
against the action taken by the ad-
ministration are considerea by the
competent authority and suitable re-

medial action is taken depending on
the merits of each case,

- Diversion of Pune-Bangalore National

Highway

3436. SHRI R. K. MHALGI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether there is any pmpo-
sal under the consideration of Gov-
ernment for diversion of Pune-
Bangalore National Highway which

passes through the Clty of Dharwar '
V(Karnataka)

(b) if so, since when and whether

. there is any phased programme for
: ...comp;enan ot pmject o

.(e) what i the e,stzmated cqgt of

| Written Ansogrs . 128
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. (d) where the project standg =t
present?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH). (a) to (d). Yes Sir; the
proposal of providing a com-
bined Hubli-Dharwar bye-pass on
National Highway No. 4 has been
under consideration for quite soine
time. Even though the align-
ment had been under jinvestigation,
the work could not be sanctioned
due to financia] constraints, The
work of land acquisition of the bye-
pass is now included in the current
Five-Year Plan (1978—83) at a cost
of Rs, 20 lakhs and the land acqui-
sition estimate received from the
State Public Works Department is
presently under consideration. Sub-
ject to the availability of necessary
resources, the first stage construc-
tion (earthwork in formation and
culvertg etc) at a cost of Rs. 100
lakhs is proposea to be included in
the 1980—85 Plan, which is under
finalisation. The total cost of the
byepasg is roughly assessed as Rs.
300 lakhs.

Serious Train accidents occurred
during the last three years

3437. SHRI T. M. SAWANT: Wil
the Minister of RAILWAYS be
pleased to state:

(a) how many accidents occurred
during the last three years pertain-
ing to Civil, Mechanical, Electrical
engineering, Signal ang Telecommu-
nication and Operating Departments;

(b) the amount of compensation
paid, year-wise;

(c) the number of Railways staff
responsijble for these  accidents
vear-wise and department-wise; and

(d) out of these staff as at (a)
above, how many belongs to Sche-
duleq Castes wand Scheduled Tribes
community  year-wise and depart-
ment-wise?

2993 LS—5

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (d), Infor-
mation is being collected and will be
laid on the Table of Sabha,

Payment of Salary to Gazetted

Officerss

3738, SHRI SANAT KUMAR
MANDAL: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is @ fact that the
Minisgyy of Finance jsgued jnstruc-
tions at the beginning of the cur-
rent financial year that payments of
salaries to the Gazetted staff should
be made on the basis of options ob-
tained from them whether to get it
in cash or through cheques on the
Bank of Baroda, the authoriseg bank
in thig case;

(b) whether these instructions are
not being followed by the Pay and
Accounts Offices under his Ministry;
and

(c) if so, the reasons therefor and
the steps which he proposes to take
to set matters right in this behalf?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR!
NIHAR RANJAN LASKAR): (a)
Yes.

(b) The instructions are being
followed in the Mijnjstry of Health
and Family Welfare under the
payment control of Pay and Ac-
countg Office (Sectt.). The informa-
tion in respect of Attached and
Subordinate Offices under the pay-
ment control of varioug other Pay
and Accounts Offices is not available,

(c) Does not arise in view of (b)
above.
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Length of Railway Limes in
Karnataka

3439. SHR] JANARDHANA POO-
JARY: Will the Minister of RAIL-
WAYS be pleased to gtate:

(a) the total length of railway
lineg in Karnataka State and what
is its percentage g5 compared to All
India population,

(b) the length of new lines to be
lajd during 1980-81 with nameg of
places; and

(c) the total amount sanctioned

for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) The total
length of railway lines (Roule Kms.)
as on 31st March 1980, in Karnataku
State was 3013 Kms. Route Kms. per
lakh of population in Karnataks was
10.28 as against 11.12 on whole of
India, the percentage being 92.45.

(b) Nil

(c) Doeg not garise.

Guidelineg for Opening Railway Out
Agencies

3440. SHRI R. L. BHATIA: Will
the Minister of RAILWAYS be pleas-
ed to state-:

(a) the guidelines laid down by
the Railway Boara for the opening
ot Railway out-agencies for booking
of freight traffic, passenger bookings.
ete.;

(b) whether the allotment of out-
agencies is advertised in the regio-
naj and national papers or these are
given by negotiations;

(c) if not advertised, the reagons
theretor;

(d) what js the initial perioq for
which an out-agencies is allotted
and when it is renewed, whether
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similar advertisements gare inserted
and if not reasons therefor:

(e) the manner in which the pre-
sent out-agenciegs had been allotted
in Punjab and Haryana on the Nor-
thern Railway initially and as re-
newed from time to time gng what
procedure was followed in this be-
hal.f; and

(fy the commission and other Rail-
way benefits given to the outagents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN):: (a) An out-
agency is opened to provide rail-
cum-road transport facility to the
travelling and trading public of an
area, if traffic justification is there
and a guitable contractor to pperate
the out-agency is avajlable.

(b) The allotment of out-agencies
is made after inviting applications
through advertisements in jmportant
and regional news-papers

(c) Doeg not arise.

(d) The initia} period of allot-
ment of out-agency contract js 3 to
5 years, No aavertisements are in-
serted while renewing the contracts
on the basis of satisfactory working
of existing contractors.

(ey The procedure adopted by the
Northern Railway Administration for
allotment and renewa] of out-agen-
cies in Punjab and Haryana wag in
accordance with the extent rules ex-
plained above.

(f) No commission is paid by the
Rajlway to the out-agency contrac-
tor for goods and parcel traffic.
Only the cartage charges recovered
from the consignee/consignors are
reimbursed to the contractor. A com-
mission generally upto 2 and }
percent) on the local portion of
the fare jn case of through passen-
gers) is, however, allowed in case
of passenger traffic on the fare col-
lected.
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Rallway Out-Agency at Jagadhari

3442, SHRI S. M. KRISHNA: Will
the Minister of RAILWAYS be
pleased to refer to the reply given
to Unstarred Question No. 5512 on
the 24th July, 1980 regarding Rail-
way Out agency at Jagadbari and
state;

(a) the reasons which weighed
with the Northern Railway to ex-
tend the existing contract of the
Railway Out-agents at Jagadhari
town for 5 instead of the 3 years
period and why advertisement for
fresh contract were not given and
chance given to other parties also to
submit their offers;
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(b) the reasong for concentrating
on one particular agent only when
he is suspected of indulging in many
malpractices ang there was gz vigi-
lance case also against him; and

(c) whether on the expiry of the
five year extended «contract, the
Railway Administration will be ask-
ed to invite for fresh tenders from
the open market well in advance by
advertising in the regional ang local
papers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) In view of
the satisfactory performance pf the
contractor during the period of pre-
vioug contract the contract was re-
newed for 5 years under the eXist-
ing rules. Since it was a case of re-
newal, there was ndé need for ad-
vertisement in newspapers to call
for fresh applications.

(b) No allegation against the existi-
ing out-agent hag been substantiat-
ed.

(c) Tht isstue will be decided on
considering the performance of the
contractor well in advance of the
expiry of the present term of con-
tract.

Coastal Shipping

3443 PROF. MADHU DANDA-
VATE: Will the Minister of SHIP-
PING AND TRANSPORT be pleas-
ed to state:

(a) whether Government have
studieq the recommendations of the
National Transport Policy Commit-
tee to make the coastal shipping
more economic; gnd

(b) if so, what gteps are proposed
to make the coastal shipping eco-
nomic?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PATIL): (a) and (b).

The recommendationg of the Nation-
a] Transport Policy Committee are
unaer examination of the Govern-
ment. '

Loco Running Shed of Alipurdyar
Junction

3444, SHRI PIUS TIRKEY: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether it is g fact that the
loco running shed of Alipurduar
junction ig proposed to b eexpended
to handle more important repairs

(b) if so, how far the proposa] has
been worked out and the details of
the loco running shed and its func-
tioning; and

(¢) if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALIKARJUN): (a) to ({c). At
present Alipurduay Shed homes 36
Metre Gauge Steam  Locomotives.
All maintenance schedules for Steam
Locomotives are carried out in this
Shed. There are no plans for expan-
sion of Alipurduar Shed. As a policy
Steam Locomotives Shedg are not
being considered for expansion in
view of plan for progressive dieseli-
sation, :

Rdad Communication in Triba} Sub-
Plan Areas of Orissy

3445 SHRI GIRDHAR GOMAN-
GO: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: Al

(a), the road communication net-
work prepared by the Government
of Orissa in Tribal sub-Plan areas
of the Sixth Plan;
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(b) the number of Block, Tehsil,
Sub-divisional and market pleceg yet
to be connected by all-weather road
in tribal areas of the State before
and of rolling plan and current
financial year;

(c) the reasons for lack of com-
munication  facilities in these areas
after the preparation of sub-Plan.
normal State plan allocation and
M.N.P. and other schemes extended
in these areas; and

(d) major and other bridge work
included in current year in Sixth
Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (d). The Orissa Government
have proposed in their Draft Sixth
Plan (1980—85), a total outlay of

about Rs. 1077 croreg for Tribal
sub-Plan for various sectors ol
development out of which about

Rs. 85 crores have been earmarked
for construction of Roads and Brid-
ges. According to that draft Sixth
. Plan, 6 sub-divisions, 18 tehsils, 95
blocks and 85 police Stations in the
¥ate are yet to be connected with
-all-weather road links  with the
headquarters. The draft tribal Sub-
Plan for the PWD roads proposed by
the State Government includes 80
works out of which 41 are bridge
projects. Financial limitationg are
said to be the main bottleneck.

Boarding of buses by DTC Personnel
through Exist Gate

3446. DR. A. U. AZMI: Wi]) the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are gware
that DTC personnzl while proceed-
ing on duty or off-duty, get into the
DTC busas from the exist gates, thus
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causing considerable annoyance and
inconvenience to the commuters.

(b) while commuters have to wait
for very long time at certain points
where the bus service is baa, these
personnel occupy comfortable posi-
tion to the disadvantage of the pay-
ing commuters by jumping the queue
and entering into the bus from the
Exit/Gate;

(¢) if so, what effective steps Gov-
ernment propose to take to stop such
malpractices and ban the entry by
such personne] who are not on duty
in the bus from entering into it
from the exist gate; and

(dy if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR] BUTA SINGH):
(a) to (d). Some complaints of this
nature were received by DTC some-
time back. The Corporation hasg in-
formed that they have jssued strict
instructiong to the line staff that the
memberg of the staff of the Corpora-
tion should not board the busesedro:.)
the front gate. Traffic Officers posted
in the Divisions ag well as the Depot
Managers have also been asked to
ensure compliance of instructions. The
Corporation has further jnformed
that now the DTC gtaff, by and large,
boarq the DTC buses from the pro-
per entry gate,

Sealdah-Barasat Line

3447. DR. GOLAM YAZDANI:
Will the Ministey of RAILWAYS be
pleased ‘o state the progress of
double line of Sealdah-Barasat Sec-
tion of Scaldan Division of Eastern
Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY . AFFAIRS SHRI
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of Dum Dum-Barasat séction is
given below:

MALLIKARJUN): Progress of im-
portant ijtems of work on doubling

i et At e e o+ ey e+ 4 b A o b o b e

- B Sy

Description Progress

— v e

(i) Contracts executed 28 Tenders ont of 29 tenders called for have been
accepted.

(i1} Formation other than rocks . 78%,

1 major bridge has been completed and the other
bridge for which 1 girder has been received at site
and g girders are under fabrication.

(iii) 2 Major bridges

(iv) Pladorm's & bridges . . . 36%. Out of 15 minor bridges, 1 has been completed.

A,
<

) Linking o/ track
Main hne . . . . . kans,
loop line

{vi) Points and crassing:

18 i1/2 —q2sets . . . 235

L F2-—27 sets . . . 809,

1in 16—1 set . . . . 100%,
{vii) Platform shed -3 Nos, . .o259,
(viti) Platforin with fencing 6 Nos. .70Y,
(ix) Supply of hallast . . R

(x) Construction of OHI:

mast—140 Nos. 79"

(xi) Overall progress 46 8¢,

Attack on Sikh Boy in U.K.

3448. SHRI R. L. BHATIA: Will
the Minister of EXTERNAL AFFAIRS
be pleased fo state:

(a) whether his attention hag been
drawn to the news jtem captioned
‘Attack on Sikh boy in UK. con-
demned’ appearing in the ‘Tribune’
dateq the 8lst August, 1980:

(by) if so, whether any protest
wag lodged by the Indian High Com-
mission in U.K, with the British
Government in this behalf or some
other gaction taken; and

(c) if go, what is the reaction of
the British Government thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARA-
SIMHA RAO): (a) Yes, Sjr.

(b) On receipt of a communica-
tion from the Wolverhamptan Turban
Action Committee about gn attack
on Rajinder Singh, a 15 year old
Sikh boy, by two white men in the
Park Field area of Wolverhampton.
the matter wags immediately taken
up by the High Commission with the
British Home Office; the Home Office
wag urged to conduct vigorous inves-
tigation with a view to bringing the
culprits to justice and take effective
measures to prevent recurrence of
such inecidents.
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(c) The British Home Office in the
last week of September informeq the
High Commijssion that the case was
thoroughly investigated by the West
Midlands Police but without guc-
cess. The British Home Office gstated
that the Home Secretary and chief
officers of police view gsuch cases of
violence with concern but added that
it was unfortunately not zlways fea-
sible to trace those responsible and
bring them to book,

Sugar Quota reduced in trains

3449 SHRI K. MALLANNA: Will
the Minister of RAILWAYS be
pleaseq to state:

(a) whether it is a fact that the
quota of sugar hag been reduced in
trains; and

(b) if so, to what extent it has
been yeduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b).
Only on Central Railway prescribed
quantity of sugar was reduced very
marginally by 1 to 1.5 gms. per cup
of tea/coffee que to jnadequate avail-
ability of sugar. For service of tea/
coffee in pots, the prescribed quan-
tity of sugar, however, has not been
reduced. On Southern Railway, due
to use of sweetened milk for prepa-
ration of tea/coffee etc, the pres-
cribed quantity of gugar has been
suitably adjusted. There is no reduc-
tion in quota of sugar on any other
Railway,

Scheme for imnprovement of Medical
Sciences

3450. DR. GOLAM YAZDANI: Wwill
the Minister of HEALTH AND
FAMILY WELFARE he pleased to
state:

(a) what are the gchemes of the
Government for improvement of
Medical Sciences; and
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(b) what is the cadre gtrength of
Central Health Service and out of
them how many are scheduled castes
and gcheduled tribes?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) A state-
ment js enclosed.

(b) The cadre strength of The
Centra] Health -~ Service jg 3589.
Against which 178 gcheduled castes
and 35 gcheduled tribeg officers are
working.

Statement

Government of India has addressed
the State Governments Unjversities
and tho Medical Colleges of India
making certain concrete recommen-
dations for the modification of the
courses of training and re-orienta-
tion of undergraduates medical edu-
cation to caler to the needs of the
rural community, A high power
Committee of the Government of
India have, after going into the re-
commendations of the Group on
Medical Education and  Supporis
Manpower, approved a ‘Plan of Ac-
tion’ divided into {hree distinct parts
namely: —

I. Community leve] workers

2. Creation of g cadre of health
assistants and the involvement of
health workergs and health assis-
tants not only in preventive and
promotjve aspects of health but
also in curative services.

3. Involvement of medical colle-
ges in community health problems
so that a development of compre-
hensive health referral complex and
use of this involvement not only
in training but glso jn termg of re-
orientation of medical education.

The Government of India, Ministry
of Health and Family Welfare, have
formulated a scheme called Re-
orientation of Medica] Education
which  envisages attaching three
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primary health centres o each one of
the medical colleges in the country
which is based on the report of the
Group on Medical Education and
Support Manpower. The scheme has
been approved by the Planning Com-
mission and the Ministry of Finance.
The salient features of the scheme
have now been incorporated in the
recommendatijons of the Medical
Council of India on undergraduate
medica] curriculum which have since
been approved by the Central Gov-
ernment under section 33 of the
Indian Council Act, 1956 as regula-
tions for mandatory compliance by
different medjcal colleges failing
which the later may stand the risk
of de-recognition by the Council.
The gscheme has been sanctioned for
implementation in 25 medica] col-
leges in the first phase and 45 medi-
cal colleges in the second phase.

A pattern vof assistance has also
been formulateq by the Ministry
wijth the concurrence of the Plan-
ning Commission and the Finance
Division, under which each of the
medical colleges wil] recejve Cen-
tral assistance, to the extent of
Rs. 5.00 lakhs as a one time nron-
recurring grant-in-aid. Funds have
been released to the various State Gov-
ernments. The scheme is proposed to
be a continuing one until the social
objective of providing adequate
health care gnd medjcal gervices to
the rural and semi-urban gegments
of population in the country is achj-
eved.

Introduction of one more Passenger
train between Gomop and Gaya

3451. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
of the longstanding trouble of the
pepple of Dhanbad, Giridih, Hazari-
bagh and Gaya District for there
being only one UP and Down Passen-
ger train. (129Up/130Dn) between
Gomoh and (Gaya; and

(b) if so, the action taken by Gov-
ermnment to introducg one  more
passenger train in this section?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN). (a) and (b). With effect
from 29-11-80, 29/30 Ganga-Damodar
Express has been introduced between
Dhanbad and Patna which will serve
ihe passengers from and for Gomoh,
Hazaribagh and 'Gaya. However in-
troduction of 5 stopping and slow
passenger train on Gomoh-Gaya sec-
tion will erode the line capacity of
this section which has to primarily
serve gs the life-line for freight-move-
ment essential for the development
of the national economy.

Increase in Number of Motor Vehicles

3452. SHRI A. K. ROY: Will the
Minister of RAILWAYS he pleased to
state:

(a) the tolal number of motor
vehicles increased in last three years
for the use of Officers in Divisional
Offices Head Quarters angd other
Offices on Indian Railways separately;

(b) the monthly total consumption
of Petlrol/Diesel for these vehicles
and the cost thereof,

(¢) the monthly expenses incurred
for the staff of these vehicles along
with the expenses for maintenance:
and

(d) the reasons for providing =
large number of vehicles and incurr-
ing huge expenses specially when the
country is in serious economic crisis
further worsened by Petrol/Diesel
crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN). (a) to (d). The infor-
mation ig being collected and will be
placed on the Table of the Sabha.
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US. Charge d'affairs letter written
on behalf of a private firm

3453. SHR] R.L. BHATIA: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state;

(a) whether it is a fact that the
U.S, Charge d'affairs jp India wrote
a lettey to Government of Inaia o2
behalf of a5 private firm, CF Braun
and Co.;

(b) if so, the contents of this
letter;

(¢) whether it is in  consonance
with well-established diplomatic con-
ventions for such communications
being addressed by diplomats on
behalf of private firms; and

(d) Government's reaction in the

matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO). (a) Yes, Sir.

(b) ana (c¢). The Charge d' Aftaires
of the United Stales had wrilten a
letter to the Ministry of Petroleum.
Chemicals and Fertilizers, Govern-
ment of India, in September 1980
concerning the award of certain con-
tracts to the firm M/s C.F. Braun &
Co. It is normal for diplomatic mis-
siong to take an interest in the aflairs
of commercial firms from their coun-
iries and to communicate on such
matters with the governments of their
accreditation. Corresponaence bet-
ween the Government of India and
foreign governments or their accredit-
ea missions is usually treated as con-
fidential in nature,

(d) Does not arise.

Bad climate allowance

3454. SHR] GIRIDHAR GOMAN-
GO. Will the Minister of RAILWAYS
~ be pleased to state:

(a) whether the South Eastern
Railway Authority fully paid the bagd
climate allowance to the Railway
employees of Koraput district, Orissa:
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(b) if so, the date and amount
thereof; ‘ ‘

(c¢) if not yet, the reasons therefor:

(d) whethey the other problems of
the employees of the KXoraput have
been considered by the concerned
authority for fulfilling them: ana

(e) if so, what are the problems
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) Disbursements were completed
by about October 1980, the amount
disbursed being Rs. 2.,68,873.61

(¢) Does not arise.

(d) and (e). There was a demand
for augmenting the water supply at
Koraput.

Action to augment water supply -t
this station is already being taken in
consultation with the Public Health
Department of the Government of
Orissa.

Night bus service between LS.B.T.
and R. K. Puram

3455. SHRI SANAT KUMAR MAN-
DAL. Wil the Minister of SHIPPING
AND TRANSPORT be pleased ‘0
State;

(a) whether the Night Bus Service
of Delhi Transport Corporation link-
ing ISBT with R.K, Puram doeg not
touch South Moti Bagh and Shantini-
ketan colonies and  goes straight to
R.K, Puram via Sangam Cinema. and

(b) if so, the difficulties which lie
in the way of the DTC to route this
Bus through the inter-section of
Shanti Path, Ring Road and Rao Tula
Ram Marg to serve these colonies
also?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.
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(b) 'I‘he night serviceg are provided
from ISBT New Delhi Raflway
Station and Delhi main junction for
the convenience of those passengers
who arrive in, Delhi by late night
traing apd buses. These night ser-
vices connect far-flung colonies such
as Janakpuri, Tilak Nagar, R, K.
Puram, Heguz Khas, Trans-Yamuna
Area, Kalkaji, Lajpat Nagar which
have traffic demand till night. These
night services are run on the main
road and it is not feasible to route
them through the small colonies like
Shantiniketan and South Moti Bagh
which do not have much night traffic.

“RERT &1 TETH gWE whde ¥ war
AATATY

3456. WA WWE 3§ : gV
wree Hie AfRMT wEw HaE aE
FJAW F FOU F4 fF

(%) #1 g greafas
fafrcgrers qar oqEyE dWR
¥ TTo UTHo MTEe @ FIT 41X
N T HEEEaE @ Cwaa-
argd’ #Y 3@ ghe & sy A W
g e feag Fav & T & fao
et swrEY g iR

(@) afz =&, T Far @I
@ FET A mwF S wA 7

TG TV WIATT oW HA®T N
T WA (W 1T (e s
(%) s (@) - swf o
W swAfgT & 1 @ wmfy
¥ wyrea SN gEAEI W &)
7€ ¥ o g afga fafws -
fal & svaR & fog il
fafregml  gra @ g9 T =wE
® ¥ oyl fear 9 wr B

Inauguration of Sombhadra Express

3457. SHRI] RAMAVATAR SHAS-
TRI: Will the Minister of RAILWAYS
be plcased to state:

(a) whether it is a fact that Son-
bhadra Express was inaugurated at
Patna Junction on 2nd September,
1980,

(b) if so, whether it is also a fact
that the said inauguration was done
at Up platform instead of doing it at
Dn platform;

(¢) if so, the reasons therefor;

(d) the details of the expenditure
incurred by Governma2nt on the in-
auguration; and

(e) the reasons for incurring such
a huge amount thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRy MALLI-
KARJUN); (a) Yes.

(b) and (c). As it was felt neces-
sary to have more space for the in-
augural function, which was not avail-
able on the Up - platform 191 Up
Patna-Delhi Sonbhadrg Express was
inaugurated from the Down platform.

(d) and (e). Total expenditure on
the inauguration ceremony was Rs.
7,968.80 (Rs. 1000 on Shamiana, dias,
etc., Re. 1036.80 on soft drinks for
invitees, Rs. 900 on press entertain-
ment, Rs. 2,700 on printing of invita-
tion cards, and Rs. 2,332 on priating
fulders). Considering the importance
of the train service, the expenditure
is not considered to be excessive.

Vadodara Railway Station

3458. SHRI R. P. GAEKWAD: WwWill
the Minister of RAILWAYS be pleas-

ed tp state:
(a) whether it is a fact that the

Finance and Planning Minister of
Gujarat State. during his recent dis-
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cussions with the former Railway
Minister, had represented about the
traffic bottleneck outside the Vado-
dara Railway station;

(b) whether the State Minister had
requested the Centre to hand over the
land outside the Vadodara Railway
Station to the Municipal Corporation
for clearing the area from anti-social
elements and for better regulating
traffic;

(c) whether it is a fact that the
Railway Minister had promised to
look into the matter; and

(d) if so, action taken or propose:l
to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI.
KARJUN): (a) to (4d). Minister
of Finance, Planning, Labour, Employ-
ment, Prohibition and Excise, Guja-
rat Government had discussions with
the former Ministey of Railways in
October, 1980 during which he handed
over a letter In which it has been pro-
posed that a strip of land in front of
Vadodara Railway Station which
belongs to the Railway may be hand-
ed over for “open” use i.e. for taking
buses to the respective stands. The
suggestion has been examined. In
view of the need to have adequate
space in front of the station building
and varfous offices  situated therein,
as also to meet Railway’s own require.
ments for developmental needs fot
the ever-increasing traffic at this
station, the Railway Administration
are not in a position to hand over the
land to the State Government. It
may, however, be stated that there
are no anti-social elements occupying
the land.

Booking Clerks at New Delhi Station

3459, SHRI K. P. SINGH DEO; Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
Booking Clerks in the New Delhi
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Railway Station had struck work on
27th August, 1980 on the question of
harassment of their Chief Supervisor
by the C.B.L;

(b) whether it is also a fact that
some C.B.I. men wanted to implicate
the Supervisor forcibly in a bribe
case; and

(c) whether the Railway authori-
ties were informed before the C.B.I.
men had stepped into the Reservation
booths and whether actually the CBI
high ups had ordered the raid and if
so, at what level?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI.
KARJUN): (a) Yes.

(b) No.

(¢) The local Railway official in-
charge of the Reservation office was
informed as soon as the trap was laid.
Trap was laid on the orders of Deputy
Inspector General, Central Bureau of
Investigation on the basis of a written
public complaint registered with
CB.I

Joint Indo-US Commission

3460. SHRI BHOGENDRA JHA:
Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state the
specific proposals, ggreementg and
practica] implementation of the deci-
sions of the Joint Indo-U.S. Commis-
son since its incception including the
help or hurdles in the efforts for
India’y march for self-reliance?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): The Indo-US Joint Commis-
sion wag get up in October 1974 to
promote cooperation petween the two
countrieg in the economic, commercial
scientific, technological, educational
and cultural flelds. The Joint Com-
mission considers and approves pro-
posalg received from the four Sub-
Commissiong which have been get up
under it and then refers thtse propo-
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sals to the respective governmentg for
approval. Numeroug programmes have
been implemented since the Joint
Commission gtarted functjoning. The
more important are listed below.

Under the Sub-Commission on Eco-
nomic and Commercial Affairs, dis-
cussiong have been held on matters
related to bilateral trade, dewvelop-
ment policies, and Indo-US Joint
logy, double taxation treaty, multi-
lateral economic jssues, Indian invest-
ment policies, and Indo-US Joint
Ventures, which have proved useful
to both sides. The US is India’s big-
gest trading partner. Through this
Sub-Commission we have been able
to draw the attention of the U.S|
authorities to certain major issues
having a bearing on our exports such
as improvements in the US GSP
Scheme, liberalised quotas for certain
itemg ang the need for 5 liberal US
import policy towards the develop-
ing world, A Joint Indo-US Business
Council composeq of representatjves
of American and Indian Companies
has been get up ynder the aegis of this
Sub-Commission in order to provide
a regular channel for discussion of
bilateral commercial, industrial and
investment matters.

The Sub-Commission on Education
and Culture hag jnstituted an Indo-
US PFellowshjp Programme under
which around 15 scholars are ex-
changed every year, £ There js also a
programme for the exchange of five
short-time visitors, The Sub-Com-
mission organises two major seminars
annually op subjects of mutual inte-
rest. Some of the other major pro-
grammes initiated by this Sub-Com-
mission are regular exhibitions in
India and the U.S.; exchange of
musuem personnel; exchange of major
exhibits of Indian art and American
modern art; exchange of individuals
and groups in the performing and
literary arts; and a fllms exchange
programme..

The Sub-Commission on Science
and Technology has promoteg coope-

rative research projects, inter glia, in
the following fields:

Agriculture and Water Resources;
Environment gnd Natural Resources,
Health; Meteorology, Materialg and
Electronics.  Informafional Science
Wila Life and Habitats; Solar Acti-
vity related to Weather Phenomena;
Oceanography; and Small Industrial
Technology,

With thjs Sub-Commission’y efforts
a memorandum of understanding wag
signeg between Indig and the United
States in 1978 as a result of which
India will receive directly remote
sensing data from NASA’s Landsat
Satellite whijch will be of help in
providing information regarding
India’s natura] resources.

The Sub-Commission on Agricul-
ture, which was get up last year, has
also recently held jts first meeting
and has drawn up proposals for Indo-
US Cooperation in this field,

Joint Commissions are intendeq to
promote mulually advarttageous pro-
grammes. In the formulation of pro-
grammes, the Government of India
always keep in mind the objective of
furthering our efforts at gelf-reliance
and improving the socio-economic
conditions of our people.

Loss suffered due to Sabotage

3461. SHRI K. P. SINGH DEO:
SHRI S, A. DORAI SEBAS-
TIAN:
SHRI M, V., CHANDRA-
SHEKARA MURTHY:

SHRI P. M. SYEED:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have
assessed the losg suffered as a result
of wide spread sabotage and destruc-
tion of railway property by the far-
mers in the Nasik Division of Central
Railway:
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(b) whether Government have con-
sidered the feasibility of imposing
some collective levy as a token ieim-
‘bursement for the loss; and

(c) whether the agitators have
declareq that their proposal to launch
a ‘guerrila war &nd if so, what pre-
cautions are proposed to save railway
track ana property?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes. Loss to

the extent of approximately Rs.
537,00/~ has so far been assessed to
have been guffered by Central Rail-
way due to the farmers’ agitation.

(b) Thig ig for the State Govern-
ment of Maharashtra to decide,

(¢) No declaration of launching a
guerilla war by the agitators has
come to the notice of the Railwoy
Adminijstratjon.

However, preventive measures like
patrolling of track, posting of fixed
pickets at important installations and
strategic points by Police ana KPF
are being taken,

Strike Notice of Cochin Port Staff
Association

3462. PROF. P. J. KURIEN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Cochin Port Stail
Association served a strike notice on
the Cochin Port Trust recently:

(by if g0, the reasons therefor:

(¢) whether they have made any
demand to implemaent the jtems a]—
ready agreed earlier; and

(d) if so, the steps taken to meet
their demands?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VFEREN-
DRA PATIL): (a) Yes, Sir on 5-11-
1980,
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(b) To press a charter of 8p de-
mandg,

(c) Yes, Sir.

(d) As a result of conciliation pro-
ceedings, the union agreed to desist
from ‘the threat of strike, Port Trust
hag already implementeg a few of the
agreed items. In Trespect of ofher
dgreed items, action will be taken by
the Port Trust to hold bilateral dis-
cussions to expedite implementation,
after the dispute regarding the moda-
lity of discussions of such demands
is settled. Port Trust is awaifing ad-
vice of Regional Labour Commis-
sioner, Madrag in this regard.

Porterage Staff of Cochin Port

3463. PROF. P, J. KURIEN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is 3 fact that the
porterage staff of the Cochin Port
went on strike for 29 days;

(b) whether any agreement has
been reached with striking unions;

(¢) if so, the details of the agree-
ment; and

(dy how far it js being imple-

mented?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir from
15-6-1980 to 13-7 1980,

(by Yes, Sir.

(c) Details of the agreement are
contained in the attached statement.

(d) Item 2 of the agreement was
subject to Government’s approval.
The matter wag examined by Gov-
ernment and jt was decided that the
approval could not be accorded in
view, inter alia, of repercussians not
only on other cafegomeq of workers
at Cochin Port but alsp in other
Major Ports. As regards item 3 of the
agreement, Port Administration has
not vet implemented it ag it felt that
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implementation of only this part of
the settlement would lead to discon-
tentment among the categories which
were to bhenefit from item 2 of the
settlement.

Record of conclusions reacheq in
discussions  between the Chairman
Cochin Port Trust and the Represen-
tatives of the 'Cochin Port Staff Asso-
ciation and the Cochin Port Porterage
Staff Association.

Consequent on discussions, the fol-
lowing conclusions were mutually
agreed to:

1. The unions agree to withdraw
the claim for abolition of the cur-
rent gystem of Roster-Off and to
report to the conciliation officer
and the Labour Department (Cen-
tral) g settlement of the disputeg
that has been taken up in concilia-
tion proceedings, consequent op the
clajmg raised by the Cochin Port
Staff Association gng the Cochin
Port Porterage Staff Associatjon jn
their jetters to the Administration
datad 9-3.1980 and 31-5-1978 res-

pectively.

2. The Chairman, Cochin Port
Trust agrees that within the gtruec-
ture of the WRC basic pay gcales,
the pay-scale Rs. 420—10—430—EB
12--478--EB—13—595, gllowed to

Sd/-

J. MAHABALA RAO, IAS
CHAIRMAN

COCHIN PORT TRUST

8d/-

K. GOPALAN NAIR
VICE-PRESIDENT

COCHIN PORT PORTERAGE
STAFF ASSOCIATION

the posty designated as Marker/
Sorter/Checker will be replaced by
the WRC pay gcale Rs. 425—11—
436—FEB—13—540—EB—15—860 ang
the incumbents of the posts bearing
the gaid designation will be pro-
moted to the gaid higher pay scale
Rs, 425—660.

Further, the  Chairman agrees
that the designation Market/Sor-
ter/Checker will be changed to
‘Deployable Cargoman’. The propo-
sals contained in this clause are
subject to Government’s approval
being gccorded,

3. The Chairman agrees that gs
many additional posts of ‘“Charge-
man” in the Porterage Office Estab.
lishment Executjve Staff section
will be created. as obtaining for
Chargemen Grade 1 in the gaid
section gnd that those bearing the
latter designatjon will be upgraded
as “Chargemen” jn the saiq section
and the grade of Chargeman-I will
be abolished except for lien pur-
poses.

On guch upgradafion it is ggreed
by the Unions that al] men desig-
natad ag Chargemen will perform
al] the dutieg required of Charge-
man and Chargeman.l.

Sd/-
A A. KOCHUNNY

GENERAL SECRETARY

COCHIN PORT STAFF ASSOCIA.
TION

-

Sd/-

G. K. SWAMY
TRAFFIC MANAGER
Dateq 25-7-1980.
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Transfer of Chairman, Cochin
Shipyard

3464. PROF, P, J. KURIEN:
SHRI B. V. DESAL

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Cochin Shipyard
Chairman wag recently transferred
ang reverted, before completing his
full term;

(b) whether Government are aware
of the report in the Indian Express
dateq 21st October, 1980 that the
transfer js related to the purchase of
engine for the 2nd ship under con-
struction at Cochin Shipyard and if
so, Government’s reaction;

(¢) the quotations received for the
engine of the 2nd ghip and details of
quotations;

(d) whether one quotation was
from 5 foreign collaborator of Maruti
Limited and if so, the defails;
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(e) whether the Chairman has
been transferred after the finalisa-
tion of the quotations; and

(f) the reason for the mid-term
transfer of the Chairman?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEREN-
DRA PATIL): (a), (b) and (f). The
ex-Chajrman ang Managing Director,
who had been on deputation to the
Cochin Shipyard with  effect from
10.10-79, was reverted to his parent
department after completion of one
year, on review of his performance
as per terms of his appointment, Also
he had himself expressed desire to
revert to the parent department in
case it was not possible for the Gov-
ernment to give him the scale of
Rs. 3000—3500 from the date he
assumed charge of the post, which
has not bean agreed to by the Gov-
ernment, Ag per existing Govern-
ment orders he wag eligible for a
total monetary benefit not exceeding
Rs. 300/- per month while on depu-
tation. The Government is aware of
the report dated 21-10-1980 in the
Indian Express.

(¢) The details of the quotations received are as under:—

Party

Price quoted Delivery offered

1. M/s. MAN, West Germany

2. M/s. H. Cegiclsky, Poland

3. M/s. John G. Kincaid Co. Lid. U.K.

4. M/s, Harland & Wolff

DM 8,130,000  April, 1981
(FOB)
S 2,493,000  December, 1980
(FOB)
£ 2,580,000  August, 1081

(Ex-works)

£ 2,475,796 January, 1981
(FOB)

(d) The approval earlier given by
the Government for collaboration
between M/s MAN gnd M/s Maruti
Limited, for manufacture of Heavy
Duty Commercial Vehicleg was subse-
quently withdrawn.

(e) Ex-Chairman and Managing
Directoy was reverted after finalisa-
tion of quotations.

Racial Violence in U.K. -

3465. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether hig attention hag been
drawn to a news-item published by
Hindustan Times. in its issue dated
17th November, 1980 p. 16, under the

)




captim “emmona wmbﬁngs ot raeial
;violeme in U’K” .

.of and

(c) Gave;mment’s_
same? |

‘ 'm-m MINIS’I’ER or EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) (a) Yes Sir Lo

| raaction Sto the

(b) About 500 followers of the
“British Movement”, a fascist Neo-
Nazi Organisation regarded as active

riva] to the “Nationa) Front”, gtaged

a small march through West London
on 23rd November, 1980 and were

(b) if so, what Are tb,e !actg there.. ‘

addressed by Mr. Michsel Mclaugh-

lin, National Chairman of the Move-
ment. About 3,000 Policemen were
on duty to maintain peace and the
police was largely guccessful in keep-
ing apart the marchers and about

3,000 counter demonstratorg mobilised

by the ‘Anti-Nazi League’,
“Paddington Campaign Against Rac-
ism” and the “Fast London Workers
Against Racism’’. 73 people were,
however, arrested during gporadic
scuffles with police. The organising of
the march by the “British Move-
ment” dig create resentment and con.
cern gmong ethnic minority groups,

the -
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(c) Gavemmt

marches is an internal metter to be .
dealt with by the Britlsh Govern-
ment. -

‘Wagon Building . Tndustry m w‘?e.sf

Baul'ﬁl

3466. SHRI JYOTIRMOY BO&U -
Wil] the Minister of RAILWAYS be .
pleased to state

(a) how many orders for wagons
placed with the wagon building. in-
dustry jn West Bengal, year-wise,
from 1965 to 1980; .

(b) the total value of the orders
so placed, year-wise during the same
period; and

(c) the names of the ynifs in West
Bengal who have been manufacturing
wagons for the railways, year-wise
from 1965 to 1980 ?

THE DEPUTY MINISTER IN THE

' MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PAR-

but it did not creata any general LIAMENTARY AFFAIRS (SHRI
panic among the local Indian com- MALLIKARJUN): (a) to (c¢), A
munity. statement js attached.® :
Statement '
No. of Value of
wagons in o
. terms of rcferredto ‘
Year g-wheelers  in Col. 2 in  Name of units manufactunng wagons durmg
“ ordercd on  crores of the year
rupees
- bwldmg
Tt umitgin
West Bengal
1 e 3 4
'196566 e . 146 2700 1. Ms Bum StandardGo Howrah Lt
Ras T 2 M. muns:andardcm ﬁumpw-‘“ A
- xges-sr; | 50 f_«‘:j ngs 3 Mla.Bndgc& Raofﬂm »

  »:3:‘2993 LS»e

ViWs on, the
Lo need for racial harmony are wen- .

~ known, The question of banning or
' controlling such Orgauisatimxs and
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E  1-,68 ‘”.}i . : Azrkro,’.ﬁg,a.s a1, o7 4. M/s Braxthwaztc & Co.
L ” : S ngsggmp&Go '

M/s. Raymon Engg ~Works
- | » - 7.M/sTcxmaooLtds ‘
196869 . . . 6387.5 10.90 - 1, M/s. Burn Standard Oq, Howmh
‘ s o B v 2. Mfs. Bum Standard . Co.,: Bumpu;a :
C1gbgeyo L et L 6,888 w0 13.56 80 M/s, Bride e & Roof Co ,
v Lot e 4 M/s. Brait wamte & Co. ' :

1970-71 . . . 3,742.5 8.53 5 M/s. Jessop & Co.

1971-72 . . . 10,344.5 22,81 o

197273 . . . 11,360.5  25.49

1973-74. - . . 10,751 34.77

' 1974-75 t e Ve o e
97576 . . . |
1976'77 . . - 12,504.5 32,01 ‘ _DQ, exccpt M[S. JcsSop & Co.

:977-78’ e . e . 6,080,5 . 14.91 1. M/s. Burn Standard Co., Howrah.
2. M/s. Burn Stanpdard Co., Bumput.

1978-79 . . . 13,251 © 89.07 3. Mfs. Branhwauc& Co.
197980 . . . . . 4. MJs. Texmaco Ltd,
1980-81 upto 20,009 85.95 1. M/s. Burn Standard Co., Howrah,
Nov. 1980) ‘ 2. Mfs. Burn  Standard Co., Burnpur.
3. M/s. Baithwaite & Co.
4. M/s. Jessop & Co.
5. Mfs. Texmaco Ltd.
Number of Racial Clashes in Britain sion trom 1975 to 1980 is gwen be
. . , low:
3467, SHRI JYOTIRMOY BOSU: - : '
Will  the Minister of EXTERNAL 1975 . . Nil
AFFAIRS be pleased to stale:
‘ . . . 1976 . . Two
(8) hOW many incidenty involving . ‘
racist clashes, took place in Britain, 1977 . . Nil
year-wise, from 1975 to 1980; 978 . . Four
(b) in how many ceses the Indians o0 . “ Five
in Britain became victimg of those \
clashes; , 980—-—'1‘111 date Seven
(c) partzculars - of the cases in (6] 1975 Nl : :
which the Indians were made spemal o 1976 . . One case mvolvmg one
targefts of attacks; and ~ S ~ Indian
1977 . " . le ‘ ‘
(d) what ‘action, it any, hag been “18, I _ % 1
C . 1978 . . . Two cases vavm
or is being fak@ in this regard? | o R s dxam - g
' THE MINISTER OF EXTERNAL e T Three cases iavolving
AFFAIRS (SHRI P. V. NARASIMHA - " 36 Indiam ”“
- RAO): (a) The number of incidents . -~ = 'é'ad'ig'w 153
involving racial clashes which came . . . 0 7% riots:

‘ l‘to the :no’cice oi’ om‘ Hish Ccmmasw T gBo smn cam  '
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(c) 1 cdse of 19% Axounaman of‘ =
Gurdev slnghz )
Chaggar Was, atabbed Jo death in

‘Indmn origin,  Shr
-_ﬁnu‘»‘hhnll on J’une 4, 1978 by some

- white youths. “Two white youths‘

were convicted angd- aentenced to -4
years . nnprisonment but
marked that :accused: were not motx-
vated by, racml pre;ud:ce

2 cases of 1978: 1) In Octob@r
1978, 3 Indian- students in Cambridge
were assaulted by a group of about
20 young men who were shouting:
“we hate Pakis”. Police could not
bring prosecutmn agamst any mis-
creant,

(2) Shri Narinder Smgh ‘Marway,

a sikh was attacked jn Newham,

area jn East London by some white.

Youths on-December 9, 1978 but he
was prosecuted for use of g ‘Karra’
which wag alleged to be an offensive
weapon. High Commission took up
case with Home Office, Marway was
subsequently '
Court,

3 cases of 1979: (1) In March 1979,
an Indian Seaman and his two com-
panions were attacked by -a number
of youths and seaman susfained some
injuries. Culprits remained yntraced.

(2) The Southall riots of 23rq Apri]

occurred ag a result. of mass protest
organised by the Antx-Nazx League
and local Asian cmnmumty against

the holding of National Front meet-

ing: in -Southall. While the initial
‘trouble arose from this cause of racial
nature, there was no clash between

whites and non.whites ag such. How--

ever, there were clashes between the
local Asians, large number of whom
were of Indian origin, and the police
leading to arrest of about 360 persons
including' a‘bout" : 1-53 ‘In‘dian's L

(3) On 29th July, 1979 Shm Ixxderjut;.;
gBoma,‘ son of Shri Jyoftirmoy Bosu, " .
'MP. and his companion were. attack-

.ed by g group of about 25 white youth -
I ‘Indian is involved

‘on’ Waterloo "Bridge in London and
‘sustained some minpr ifpjuﬂes

Judge re-

discharged by Crown’

;Investigahon. =

% cases of 1080: (1) On the night“;" :

: af ‘98th May, 5 Indian geamen were
attacked at Tllbury Docks pear Lon-
- don by a small group of whlte youths.

‘No culprits could b.e‘ atrested by '

pahce.

@2y On 5th May, , loeal Szkhs of

: Barking alleged thata the Sikh Tem-

ple in Barking had been attacked by
a mob of local whztes

(3) On June 21, an’ Indisn of

Southall was attacked by two “skin-. ‘

heads” ang wag jnjured. Police could
not arrest the culpnts _

(4) On 28th July an Indxan was

attacked by some unknown white
youth at an underground tube station

and was hospitalissd with a knife -

wound on his back. P‘olice could not
work ‘out the case o

(5) On 1;st August an Indian
youngman was beaten up by 4 youths
in the Glasgow area and robbed of
some money and wrist watch. Police
failed to work out. the' case.

(6) In August, a 15 year old Bikh boy )
was attacked ‘and robbed by two
white men in Wolverhampton and
his hair were also allegedly cut by
miscreants. Police investigation .has
not so far been suco.ssful m catchmg

the mxscreants

7) On 13th Segtember, an Indian :

~ was manhandled by some whxte men

at Heathrow airport, ‘Case has been

~ reported tu Pohce for mvestzgatmn ‘

S (d) Al ‘the ceseg which came o
the notice of the High =~ Commission

- were taken up with the appropriate
. authorities. In most cases of attacks .

)pon Indiens, the culprits could not be =

. apprehendeq - ‘by the Police despite
i Im!nadiate actum s

", taken by the High commwswbn cm re.- EA

hich=an
L ‘In.more ., séxipus—;{.ug
. caseg ‘High ‘Commission ‘Officers. also
\ ‘vxaxt the acene oz occurmnce L

ceipt of any eomplaint in"
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3468' SHRI R‘, L EHATTA
- SHRI S. M. KRISHNA

Wzn the Minister of RAILWAYS be
pleased to state:

(a) whether His attention has been
drawn to the news-item ‘S.E. Railway
losing 700 wagons of freight daily’
appearing in the Times of India;

(b) if so,\ his reaction thereto, and

(c) the long-term measures which
Government propose to take in con-
_ sultation with the Ministry of Steel
and Mines to put an end to this
endemic  problem. . of .detention of
. 'wagong for one reason or the other
at*the ore mines or steel plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE -~ DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
« MALLIKARJUN): (a) Yes.

(b) and (c), The matter wag tak- -
en up with the concerned authorities .

to improve the loading Coordination
is being maintained with the other
Ministries like Ministry of Steel and
Mines. SAIL and MMTC due to
which there has been an improve-
me.nt

DEC‘EM”BER 11, 1989
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Demands for !'ort ‘and Dock wOrkers
3473. SHRI VI.IAY KUMAR
YADAV:
SHRI P. M. SAYEED:

Wil] the Ministe_r of SHIPPING AND
TRANSPORT be pleased te gtate:

(a) what are the reaction of the
Government on the demands of the
Port and Dock Workers; and

(b) whether the Government js

ready to accept the said demands; if

not, reasong thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). It is
presumed that information jg sought
with reference to the demands of the
port and dock workers relating to
revision of their wages. Negotiations
were held by Government with the
4 Major - Federations of Port and
Dock Workers on 12 and 13 Novem-
ber, 1980 ond were resumed from
26-11-1980, As a peésult of these nego-
tiations, an understandmg was reach.

ed on 28-11-1980 on certain major
issues relating to wage revision, Fur-

ther negotiationg are being held with
the Federations to settle remmmngv

xssues relatmg to revisxon of wages

mvw Ooacm amm»ie on soumem
_Iﬂ!hvsy

mu nR ‘A, XALANT

' n“'

"(a)»the ‘s\mm e

""‘WlChes avaﬂa‘hle the

: BailWay,
. (Beach——»’l*hawha

- (b) ‘the actual sm that a're eﬁec- R
: twely put on use and the number
that are not fit to run on services-

- ‘ m Will the
Mimster Of RAIB.WAYS be - plteased?“ g

"f'sus*g‘mibﬂs ,
~ - particularly on- the polfay‘
_‘Planmng? e

and | i m

(c) when it ig prop()ﬂed to aug—
ment the services with the 1ncreasad
holdings at least to maintain ‘the
present services? :

' THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI

- MALLIKARJUN): (a) The present’

holding of EMU coaches on metre
gauge suburban system -of Southern
Railway is 173.

(by For running the scheduled
metre gauge EMU train gervices, 140
coacheg are kept for sérvice. The re-
maining coaches are kept as main-
tenance gpares. There are no coaches
which are not fit to run,

(¢) The present gervices are being.
regularly maintained by the available
coaches on the Southern Railway.

Setting up of a National Popu!ation
o Commission :

3475. SHRI K MALLANNA W'll
the Minister of HEA TTH AND F’A-—
MILY WELFARE be pleased 1o state.

(a) whether 11: 1s a fam: that »et—
ting up of a National ' Population

Commission by an’ Act of P‘érhameﬁt

to formulate ang ;mplement gn over-
al] population policy has been recom.
mended by a study group set up-
mmtly ‘by the Indian Counml of

‘Medical Research ond Indian’ Coun-
: ;"cil of Socml Smence Résearch apd

(b) 50, the recomén‘
ich have




m Wmm A
THE MINISTER OF STATE IN

THE MINISTRY (OF HEALTH AND,

FAMILY WELFART (SHRI NIHAR
RANJAN msm; m Yes

(b) A statement con'taimng the gist
oﬁ recommendations nd suggestions

made by the study. group in this re-

Gard is attaehed
statement

stt of the recomme.ndataons ang Sug-
gestions on' Family Planning . Policy
contained in the Report of the Study
Group set up jointly by the Indian
Council of Medical Research and the
Indian Couneil of Social Science Re-
. search (August, 1980).

Family Planning

 There should be a Natjonal Popula-
tion Commission set up by an Act of
Parliament to  formulate and imple-
ment an overall population policy.
The objective should be to reduce the
net reproduction rate from 1.67 to 1. 00

and the birth rate from 83 to 21
This will imply effective protection

of 60 per cent of eligible couples

against 22 per cent at present. It wil]
also imply a reduction in the average
size, of the family from 43 .t0 23
children, and'the eventual gtabiliza-
tion of the total population at about
1200 million by 2080 A.D The family
planning programme ‘must be fully
rehabilitated at ‘an early date and
- converted into people’s movement
- closely linked to development The

emphasis should be on education and.

~ motivation, especially through inter-
pemoml eomnumcatiom and. group

action. Incentiveg especially thoge of

a cumpemtory character, should be

widely used, ‘While work w;th women

- wilg comfnue ‘through MCH services,
intensive ‘a,‘m should be made to
work with men also. While the health

services have a role to play in moti-
- vation also, their main responsibility
 is to supply the neem semges and . 20-25

anmw up m g

- LIAMENTARY ;
- MALLIKARJUN): (a) and. {b). No.
- Deoctors have had benefits of himr

. pay- mles on a number of pcvasiong.

 the Minister of Rg\mwms be p
: ,seﬂ to state DT ‘

" (a) whether in;tructmns have
been issued to the Genera] Manager |

8 R Raﬂwly to commisgion a pas-

senger halt in between Bandpur and
Kenduapada Railway - stations by
Khurda Road Dnnswn of S. ‘B, Rail-

‘way; and

(b) if so, the detailg thergof and :
reaction of Government thereto?

THE DEPUTY MINISTER IN TEE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b). A station at thig site is being
opened subject to the earthwork be-
ing done through Shramdan and levy
of halt gervice charge at the rate of
5 paise per ticket. South Eastern
Railway is taking further necessary
action in the matter.

Prospect of Railway

Pfomotibnal
, Doctorg
3477. SHRI R, K. MHALGI: Wil
the Minister of RAILWAYS be plea-
sed to gtate:

. (a) whether it is a tact that nearly
85 percent of the Railway  Doctors

retire in the sama scale in  which.

they had joined even ‘after putting
in 25 years’ gervice; and

(b) I 50, Gwernment’s reaction
thereto and - the steps being taken in

} this regard?

THE mmm MINISTER IN 'rzm
NISTRY OF RAILWAYS -
IN THE Dmpmmmr OF ma.i:
'AFFAIRS (SERI

years back, doctors had joined
’fn Gvroup ‘C' in thg gm, of




.

of mese dodtms ,w@\ given an. en-
: M»hauced m!q of ‘Rs. 350950 i

ang. were placed in Group B, ‘The

- ,remmnin doctors were given these .
benefits in 1066,  In 1973, all doctors
“were placed in Group A and - were
700--36&0 |

given the scale " of Rs, .
Thus, they are not. retiring in = the
- same ‘'scale in which they had Jomed
Ferthe: eﬁorts to 3
ceiving consideration.
News Iiem Captioneq - ‘Family Wel-
fare Plans Fruitless in Bihar’
3478. SHRI SHIV KUMAR SINGH

THAKUR:

SHRI KRISHNA PRATAP

SINGH: ‘ ,
Will the Minister of HEALTH

AND FAMILY WELFARE be plea-
sed to state:

(a) whether Government’s atten-
tion has been drawn towards a news-
item appearing in the ‘Indian Ex-
press’ dateq 12th November. 1980
under the caption ‘Family Welfare
Plang fruitless in Bihar. ‘

(b) if go, the reaéons for tha tai-
Ture of faxmly welfare plans ~ in
EBihar;

(¢) whether the plan has also failed
in ‘other States of the country
and if 5o, their names and details
thereof; and '

(d) the steps bemg taken by Go~

vernment for making family ‘welfare

plan popular among the maases m
‘tbe country" ‘ .

THE MINISTEROF STATE IN

;"I'HE MINXETRY OE' HM‘I‘H AND

"x Wﬁrm Amwmr mmmmm zo wm waA; Wmm Amwm

‘1082

" red to Bihar Gmmmm

m\prove ~the

career prospects for doctors. are re-.

o (c) ’f v»

: “GJ “, ),". v

Bxhar X o It contams soma vjﬁw‘s oLy

~the state of various programmes ‘m; o
" Bihar ang also’ alleges

lamdes. The - matter

nate action.

_The Family Weltare proﬁraxmn« in
Bihar, as also in other States;: auﬁer.-\ ,
ed a set, back during the last three
- years on: account of the . «
and mlsglvings about the pro,gramm“
caused in the public mind through

adverse. motivated and distorted pro-

paganda during that period. There
is, however, a welcome evideace of
the gradual restoration. of the .cre-
dibility of the pragranune in- recent‘
months, . .

(d) The beneﬁts ot adoptlon of
the small family norm to enable peo-
ple to leag a better quality of life is
being brought home to the eiigitle
couples through a process of motiva~
tion and education and by a sirategy
of inter-personaj communication par-
ticularly at the rural levels by organi»
sing family welfare education camps.
Particular emphasis is being given to
the improvement of the health status
of the mother and child through speci-
fic schemes of immunisation and
prophylas1s against nutritional deﬁ~
ciency, A large infrastructure built
in the various States for delivevy of
integrated health and fami]y welfare
serviceg is being strengthened and a
free choice of methods is made avai-.
lable to the acceptors to avail of the
family planning methods suitable to
them on a free and ”volunta'ry basis.

News Item Captioned “Goods Tmm'
‘Engines’ dmum in Nmn L

3479, SHRI SHIV KUMAR smaﬂ,* -
THAKUR wm the |

Mimster, ot




a83  Written Answers
‘the causes of accidents; it so, the
'detaxis ‘theneof, and o

(e} when the report is expected
to be presented to the Government,
'together with the names of the Mem-
‘bers of the Committees?

* THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) and (c). As the cause of the
-accident was obvieus, a joint note
was drawn by senior  supervisors.
According to the joint note the acci-
dent was due to unfastening of tour-
‘pairs of fish plates and removal of
‘the complete rail and sleeper fasten-
‘ings of twg rail lengths of the left
rail of UP Main track at Kms. 209/
'26-28 between Kasbe Sukne and
Kherwadi stations by agitators ot
‘Shetkari Sangh. This hag been ac-

cepted by the Police authorities
also,

Compensatitm to Victims of Rail
Accident

3480. SHRI K. PRADHANI: Will
‘the Minister of RAILWAYS be pleas-
ed to state:

(a) the procedure for filing the
claimg for compensation to victims
of rail accidents and approximate
time involved from the receipt of
claims to the payment of compen-
‘sation; and

(b) whether it is a Iact that there
‘is differerice between ~ the compensa-
“tion amotnt compared to the Airlines
in .case of air deaths? ‘

THE "DEPUTY MINISTER IN THE
‘MINISTRY OF RAILWAYS AND IN
DEPARTMENT, -OF -PARLIAMEN-
TARY .AFFAIRS (SHRI MALLIK-
ARJUN): ,
arising out -of train accident ean be
filed. under Section 82A of Indian
Rallways Act 1890, before the ex-

'oﬂwxo, ‘cmms C‘ﬂmzmissioner nomm-a noen

DECEMBER 11, 1980

“ hoe Claims Commissioner,

‘(&) A cldim ‘application, .

Wmtea Answers :‘;84:

ated by the State Government or in.

case of major accident before the ad-~
appoint-
ed by the Central Government. Such
applications -are required to be sub-
mitted within a period
months from the date of occurrence
of train accident to the Claims Com-
missioner who may, .on good cause
shown, accept any application within
one year of the date of occurrence.
Wide publicity is given through Press
to make known the name of the
court and the procedure for preferr-
ing claims,

As Tull-fledged court proceedings
take place before a verdict is given
by the Claims Commissioner, the
process is time-consuming. In major
accident cases it takes about six
months to two years depending yp-
on the number of casualities and the
time taken by claimants in the pro-
duction of documents required by the
Clalmg Commissioner

The claimg in minor accidents,
which are heard by ex-officio
Claims Commissioners take longer
as they have do this work in addi-
tion to their other normal dyties.

(b) Yes.

Improved functioning of Nine
Railway Zoneg

3481. SHRI K. PRADHANI: will
the Minister of RAILWAYS be plea- .
sed to state: ‘

(a) the fresh measures which Gov-
ernment are taking~to improve the
functioning of all the nine zones of
the Indian Railways; .

(b) whether Government have tak-~
en measures to bring improvement in
the. system of ‘Railwav reservation
also, and ‘

(C) if -so, the detmls thereof? o
THE DEPUTY MINISTER IN THE

’ V‘MIleTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
) nmrmmt AFFAIRS (snm MALMK-, :

of three .
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ARJUN): (4) Efforts are being made

to improve the performance ' by
closely monitoring the movement on
- day-to-day basis ata the Zonal Rail—
-ways as well as Railway Board's level.
Better co-ordination is also ‘'being
maintained with different agencies to
improve the wagon turn-round.

o

(b) and (c). Yes. The various
measures taken to bring improve-
ment in the system of Railway reser-
vations inclyde the following:—

(i) Reservation procedures and ar-
rangements at important stations
reservation centres have been
streamlined by opening addi-
tional booking windows and
reservation counters, apart from
extending the working hours of
reservatlon offices at metropoll-

tan citie¥

(ii) Separate refund counters have
been opened.

(iii) Firm reservation over and
above the normal quotas of ber-
'Ths against average cancellations
which generally arise.

(iv) Reservation of seats by day
time trains is now being made
without passengers fllling up
reservation forms,

(v) Extra sitting accomodation is
provided in AC second class
sellper coaches of Delux tra-
ins for day time journeys en-
. abling more passengers to tra
vel, '

(vi) Wait-listed passengers’ are pro-
" vided with the confirmed reser-
- vations during the run of the
train against the vacant aceu-

' modation due to non-turning

up of booked passengers and
: cancellations o ;

(Vii) The gap between ihe démkl;d‘ ‘

and supply is reduced by intro-
ducing new tz-am awgmenting

. modities are
by road shorter distances.

. tual distance for favourable . resour-

the loads of existing trains..
- extending their ruyn, increasing.
the frequency of. waekly/ by--
weekly trains and running Holiday
Specials dunng rush: perwds

Zonal and National Perhlit_a

3482. SHRI R. K. MHALGL: Will
the Minister of SHIPPING AND:
TRANSPORT be pleased to state:

(a) has the Transport DeVeIOp-v ‘
ment Council, recently taken a -
decision to increase the Zonal per--

- mits for Trucks from 14,000 to 25,000

and National Permits from 8,000 to.
16,000.

(b) if so, the decision in accord--
ance with the recommendations of
the National Transport Policy Com-
mittee;

(¢) is it true that the road trans-
port is costlier than Rail transport
for distances more than 300 miles,
and such long distance haulage by
Road Transport is a further waste:
of diesel which we have to procure by
spending our foreign exchange; .

(d) whether - Roaq transport re-
quires ten times more Diesel than
Rail transport for per ton Kilometer-
haulage; and

(ey if so, the steps = Government

propose to take?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): TaJ The Transport Devel--
opment Council recently recommen-
ded Increase 6f Zonal permits : by
50 per cent and‘Natxonal permits by
100 per cent, ,

(b) The recommendatwns was made-
by the TDC, keeping in view the
recommendatmns of the NT.P.C.

{c) According to the findings of the-
N.T.P.C. report, ‘movemens. of com-
generany econmnical ‘
“The  ac~
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. "ce-cost for different commodities
cannot be arrived at ‘with certainty -

as the costs ®eep ~changing. ©  The
‘Swdies on which NTPC. findings are
based.  have been ' conducted by

"RITES. The conclusions in these

| studies are not @bove dispute.

-(d) “'Fhe diesel requirement ‘fbrv

per tonne KM thaulage is about 5

to0 6 times the requirement of fuel

for rail transport

(c) ‘The measure for judicious use of
scarce fuel and for elimination of
wastage of fuel have been brought
to the notice of the State Govern-
ments. The subject was also dis-
cussed in the TDC meeting on
2-8-80 and the members advocated
the adoption of these steps in the
State Road Transport Undertakings
as well as by private operators.
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Railway Commission

3485. SHRI BHEEKHABHAI: Will
the' Minister of RAILWAYS be
pletsed to stafe:”

(a) how mariy railway commissions
have been set up by his Ministry;

(b) the number of members of
Scheduled Tribes nominated on such

commissions, Commission-wise and
year-wise, since their inception;
and ‘

(c) if not, the reasons thereof?

THE - DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Eight.

(b) and (c). Appointment to the
posts of Chairman and Member Sec-
retaries of the Railway ‘Service Com-
missiong is made in accordance with
the Recruitment Rules framed  for

» eany reserved,

- present

- way commission for Westerp

but candidates ‘be-
longing to Scheduled Castes/Sch-
eduled Tribeg and Mmoritv Com-~

- munities, whenever available, - are

. included in the panel and sent to. the
" Union Public
.for final selection.” Shti

Comtmssmn
R. K. D'as,
a Scheduled Tribe candidate, is at
functioning as Member,
Secretary from 20-10-78 in the Rail-
way Service' Commission at Gau-

Service

‘ hati

Recruitment for Clasg TII Services

3486. SHRI BHEEKHABHAI: Wil
the Minister of RAILWAYS be
pleased to state: :

(a) Whether it is a fact that dif-
ferent railway commissions have
been set up for recruitment to class
IIT services; :

(b) if so, whether it is a fact  that
the Western and Centnal Railways
have got one Commission - alone;

(c) whether it is a fact that the
work-load of two zones could  not
be handled by one railwaay commis-
sion; , .o

- (d) whethey the Railway Board
propose to set up a separate rail-
Zone

at Ajmer;
(e) if 50, when; and
(f) if not, why?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY  AFFAIRS (SHRI
MALLIKARJUN): (a) and (b). The
allocation of the Railway Service Com-

missions and theu- Jurisdxction are
th:s purpose. . No  quota is speciﬁ- as under- v
" Location - 7 }urmdwtlon p S
Allghabad T . Northem Raﬂway, Varanasi_ Division of NE Rly. =
- TR e . and chsel Locomotive - Warkx Varanasn ot
~ Bombay <  Central and Wmtem Raitways.
C Caleutta. L,

A

Eaatam and- Scmth Eautcm lewa 9 & Ghmam an
Lucomutwc Works Cﬁhxtmranjamy e m

"
e,
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Jurisdiction

Location
Gauhat: Northeast Frontier Railway.
Madras . . . Southern Railway

except Mysore Division) and
I )

Integral Coach Factory. Madras.

Muzaitarpur
Secundrabad

Bangalore

North Eastern Railway (excluding Varvanasi Division).
South Central Railway (excluding Hubli Division}.
Mysore Division of Southern Railway, Hubli Divisicn

of South Central Railway and Wheels & Axles
Project,

Bangalore.

(¢) No.

(d) to (f). The question of increas-
ing the number of Railway Service
Commisgions in the country is under
Government’s examination.

Diversion of DTC Bus Route
No. 530

3487. SHRI BHEEKHABHAI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether D.T.C. Bus No. 530
operating between ~Ajmeri Gate and
Mehrauli via Janpath. AIR. Krishi
Bhawan, etc. hag been diverted;

(b) whether it was the only bus
from Ajmeri Gate which catered the
needs of a large number of com-
muterg coming to AIR, Reserve Bank,
Red Cross, Krishi Bhawan. Rail Bha-
wan, Udyog Bhawan etc.;

(c) if so, the reasons for diverting
this bug route; and

(d) what alternative arrangements
have been meade for the benefit of
coammuters?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) Service of route 530
from Mehrauli were running partly
to Central Secretariat and partly to
Ajmeri Gate. With effect from 14th
July, 1980, the part of the services
which was operating to Ajmeri Gate
wag discontinued.

(b) No, Sir. Services of route No.
1 from Ajmeri Gate and service of
route 602 from Minto Road stop,
which is part of Ajmeri Gate locality,
serve the Central Secretariat Com-
plex ang offices lving on Parliament
street.

(c¢) As the services of route 530
between Mehrauli ang Ajmeri Gate
were running on a zig-zag route,
there was g pressing demand of the
commuters to straighten the route on
the pattern of old route No. 17 which
used to operaate between Mehrauli,
and Railway Station via Janpath
and Ajmeri Gate prior to rationali-
sation of route pattern completed in
1975. Since diversion of the route
would have deprived a section of ru-
ral passengers a link to Central Sec-
retariat, the services of route 530
operating to Ajmeri Gate only were
discontinued and terminated at Cen-
trad Secretariat.

(d) A new route 530 between Meh-
rauli and Ajmeri Gate via Prithvi
Raj Road and Janpath has been in-
troduced with effect from 14th July,
1930.

Connecting of Historical
Rajasthan by a  Super

places in
Fast Train

3488. SHRI BHEEKHABHAI: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether there is public de-
mand for connecting all historical
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places. like Jaiput, Ajmer, Chittor-
garh and Udaipur by a supcr-fast
train;

(b) whether it is a fact that from
tourist point of view those places
are very important,;

(¢) whether the Railway Board
ever considered the feasibility and
proprietv of such a proposal;

(d) is it not a profitable proposi-
tion from tratlic point of view; and

(e) whether the Government will
consider this propcsal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARW'MENT O PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (e). The
proposal f{or introduction of a suyper-
fast train connecting places of
tourisgt interest betweep Jalpur and
Udaipur via Ajmer and Chittaurgarh
has bcen =xamine in  depth but
not found feasible due to constrainis
of line¢ capacity on  certain sections
en rcute which are already working
to near saluratlon. This apart pre-
sent traffic offering also do not jus-
tify introluction of a super fast
train.

Construction of Building for CGHS

Dispensary in ‘D’ Block Jankpuri,
New Delhi
3489, SHRI KRISHAN DATT:

Wiil the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to the reply given to Unslar-
red Question No, 4682 on the 17th
July, 1980 regarding construction of
building for CGH3 Dispensary in
‘D’ Block ‘Janakpuri, New Delhi,
and state:

(a) whether it is a fact that the
construction of CGHS. Dispensary
Building has not yet started:

(b) whetber the heneficiaries of
the area have noi heen provided with
Emergency services on holidays and
bevond th> normal working hours

2993 LS—T7

of the dispensary for want of pro-
per accommodation for the dispensary;

(c) whelller the budget provision
has been made in the current finan-
cial year for the purpose and if
not. the reasons therefor; and

(dy when the c¢instruction work
is likely t¢ start and the date by
which it will be completed?

THE MIMISTEIl ©OF STATE iIN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI N{HAR
RANJAN LASKARY. (a) Yes

(b) No.

(¢) Yes.

(d) The building plans have since
been approved by DI'A and  the re-
vired esiimates for the construction
are under reparation. The wark
will be taker up sho*tly ang comn-
pleted in dut course.

Shed for Diesel Locos at Nimpura

3490. SHRI NARAYAN (CHOU-
BEY:. Will the Minister of RAIL-
WAYS be pleaseq to atate:

(a) whetlha:c Goverrment are con-
templating t¢ construct a shed for
Diesel Locos at Nampura in Kharag-
pur division; and

(b) if so, when the works on the
project will start?

THE DEPY TY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DIPARTMENT OF PARR-
LIAMENTAILLY AFFAIRS (SHRI
MALLTXARJUN): (&) Yes, Sir.
There is a proposal to set up a Die-
sel Loco Shed at Nimpura in Kharag-
pur Division on Soutt Eastern Ruil-
way.

(b) Tais work, which has already
been approved and includeg in the
South Ezstern Railway's Workg Pro-
gramme for 1980-81, is likely: to
start during the current year after
the project report cum Abstruct Ts-
timate which is under process, is
sanctioned.
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Goods Terminus at Sankrail

3491. SYRI NARAYAN CHOU-
BEY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) ~ whether Government have
proposed to have a new passenger
terminus for the S. E. Railwsy at
Shalimar instead of Hansgz and a new
goods terminus also at Sankrail;

(b) if so, the year or years when
these prupisals were accepted; and

(¢) how far work on these pro-
jects have materialised?

THE DEPUTY MINISTER IN THh
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALIJKARJUN): (a) to (c¢). Yes.
The werk relating to the acquisition
of landi for the proposed new goods
terminal at Sankrail was sanctioned
in 1978-79 at a cost of Rs. 18471
lakhs.  Provision of three lines
with OHE at Sankrail has been appro-
ved in the Budget for 1979-8¢ at a
cost of Rs. 138.93 1lakhs, Govern-
ment of West Bengal have agreed
to aequire the land under Section
3(i) of the Land Acquisition Act
without waiting for exemption from
Urban Land Ceilings Act.

Acguisition of Jand for location of
coaching terminal facilities at
Padamapukur has been approved in
the Budget for 1980-81 at a cost of
Rs. 46.83 lakhs and land plans are
being prepared.

Increasing Number of Beggars in
Trains

3492, SHRI CHINTAMANI JENA:
Wiil the Minister of RAILWAYS be
plyased to state: '

(a) whether Government are aware
that the number of beggarg in
rynning traing are increasing and
the passengers have t{o face consi-
derable inconvenience; and

DECEMBER 11, 1980
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(b) if so0, the remedial stens Gov-
ernment have taken or propose to
take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The reports re-
ceived from the Zonal Railways
reveal that there is some increase in
the number of beggars jn trains and
at railway stations.

(b) Beggary is prohibited at the
station premises and in trains. To
curb thé nuisance, special drives are
launcheq against beggary with the
assistance of Government Railway
Police. In addition checkg are con-
ducted by the Ticket Checking
staff and other railway officials. The
travelling public are also requested
on public address system to re-
frain from giving alms.  While the
railways make all efforts to eradi-
cate begging, the malady is, is, how-
ever, much deeper and poverty coup-
led with public sympathy makes it
difficult for the Railways te deal
with the problem effectively.

Admissions in Medical Colleges
to the children of Handicapped
people

3493 SHR] CHINTAMANI JENA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have ex-
tended facilities in the matter of
admissions to the medical colleges to
the children of handicapped people;
ang

(b) if so, the details regarding
the medical colleges, State-wise as
well as the number of children of
handicapped people getting edu-
cation?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No.

(b) Poes not arise,
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Computeriged Reservation

3494, SHRI R. P. GAEKWAD:
Will the Minister of RAILWAYS be
Ppleased to state:

(a) whether Government are
considering to introduce computer
system in the matter of railway re-
servation; and

(b) if so, when and on which Zone
of the Indian Railways {he compu-
ter systemm will be first introduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LTKARJUN): (a) Yes.

(b) The matter is under conside-
ration,

Bterilization Target fixed for Gujart

3495. SHRI R. P, GAEKWAD:
Will the Minister of HEALTH AND
FAMILY Y'ELFARE be pleased to
state:

(ay whether Government have fix-
ed targets for Gujarat State for
ster'lizatiom operations  for 1980-
81;

(b) if so, targets achieved so far,
dist™ict-wise; and

(c) steps taken 1to fulfill the re-
maining farget by the end of March,
19817

TFPY% MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRII NIHAR
RANJAN LASKAR): (a) Yes.

(b) District-wise targets are fixed
by the State Government. ~ Achieve-
Mments during the period April to
November, 1980 district-wise as sup-
plied by the State Government, gre
given in the statement.

() The  Gujarat  Government
hav’e' taken vigorous steps Yor en-
ergising the Family Plamning Pro-

gramme In the State and the pro-
gress made in the implementation of
the programme o far has been en-
couraging, The State Government
have alsy introduced a number of
community/ institutional awards to
foster enthusiam in the implementa-
tion of the programme. Additional
incentives have algo been offered to
individual acceptors ang to motiva-
tors. 1t is expected that the steps
taken by ¢he State Government at
various levels. backed by Com-
munity-based and individual coop~
eration will help realise the goals of
the Family Welfare Programme,

Statement

Target of sterilisation for the Guja-
rat State and district-wise achieve~
ment for April to November, 80 in
the State.

Target for Gujarat State 1980-81:
162,300 Sterilisations.

(Figures Provisional)

Achieve-
ment
Sl District {April, 1980
No. to
November,
1980)
(1) (2) (3
1. Ahmedabad Corporation 8,815
2. Ahmedabad District . 3,930
3. Amreli . . . 2,258
4. Banaskantha . . 3,344
5. Vadodara Corporation . 3,821
6. Vadodara District . 6,509
7. Bhavnagar . . . 3,082
8. Bharuch . . . 5,804
9. Valsad e . s 7,706
10. Dangs . . ' 630
11. Gandhinagar . 6oz
52. Jamnagar . . | 113
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(1) (2) 3)

13. Jaunagarh . . . 4,679
14. Kheda . . . 8,590
15. Kachchha . . . 2,103
16. Mahesana . . . 5,717
17. Panch Mahals . . 4,914
18. Rajkot . . . 4,963
19. Sabar Kantha . . 2,857
20. Surat Corporation . 3,437
21. Surat District . . 0,442
22. Surendranagar . . 2,125
Total . 99,431

Coal wagons for power stations in
Gujarat

3496. SHRI R. P. GAEKWARD:
Will the Minister of RAILWAYS be
pleased b state:

‘{a) whether Government have de-
cided to increase supply of wagons
for transport of coal for the thermal
power stationg in Gujarat so that
they have adequate stocks to avoid
power breakdowns;

(b) if so, what is the extent of in-
crease in the supply of wagons;

() the number of wagons loaded
cach month for transport of coal to
thermal plants in Gujarat during the
last eleven months beginning from
Jamyary, 1980; and

(d) what steps have been taken to
ensure regular and adequate supply
of wagons for transport of coal for
the said power units in Gujarat?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
. THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS ~ (SHRI MAL-
LIKARJUN):. (a) Yes.
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(b) and (d). Adequate number of
wagons are proposed to be kept in
the circuit so as to meet
creased requirements of cogl in the
power houses as envisaged in the next
few monthg subject to the condition
that the power houses release the wag-
ong within the normal free time ad-
missible,

(c) The monthwise figures of coal
wagong allotted to Gujarat power
houses from January to November
1980 are as under;—

January . . . <9997
February . . . . 12500
March . . . . 13048
April . . . . 14450
May . . . . 14714
June . . . . 12020
July . . . . 10194
August . . . . 8157
September . . . . 9580
October . . . . 11033
November 11500(Prov.}

Benefit of C.G.H.S. to Central
Government Officers

3497. SHRI PIUS TIRKEY: Will
the Minister of HEALTH AND FAMI.
LY WELFARE be pléased to state:

(a) the numbers of Central Gov-
ernment officers who have taken the
benefit of C.G.H.S. for'themselves and
their families during the past three
years; and '

(b) what verification hag -been
done by Government to determine
the actual dependence of their adult,
married and earning family members,
whose names have been included in
C.G.H.S, token cards?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN:
JAN LASKAR): (a) The number of

the in-'
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Central Government servents and

their families who availed of C.G.H.S.

beneﬂts during the past _three years
is as under: '

1977.‘78 57,07,338
19778-79 60,86,318
1979-80 58,13,501

(b) A certificate js obtained from
the Goverament servant at ‘the time
of issuing C.G.H.S. card in respect of
the entitled members of his/her family
1o the effect that they are wholly de~
pendent on him/her. This certificate
is duly scrutinized and verified by
the card issuing authority.

Late Running of Superfast Trains

3498. SHR ZAINUL BASHER:
Will the Minister of RAILWAYS be
pleased to state:

(a) the details of late running of
superfast trains during the last six
months;

(b) the reasdns for late running;
and

(c) the steps taken to run these
trains in time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
‘THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) An anaalysis
of the punctuality performance of 22
pairs of superfast trains during June
1o November, 80 (upto 20-11-80) has
shown that the performance of 15/16
G. T. Express, 121/122 Tamil Nadu
Express, 1283/124 Andhra Pradesh
Express, 125/126 K. K. Express 173/
174 Himagiri Express, 155/156 Tinsu-
Kia Mail, 153/154 Jayanti Janata Ex-
press. 103|104 Deluxe Express, 2 Dn.
Kalka-Howrah Mail, 172 Jammu Tawi-
Bombay Central Express wund 141
Coramanda] Express has not been
sastisfactory.

(b) Tl'm punctuality of these trains
was affected due variéty of reasons
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like agitations, alarm chain pulling
losses due to loco/single and opera-
tional factors.

(c) General Managers have béen
directed to give personal aftention to
ensure punctual runni’ng “of trains.
They have also been 4o inten-
sify day-to-day monitoring of impor-
tant mail/express trains and have
been further instructed That staff res-
ponsible for loss of punctuality should
be identified and deslt with firmly
ang promptly. Liaison is also being
maintained with the concerned State
Governments to contro] the incidence
of alarm chai# pulling and  dig-con-
nection of hose-pipes by miscreints.

Balipattanam Bridge

3499. SHRI M. RAMANNA RAF
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Balipattam Bridge in
Cannanore district on National High-
way No. 17 will be ready and opened
for traffic before the end of this year;

(b) the reasons for the delay in
completing the work of the bridge
even though the work was started 10
years back, how many times the work
was tendered out and who were the
P.W.D. Contractors; and

(c) what was the origina] estimate
and bid amount by the first contrac-
tor. what will Be the cost of the bridge
and approach road when the work is
completed and what is the latest
estimate? -

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR] BUTA SINGH):

" (a) Yes Sir.

(b) The reasons for delay in com~
pleting the Baliapattam Bridge were
(i) time taken for finalizing lumpsum
tender of the first contractor (ii) de-
lay in land acquisition (iii) termina-
tion of first contract due to slow prog-
ress of the contractor, and subséquent
rearrangement for the Balanee
work, and (iv) non-avaﬂabuuy q{
materials like cement and stedl. The
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work was tendered {wice. The lowest
tenderer of the first tender call was
M/s. Aries and Aries, Madras. The only
tenderer for gecond tender call was
M/s. Sudersan Trading Co., Calicut-
whoge conditions were not acceptable,
Finally the work wag awarded to
Kerala State- Construction Corpora.
tion after negotiations.

{c) The approved original estimated
cost of the project was--Rs. 4133
lakhs (Bridge items put to tender
Rs. 37.27 lakhs and allied works in-
cluding short approaches, etc. Rs. 4.06
lakhs), and the bid amount of first
contractor (M/s. Aries and Aries,
Madras) for bridge items was
Rs. 41.60 lakhs, The total comple-
tion cost of the bridge and appro-
aches is likely to be Rs. 185 lakhs
against the reviseq sanctioned amount
of Rs. 182.87 lakhs.
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-Bridge Connecﬁng Willingdon Island
with Ernakulam and Mattanchery

3501. SHRI M. M. LAWRENCE:
Will the Minister of SHIPPING AND

TRANSPORT pe pleased to state:

(a) whether it is a fact that the
present bridges connecting Willing-~
don Island with Ernakulam and Mat-
tanchery have outliveq their life;

(b) whether these bridges were
originally meant only to carry much
lighter loads than now;

(¢c) whether it is a also a fact that
both the life of the bridges and the
heavy traffic on them endangered the
bridges; and

(d) what steps Government pro-
pose to take to meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) to (d). Yes, Sir. Ac-
cording to the information received
from the State Government, these
tridges are being' maintaineg by the
Cochin Port Trust. The Port Trust
have decided to repair these bridges
at an estimoted cost of Rs. 19.60 lacs
and the Government of Kerala
have already sanctioneq their share
involved.  These repairs woulq be
sub-tantial enough for these bridges
to last for another 20 years. In ad-
dition, it is also proposed to cons-
truct a new link road connecting
Willingdon TIslang directly  with
National Highway No. 47 byepass at
Cochin towards near about middle
or sop of the byepass which will help
cater for traffic in the directions of
both North and South of Cochin.

Western Powers Move to Scuttle U. N.

Meot on Indian Ocean

3502. SHRI INDRAJIT GUPTA:
Will the Minister of EXTERNAL AF-
FAIRS be pleaseq to state:

(a) whether certain Western Po-
wers have raised the question of

%6

abandoning the proposed U.N. confe-
rence on the Indian Ocesdn ag a zone
of peace. scheduled to be held in Sri
Lanka in 1981,

(b) whether these powers have
made such a proposal in the Political
Committee of the Uniteq Nations, if
so, on what grounds; and

(c) Government of India’s feac-
tion in the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRr P. V. NARASIM.
HA RAO): (a) and (b). The reso-
lution drafted by the U. N. Ad Hoc
Committee on the Indian Ocean,
which wag endorsed by the First
Committee of the Unitegq Nations
General Assembly reiterates the pro-
vision for the 1981 Conference and
urges the Ag@ Hoc Committee *to
make every effort in consideration of
the political and security climate - of
the Indian Ocean area, particularly
recent developments”, to finalise the
preparations for the  Conference.
While there has been no specific pro-
posal not to convene the Conference in
1981 in Sri Lanka, a number of
Western delegations have expressed
the view that in view of recent deve-
lopments in the Indian Ocean area, it
would not be feasible to hold the
Conference as scheduled,

(c) Speaking in the First Commit-
tee of the U. N. General Assembly on
November 18, 1980, the Permanent
Representative of India {0 the United
Nationg while referring to the reluc-
tance of several delegations to com-
mit themselveg unequivocally to the
convening of the Conference on the
Indian Ocean, to be held in Sri
Lanka in 1981, reiterated Igdia’s po-
sition that the Conference should
be convened as scheduled in order to
implement the Declaration of the
Indian Ocean as a Zone of Peace. He
categorically, rejected any precondi-

tions. unrelated to the implementa-

tion of the Declaration, for the con-
Vening of the Conference
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Electrification of  Waltair-Vijaya-
~ wada Section |

3503. SHRI K. A. SWAMIL: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) in view of recent Government
decision to expedite electrifications
of railway track, when the electrifi-
cation of Waltair-Vijayawada Sector
will be completed; and

(b) the reasong for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). The
traffic density forecastg for Waltair-
Vijayawada section being lower than
the other high density routes which
are at present being considereq for
Electrification, it has not been possi-
ble to indicate when electrification of
the section will be taken up and com-
pleted.

Shortage of Stationery and Medicincs
in CGHS Dspensary, Dev Nagar and
Karol Bagh, New Delhi

3504. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of HEALTH
AND FAMILY WELFARE bpe plea-
sed to state:

(a) whether it is a fact that there
is shortage of stationery for the Doc-
tors and medicines for the patients
in the C.G.H.S. Dispensary, Devna-
gar. Karolbagh, New Delhi, and

(b) if so the reasong therefor and
by what time the scarcity will be
removed?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE: (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
There is no shortage of stationery
for doctors and medicines for patients
in these dispensaries except occa-~-
sional short supply of stationery due
to late arrival of  stationery from
stationery office or non-availability

of tediciries in the rharket, Remié-

dial messures are teken immedistely
to remove such ghortage. ‘

Cancellation ¢f Parcel Vans for
Howrahi-Bound trains

3505. SHRI AMAR ROYPRA-
DHAN; Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that parcel
Vang for Howrah-boung trains have
been cancelled with effect from 18th
November, 1980; gnd

(b) if so, the reasons therefor and
what steps have beep taken to restore
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) Does not arise.
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G3ods Lying with Railway Godowns

3508. SHRI HIRALAL R. PAR-
MAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the quantum of goods lying in
the railway godowns, division-wise
for the past three years; the release
of which has not been secured by the
concerned parties, and

(b) the quantum of goods out of it
auctioned by the railways anq the
revenue accrued therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). The in-
formation js being collected angq will
be laid on the table of the Sabhg.

Bus Service Between Saf@arjamg
Development Area and Ceatral
Secretariat

3509, SHRI CHINTAMANI JENA:
Will the Minigter of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that at
present Safdarjung  Development
area js connected with bug route No.
610 with Centra) Secretatiat;

(b) whether it is a fact that there
is heavy rush on this busg. route.

(c) whether Government propdse to
give some more bug routes between
this area and Central Secretariat; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA
SINGH): (a) No. Sir.

(b) to (d). Safdarjung Development
area ig connected with Central Sec-
retariat by the services of route 510.
which operate at a frequency of 10
minutes, Besides, the area is con-
nected to Connaught Place by the
serviceg of route 620 operating via
Krishi Bhavan. which is Part of the
Central Secretariat complex, The
services of above routes are consi-
dered adequate to meet the existing
demand of travelling public of this
area.

Delhi Hyderabad Line

3518. SHRI K. A. SWAMI;. Will
the Minister of RAILWAYS be

pleased to state:

(a) the details of stretches of
single track on the Broad Gauge rail
route from Delhi to Hyderabaq Via
Kazipet;

(b) whep Gov‘ernmenf intend to
complete doubling of this Trunk
Route: and

(c) if so, the details thereof

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) On the Delhi-
Hyderabad Broad Gauge route the
following are the single line  sec-
tions: —

1. Gher-Hetampur®*
2. Basai-Matatila*
3. Bina River-Kurwai®*

4. Bridge portion between vidisha
and Betwa.

‘5. Briﬁge portion over Narmada
river = '

DECEMTER 11, 1880

Written Answers 312

6. Itarsi-Ghoradongri

7. Maramjiri.Bursalle

8. Amla-Chichonda

9. Teegaon-Nagpur

10, Tadali-Chandrapura

11. Manikgarh-Rechni Road
12. Pendial-Pambarthi.

13. Husainsagar Jn-Hyderabad,

*These involve doubling of bridges
over the rivers-Chambal-Betwy  and
Bina.

(b) ang (c¢). Doubling of the track
of the following sections is in prog-
ress : —

1. Jhujarpur-Kiratgarh

2. Maramjiri-Bursalee

3. Amla-Chichonda

4, Bharatwada-Nagpur

5. Belampalli-Rechni Road
6. Sirpur Town to Wirur

Doubling of the remaining single
line sections will be considered based
on the Traffic needs and the availabi-
lity of resources.

Berthing charges for fishing
trawlers

3511. SHRI K. A. SWAMI: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whethery Government has re-
ceived representations on the high
berthing charges for fishing traw-
lers at Visakhavatnam fishing har-
bour; and

(b) if so, what action has been
taken by the Government to reduce
berthing charges for fishing traw-
lers?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN.
DRA PATIL): (a) Yes, Sir.
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_(b) Even the existing rate of bertr
charges for fishing trawlers in Visa-
khapatnam fishing harbour is a subsi-
, dised rate, Fyrther reduction is,
therefore, not possible.

DTC Buses between Nauroji Nagar
and Central Sectt.

3512. SHRI CHINTAMAN] JENA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the bus route number which
is available from Nauroji Nagar to
Central Secretariat on Sundays and
holidays; and

(b) the name of the colonies in
New Delhi/Delhi which are centrally
located but not having regular bus
service connection with Central
Secretariat?

THE MINISTER OF STATE IN

THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) Nauroji Nagar at

‘M’ Avenue is connected to Cen-
tral Sectt. by the direct services of
route No. 610 on all days operating
between R. K. Puram and Central
Sectt. The Colony is also connected
by services of Route 52 with Cen-
tral Sectt. Complex at Rail Bhawan/
Krishi Bhawan, Further, Nauroji
Nagar is also connected with Cen-

tral Sectt. with change-over faci-
lities available at a number of
places.

(b) All the centrally located colo-
nieg of the city are connected to Cen-
tral Sectt. by either direct bus ser-
vices or with change-over facilities
available at a large number »f plac-
es.

Recruitment in Dredging Corpora-
tion of India

3513. SHRIMATI VIDYA CHEN-
NUPATI: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(2) whether Government are
aware of the various irregularities

committed by the Dréddng Corpo-
ration of India in recruiting the
staf¥;

(b) what action has the Govern-
ment taken to rectify these irregula-
rities; and

(c) the full detailg thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR] VEEREN-.
DRA PATIL): (a) The recruitment to
various posts in Predging Corporation
of India Ltd. is made according to
rules anq procedureg of the Corpora-
tion.

(b) and (c¢). In view of (a), the
question does not arise.

Inter Country Workshop of School
Health organised by W.H.O. at
Bangalore

3514. SHRI SURAJ BHAN: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to
state:

(a) whether any official represen-
tative was deputed to the Inter
country workshop on ‘Schoo] Health

Service’ organised by the W.H.O.
at Bangalore from August, 25—
30, 1980;

(b) if not, the reasons therefore;
and

(c) if so, the conclusiong of the
workshop?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Three
persons were nominated by the
Govt, of India to participate in the
work-shop.

(b) Does not arise.
(c) A copy of the Statement show--

ing conclusions and recommendations.
of the Seminar ig attached. -
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Conclusions and recommendations of
Seminar on School Health, Banga-
lore, 25—30 August, 1980.

1. Although the mortality and
morbidity rates among school-age
Children dre lower than in the
younger age group, they constitute a
vulnerable group from the physical,
‘mental and social point of view.
Therefore, they need to be given
priority attention in the national
health programme of the coun-

try.

2. The objectives, priorities and
-strategies of the school health
programme should be clearly
defined and expressed individual-
ly by each country. For this pur-
pose it is recommended that
strategy guidelines for a school
health programme be developed
within the national wpolicy and
strategies for providing ‘“health
for all Dby 2000 A.D.”,

3. The process of initiating the
development of strategy guidelines
-should be undertaken by the Min-
istry of Health with the close co-
operation of the Ministry of Edu-
-cation and the involvement of other
health-related sectors.

4, As many problems among
schoo] children originate in the
home and the community (outside
the gchool), the school system and
health services should have close
links and work in close coope-
rationy with parents, the community
and other health-related sectors
which are relevant to child wel-
fare, such as socia] service, agri-
-culture and voluntary agencies,

5. With a view to providing
universal coverage for all school
children, it is necessary tg integ-
rate the school health services jnto
the primary health care services.

6. The school health programme
shoulg mot only protect the health
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of the ¢hifdréy i the st‘:hdd‘ls btzt
fhoulg also be mobilized fdér pro=
motive health activities afong
children in the community. ‘There=
fore, attempts should be made fo
make use of schoolg as a focal point
in primary health caré. One suc

method is the child-fo.child pro-
gramme,

7. The recommendations made
by the School Health Seminar held
in Rangoon in Orctober, 1974 relat-
ing to a healthful school environ-
ment are still to be implemented
in many countries of the Region.
Efforts should be made for the
effective implementation of these
recommendations.

8. In order to improve gnhd deve-
lop relevant curricula in the areas
of health and nutrition, it is
necessary to know the health
problems of the community and
the resources available in the com-
munity through the collection of
relevant information. One of the
methods of collecting this infor-
mation is through the involve-
ment of teachers and students.
All countries shoulg take up pro-
grammes jn thjg direction,

9. As primary education js con-
sidered as terminal for a large
number of children because of the
high drop-out rate (educational
wastage), school health education
at the primary school level should
be self-contained gnd directed to-
wards bringing about certain posi-
tive behavioural change; in regard
to health.

10. In addition to the traditional
contents and presentations relat-
ing to hygiene and nutrition in the
prx’mary school curriculum, there
is a growing meed to mclude and
strengthen active counselling ont
behaviour that could lead to i+
health such as abuse of tobacco,
alcohol and drugs, Health infor-
matioi on the normal growth and
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.development of the chilg should be
emphasized in the school curri-
culum. in teacher training pro-
grammes, and {raining program-
mes,

11. The main purpose of health
education is to prepare the child to
lead a happy family life and,
therefore, it ig necessary to inclu-
de in the curriculum those topics
relevant to family life education in
the schools ang teacher training
institutes.

12. The suggested areas of res-
earch are altergative approaches to
improve accessibility, coverage and
quality of school health services,
sexual growth standards, adoles-
cent problems in countries of this
region, and the linking of prim-
ary health care programmes with
environmental education at gchool
level.

13, At present, there j; very lit-
tle exchange of information and
expesience amorigst the countries
of the Region in regarq to inno-
vative projects in the fielq of school
health in the formal education sys-
tem. There is thus a need for
clearing-house  activities in the
spirit of TCDC, It is therefore re-
commended the WHO and uther
development agencies should uassist
with such clearing-house activi-
ties.

14. Sufficient importance has not
been given to evaluating the school
health programme at periodic in-
tervals to know the impact of the
programme on the health of the
children. Therefore, it is impera-
tive that each country should eva-
luate the school health program-
me at regular intervals.

15. Attempts should be made
to. dlssemmate the concept of pri-
mary health care among all levels
M workers who are involved in
sahoel health programmes. It is

- themtore recommended that WHO

ang other similar agencies should -

support such training and orienta- |
tion programmes in the region,

18, Steps should be taken by
WHO within the shortest possible
time to produce a regional manual
on school health based on the
guidelineg indicated,

17. Similar inter-country meet-
ings on school health to be at~
tendeq by multidisciplinary groups
should be held once every three
years in different countries of the-
Region to review the progress
made in school health programimes
and exchange experiences and.
new trends.

Health Education under Medieal
Personnel :

3515. SHRI SURAJ BHAN: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state
the reasons for keeping Health Edu-
cation under the control and Jeader-
ship of medical personnel who-
have little or no orientation in the
process of education, when all kinds
of education i.e. medical engineering
etc., are handled by the Mxmstry
of Education?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR

RANJAN LASKAR): Medicak
Education, Nursing Educatjon, Phar.
maceutical Education and Dental

Education are subjects allotted to
the Ministry of Health and Family
Welfare and not to the Ministry of.
Education,

As far as health Education is con--
cerned, it is being imparted both:
through the formal and the non--
formal systems, In both cases,
educational institutions and the-
efforts coming under the purview
of the Ministry of Education are in..
volved. The Ministry of Health and
Family Welfare has the responsibi«-
lity for provision of technical in-
puts into health education to be im-
parted through the agencles anﬂ ef-
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forts of the Ministry of Education and
for providing direct health education
to the people through the function-
arieg of the health delivery system
in the country. In this area, techni-
ca] inputs from qualified health pro-
fessionalg js considered essential.

Recommendations of National work-
shop on preparation of teaching aids
on Health Education

3516. SHRI SURAJ BHAN: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to
-state:

(a) whether it is a fact that a
National Workshop on preparation
of teaching aids on Health Educa-
.cation was organised in New Delhi
from 27th October, 1980;

(b) if so, the recommendations of
.this workshop; and

(¢) the measures contemplated to
‘implement the recommendations of
this workshop?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) The recommendations of the

‘Workshop are placed below ag a
wtatement. \
(c) This was a Workshop prim-

arily- to develop teaching aids
‘which was done. Teaching aidg are
to be further produced by the res-
‘pective organisationg for use. The
other genera] recommendations made
by the Workshop have been forward-
-€d by the Central Health Education
Bureau (CHEB) to the concerned
-organisations for examination ang ap-
propriate action. No further mea-
sures are therefore contemplated at
this stage.

Statement

Gist of the recommendations of the
‘workshop on the preparation of teach-
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ing aids on health Education ‘for
formal and Non-formal performance
of education.

1. Elementary Education
System)

(Formal

(1) An approach paper giving
aims, objectives, rational methodo-
logy, teaching-learning strategies
etc. may be developed to reflect the
new trend in health education (as
outlineq in the Alma-Ata confer
eace) and in the area of general
education.

(2) Orientation of masters/ tea-
chers tutors may be taken up.

(3) The present workshop re-
port may be sent to all Stateg re-
questing them to organise similar
programme.

(4) States may be requested
to examine the syllabi from the
point of view of contemporary
conceptual growth in health edu-
cation and change them to fulfil
the local health needs,

(5) Teachers should be en-
courageg to utilise the local ex-
pertise (Health personnal) for
communicating health messages.

(6) In order to strengthen the
school  health education, school
health services may be gtrength-
ened.

IL. Secondary Education Formal System

(1) The messages and aids pre-
pared in this workshop may be
sent to all States.

(2) The Health and Education
Departments may form a Coordi-
nation Committee to organise a
State level workshop to work
out the details of the messages and
aids and the strategy of training
and implementation of this pro-
gramme.
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(3) Later on the stategy of
training for the teachers and plan
for its implementation in the dis-
tricts may be prepared in a further
workshop.

III. Non-Formal Education for drop-
outs «nd out-of-school children bet-

ween 6 to 14 age groups

(1) An All India Survey on
availability of teaching/learning
materials opn different aspects of
health and for exploring the
possibility of getting financial aid
and other support from Govern-
ment may be undertaken by the
CHEB.

{2) On the basis of the findings
of the syrvey the gaps may be
identified and filled.

(3) 'There is an urgent need
1o develop a National Policy on
Health and Health Education and
a comprehensive plan of health
education for the masses with
different books of education and
socio-economic  background,

(4) Efforts be made to make
health education an integral part
of hoth formal and no2-formal edu-
cation programmes at all levels.

(5) The existing component of
health education in formal and
non-formal education program-
mes be reviewed and made a part
of the existing curriculum rather
than an additional burden on the
instructor/teacher.

(6) All formal and non-formal
institutiongs of learning should
develop ag viable living commu-
nity centres with health education
being given prominence. In gl] dis-
trict, State and national Zoologi-
ca] gardens and museums, there
;hould be a gection on health,

,.‘ !'a

(7) The CHEB in collaboration

with otherg may develop packages

of health materialg for use of wor-
kers.
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(8) The CHEB may develop a
long termg plan for preparation
of health education materials and
hold workshops in other States
to which representatives from
commercial  advertising disciplin-
es working for pharmaceutical firms
may also be invited.

(9) The CHEB. SHEB’s and
known  voluntary organisations
should be provided financial and
other assistance and distribution
of health education  material,

(10) Suitable training methodo-
logies and mechanism be develop-
ed for proper use of the materials
developed.

IV. Adult Education (Non-Formal)

(1) Review of the available
material which are already tried for
teaching/learning purposes may be
done.

(2) Simple methods and low-
cost technology should be devel-
oped with locally available re-
sources.

(3) Pre-testing be done through
field trials of such selected proto-
types for the (i) Trainers of func-
tionaries, (ii) Teachers of adult
illiterateg (iii) Adult Learners and
neo-literates.

(4) A long term workshop needs
to be arranged by the CHEB with
the help of the selected locally
available multi-disciplinary team.

(5) While developing these teach-
ing aids, attention should be
paig to the preparation of soft
ware for the mass-media, specially
the ‘Radio’ and the ‘T. V.

Reservation policy of Railways

3517. SHR] T. M. SAWANT: Will
the Minister of RAILWAYS. be plea-
sed to state: ' ~

(a) whether the Supreme Court
have dismissed the writ petition of
the Soshit Karamchar; Sangh on Nov.
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ember 14th, 1980 challenging the re-
servation policy of the Railway in
favour of Scheduled Caste and Sche-
duled Tribes and Government also;

(b) if so, whether instructions have
been issued to the Zonal Railways,
Production units etc. for the imple-
mentation of the 40 Point Roster in
regpect of selection and non-selection
posts in all categories; and

(c) what steps are being taken to
wipe out ihe ghortfall and to keep
the 40 Point roster uptodate from
15th October, 1979 to 14th November,
19807

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes,

(b) and (c). The judgement of tnhe
Supreme Court is being scrutinised in
consultation with the Legal Cell in
this Ministry and neccesary instruc-
tions will be issued to the Railway
Administrationg and Production Units
in due course.

Supreme Court Judgement

3518. BHR] T. M. SAWAN: Will
the Minister of RAILWAYS be plea-
sed to state:

(ay whether the Supreme Court
have given the judgement in Akhil
Bhartiya Soshit Karamchari Sangh
v/s Union of India (Ministry of Rail-
- way) challenging'the Reservation po-
licy in favour of Scheduleq Castes
and Scheduled Tribes in Railway Ser-
vice in favour of Government;

(b) if so, whether the said supreme
court judgement applies to all cases
filed against the Railway administra-
tion in various High Court and Sup-~
reme Court;

(4:.‘), if not, how many cases are still
pending before various High Court

ang Supreme Court; and

(d) what 1mmed1ate steps the Min-
istry of Railways propose to get . the
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stay vacated where stay orders have
been obtained and what action the Mi~
nistry of Railways propose to take -
cases heard finally? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF -‘PARLIA-
MENTARY AFFAIRS (SHR] MALLI-
KARJUN): (a) Yes.

(b) No.
(c) About 200.

(d) The Government Advocates in
the Supreme Court/High Courtg are
being suitably instructed.
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4-Wheeler Wagons

3580. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have al-
lowed an escalation of 43.6 per cent
in the price of 4~-Wheeler wagons ex-
cluding the free supply items by the
Railways like wheelsets and axle;

(b) wheth2y it is a fact that the
wagon industry had demanded an in-
crease of 35 per cent in price earlier
which was not granted;

(c) how much extra public money
is being gpent for acquiring the wag-
ons; and

(d) the tolal number of 4-wheeler
wagons for which order has been pla-
ced with the private and public gec-
tors separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) ‘The Ministry of
Railways placed wagons orders in
October, 1980, which took into account
the escalations in the intervening pe-
riod and other factors since the place-
ment of previous orders; the extent
of price increase allowed in October
1980 orders with base date 1-4-1980
with respect to earlier orders with
base date 1-3-1378 varies from 43
per cent to 54 per cent depending up-
on the type of wagon.

(b) No.

(¢) Does not arise.

(d) Orders for 10,063 wagons in
terms of 4-wheelers have been placed
on the Public Sector Units and for
17,489 wagons in terms of 4-wheelers
on Private Sector Units.

Chinese Run Espionage Centre in
Poonch

3521. SHR S. M. KRISHNA: Will
the Minister of FXTERNAL AFFA-
IRS be pleased to state:

(a) whether Government are aw-
are that a Chinege-run espionage cen-
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tre is situated op the outskirts of
Poonch, in Pakistan occupied Kashmir .
and it is operating closely with Pak-
istan intelligence outfits;

(b) whether this centre is suspec-
ted of having played considerable role
ip the unrest in Kashmir;

(c) whether the Chinese troops are
also present with a missile unit in the
Gilgit area of occupied Kashmir and
rebelg from Afghanistan are being
trained jn the area; agnd

(d). if so, Governmernt’s reaction

thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (c). Government have
seen press reports to this effect.

(d) Government have no confirma-
tion about these reports and have also
noted denials issued by the Govern-
ments of Pakistan and China. Gov-
ernment remain vigilant ang if any
confirmation of these reports is re-
ceived, the fact that we view with
grave concern any milifary activity in
a territory which is an integral part
of India will be made kndéwn appro-
priately.

Numbey of Indian Doctors Abroad

3522. DR. GOLAM YAZDANI: Wwill
the Minister of EXERNAL AFFAIRS
be pleased to state:

(a) how many Indian doctors are
abroad at present, and

(b) the steps which Government
contemplate to take so that more doc-

tors may be sent to Middle East coun-
tries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) No precise total figures
are available. However, 3912 doctors
have been selected from 1973 to Nove-
mber 1980 for assignments abroad on
bilateral contract basis for deputation
toc developing countries. No record is
available about the number of doc-
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tors who are abroad in developed coun-
tries or those who have secured ap-
pointmeénts directly in developing
countries.

(b) The Government is undertak-
irfg all steps to facilitate the deputa-
tion of doctors to the Middle East on
mutually beneficial and accepted
terms,

Récommendation of Inter-Ministerial
Working Groups on Ports

3523. SHRI A. T. PATIL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the recommendations regarding
requirements in relating to anticipated
growth of economy projected by inter-
Ministerial Working Group for (i)
Shipping and Industry (ii) Ports and
(iii) Road Transport; and

(b) what action Government pro-
pose to take on those recommenda-
tions?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEERE-
NDRA: PATIL): (a) and (b). An in-
ter-Ministerial Working Group for
Ports foy the Five-Year Plan 1980-
85 was set up and the Group made the
following proposals for allocation of
funds for the port sector for the
Plan period: —

Rupees in Crores
(i) Major Portg
Sector 633.00
(ii) Andaman Laksha-
dweep Harbour

Works 24.00
(iii) Central Dredg-
ing Organisation 1.00
(iv) Dreding Corpn.
of India 30.00
(v) Research and
- Development 3.00
Total: 691.00

Against this, the Planning Commis-
sion have agreed to an allocation of
Rs. 575.00 crores, The Sector-wise al-
locations are under finalisatjon.

2, No inter-Ministerial Working
Group was set “up for Shipping

DECEMBER 11, 1980

Written Answers  2¢8

and Road Transport Sectors for
the Five Year Plan 1980--85. How-
ever on the basis of projections
received from the Shipping De-
velopment Fund Committee and the
resjuirements projected by public sec-
tor under takings, the Ministry - had
proposed an allocation of Rs. 913 ctores
as loans to S.D.F.C. and Rs. 215 cro-
reg as subsidy to S.D.F.C. during the
Five Year Plan 1980-85. Against this,
the Planning Comniission have appro-
ved only Rs. 720 crores for the ship-
ping sector.

In respect of the Road Transport
sector, an amount of Rs. 149.00 crores
was proposed for allocation during the
Five Year Plan 1980-85. Against this,
the Plannming Commicsicn have ap-
proved an allocation of Rs. 70 crores.

Conference of the Chairmap ot Poﬂrt
Trusts

. 3524. SHR1 M. V. CHANDRASHE-
KARA MURTHY: Wili the Minister
of SHIPPING AND TRANSPORT be
pleased to state:

(a) whether a two day conference
was held in New Delhi of the Chair-
men of the Port Trusts;

(b) if so, the main subject discus-
sed;

(c) whether the question of shor-
tage of pilot boats that guide <ships
wag discussed ijn the conference;

(d) whether the question of strike
by dock workers was also discussed
in the conference; and

(e) if so, the decisions arriveg at
the conference?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Yes.

{b) The main subjects discussed in
the conference were: Téview of Plan
Pro;ects for 1980-85;. Container handl-

capacity at Por‘ts, measures to
uce ' pre-berthing detentjon dnd
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turnround ime of ships at ports;
adequacy of pilot vessels/launches
and their maintenance; dredging re-
quirements of the ports; and decen-
tralisation—delegation of powers to
the Ports,

(c) Yes.
(d) No.

(e) In regard to the shortage of
pilot boats, it was decided that the
concerned Portg shoulg assess their
needs and take urgent steps fo ac-
quire the required number of pilot
boats.

Coal wagons which did not reach at
its destination, Moradabad

3525. SHRI JITENDRA PRASAD:
Will the Minister of RAILWAYS be
pleased to state:

(a) how many coal wagons which
were destined to reach Moradabad
Division, Northern Railway, did not

reach their destination and how were-

they disposed off in the past three
years;

(b) what happened te the unconnec-
ted coal wagons and why the memo
delivery procedure was followed con-
trary to the Railway Board’s instruc-
tions during the past three years in
Moradabad Division; ang

(¢) how much claim was made for
loss of coal by the parties and why
irregular working was enforced by
the officers of Moradabad Division?

THE DEPUTY M;NIST‘ER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The number of Coal
‘Wagons destined for stations on Mora-
dabad Dijvision, Northern Railway,

which did not reach the destinations
and their disposal is as under:—

No. of No. of No. of

—

wagosjs  wagons wagons
not subse- mi- dis-
Year  received quently patched
during delivered inter-
the year under cepted
clear
receipt
1977-78 . 480 135 345
1978-79 . 767 205 562
1979-80 . 614 198 416

(b) The disposal of unconnected coal
wagons over Moradabaq Division for
the last three yearg is as under: —

—_—

No. of No. of No. of

wagons  wagons wagons
Year auctioned connected/ made
adjusted over to
loco-
sheds
1977-78 . The information is not availablé
1978-79 . 19 32 46
1979-80 . 41 34 73

Memo delivery procedure was fol-
lowed according to instructions cone
tained in the Indian Railways Com-
mercial Manual Vol. II and Indian
Railway Conference Association Goods
Tariff No 35 Part I Vol. I. Railway
Board have not prohibited memo de-
livery of coal wagons,

(c) The number of wégons for which
the parties preferred claim in the
last three years ig as under:—

Year ’ No. of wagons
1977-78 - 480
1976-79 | 767

- 1979-80 St 614
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As has been explained in reply to
part (b) above, the procedure of
memo-delivery wag not irregular.

Improvement in the Working of Rail-
ways

3526, SHRI B. V. DESAI: Will the
Minister of RAILWAYS be pleased to
state;

(a) whether hLe Las initiated many
proposals to improve the working of
the Railways;

(b) the States where agitators at-
tacked the railway property during
the last three months;

(¢) whether the officers have been
asked to assess the rail operations;

(d) whether they have been asked
to submit reports every month in re-
gard to the imiprovement of the rail-
ways: and

(e) whether the Railways have
started gaining the revenue?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) Maharashtra, West Bengal and
Bihar States.

(c) Yes.

'(d) The Zonal Railwayg submit a
report every ten days.

‘(e) Yes.

Indian Villages suffering from Typhoid

8527. SHRI G. Y. KRISHNAN:

SHR] M. V. CHANDRA-
SHEKARA MURTHY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleaseq to
state;

(a) whether it is g fact that twenty-
seven milllen Indian villagers suffer
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from typhoid and it would be 33 mil-
lion of them in 1990 ang 40 million by
2000;

(by if so, the reasong thereof and
why the number is expected to be in-
creased in spite of decline in the case
of typhoid;

(¢) whether it is a fact that, Medical
protections (200 AD’)’ prepared by
Glaxo (India) in collaboration with
Centra] and State autthorities and hos.-
pitals have stated increasing insani-
tation and absence of clean drinking
watery are making more people sick;
and

(d) if so, the details regarding its
recommendations and reaction of Go-
vernment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No. How-
ever, during the year 1979 293657
cases of typhoig have been reported
by the various State Governments and
Union Territories pn the basis of pa-
tient; treated in the medical institu-
tions. During 1980 (upto September)
1.58,802 cases of typhoid have been
reported,

(b) Does not arise.

(c) This Ministry is not aware of
the ‘Medical Protectiong (2000 AD)”
prepareq by Glaxo (India), a com-
mercia] firm. However, increage in
insanitation and absence of clean
drinking water do cause water borne
diceaces jike typhoid, Infective Hepa-
titis, diarrhoeal diseaseg etc.

(d) Does not arige.

Payment of Overtime Allowance to
the Telephone Operators of Sucheta
Kripalani Hospital Ney Delhj

3528. SHRI JAI NARAIN ROAT:
Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is g fact that the
telephone operatorg of the Sucheta
Kripalani Hospital, New Delhi, have
submitted their representations to the



hospital authorities in connection with
the payment of overtime allowance in
lieu of their performing excess hours
of duty after their stipulated duty
reriod; and

(b) if go, the details thereof and
‘the action taken so far jn the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] NIHAR
RANJAN): LASKAR): (a) and (b).
The Telephone Operators have not
submitteq any representation regard-
ing extra hours of duty performed by
them. They, however, wanted to be
treated at par with the Telephone
Oyperatorg mn other Government Hos-
pitals. Only in respect of duty per-
formed by them on the three national
Tholidays, namely 26th January, 15th
August, and Znd October, they want
that arrangements should be made
for pavment of overtime allowance &t
doubie the normal rates. The matter
is under censideration.
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Assam shown as a Separatt Country
By ISCON

3530. SHR] RAJNATH SONKAR
SH};ST‘RI

SHR1 JAGPAL SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the Press
reports appearing in Hindustan Times
dated 11th November, 1980 stating that
according to the official document of
the International Society of Krishna
Consciousness (ISCON) Assam has
l.een excludeg from India and shown
As a separate country; and

(b) if so, reaction of Government
with regard thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SRI P. V., NARASIMHA
RAO): (a) Yes, Sir, The Interna-
tional Lifr Membership Trust of
Internat'onal Society for Krishna
Consciousnezs  (ISKCON) with a
registe2d office in London, has jssued
a document known ag “official inter-
nationa] life membership passport” to
all life members of the sociay. On the
basis of thisy document any member
can get assistance from ISKCON
centres all round the world. Page 19
of this document lists all these cen-
tres. After the name of each city
wherein the Society hag a centre. the
nme of the country is mentioned.
However, in the case of Gauhati,
instead of India, Assam js mentioned
after the name ¢of the city.

(b) The matter was taken up by
the Ministry of External Affairs with
the Society’s represrntative in New
Delhj g5 well as by the Consulate Gen-
eral of India in New York with
ISKCON officials. The High Commis-
sion of India in London is also taking
tp this mattér with the ISKCON Head-
quarters in London. The Society has
confirmed in writing that Assam writ-
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ten after Gauhati ig a mlsprmt and
that there was no deliberate intention
on the part of the Society to indicate
that Assam is not a part of India. The
Society haz also assured that they
would ensure that passports are sui-
tably amended by replacing the
word “Assam by India”. Further the
Society has expressed regret about
this w=rror, .

ISKCON Headgquarters in London
and in the United States are being
reyuested to rectify this errov of mis-
print within a month in all its docu-
ments:

(a) by withdrawing the documents
with the misprint about Gauhati and

(b) ensuring that the néw document
issued describes Gauhati correctly with
India as the name of the country
where the city belongs in the appro-
priate columns.

(¢) If this is no* done within the
time frame suggested appropriate
corrective action would be taken, by
the concernog Departments of the
Government of India in regard to
the members and activities of this
organisation in India.

Seniority of Telephone Operators in
Sucheta Kripalanj Hospital, New Delhi

3531. SHRI JAI NARAIN ROAT:
Will the Minister of HEALTH AND
FAMILY WELFARE hLe pleaseq to
refer to the reply given to Unstarred
Question No. 4592 on 17th July, 1960
regarding senijority of telephone ope-
rators in Sucheta Krivalani Hosrital,
New Delhi and state:

(a) whether it i a fact that conse-
quent to the approval of merger, spe-
cial pay is being paid to the Telephone
Operators with effect fiom 1st Octo-
i)er, 1978 ang not from 1st January,

973;

(b) whether it is also a fact that
the telephone operators have repeate-
dly represented for the payment of
special pay with effect from 1st Jan-
uary, 1973 or from their date of
pointment as telephone operam ﬁ
the Hospital; and

1
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(¢) if so, ‘what steps Gwermnenti
have taken to make the payment to
the telephone operators with effect
from 1st January, 1978 or from then' '
date of gppointment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
Yes.

(¢) The various points raised in the
reoresentations of the Telephone Ope-
rators relating to their merger with
the Clerical Cadre which included the:
qguestion of special pay also, were con-
sidereq in consultation with the De-
partment of Personnel and Adminis-
trative Reforms and the requisite cla-
rifications were communicated to them
in July, 1979. Further, they were

asked tc give an undertaking regard-

ing their willingness or otherwise for
being merged with the Clerical Cadre,
before the merger was effected. The
requisite undertakings have not so
far been received from the Telephone
Operators who, instead, have submit-
ted fresh representations in this 1e-
gard.

12.00 hrs.
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The questions about Calling Attention

cannot be discussed here,

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, 1 have given a
Calling Attention on .the tortured
death of Sepoy KunJan Lazer in Dehh
Cantonmeént.
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MR. SPEAKER: No, not .aljowed.
This is not the forum for alscussmg
about a Calling Attention.

SHR1 A. NEELALOHITHADASAN
(Trivandrum): 1 have given notice of
an adjournment motion. [ have writ-
ten a letter to the Prime Minister who
is in charge of...

"Re: Adjn.

(Interruptions) **

MR. SPEAKER: Nothing should go
oa record.

(Interruptions) **

B

MR. SPEAKER: 1 have got some
information, 1 shall pass it on to you.
(Interruptions). Not allowed.

(Interruptions) ¥*

DR. SUBRAMANIAM SWAMY
(Bombay North Eest): Yesterday
you were dealing with a question of
propriety. There 1is a civic func-
tion.... '

MR. SPEAKER: 1 am seized of the
situation. 1 will let you know.

(Interruptions)

MR. SPEAKER: 1 will like Mem-
berg to have some restraint, some
patienc2. They can talk easily, so I
can understand it. But you are ghout-
ing at the top of your voice without
making gnything intelligible, ([nter-
ruptions). Why don’t you let the
Housz run? It js your duty to make
the House run, I am allowing every-
thing to be discussed, yet you are
shouting at the top of your voice.
What ig the funp of it?

PROF. MADHU DANDAVATE:
(Rajapur): Let him make a submis-
sion.

MR. SPEAKER: If it is according
to rules. If anything is there, 1 will
ellow it according to rules. I have
to carry on the burden.

SHRI A. NEELALOHITHADASAN:
1 submit...

AGRAHAYANA 20, 1902 (SAKA)
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MR. SPEAKER Ynder wnat rule?

MR. A. NEELALOHITHAQASAN:
Under Rule 56. I have given notice of
sn adjournment motion. .,

(Interruptions)

MR. SPEAKER: Please listen to
me, If you are referring to.any ad-
journment motion which I have dis~
allowed, you can come to my chamber
and [ will diseuss it with you because
1 am not going to allow any discussion
on this subject here.

(Interruptions)

SHRT A. NEELALOHITHADASAN:
Let me know the reasons for disal-
lowing jt... (Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of crder.
In the Handbook for Members you
will kindly see that there is 2 clear
provision which enables the Member
to make a statement in case consent
to his adjournment mction is declined
by you. He wants to say something
under that provision.

MR. SPEAKER: No.

SHRI JYOTIRMOY BOSU: Please
bear with us, this is a very serious
matter,

MR. SPEAKER: He cannot bring
the matter before the House. Let him
come to me and talk to me, then we
will see.

SHR1 JYOTIRMOY BOSU: Accord-
ing to that provision. ..

MR. SPEAKER: I have seen that,
there is no question. Not allowed.

SHR] JYOTIRMOY BOSU: Why
can’t you give this young Member
who is seriously agitated. ...

MR. SPEAKER: Being agitated is
one thing and rules are something
else. You have to enforce them.
This ig nothing to be agitated about.

e e e M

**Not recorded.

23§ 
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'SHRI JYOTIRMOY BOSU: You do
not listen to our submission. [ am
beseeching you to kindly give an op-
portunity to this young Member, hear
what he hag to gay.

MR. SPEAKER: Let hiy convince
me. ] have personally gone into this
matter, I have personally asked the
Defence Minister to go into it, Unless
1 am convinced, 1 am not going to al-
low it. (interruptlions)

Wl Temgar fag o (feeT-
9.2): Hew WERA, AL WU T
e & 1 (AW 60 F wwawa H
aT & fadzT #T @WE | KT @
geaHaz moe fea . . (sgemA) |

MR. SPEAKER: It is not a motter
for adjournment. Nothing will go on
record. Papers to be laid.

(Interruptions) **

12.07 hrs.

PAPERS LAID ON THE TABLE

DruGgs AND COSMETICS (SECOND
AMENDMENT) RULEs, 1980

THE MINISTER OF STATE IN
THE MINISTERY OF HEALTH AND
FAMILY WELFARE (SHR] NIHAR
RAJAN LASKAR): [ beg to lay on
the table a copy of the Drugs and
Cosmetics (Second Amendment)
Rules, 1980, (Hindi and English ver.
sions) published in Notification No.
GSR 779 in Gazette of India dated
the 26th July, 1980, under section 38
of the Drugs and Cosmetics Act, 1940.
[Placed in Library. See No. LT—1539/
80].
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12.68 hrs,
RE: ADJOURNMENT MOTIONS ‘ETC.
—Contd.
(Interruptions) *¢
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SHR]I JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.
I am referring to page 31 of the
Handbook for Members, paragraph
14, sub-paragraph (vi). It clearly pre.
videg for making mention of the re-
ceipt of an adjournment motion by
the Chair. At the same time, the
Speaker can allow the Member to
make a brief statement thereon.

You do not want to give an pppor-
tunity to thig young Member. I do
not want that South Indians should
feel that they are neglected.

MR. SPEAKER: Please do oot
say like that. You are doing something
which is uncalled for. I take strong
objection to it. You are differen-
tiating between the North and the
South. This is nonsense.

SHRI JYOTIRMOY BOSU: It reads:

“Where the Speaker j5 not in pos-
session of full factg to decide the ad-
missibility of a notice, he may before
giving or refusing his consent read
the notice of the motion and hear
from the Minister and/or members
concerned a brief statement on facts
and then give his decision on the
admissibility of the motion.”

MR. SPEAKER: I am getting my-
self informed of the facts fully.

SHRI JYOTIRMOY BOSU: Here is
a provision, unless vou shut him -out
altogether. ‘

**Not recorded.
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' MR. SPEAKFER: Without mention-
ing one more Member even, he was
shrii Kurien, he was very much agita-
ted... (Interruptions)

SHR] JYOTIRMOY BOSU: Why do
you shut him out like that?
(Interruptions)

SHRI NIREN GHOSH (Dum Dum):
When Adjournment Motions are not
allowed, one by one, you allow. (In-
terruptions)

MR. SPEAKER: No question, Mr.
Ghosh, to allow.

SHRI JYOTIRMOY BOSU: Why do
read para 14.

MR. SPEAKER: ] read five or six
times before 1 come to the House.
This is my job. I have to be fully pre-
pared to meet any point.

SHRI JYOTIRMOY BOSU: You said-
you are not in possession of full facts.
Here is the provision for you by

MR. SPEAKER: 1 am trying to get
facts.

SHRI JYOTIRMOY BOSU: You are
not in possession of the facts. Is that
right, Sir?

MR. SPEAKER: No. Facts are there.
1 want reaffirmation. I want to make
myself completely sure.

SHRI JYOTIRMOY BOSU: Here it

MR. SPEAKER: This is a  very
serious matter. I know what it is.
That is why I am trying to get....

SHRI JYOTIRMOY BOSU: You have
jJust now gone on record that you are
not in possesion of full facts, (In-
terruptions)

MR. SPEAKER: No. I have facts,
but I want reaffirmation of those facts.
(Interruptions) '

SHRI JYOTIRMOY BOSU: That
confirms my ' utterances that you are

not in possesion of full facts. Here is
the prescription for a situation such
as that. Where it is 'a border line
case or the Speaker is not in posses-
sion of full facts to decide admissibi-
lity of the notice, he may mention re-
ceipt of the Motion from the Chair
and after hearing a brief statement
from the Member and/or the Minister
concerned, give his final decision on
merits. Now, you can hear the Mem-
ber his brief statement. Why are you
shutting him out?

MR. SPEAKER: I am not shutting
him out. Did I say that T am shutting
him out? Did I shut out any case
from the House. Wo, I did not.

I will not allow. I shall do it when

I am fully satisfied. I.et me satisfy
myself first

(Interruptions)

12.13 hrs.

STATEMENTS OF PUBLIC AC-
COUNTS COMMITTEE

SHRI CHANDRAJIT YADAV (Azam-
garh): 1 beg to lay on the Table
English and Hindi versions of the fol-
lowing statements:-—

(1) Statement showing Action
Taken by Government on the recom-
mendations contained in Chapter 1
and final replies in respect of Chap-
ter V of Sixty-Eighth Report (Sixth
Lok Sabha) on Union Excise Duties
(1971-72)

(2) Statement showing  Action
Taken by Governmeny on the recom-
mendations contained in Chapter 1
of Hundred. and forty.fourth Report
(Sixth Lok Sabha) on Import of

Rapeseed and Rapeseed Oi] from
Canada

12.14 hrs.
MESSAGES FROM RAJYA SABHA
SECRETARY: Sir, I have to report

the following messages received from
the Secretary-General of Rajya Sabha:-
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(i) “In .accordance with the pro-
visions of rule 127 of the Rules !
Procedure and Conduct of Business
in the Rajya Sabha, I am directed

to inform the Lok Sabha that the

Rajya Sabha, at its sitting held on
the 9th December, 1980, agreed with-
out any amendment te the Aurovilie
(Emergency Provisions) Bill, 1980,
which was passed by the Lok Sabha
at its sitting held on the 2nd Decem-
ber, 1980.”

(ii) “In accordance with the pro-
visions of rule 127 of the Rules ol
Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
inform the Lok Sabha that the Rajya

- Sabha, at its sifting held on the 10th
December, 1980, agreed without
any amendment to the Jute Com-
panies (Nationalisation) Bill, 1980,
which was passed by the Lok Sabha
at its sitting held on the 8th Decem-
ber 1980.”

12.15 hrs.

RE. ADJOURNMENT MOTIONS
ETC.—Contd.

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): When there is a
clear provision, I do not know why you
are rot allowing. Do not shut him
out.

MR. SPEAKER: Shri Harish Kumar
Gangwar, under Rule 377

SHRI JYOTIRMOY BOSU: He comes
from the remote area.

MR. SPEAKER: It does not matter.
somebody comes from far or near.
Somebody has to be far and some-
body has to be near.

SHRI JYOTIRMOY BOSU: Do not
shut him out.

MR. SPEAKER: I am not shutting
him out.
SHRI JYOTIRMOY BOSU: 1 am

sorry, you -are. T Have shown you

clear provision and you are not listen-

ing and you aré ndt going by this.

Why are you disappointing this young

man? ‘ '
(Interruptions)

Mr. SPEAKER; His being young does
not have anything to da with
this issue. (Interruptions)

SHRI JYCTIRMOY BOSU: This
does not befit you. This does not befit
the Chair. This does not befit......
(Interruptions).

SHRI M. M. LAWRENCE (Idukki): I
have given calling Attention Notice re-
garding the death of Lazor Kunjan
in Delhi Cant. One citizen named Sasi
from my constituency is dying in Delhi
Caatonement Military cell after being
tortured.

MR. SPEAKER: I am not allowing.

SHKT M. M. LAWRENCE: He is
from my constituency. He is dying

MR SPEAKER: Somebodyhas to be
from some constituency. No. not
allowed.

(Interruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur): Should Parliament not
take notice of that?

You are not even referring this mat-
ter to the Government.
ot gl e feg wew (50 AgT):
£ q@E gl St §
afeq o a<@ & qGIIT qMOF IGHT
IVIA W@ & ATT IIE G E SN
TART RTCT 7F TE TAAT 31 (2amey )
qEAH WERT : QETI W & ALY
I B 1 (swEEw)

MR. SPEAKER: Shri Harish Kumar
Gangwar, under Rule 377. ,

SHRI JYOTIRMOY BOSU: I rise
under Rule 51. I want half a minute
on anotBer issue. [
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For a debate that is coming I re-
quisitioned certain balance sheets and
anriual reports of a private Iimited
company which is going to be ' taken
over by the Government

The Library Section has been trying
with the Ministry of Law, Justice and
Company Affairs and the Ministry of
Industry. They are withholding the
papers. I am trying for the last few
days to get the papers. How can we
carry on the work in Parhament?
Because it is Maruti, the papers will
not be made available. This is most
surprising and I am most distressed
about it. This has never happened.

SHRI A. NEELALOHITHADASAN:
(Trivandrum): You are not allowing
me to make a brief statement even.
We are walking out in protest.

12.16 hrs.

" Shri A. Neelalohithadasan and some
other hon. Members then left the
House.)

12.16 hrs.
MATTERS UNDER RULE 377

(1) RANI SATI TEMPLE IN
RAJASTHAN

Wt ww feg  (AF7) o wee
o, fari® 3-12-1980 #1 AEdy
qEet ] el owar” @ qauefa
# UF T B UF w99 NeEaTE
A A WA FW &g N AR

# AU SIA WFE U ) wrAAar

WY Helt st gfeast F oo zm
fawa ox @e7 & oF FEaew fumr
g fava w1 gmE da EHEq
F o auft gdr wfex ¥ wdfug
WU | HET %7 ag Tvil §at w1 Hfag
AR LB i
AW BT gT wd St wr &9
W afRT qx wfedt ¥ sfrad ow

fama ¥ wwr & sk v
WETY WK FAFAN, TS, WA
T R I ¥ RN-F9 Y agi s g
ATAT FY QAT T TWA HA DA E
fw dag 1352 & g7 @t Y &
ofd s 7 F AT ¥ 3T FI@ g
A AT 99 797 JIT A7 WO FA
8g TR oow wrowt wfiw # gw-
foa #7 fear 1|7 #7 37 O gAY
AT & 12 wfex fadwy § § siv
113 #fzewi & | fag @ gd
AT ¥ ATAAT qFEAT A T AEAAT
gt /el & A fAsgr Hv g, ¥ gwwar
B %% arwd gy @ W
gitea &1 w3y ‘N’ I awr
fivwar F fav awxfn adf a0
T9EGA # @ I q8-78  “‘Fg’
gU—d1F I 9T favlewg (Rare)
§, &1 91T FgAUT §, UF FIT QUTAT
(WTHYT) &, uF X AT (FHET)
®, 0% qX JER (AREE) #, uw
qC @A (FrEETs) W ool uw
T WGHT H | g S § wud
galed ®1 war &g gt arfay
T o wowr wfw ¥ ogufeg
FL A g A A7 T W qT-
N Fafar aw@ gror 53 38 W
qAFT W & fag  mgR Wt
1 oogfla 2 & 4, a@ “wgr”
FEATT AT | I FAl GIOHT (WA~
T FlEE) N figaw F ]
QA ¥ 9T & arEl Ar@ w@i-
7EY A WA § | Sw fAwea § o
T ¥ yvE g—fenle w w1 a&r
AAT, AWIFST FT WET,  qAT A
FT A@AT, JAH FT OAAT, T KT
& Tt @At dwr o faw wwe
gfear Az af fosslt ¥ “wwesafa”
wwfor @ # “gRAW i’
¥ afy e oy, @ g
gt & g frrent, hR e
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[=f e fa)
g% sf wrgtafa afte & ofi @ €
T S 1, T A« &7, ' Ay
w1 &Y Y feey w1 § 997 F foag
FTOm &7 waar §dt war = faa
FET AL T | GAT wew WG W
Al & g FT GEEYET T8
g d¥ gft wagsar, g arfad
gearfe | o ‘gAY’ wew & wWgrEarl
7 ofggar #1 gfeg 7@€ fear e
qrfge #@X Cgdr’ weg & AlEAT
st a8l = Tfey |

=Y wree fagrdt awwamy (7F fgeely) -
ot #w faw 377 ® uEw owmwen
AN I KT IIE FT AT
&Y g ¥ ag st wgar g fE owan
a% qaT gew %1% Al fawar, S
HAT T FY qG F AT, qATOZIFR
FqT TAT BT

WLYRA WE TG : ¢ FIO9AT AN, W
AT gT FEAT A Fr E ) §¥ T
‘gt # qE@ A FX W 9
ST’ #r oara w9

(ii) PADDY CULTIVATION BY KERALA
FARMERS

SHR] B. K. NAIR (Quilon): A very
serious crisis is developing on the food
production front in Kerala. The paddy
cultivators in the entire Kuttanad
‘area in the State extending over 60,000
hectares of land, known otherwise as
the ‘rice bowl' of Kerala, have declar-
-ed their intention to allow  their
lands to lie fallow for the current sea-
son and the sowing operations, which
should have commenced about 4 to ©
‘weeks ago, have not been taken up.

Paddv growing in Kuttanad has long
ceased to be a remunervative pro-
position and in the case of most of the
cultivators, numbering over 70,000
‘they have Been carrying it on just be.

cause it 1s their only means of liveli-
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hood and it is the only job within their
knowledge. Apart from the cost of
inputs, which has been rising fast, the
cost of the various operations involv-
ing manual labour has also risen enor-
mously and this together with unhelp-
fu] if not altogether hostile attitude
adopted by certain trade unions and
their leaders, have further added to
their burden. The yield per acre in
this area is substantiaily lower than
the vields i the various other produc-
ing States.

A pew problem was added by the
fresh demands put up by the workers
for further increase in wages, which
are already amongst the highest in the
whole country, accompanied by reduc-
tion in the hours o!f work and the daily
tasks. At conference recently held,
attended by three of the Ministers of
the State, a settlement was arrived at
in regard to wages. But even before
the ink was dry, certain influential
groups amongst the workers put up
ifresh demands for further increase in
wages and added other conditions. Il
is ag an immediate result of this that
the cultivators have declared their in-
tention not to commence operations.

It is clear, that certain elements are
bent upon creating a serious food
shortage in the State, which is chroni-
cally deficit in the matter of produc-
tion and has always depended upon
supplies from the Centre. Obvious-
ly, tbheir object is poiitical and the
usual charges of neglect and discrimi-
nation are bound to be raised
against the Centre. 1 therefore call
upon the Central Government to take
armropriate and timely steps to see
thut the confidence is restored in  the
minds of the cultivators and they are
enabled to fuke up commencement of
cultivation without further loss of
time.

(iii) ERADICATION OF THE EVIL
PRACTICE OF PROSTITUTION

SHRI JANARDHANA POOJARY
(Mangalore): Sir, I want to invite the
attention of the Government of India
towards the evil practice prevailing in
some areas of Kamataka and Maha-
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rashtra, In the 1223 [Mr. DEpuTy-
SPEAkER in the Chair] present days
of women upliftment and the Govern.
ment’s desire to better the lot of women
in  our country ,it is slur on the cul-
ture of India that prostitution exists
in our country. The shameful and
evil practice is still prevalent in the
States of Maharashtra and Karnataka.
The irnny of this nefarious practice is
that it is being done in the name of
religion. The ignorant people offer
teenage girls to the goddesses in the
guise of religious ritual. 'The reality
is that it helps the brothel-owners
and pimps from cities to procure pro-
stitutes. The pimps and unsocial ele-
ments visit these areas every year and
persuade the parents to part with their
daughters. These girls are called
‘Jogtins’. They are accessible fo any
man and thus prostitution becomes an
easy means of livelihood for the ‘Jog-
tins’. These jogtins are in miserable
plight. The Government should find
ways and means to solve this evil pro-
blem. The law  banning the Dev-
dasi system should be strictly enfor-
ced. The Jogtins should be rehabili-
tated and further possibility of con-
tinuance of this evil should be strong-
ly checked. As the subject falls
under the purview of Central Govern-
ment, 1 would urge the Government
to take strong action otherwise this
menace will continue to  perpetuate.

(iv) STRIKE BY ALL INDIA UNIVERSITY
EMPLOYEES FEDERATION

ft twfew qws (gishgr):
3qIegeT  wElew, g} Iw F faea-
famag wA91Qr wfgsw widla fam
farrag s wEHy A M F 10
fraraT, 1980 F1 FTTTTFTWE !
wfasr witdia fawfaqmear s
TEEY Y qiNi & |19 W F USF
@ g feeafages & &9 0w
A FW A | AR AW g H
T gl F WATET AgAaw qergly
¥ fagra ¢ wafe daq & @w-
®qAT YT Afg A o F @R g

AGRAHAYANA 20, 1902 (SAKA)

Rule 377 250-

dgmE WA, W qAT wg, @A
M fafide wifz & sfafafuea
wTfRT § 11969 ¥ “fz Rwasw wy--
WA WA qEC JAT §H9E Fr 4AEA
FHE ] WY wepwET v § fr fava—
fagrem & sw=fEl 1 gfas
faars wfafaan & dafas & #w=a-
qq ATAT TTH | IAF AT AT FY WA
& dgr wArT grar g fF g faea-
faarem &Y esammar a1 facga s

FLE 9T g g 2

oq: g ¥ wm g fF aw@r
favafaern sd=ifat a1 "
9T e sgmafagEs fawe F¢
ATAS  AFT & S FL

(v) TRANSFER OF PASSENGER AND COAS-
TAL SERVICES IN CERTAIN PARTS OF THE
COUNTRY OF MUGHAL LINEs LIMITED

SHRI SOMNATH CHATTERJEE:
The shipping Corporation of India,
which is a Central Governmenf under-
taking, at its Calcutta Office looks af-
ter the business of the Corpora-
tion so far as coastal service is con-
cerned as well as the passenger service:
to Andaman & Nicobar Islands through
its Passage and Coal Coastal Depart--
ment (Calcutta). It is wunderstood
that the Government is considering to-
transfer its passenger services as well
as coastal services to Mogul Lines-
Ltd., operating from Bombay. It is
further learnt that few tramp vessels
are going to be handed over to Mogul
Lines. Lid, from the shipping Corpora--
tion of India. Such a decision will be
a retrograde step and will seriously
affect the proper functioning of the
Shipping Corporation of India. It has
also raised genuine apprehension in
the minds of the employees of the
Shipping Corporation at Calcutta about
loss of employment and transfer of
existing employees from the Calcutta
Office to Bombay which will seriouly
affect them prejudicially and also will
amount to change in conditions of ser-
vice. Such action will further reduce
the employment potentiality at the
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[Shri Somnath Chatterjee]

-Calcutta Office. The proposed move
'will also prejudicially affect the exist.-
ing agreement with the employees
“through their recognised Union, viz,
Shipping  Corporation Employees’
Union (Calcutta). I call upon the Gov-
-ernment to desist from such a move,
if there is any proposal to that eff-
ect and to make a statement allay-
ing the apprehensions of the employees
-at the Calcutta office.

(vi) CRISIS IN MicA INDUSTRY

S AATIAT gleat (T2AT) © qAF
S W dFE AP TR TR
s B sofE o oFEew
wfus & ¥ & | Arzwr few Fai-
WT w7 ifear gom www w7 Ak
FIA IR ARG AN AT FH 67
T @ g fF & oAww megn W
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m‘malmm%wﬁa@%‘ﬂ .
WA QI

12.24 hrs.

[MB. DepUTY-SPEAKER in the Chair]

fredy N #AWF AR W
worge fadedt “zw, Aifw w1 qfera
] W oww TR wen #
TWE AR T SR T OBIEHT
am I} § a1 [agd ¥ gER saurdy
FIA ATGHET [T | GEIANT FL AWH
¥ AT wTE GFEH ww aw §

Uko To UHo HIX fAzswl g
fraffea oo & ot § 258 48.4

FER g0 q famew wegd sfamag aF 1w § 1 gl R

WA T oar WE | wHEERY W AT F FB TR W IFR

A A9ZL F T @A FT 98- g

A1z A1 faafen faqeft W&o frest wea qat ¥ FHE
§o do

do 4 1/2 oo 49.96 37.50 25 SEHET

Fo 5 EroTo 44.95 29.50 34, 3 gfawa .

Ho 5 1/2 EoTHo 15.89 10. 25 35.4 ,

Fo 6 o THo 10. 40  5.35 45.4 ,,

Ho 6 FE AW 8.27 '5.00 39.5 ,,

do 6 T AqA ' 7.08 4.55 35.6 ,

Ho 6 IS qH : 5.92 3.80 35.8 ,,

Ho 6 9E TqA . 4.72 3.07 35

WM A ¥ qg W @
Q%o@omo!ﬁ'{ﬁzﬂﬁ

f&
| Sl
. # oo WHo o Wo F A F TEUl
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~ Rule 377 ‘
it fagre sy FRA F AWA A4l
waqd frams ¥ amgwr S@w ¥
g Sufeow 3@ anfik @6 &
oz & Frza & wreaet oot anforsy war-
W@ % gfas w1 aq foaT aar 59% N
faoe & aid Wy &, o @ o
A% T @%C ®T gF AL fAwIeT
|1 ogeT @

fresl! % 3@ q¢ a1 &’k F@
F1 0F & Tear § AR g g fadeh
|Eg 9T W GAL HE H TqEr
g Wi 9w gy 8 s
T HATET FAT 9§ HIT FIg40 H
Sfaa w9z T @F

OYUF IAN W =i TE AR
FFe F RXFA W fawr ¥ @R
#1 wfae ATawE® FIH ST 4T
TFiforsg #Y FY 39 HAW W G &
AHY UF WRFET AT 9TiEY |

(vij) RaiLway LINE BETWEEN SHAH
JAHANPUR AND MAILANI

) gt FATT AT (-
WA) ;I MW F WREEEI
gqITat g FT FAET qE WK
ATEA AT HAEEF 8 | AN
60 fFemfler @@ @ a1 § ¥Faw
TF q97 GG AE N gW A
AR F IAC SAO FT T T qT

AGRAHAYANA 20, 1902 (SAKA)

Re: Matlers 254
under Rule 377 ,
métmzﬁlmaﬁ‘rqmqt
& W oam ¥ faw w7 W s
AT O WX qrEw oWt aw g
| W gTESIE WEd W
faug 9T R 5T TR & fou &
AT WY ST FT oA WIES
FW@AT§ | |

12.31 hrs.
RE: MATTERS UNDER RULE 377

MR DEPUTY SPEAKER: Now, fur-
ther consideration on the Statutory
Resolution ang the Bill... (Interrup-
tions)

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Sir, before you take up
that further discussion I would like: to
make a submission. Now, these 377-
rule references are there. You allow-
ed many members to raise matters of
public importance under rule 377.
Members make statements here on
the floor of the House. But the Minis-
ters do not even take cognisance of
what is being read under Rule 377.. 1
know you will cite the rule...

MR. DEPUTY SPEAKER: Mr.
Vajpayee, we forward these things to
the Ministry concerned. Whatever
your suggestion is, it should be work-
abie. Ministers have to be in this
House and they have also to be in the
other House.

SHRI ATAL BIHARI VAJPAYEE:
They do not take any cognisance.

SHRI SATISH AGARWAL (Jaipur):
Under rules they are bot bound to re-
ply here on the spot; they can choose
to reply later; but at least some time.
limit should be there. At least with-
in a week’s time they should reply.

MR DEPUTY SPEAKER: Your vxews
have been noted.

SHRI SOMNATH CHATTERJEE
(Jadavpur): You were good enough
to accept some of these matters under
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Rule 377,—seeing the importance and
the seriousness of the subjects. Now,
Sir, it is quite obvious, they cannot re-
ply. But they are not even present.
Some time limit should be there when
it is routed through the Lok Sabha
Secretariat. Then we will know.
Therefore, my point is, when the mat-
ter is treated to be serious by the hon.
Speaker, the Ministers (Interruptions)

do not take it to be serious. That 1s
my whole point.

MR. DEPUTY SPEAKER: Govern-

ment has noted. I have called Mr.
Sharma.

SHRI RAMAVATAR SHASTRI,
(Patna): What js your ruling?

.MR. DEPUTY SPEAKER: Mr. Shas-
tri, you Rave not raised any point of
order, for me fo give a ruling. T know
when I shoulq give my ruling. ..

SHRI G. M. BANATWALLA (Roo-

nani): Sir, the Home Minister is not
present.

MR.  DEPUTY SPEAKER: Mr.

Sh_arma, you have already taken 19
minutes, . . .

SHRI G M BANATWALLA: The
Home Minister is net here; we are
discussing an important matter. The
Home Minister is not present . .

MR DEPUTY SPEAKER: He is
coming.

SHRI“ATAL BIHARI VAJPAYEE:
Even Minister of State is not there.

MR. DEPUTY-SPEAKER: Hon, Mem-
bers, he is coming here, He has gone
to see the Speaker. He is coming. It
is a jeint responsibility of the Cabinet.
You know any Cabinet Minister can

do it. Mr. Stephen is here. He s
coming.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M, STEPHEN): Any
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Minister can take charge of it. I am
in charge of it. (Interruptions)

MR. DEPUTY.SPEAKER: Under
what rule you are insisting this?

SHRI RAMAVATAR SHASTRI: Un-
der what rule you are saying that?

MR. DEPUTY-SPEAKER: It is a
joint responsibility of the Cabinet. The
Cabinet Minister is here.

SHRI C. M. STEPHEN: The Minister
is piloting the Bill on behalf of the
Government. When the discussion
goes on, the convention is, one Minis-
ter must be here to follow what s
going on, to take note of it, to take
action on fhat. That is the conven-
tion, Sir. Government is represented
here; I gm in charge of it; I am here,

MR. DEPUTY-SPEAKER: Moreover
he is coming also.

SHRI C M STEPHEN: I am ia charge
of it. (Interruptions)

MR. DEPUTY¥*SPEAKER Mr.
Sharma, you may please continue. I
do not like time being wasted. Already
Mr. Stephen on behalf of the Gov-
ernment has replied. The convention
is that some Cabinet Minister must be
present. ‘That is all. He is there.

AN HON. MEMBER: Apologise.

SHRIC M STEP‘HEN: Apologise for
what? Must I apologise for being pre-
sen{ here?

SHRI ATAIL BIHARI VAJPAYEE:
For your colleague.

SHRI C, M, STEPHEN: I am here
taking charge of it under instructions
and I am here, to represent the Gov-
ernment, (Interruptions)

MR. DEPUTY-SPEAKER: He is com-
ing here; it is all right; yes, Mo,
Sharma. (Interruptions)

MR. DEPUTY.SPEAKER: All right;
I don’t mind; you take the credit that
because you have raised he has come.
(Interruptions)
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12.35 hrs.

STATUTORY RESOLUTION RE. DIS-

APPROVAL OF NATIONAL SECU-

RITY ORDINANCE AND NATIONAL
SECURITY BILL~—contd.

MR. DEPUTY-SPEAKER: The House
will now take up further considera-
tion of the National Security Bill. Mr.
Chiranji Lal Sharma to continue. You
have already taken 19 minutes,

off facsit o wRi (FTA0A):

SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir, can he go on making
allegations - against the State Govern-
ment without taking any responsibility?
Has he got your permission to do so?
(Interruptions) Sir, the State Gov-
ernment is being maligned.. . (Inter-
ruptions) .

MR. DEPUTY-SPEAKER: He is mak-
ing his viewpoints. If you have got
any objection, you can oppose it
when you speak, But he must be
allowed to speak. If there is anything
unparliamentary or derogatory, I will
not allow him. But he is not saying
anything unparliamentary or deroga-
tory.

SHRI SOMNATH CHATTERJEE:
Sir, yesterday he made some wild al-
legations against the West Bengal Gov-
ernment. Sir, you should not allow
him to speak without any basis. (In-
terruptions)

MR. DEPUTY-SPEAKER: I! there is
anything derogatory, he will take the
responsibility,. If he makes any alle-
gation, he takes the responsibility.
(Interruptions)
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SHRI CHIRANJI LAL  SHARMA:
Sir, I am speaking with a sense of
responsibility.  have got a letter sig-
ned by a person no less than a Cabinet
Minister at the Centre. (Interrup-
tions)

SHRI SOMNATH CHATEERJEE:
Sir, is this way the House will bhe
conducted? The West Bengal Minis-
ters are not present here to defend
themselves, (Interruptions), Sir, here
in this House don’'t allow them to
pollute by this kind of activity the
federal structure; it is being killed...,
(Interruptions)

MR. DEPUTY.SPEAKER: I am per-
mitting him fo speak. Nobody can
stop him.

(Interruptions)

SHRI SOMNATH CHATTERJEE: Sir,
under what rule you are permitting

him to speak.......like this....?
(Interruptions)
PROF. MADHU DANDAVATE

(Rajapur): Sir, I am raising a point of
order.

MR. DEPUTY-SPEAKER:
what rule?

Under

PROF. MADHU DANDAVATE; Un-
der 376. Sir, my point of order is
that while sitting in this House or
while sitting in any State Legislature,
there is some rule to be followed by
an hon. Member while making a
speech. I will give an instance. My
point of view is that tomorrow if in
the Maharashtra Stale Legislature any
aspersions are cast on the Central Gov-
ernment, I am sure that the Speaker
of the Legislature Assembly would
never permit that and in the past it
has happened that whenever reference
was made, any derogatory matter with
regard to the Central Government, the
Speaker pulled up the MLA and said
“you cannot refer to that matter'.
Similarly in this House if any asper-
siong are cast on any State Govern-
ment, even of a Congress.I Govern-
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ment in the State, I think it is per-
fectly out of order and I seé¢k your
ruling on this.

SHRI R. L. BHATIA (Amritsar):
Sir, sometime back, they were referr-
ing to the Bihar Chief Minister and
they were referring to the UP. Gov-
ernment. Now, they are raising pro-
tests in so far as the West Bengal Gov-
ernment is concerned. It is a mat-
ter of enquiry. Are you prepared to
accept an  enquiry into this matter?

SHRI SOMNATH CHATTERJEE:
PDon’t make this allegation first.
(Interruptions)

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M, STEPHEN): In
the first instance, the Hon. Member has
not made any reference to the Govern-
ment of West Bengal The hon.
Member has made reference to certain
instances that have taken place in West
Bengal. We are discussing a  Bill
which will have application through-
out the country and the basis of this
Bill is that it is meant to prevent this
sort of violence which is taking place.
Irrespective of the place where the
violence is taking place, incidents of
violence is an absolute relevant mat-
ter without mentioning which the pur-
poseful to debate on this Bill is
absolutely impossible.

With respect to the point Shri Dan.
davate raised, if the opposition agrees
that nothing that concerns a State
Government, or happenings in the State
should be discussed here, if we come
to that arrangement, we are agreeable
to that. Let them not mention about
U.P., let them not mention about Bihar
or Andhra Pradesh; but let them not
try and emphasise that West Bengal
and Kerala are a species apart, noth-
ing about them, everything about the
others-——that cannot operate here....
(Interruptions)

The hon. Member, Shri Sharma, is
perfectly within his right; he is not
making any aspersions on the West
Bengal Government.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Mr. Depuly-Speaker, Sir, I
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would not expect you to tell us im-
mediately whether it had been the
practice in this House or not, but 1
can assure you that many of your pre-
decessors and hon. Speaker since 1967,
I have been  watching, have been
against maligning a State Government
on the floor of this House because there
is none on their behalf to defend them.
(Interruptions). Shri Stephen, or for
that matter, anybody belonging to his
party can make a speech maligning my
party; we shall oppose it, but that is
not all. I ask Shri Stephen with all
humility, how is it that they ran away
from the bye-elections in West Bengal
if that Government was making a mass
of the whole thing., It is because
they would have to go lock, stock and
barrel from there... (Interruptions):

SHRI SOMNATH CHATTERJEE:
And their party President made such
baseless allegations to the Chief Elec-
tion Commission. ... {(Interruptions).

SHRI CHIRANJI LAL SHARMA: T
would like to know that if atrocities
are perpetrated in a particular State
and if excesses are committed, whether
the Members of this august House have
a right to raise that point or not. 1
am not talking of the State Govern-
ment. If something happens in a
particular part of the country, I am
within my rights to raise my voice
here. .. (Interruptions)

MR. DEPUTY-SPEAKER: Why are
you afraid of his mentioning these in-
cidents? You reply to him when you
speak.

It is in order. Any incident can be
mentioned in this House, provided it
is not derogatory or unparliamentary.

PROF. MADHU DANDAVATE: I
did not object to referring to happen-
ings in different States. What I said
was that no aspersions can be cast on
any State Government in any matter.

MR. DEPUTY-SPEAKER:  Mr.
Sharma hag himself said that he i3 not
saying anything against the State Gov.
ernment. .. (Interruptions),
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Will he
take the responsibility of proviag
these facts?

SHRi CHIRANJI LAL SHARMA:
‘Certainly.

MR. DEPUTY-SPEAKER: He has
:already said that.

SHRI SATYASADHAN CHAKRA-
BORTY: We take the responsibility of
proving that what he is saying is far
from truth.

SHRI CHIRANJI L.AI, SHARMA: 1
know the consequences, I have thirty
years standing in the Bar. (Interrup-
tions).

MR. DEPUTY-SPEAKER: You must
be tolerant of the criticism, and you

return it. Why are you afraid and
perturbed? Yes, You continue. (In-
terruptions). No, no. This Sort of

thing will not help anybody

SHRI SATYASADHAN CHAKRA-
BORTY: If you allow this thing, we
can bring charges against Mr. Ghani
Khan Chaudhuri.

MR. DEPUTY-SPEAKER: Mr,
Sharma, you can speak now, You con-
tinue. One indiscipline is being treated
by another indiscipline.

ot fadst s owmi @ fedy
etFx wgem, & Fff qumar AR
qrafsss QA # #4 §T] oa| 9}
gaas § 7§ 93 ag WS FT @
g ¥ e ¥ oY fawerd ¥ g
Z W g | F 3w A F AW,
IAAT afegam, IR GIRW, AR
THAT, IA* Mg A ot F qmw q@v
I | ST AT AT ATERS AT A &

I have a photograph in my possession
vf those unfortunate persons

 and National Security Bill
gL A S a1 § g9 wEA H q@wr
fFEEd # g F@1  (magm)

MR. DEPUTY-SPEAKER: I make it
very clear. In the discussion or in
any such meeting in this House, if any
Hon. Member thinks that he can stall
the discussion or prevent the speech
against the right of Hon. Member to
speak, I shall not allow it. I will
have to be hard with it. Nothing. 1
will allow everybody to speak. If you
thing that you can conirol the House,
I will not allow it. Nobody should in-
terrupt. You speak out when you
have a chance. You cannot obstruct
the deliberations like this. You must
all guide me.

SHRI CHIRANJI] LAL SHARMA:
Sir, ynfortunately 1 am not gllowed
to proceeq further,

MR. DEPUTY-SPEAKER: You
continue.

ft fadlt mw waf @ fe
wfiwe wgied, I AL "
qEq T gAY T AT § FATAT AT
f& ag F7 gw de A, FT«r
¥ ar wgt o #o fo THo T gHAF
g gl TEl 994 I | T 9T I
T A FA AOHT aFA §E O
T ZH 4g Fg fF wAFAT W oav
AT F WA H ALFR A OFTAR
FATQHY, T W1 HT  gONT &
™ NI F R 3 39% g sraaH
Y T ATIHT Ig I THT AT ?

fecdy wiiFx @rga, saR OTg
g fF s WOt Wi gare war
TV a1 IFW qEAT v o4t ¥
gay At & fasww aer faam,
g aar faar AfEr fnig 9T
FATAG FT ay ! S, FEATW,
I, sAT-AEaTd, S fndy
g MY AfFT qqw AEHT B oAgy
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TL QN | HA HIF F41, U9
BT Sied ¥ g dwar g, TSGR
TS ¥ FAQAT § | T ¥ WY AW
ag W& § & zver gwwme fear
ST (saguwA) S8 ¥ A HAWS
7w & o N ot
Jifgy & 1 TomTe §, FE FEA
g 1 e s w1 fauEl WRg
X @37 § WK F1% o M ==
Qe WwAE s g fr famd
IGEHT A@TT FL F0M A T AEIAR
FT FI1E Wqdd Ag § | T ¥ AT
qa9e ag gy § fv =o@ ¥ AR W
frer S 1 (smRew)

WS AGEX § gorq & qtfas
T&T HEl = qEe w1 a9 " g
frad Sgiv wgr & & e 35
TIQ FHed T w1 g Agl fear
™ oA g R fAem www qg)
N 1 zawr woww g g fw osE}
@ R foew @ FT@ AT IR
W g9 H AT 931, A SAifaHa
ag, #1 I € e & &, WK
AT T WA 13—-14 wOAT AT
g mr g (=amm)

SUTERE WERY, q@IX { FAM
A WY g, FAW a9 Y FHAT
o Jgdet W oATew el §, W
SEFTHET EL qF g 1 § 7 saw=-
TH-FTT-IA- AN ZGH  HTTHT
waoe 78 ¢ f5 s9w Afead )
g # gdt ¥ &y 9w, ww
ST Tw # f wE ofy fF “Ser—
oY, FATHY WY g2, AW A
ok gt Y faamy”’ | aefaw
et 1 FAF s = gA qdy
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fi—ag § oqr 9t & O[]}
g uw # st §2 115 www wiw
g At of SuwT SR e ql—
& %o gk aw fawaaAr 0. .
(cmmgtw). ... 95 faQedt q@ &
€ aFOT T § a9 gW faege
g @Y §, AfeA s gw QAT
ge w3 &, ag Sfeew @@ wf §,
T BIA ETTUT FAT G FT aq——
N &9 ¥ gg  HSSr

T g

ag 1 fasr sod g wmEr §
e fadw ¥ ®= @ & g
YA ATTE G & | 4T A4 F
FET 9T, IYTEAHF HERY, TF A1 §
Ay q@AT Fgar § & @ AwAw
TNt faor 1 g7 arwa ¥ faQy
fear s oTzr & @fFw Wwd FRG
fawr sar ot wow TS § ATE——
ag ¥ 91, 9§ FIT [T 41, T
waTed  #1 gATE TR 4 7 @
Famt & fag, @@ @ & e,
Frafgat ¥ fag & sard 7 fF
afFm g W WM F WET WA
FAH TIAT 9T@d &, &AW F HeAL
qadt gf wgmd &Y qwAr WA §
AW W€ AT A9 qg @Al
T § wa fag gw ag  #eA
qme § | aag 9y f§ oA gw
ggam ¥ mw wE fadw s
g

MR, DEPUTY-SPEAKER: Please
conclude.



265 Statutory Reso, AGRAHAYANA 20, 1902 (SAKA) Re: Disapproval 266

of Nationai Security Ordinance

;
E

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
Mr. Deputy Speaker, Sir: It was a
very interesting and very entertain-
ing sight—viz. the fretting and fuming
that was coming from the Opposi-
tion benches. As the old saying goes,
I feel like saying, “The lady is protes.
ting too much”. I refer this only to
hold the mirror to their face, and to
show them their face in relation to
the concept of preventive detention,
All our arguments will be just the
arguments which the leaders of the
Opposition gave in the past; and if I
do that, my job will be done.

The Janata Party, as everybody
knows, went to the polls in 1977 with
a definite commitment that they
will remove preventive detention
from the Statute, from the Consti-
tution and everywhere. Let us see
how they implemented this commit-
ment., The first thing is that there
was the MISA; a one-line Act was
enough to cancel that MISA. But they
did not bring that Bill. Month after
month they waited. MISA was on
the Statute Book. They brought in
the Cr. P. C amending Bill on the

and National Security Bill
23rd November 1977, After that, along
with that, they said, MISA will be
removed. Mr, Vajpayee was saying
that they haq withdrawn jt because
of the pressure and gli that It is like
somebody saying somebody attempt-
ing to commit a rape and the woman
was raising a noise and the people
coming up and the man ran away
saying that he did not commit g rape,
He was gaying as if it was his credit.

Now I will quote what the Home
Minister of the Janata Party said on
23-12-1977. It says, “The country ex-
pects rightly that law ang order will
be maintained. Government has a
moral obligation to fulfil this expec-
tation, for, the maintenance of law
and order is the primary responsi-
bility of the State and in fact the
basis raison d’etre of its existence.
The House is aware of the comp-
lexity and the nature of the problems
of security and public order with
which the country is faced and I need
not dwell now upon the recent acts
of sabotage and terrorist threats, the
proneness to violence of certain sec-
tions and the divisive forces that are
always seeking free rein to under-
mine the polity. The administration
seeks legal sanctions from this House
in coping with these problems and
denying it these sanclions, would be
handicapping it sorely against forces
that, in any case, have only contempt
for law, society, indeed human life
itself”. This is the speech of the Home
Minister which he made on behalf
of the Janata Party in this House.
Now, they defended it completely.
What was the Criminal Procedure
Amendment Bill? You just compare
the Criminal Procedure Amendment
Bill with the MISA. The MISA minus
section 16(a) is the Criminal Proce-
dure Amendment Bill. The Bill that
we are discussing, except one or two
minor clauses, it practically the same
verbatim the same. They wanted
to incorporate the MISA into the cri-
minal procedure code. It is exactly
the same Bill that we are discussing.
They defended it at that stage so
valiantly as this. My friend Shri
Vajpayee said that the Congress I
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opposed that and they must stand
by the Opposition. 1 must put the
records straight. Qur position  was
absolutely clear, our position was
you will have to redeem your elec-
tion commitment and you cannot
bring it into the permanent law of
this country. This is what I said at
that time speaking for the party.

Now, this government, before it
went to the elections, in their elec-
tion manifesto, had made a very
definite commitment, The commit-
ment was to take immediate steps to
annul the MISA. After that one
year went by. The President in his
Address earlier, last year, had made
a commitment that there will be no
preventive detention except with the
provision for judicial review. Now
that we have got is the introduction
of this Bill. What the original Deten-
tion Act was we converted it into a
permanent Act and you put it as a
part of the Criminal Procedure Code,
the most permanent statute for this
country. The question I am raising
is this, there is a dichtomy in thin-
king which is very clear. The admi-
nistration, the Government, the
authorities that are, the power that
be, what is their attitude to the
commitment made in the election
manifesto? This is the question we
raised.” tI js on these bases that we
opposed this making it a permanent
part of permanent statute on the one
side and challenging them to redeem
to the commitment that they made
not on the merit of it.

Let it be made very clear. The other
member who spoke Mr. O. V, Alag-
esan, he also took exactly the same
stand. Therefore, their position. was
that preventive detention was abso-
lutely necessary if the law and order
had got to be maintained. Then they
withdraw this Bill in 1978, but still
MISA continued; in March 1978,
they withdraw the Bill, but the MISA
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| The MISA was thh-
in August 1978.

contmued

waited fer full 20 months to withdraw
the MISA. They were holding that
MISA, holding it to their heart. They

‘were very sorry to part with it. This

was their attitude io Preventive De-
tention and to MISA.

MR. DEPUTY SPEAKER: Mr. Ste.
phen, will you take some more time?
SHRI C. M. STEPHEN: Yes, Sir.

MR. DEPUTY-SPEAKER: We will
continue tomorrow.

SHRI SOMNATH CHATTERJEE:
Renewed vigour.

SHRI C. M, STEPHEN: Reduced
Vigour?
MR. DEPUTY-SPEAKER: The

House now stends adjourned till
2 P. M.

13.060 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the clock

e

(The Lok Sabha re-assembled after
Lunch at Seven Minutes past Fourteen
of the Clock)

[Mr. DEPUTY-SPEAKER in the Chair]

MOTION RE. ERATIVE
PRICES TO &
CULTURAL PRODUCE

SHRI CHITTA BASU (Barasat) :
I beg to move @ -

py

“That this House is of the opinion
that the support prices announced by
the Agrictltural Prices Commission
in respect of sugar-cane, jute, cotton,
wheat and other foodgrains, and
other agricultural produce, are not

J&muneratwm&m
escalation of the.cost--ef-preduetion

\an&” Grges upon the Government to

reject the recommendations of the
APC and take necessary steps to en-
sure for farmers the remunerative
prices of their produce without fur-
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for P
"1 think the entire House would agree
ith me that this motion is: very
Knpdrtam and significant, because of
the situation which is existing today.
The motion, it is quite clear ' and
obvious, refers to fwo specific issues;
firstly, a remunerative_price for the
agricultural produce to the growers
and, secondly, the role and recommen-
dation of the Agricultural Prices
Commission, These two jssues; you
would “@gree with me, are agitating
the minds of the millions of peasants
of our country.

The peasantry in our country today
is in ferment. The discontent, the
dissatisfaction, the indignation and
wrath, if I may be allowed to say,
has found profound expression agai-
nst the Government’s policy in the
mounting agitation of the peasantry
in different parts of the country,
mainly from your State of Tamil-

nadu, Karnataka, Maharashtra, Uttar -

Pradesh, Punjab and Haryana.

AN HON. MEMBER: He is a State-
less person.

MR. DEPUTY-SPEAKER: If I am
in Ceylon, I am like that.

SHRI CHITTA BASU: Sir, in the
context of this mounting agitation
of the entire peasantry of our country
on these two just demands, namely,
the remunerative prices for the agri-
cultural producers and as a protest
against the anti-peasant attitude
taken by the  Agricultural Prices
Commission, this House is discussing
this motion.

Sir, at this stage I only warn the .
Government that it is a signal for new
waves of peasant movenients in the .
country and the Government would -
do well if they take proper note of |
it and become wiser ‘enough to revise
the existing policy which is against |
Peasantry ad against consumers also.

Sir, this ‘Que_s“ti‘on of remunerative
prices of agricultural produce is to be
discussed in the context of the raw

Produce (M) -
deals = which the peasaniry of our
country have been receiving from the
Government gince long. Since there is
very little time at my disposal, I
would prefer that apart from the host
of raw deals which are being meted
out to the agriculturistg of our coun-
try, I only want to identify two jssueg
for today’s discussion because I do not
like to bring other jssues at this stage
for discussion today. The first is in the
matter of raw deals to the peasanty
in our country and the adverse terms
of trade between agriculture and
industry. 'The second issue is the in-
creasing disparities between the prices.
of agricultural inputs and those of
the agricultural outputs. These are
the two "issues which I want to dis-
cuss with a little elaboration just to
show, just to convince the House that
raw deals have always been made
towards the peasantry and the agri-
culturists of our country.

Coming to the point of adverse
trade terms between agriculture and
industry, I want to cite some exam-
ples which will go to prove as how
the terms of trade between the agri-
culture and industry are absolutely
unfavourable for the agriculture.
Sir, according to the Government’s
statictics available with me—I am
happy to see that the Minister has
been pleased today to distribute
certain briefs to his own party men,
I do not know for what. Any way, at
the late stage I have been able to
secure one. (Interruptions). Had it
been supplied earlier, T could have
made use of it and made certain
points out of that, Anyway, the
facts or statistics which are available
with me, because the Government
did not supply such kind of material
to me.... B

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): I have
supplied.

'SHRI CHITTA BASU: Just now.
Before I began my speech: he was
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distributing the brief amongst his
friends. I said: ‘Why this partisan
attitude? Why don’t you give me
also?”’ Then he gave me one grudg-
ingly and reluctantly.

SHRI BIRENDRA SINGH RAO:
Happily.

SHRI CHITTA BASU: Therefore,
I am relying on the statistics available

with me, and that also is from Gove-
rnment sources,

SHRI SOMNATH CHATTERJEE
(Jadavpur): which Government?

SHRI CHITTA BASU: Govern-
ment of India.
According to statistics available

from Government sources, the prices
of manufactured products as against
the prices of agricultural products
have always been on the increase.
It was 1025 in 1977.78 , it rose to
104.4 in 1978-79 and has further risen
to 113.2 in 1979-80. Therefore, it is
continuously on the increase.

If you take the trouble of analysing
the price indices of agricultural pro-
ducts and industrial products for the
last st few ears or decade.s, it would be
evident to ‘yoii that the price indices
of grmultural"‘}froducts are subject

ide fluctuations,~ sometimes up
sometm‘fé§ ~down; The graph records
ups and downs, and that too very
frequently. On the contrary, if you
analyse the price trend of manufac-
tured goods, you will. ﬁngl that , the
curve shows gfo’rr tant rise in Pric
and that also moré Trequently-and..at
a faster rate, Therefore, the conclu-
sion jg irresistible that the .agricul-
turistg suffer because of ﬂuctuatxons,
ups and qowns,” While the manufac-
turers continue to reap a harvest by
thg constant T186 of prices. THIS is "dn
important aspect which I want the
House to take note of.

T want to elaborate this point fur-
ther. According to the latest infor-
'kmation available with me, namely

for July, 1980, the index figure of
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agricultural products, products sold
by a peasant in the market is 204,
while the index flgure of industrial
products, products which a peasant
has to buy from the market, is 284.

MR. DEPUTY-SPEAKER: The
difference is more than your age.

SHRI CHITTA BASU: What does
it mean? It means that the agricul-
turist; has to pay at least 40 percent
more than what he gets by selling
his products. It is estimated that in
1979-80 the total cost of agricultural
products was of the order of Rs. 18,000
crores, and because of this 40 per cent
difference, a huge amount of Rs. 4,500
crores has been lost by the peasant
to industry. This is the adverse term
of trade,

MR. DEPUTY-SPEAKER : This
wag for both rice wheat?

SHRI CHITTA BASU: I have taken
all agricultural commodities together.
This jg what is called the adverse term
of trade between agriculture and in-
dustry, This particular figure of Rs.
4,500/- which the peasant lost ig not
for 1979 alone. Had it been so, I would
have felt that that might have been
due to some economic phenomenon.
But this exploitation goes on for
decadeg That js the outcome of the
monopolistic economy, That is the
outcome of the capitalistic economy.
This is the result of the exploitation
of the industrialists as it goes to the
interest of the monopoly houses and
Multi-national Corporation.

I have given figures in regard to
the exploitation—the amount lost by
the agriculture to the industry was
Rs. 900 crores in 1971-72. It was Rs.
1200 crores in 1972-73, Rs. 1500 crores
in 1975-76 Rs. 1680 crores in 1976 77.
I think the entire House will agree
with me that this system of exploita-
tion of the peasantry of our country
should not escape the attention—
searching attention, of thig august
House. This is how the peasantry of
our country is being exploited gt the
behest of the big industrialists, mono-
\ polists, multi-national corporation,
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This is what is called the adverse
term of trade between agriculture
and industry., This particular figure
of Rs. 4,500|-which the peasant lost
is not for 1979 alone. Had it been so,
I would have felt that that might have
been due to some economic pheno-
menon. But this exploitation goes on
for decades. That is the outcome of
the monopolistic economy, That is
the outcome of the capitalistic eco-
nomy. This is the result
of the exploitation of the industria-
lists as it goes to the interest of the
monopoly houses and multi-national
Corporation.

I have given figures in regard to the
expoiiation the amout lost by the
agriculture to the industry was Rs.
900 crores in 1971-72, It was Rs. 1200
crores in 1972-73; Rs; 1500 crores in
1975-76 Rs. 1680 crores in 1976-77. 1
think the entire House will agree
with me that system of exploitation
of the peasantry of out country
should not escape the attention-sear-
ching attention, of this august House,
This is how the peasantry of our
country is being exploited at the
behest of the big industrialists, mono-
polists, multi-national corporation.

I come to the disparity _between
the_prices of agricultural@??t and,

In this connection T VWould
omy<like to quote the calculations
made by an eminent agronomist. He
made an analytical study for the
period 1970-71 to 1976-77.

“While the increase in the prices of
the agricultural inputs (fertilisers,

bower, seeds, etc.) has ranged bet- :

?J" z

g

ween 53 and 133 per cent and may '
safely be presumed to avarage at 75- '
80 per cent, the increase in the agri- .

cultural output has ranged between

27 to 100 per cent, and may safely be .

éssumed to average at 8540 per

cent.”

The agricultural input has risen on
an average by 75 to 80 per cent and
‘the price of - agricultural output has
risen by 35 to 40 per cent. What is
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its affect? The result is that the
agricultural sector has not been fully
compensated. It is because the rise
in the cost of production has Leen
céused by inflation. Moreover, offici-
ally “fixed minimum wages for the
agricultural labourers have never
been taken into consideration while
computing the cost of production of
agriculture, Inflation, therefore, has
become a potent weapon in the hands
of the industrialists] traders, Hoarders,
profiteers;  “speculators and black
fhoney  operators. This 15 thé result
of the disparity of price between the
agricultural inputs and agricultural
outputs.

We are faced to-day wih a very
bad cycle. What is that cycle? it has
been our sad experience that pro-
duction in the agricultural sector
increases and the prices fall. In this
connection I would only like to quote
from a document circulated by
NAFED. 1 would say, NAFED is a
reliable organisation. This document
was circulated by NAFED at the
Eighth Indian Cooperatives Confere-
nce . What does it say? 1 quote:

“During 1976-77 and 1977-78, the
production of six commodities, namely,
wheat, groundnut, mustard, raw
cotton, tobacco and sugarcane in-

‘creased. The increase was the order

of: wheat—18 per cent, groundnut—15
per cent. mustard--4 per cent, raw
cotton—22 per cent tobacco—6 per
cent and sugarcane—18 per cent. Buf
the value realised registered a fall of
20.7 per cent because of the sharp
fall in their prices.”

The —document further goes on to
sa¥—NAFFI) has sounded a note of
warning T quote:

“It will be seen that whenever
there has been a production fﬁ’ci:eage,
it has Tesiilted in—a disproportionate
fall in the prices. I this situation is
allowed to continue, it may either
lead to stagnation in production or it
may lead to improverishment of the
agricultural producers, community as
a whole.” *
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1 thmk the warning has been clear.
It is for them to understand whether
it is a warning or not,

Sir, you would agree with me
that the effect has already started.
‘What is the end result of this cycle?
There is a cycle: more productlon
less pmm prod'ucﬁon This ig
The cycle. T think, it {5 "Tiot Ti¥cessary
for me to further elaborate on it, The
end result of this cycle of more pro-
duction, less prices and less produc-
tion is nothing but stagnation in pro-
duction. This is to be understood
from the economic point of view.
The productmn cannot be raised in this
cycle ‘contifiues.” 1" dv mnot claim that
I'am an econon'ust I do not claim that
I am an authority on the subject, But
common man’s experience will show
that if this cycle continues, the end
result cannot but be the stagnation in
production. This is already evident.
The stagnatlon in agricultural produc-
tlon has already set in. This is evi-
dent’ ‘from the share of agriculture in
the gross national product. It was
49 8 per cent in 1973-74. It has come
down to 38.6 per cent in 1978.79.
That means, the stagnation in agri-
culture has already set in. The econo-
mists should take note of it, TheGo-
vernment of India should take note
of it. if this cycle continues uninter-
rupted, the entire wealth the pros-
perity of the nation, cannot be won.

Of this situation, who reaps the
harvest? I would like to quote a CNI
study on this. According to that
study, it is the industry which
reaps the benefit out of this
economic situation which I have
explained. According to that study,
the sugar mill magnates  rea-
ped huge profits by pushing wup re-
tail prices of free sale sugar despite
the low production in 1979-80. I
gquote:

“Industry and trade are chasing each
other in pushing up prices sky-high
specially in the last few months of
1979--80 season in the face of a coun-
trywide sugar scarcity.”

: Dmmsm 11; 1880 . -
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On the basxs of the pubushed ﬁgures
of production cost, the industry as.
estimated to have well over Rs. 100
crores as its net profit after absorbing
the loss on account of the levy sugar
In spite of that, Government policy
is to give more concessions to the
sugar mills by way of rise in excise
relief, rise in ex-factory price of levy
sugar of Rs. 285. Similar is the case—
I have no time to explain of reaping
profits.-fabulous super-profits—by ihe
jute barons by exploiting the jute
growers in my State and five other
States in the Eastern region. I have
got figures to show that. On an ear-
lier occasion on the very floor of this
House 1 had explained how the jute
growers of my State had been fleec-
ing away the growers. One estimate
says that during this century, more
than Rs. 30,000 crores had been taken
out of West Bengal by this fleecing of
the jute growers, That trend of ex-
ploitation began with the FEast India
Company and that trend of exploita-
tion still continues even for the jute
growers in the eastern region. This
is a colonial approach of exploiting
the State. This House should raise
a protest against this kind of thing.

Then I come to another aspect. That
is about the role of Agricultural Prices.
Commission. _ The AP outright
o=industry—not

only pro-industry but pro—mdustnal~

big—houses also. It is there to serve
" the interests of the jute barons. It is

there to serve the interests of the
monopolists. This is the role of the
Agricultural Prices Commission. The
recommendations of the A.P.C. are
in all the cases below the cost let

v apart the margmal profit and the risk

allowance for the growers. The scien-
tific method of determining the sup-
port price or remunerative price Is
the cost of production plus a reason-
able marginal profit plus this risk
allowance. This is the scientific basis
of computing the price, the remuner-
ative price. But, what has been done
by the AP.C. is thils. I can give you
some examples.

s
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DEPUTY-SPEAKER :

- MR. Mr,

Basu, you have got to conclude now.

- You have taken more than thirty
minutes.

SHRI CHITTA BASU:; Only two or
three minutes. This is what the A.P.C.
has recommended for paddy—a price
of Rs. 105 per quintal.

production of paddy is Rs. 124/-7
(Interruptions) 1 hope my hon. friend
will support it.
fixed it at Rs. 125.46;
Government has fixed

it at Rs. 149 a quintal.
s0? 1 do not know where is the APC

sitting—maybe, they sit in Krishi Bha- .
van inside in a comfortable environ- '
ment, produced a recommendation for
the paddy growers, a price of Rs. 105 ;

per quintal-absurd and monstrous.

Regarding cotton, the price has been
fixed at Rs. 304 if I am not mistaken.
The Punjab Agricultural University
has recommended that the cost of pro-
duction is not less than Rs. 400 per
‘quintal.  Then again it is less than
the cost of production of sugarcane for
which the A.P.C. has fixed a price of
Rs. 13. 'The Maharashtra Government
~—I think Prof. Dandavate will agree
with me—has said that Rs. 20.82 is the
cost of production. This is calculated
by the Maharashtra Government as
the price for this current season.

Coming to jute, the APC has fixed
at Rs. 167.00. I say this is a monu-
mental fraud committed against the
jute growers of West Bengal, Bihar,
Orissa, Assam and other area of the
Eastern region. They have fixed at
Rs. 167 whereas the cost of production
is Rs. 300 per quintal. I have got
enough figures to prove that and this
has been pointed out to the APC by the
Peasants’ organisations of West Bengal,
the West Bengal government and other
academicians. But APC is there to
serve the interests of Jhunjhunwallas,
Bajorias and other jute barons of our

country.
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Do you know ,
- that Tamilnadu Government had made
it known to the A.P.C. that the cost of !

Andhra Pradesh has
Maharashtra |
it at Rs. 116
while Gujarat Government has fixed
Why is this |
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Now, I come to wheat. Wheat price
has been fixed at Rs. 127 and accord-
ing to some State governments the
cost of production is Rs. 136 per quin-
tal. Now, what does it prove? It pro-
ves that in all the cases the APC has
fixed a price which is much below the
cost of production.

MR. DEPUTY-SPEAKER: APC is
a subordinate body of the government.
They recommend to the government
and the government announces it, So,
you should attack the government in-
stead of APC.

SHRI CHITTA BASU: Sir, 1 am
grateful to you. You have correctly
pointed out to me the correct enemy.
Thank you very much. I think you
are convinced that this government
is inimical to the interests....

MR. DEPUTY-SPEAKER: 1 did not
say that. I said that you attack the
government and not APC.

SHRI CHITTA BASU: It is the APC
who recommends and it is the govern-
ment who accepts and announces,

Sir, earlier I have covered the point
that = or the government has never
fixed the. floor price on the basis of
cost of productxon, plus margmal profit
and plus risk allowance. On the other
hand the floor price has been deter-
mined at a rate much below the cost
of production what to say of profit and
risk allowance.

Now, Sir, I would like to point out
another figure to show as to how the
prices of agricultural inputs ‘
faster than the procurement price, In '
1970-71 the diesel oil index figure was
131 and July 1975 it was 324.25 show-
ing an increase of 167.7 per cent. In
the case of fertilisers in 1970-71 it was
135.6 and in July 1975 it became 292
showing an increase of 115.3 per cent.
In respect of insecticides in 1970-71 it
was 120.4 whereas in July, 1975 it be-
came 256.6 showing an increase of
98.3 per cent. Therefore, while  the
agricultural inputs prices rose by 167

move .
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per cent, 115 per cent and 98 per cent
‘the procurement price of wheat in
1970.71 was Rs. 78 per quintal and it
rose to Rs. 105 in July 1975 thus show-
ing an increase of 38.16 per cent only.
While input price rose by 167,115 and
98.7 per cent, procurement price was
increased by only 38.16 per cent. Why?
Is it not exploitation? 1 want to con-
clude by quoting the Planning Com-
mission’s Fourth Plan Document which
says:

“Although the new technology
offers a prospect of bigger returns,
their cultivation costs are higher and
hence the special significance of en-
couraging the production efforts by
assured minimum prices. Once the
farmers are assured of reasonable
minimum price they will try to se-
cure the production requisites”.

‘Having regard to these facts which I
have elaborated, what is needed today
is a comprehensive integrated policy
formulation in regard to fixation of
remunerative price for agricultural
produce as well as proper procurement
policy of the Government; and fair
ang ju,st wages for agricultural labou-
rers.' Government should take note of
the mountmg agitation of the peasants.
“They should take note of the ‘march of
the “peasants from Malegaon to Nag-
pur. They should take note of the fact
that peasants have started stopping
sugarcane to the sugar mills, The
Punjab peasantry has stopped selling
sugarcane to sugar mills, These are
all warnings to the Government. The
jute-growers of West Bengal will not
take things lying down. I recommend,
even at this late stage, for the setting
up by the Government of a National
Commission to consider the issues In
depth. They should formulate an in-
tegrated comprehensive policy in the
matter of fixation of remunerative
price. nrocurement policy and fair and
just wage for agricultural labour.
Pending that step, all repressive mea-
sures to quell down peasants’ agitation
ghn1ld be stopped forthwith. An in-
terim increase shoujd be -announced
forthwith to meet escalation of prices
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of agricultural inputs,  If repressive
measure is not withdrawn, if interim
increase is not announced, it will in-
deed be a bad day for the Government. -
The peasants know that their demands
are legitimate. Their legitimate de-
mands will be won by fighting for
them here by their representatives and
they are prepared to fight even out-
side to secure their legitimate demands,
This is the demand which is addressed
to the nation. | The peasantry says
nomy and their demand really accen-
tuates the faster growth of prosperity
of our nation. Therefore, it would be
anti-national if the Government does
not pay heed to the peasants demands
of today. Therefore, Sir, my last word
is that the Food Council should pre-
vail upon the Government. My last
appeal is that the Food Council should
prevail upon the Members and the
Ministers of the ruling party so that
good sense will prevail upon them, so
that the ruination of the peasantry
does not take place and if it takes
place, it means the ruination of the
nation as a whole.

s st

SHRI MOOL CHAND DAGA (Pali) s
Sir, I beg to move:—
That in the natxon,

add at the end—

" “but before doing so the present
situation, rising
\ prices and widespread poverty must

!X\V able be kept in view”. ¢))

\\‘
SHRI B. K. NAIR (Quilon): Sir,
I beg to move:—

That in the motion,—
add at the end—

“aimed at securing for them a re-
asonable standard of living”. (2)

SHRI RAN: SINGH YADAV (Alwar)
I beg to move:—

That in the motion,—
add at the end—

“anq it should be made obligatory
on the part of the Central and State
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Governments to purchase compul-
sorily the surplus agricultural com-
modities at least at the support price
rates.” (3)

SHRI K. LAKKAPPA (Tumkur):
Sir, 1 heard my friend Shri Chitta
Basu. I have also been hearing in this
House for a long time on this subject.
Sir, this time he has pleadeq for the
cause of farmers. We all know that
our country’s economy is based on the
contribution of the farmers and I hope
that the nation has g duty to see that
the farmers’ conditions are improved
and farmers are protected by this
Government. Sir, a number of
measures have peen taken and a num-
ber of commissions have been appoint-
ed from time to time by the Govern-
ment of India to ameliorate the con-
ditions of the poor peasantry in this
country. The representatives of this
House is a living example that 80
per cent of the Members of Parliament
are the real representatives of the far-
mers. Therefore, a duty is cast on
them to see that the will of the pea-
santry is prevailed and as far as their
problems are concerned, their condi-
tions are concerned and the remunera-
tive prices for their produce are con-
cerned, they must have a major say,
a major participation in those matters
which concern them. Qur nation’s
economy is based on the farmers’ con-
tribution in various ways. Even by
way of taxation, the farmers are con-
tributing more fowards the mational
exchequer, than most of the industrial
houses. While pleading for the cause
of the farmers, I do not agree to the
manner in which my friend was siding
the farmers by way of inciting them
for agitation or a confrontation with
the Government. Instead of that, the
people s representatives of this country
should involve themselves to find out
a solution for their problems so that
there is peaceful living and increase
in the standard of living of the pea-
santry of this country.

Sir, Government of India has taken
a lot of measures. But still we feel
that ‘it is not enough. That is why I
want to fight for the cause of the far-
mers of this country. There are major

et

~ tion.
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issues confronting the farmers today.
In many States the Opposition ig ex-
citing and inciting Ior an agitation and
ofher sourls of subversive activilies,
I condenin that king of activity. The
peasantry do not belong to any politi-
cal party and they belong to the na-
Those people should not be ex-
cited or incited by such kind of cheap
propaganda which ultimately lead to
gherao, wrongful confinement, block-
ade, etc. This would not be conducive
to the development of this country.
We are well conversant with the gene-
ral condition of the farmers in various
parts of the country, and the difficul--
ties that they are facing.

In this connection, I would like to-
draw the attention of the hon. Minister.
to the working of the Agricultural
Prices Commission. On many occa--
sions, hon. Members of this House
have expressed their opinions. The
functioning of the Agricultural Prices
Commission, which is appointed by the
Government of India jis prejudicial to
the development of agriculture and it
las no relevance to the realittes and
prevailing conditions of the farmers
in this country. Even the Sfates are

a meaningful discussion and delibera=
tions with the Agricultural Prices Com-
mission on the question of remunera-
tive prices to the farmers and other
matters connected with the improve-
ment in their conditions and develop-
ment of the agriculture. :

Today, there is a lot of disparity
between the money that has percolas
ed to the urban areas for the wurban
development and the money that has
percolated to the rural areas for rural
development, that is development of
the peasantry and landless labourers..
There is a wide disparity in this,

Further. 35 we know, the farmers
are pot organised they are not in the-
organised ‘sector.  Whosoever is not
organised today is not ableg to put
forth his ideas effectively. Though

. the peasantry and the persons worke

ing in the agricultural fields represent
80 per cent of the population, they con-
tinues to remain unorganised and thus
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- suffer. The organised sectpr is able
" "to get more benefits; the organised
- labour is getting more remuneration,
bonus etc, but these poor peasants who
are contributing more to the exche-
. dquer und national development have
been completely neglected. Their con=
! ditions have deteriorated day by day
“and continue to deteriorate.

The Indian farmer mainly depends
on the Monsoon and the uncertainties
and vagaries of weather, While some
parts of the country are hard-hit by
drought conditions, there is flood in
-certain other areas. In spite of all
these difficulties when he is able to
produce something, he does not get a
remunerative price for his produce.

It is very un-fortunate that a num-
ber of irrigational projects have been
held up for one reason or the other
and water is a scarce commodity.
Even the available water is not distri-
buted properly with the result that the
farmer continues to suffer as before.

We ghoulg also give all encourage-
ment fo the farmers of the country,
which represent 80 per cent of our
population, to unite and organise them-
selves. So that they can put their
viewpoints properly and the Govern-
ment pays atention to that,

I do not understand why there
should he g disparity in the allocatlon
of budget for development of rural
areas and urban areas. We must make
all efforts and pay proper attention to
‘the rural peasantry to ameliorate their
conditions.  Today, there is no crop
insurgnce; all the rural areas have
not been covered with the drinking
water supply. At certain places the
water resources have not been proper-
ly harnessed with the result that
though land is available at certain
places, that has not been put to use.
Further, 90 per cent of the sge_ds sup-
plied by the National Seeds Corpora~
tion are completely adulterated. I am
glad that my hon. friend has brought
forward this motion to focus the at-
tention of the Government to the vart.
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rious problems confronting the pea-
sants of this country, but I do not
agree with him about the agitational
approach and the attitude of confron-
tation by the farmers. I, of course,
agree that there should be allocation
of more money for the agricultural
sector.

‘Sugarcaﬁg is a non-food item. Su-
garcane—growers are completely indif-
ferent. They are getting different pri-
ces in various Stales. The water
policy and the fertilizer policy is dif-
ferent in the different Silates. The
fertilizer prices and the wage policy
are different. Various connected
things also differ from State to
State.

The farmers are not getting their
remunerative prices for sugar-cane.
The sugar factory owners have not
paid them their dues. Rs. 60 crores
are still locked up and the farmers
have not been paid and prosecution
has not been launched and hundreds
and thousands of farmers in U.P,
Bihar, Maharashtra, Karnataka, have
not been paid the price of the sugar-
cane they have supplied to the facto-
ries.

Sir, regarding these khandsari units,
4 to 6 per cent is the national rate and
they are not ytilising the bagasse pro-
perly. That they have been using for
some other purpose and it is 3 national
waste and the sugar recovery in Maha-
rashira is different, Bihar is different,
U.P. is different, and sugar factories
are dictating terms to the farmers gnd
farmers have no say as far as their
remunerative prices are concerned.

What is the representalive character
of the Agr1c111tu1;g_1”frmes£ommusxon,
I am “asking. Is there any represen-
tative, ig_theyre any small grower, is
fhere any agricultural expert is there
any agriculturist, sugar-cane grower,
rabi grower, paddy grower, a seed
grower in this Agricultural Commise
sion? Sir, all the facts that have been
collected by the bureacratic machinery
bear no relation to the situation pre=
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vailing in this country, prevailing

among farmers gnd the land-scape and

the utility.. The value of the labour

charges, the wages gnd the tariff land

or. electricity charges are not ration-

alised throughout the country and it is

different in different States and today
Maharashtrg has announced a remu-

nerative price for commodities. Kar-

nataka - has organised and announced

a remunerative price for the farmers.

But the other States are not coming

forward and the Reserve Bank of Indig

is saying that they are not getting aid,

Therefore, Sir, the entire peasantry,
80 per cent of the population who
stand for the nation, form part of
the nation, is completely disorganised,
completely in doldrums and, therefore,
you must understand the real situation
of this country and see that they do
not allow the farmer to have confron-
tation or violent activities on their
side.

Sir, if they are organised, they
could have dictated terms. But, they
are not organised. Dock labourers are
organised, monopolists are organised,
the black-marketeers are organised.
Poor peasant has to face middle-men
who are pocketing all the profit, what-
ever they get.

Therefore, Sir, this is a very serious
matter. In this entire House, there is
no party politics involved so far as
farmers are concerned and they are
not belonging to any group, this group
or that group. The farmers are the
real people of this country the back-
bone of this country and whatever
natural resources are available in this
country, they are exploiting them {for
the benefit of the country. But what
is our wage policy? The poor farmer
and his entire family is working for
12 hours, 13 hours ang 14 hours. No-
body is fixing any wage for him. No-
body is paying anything extra for
him. Nobody is getting any exira re-
muneration for extra work. {Today,
if you work in the Indian Airlines,
you get extra money. If you work in
the Railways,” you get extra money.
But, if you work in the fleld, amidst
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the vagaries of nature in the hot sun
and in the dust, where is the remun- !
eration?] What is our wage policy for
the poor farmer?

Sir, we have to understand the real
situation in this country which is pre-
vailing today. I am a representative
of the farmer the first representative
of the farmer and the 80 per cent of
the people from every side, 80 per cent
of workers belonging to any political
party are the farmers of this country,
and these who toil in this country
should not be neglected in any man-
ner by rules and regulations, by
Commissions. Commissions are only
talking uo and down, and not creating
a situation which is conducive to the
farmer. They are asking for small
help. There is no crop insurance
system throughout the country.

15.00 hrs.

There is no wage policy for the far-
mers throughout the country. So, the
entire system has to be looked at af-
resh. Whatever Commission you might
have appointed, has to be dismantled,
and re-organized. We should study the
situation in the rural areas. Why should
there be disparity between khandsari
and sugar mills? Why should there be
a sugar policy under which prices
paid vary—Rs. 300/- at one place and
Rs. 150/~ or Rs. 100/~ at others? It is
so with paddy and wheat also. What-
ever concessions we have announced
in the case of fertilizers will not meet
the situation. We must create facili-
ties and infrastructure. What is the
length of roads provided in the rural
areas, to facilitate the carriage of
manure to the farmer's land? There
is ny road available.

The representatives of farmers fre-
quently raise 3 hue and cry for the
provision of roads. To-day, the rural
economy is based on the bullock carts.
The 2-1/2-year-period when the
Janata Party was ruling, represented
dark days for the peasantry, and they
disturbed the life of the entire peasan-
try. After taking votes in the name
of peasants, Mr. Charan Singh dis~
turbed the entirp edifice of the far-
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mers. He yielded only to the sugar
mill owners of UP and Haryana, He
is now saying: ’Don’t supply sugar-
cane to the mills’. What was he doing
when he was the Prime Minister?

We are not criticizing any political
party, so far as these problems are
concerned. While fixing priorities and
taking up developmental activities, I
want  separate provision to be made
for the farmers. We have to improve
the living conditions of the farmers.
Why are we giving so much of funds
to the cities? You have not provided
employment or infrastructure in the
rural areas. You must also see that
for such a huge percentage of people,
employment potential is created and
provided for. But now only affluent
sections, their succeeding generations
and kith and kin are getting benefits.
The industries in the cities are getting
al] sorts of concessions from the Gov-
ernment of India. A major conces-
sion should be given to the farmers.
I am asking for a major proportion
of the Budget being allocated to far-
mers. The interests of the farmers
should not be treated lightly. We must
see that the first priority is given to
people living in rural areas, who earn
their wages through agriculture. So,
please build roads, provide remune-
rative. prlces provxde water and give
concessions in electricity tafiff to
them, and also fix wagés for Them and
provide them 1mplements and ‘em-
ployment. Please evolvé™ a water
policy and see that water is not wast-
ed and allowed to go into the sea.
Please see that the irrigational facili-
ties are utilized properly in order to
create a Green Revolution. This has
to be done immediately. Unless we
have a meaningful change in their
economic conditions, political free-
dom is useless.

So, I submit that a meaningful
change should take place in our poli-
cies relating to agriculture in general,
and agricultural prices and provision
of facilities and amenities to the far-
mers, in particular. 71 also strongly
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urge that th%re should be a meaning-
fu; participa peasan-
try in all the decmon-malgm

i

entire Agricultural Prices Commis-
sion. You must see that the interests
of the rural masses and of farmers
are reflected there, and that their will
will prevail The deliberationg and
discussions in such commissions should
ensure that their interests are transla-
ted into action in a meaningful way, in
order to bring out a meaningful
change in the ecomomy of rura]l areas
and in the lives of farmers.
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N ax gfer 9% a7 fFar o &
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WegdT # SEI [T AT §
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‘ ‘Most of the Janata Chief Ministers,

six Central Ministers from Janata and
other party office bearers met here
over a dinner tonight—“met here over

dinner tonight” to tackle the farmers’
a problems,

They met over a dinner table to

tackle the problems of the farmers!

TR g ol @l ¥ wEaw w1
qﬁmma’rmmﬁzm
WY FFORNT 99 ® § W W
fFrmmsrwmiftamE R} a9
foe ordf qu

(Interruptions)

MR. DEPUTY-SPEAKER: Not

about you, why do you get up?

Are you supporting the policies of
the other party? (Interruptions)
Order, order, Please, Order.

ot TAT fag :  SuTem= S, I
feac ordf § § safem ot & Y fageamr
%Mﬁwﬁé Ricciuif il
mt%qmwm%“mmif%w
H I N_W F q&W T A WG, T
gfr wwlt =g, s § AW W &,
s fafret g ¥, g6 N T

Pradum (-

mm%ﬁqaﬁmmm
Q1 T ET ) W v G E e
ﬁmﬁ%mal rodqtommde &
ﬂﬁﬁmmﬁmm@m
I T g ¥ 17 T Q@ ¥, FIRT AT
T AN TR Y, 8 @ ¥ :—

Shri Kodiyan had said, ‘“the wheat
coloniglism of North is abouf to gulp
down the rice colonialism of Kerala"
Don’t talk in those terms in this.
House.

AN HON. MEMBER: How are you
going to solve this?

SHRI RANVIR SINGH: How amr
I to solve the problem? That § know.

1 wil] not borrow your knowledge for
it.
(Interruptions) '

MR. DEPUTY-SPEAKER: Solve
the problems of the farmers anyway-

sftofcfeg © A @@ &
sraaT § fF foar e gk faedY
IABH ST A @ § SAT gHA
R aug ¥ ¥ F1e faar o ofs &
TS AT T &Y |

& argan g fF oo dea ik wfe-
AT F TAY A aE W @ 1 o
afa ¥ 7% 9 ag § 99 afw § AR
JqrET F qIH AEF 9§ 3 | "I AW
g awE @ THEES TWE S W
X1 9T FIE § 99 ot 7 e & famre
FLR |

wgt a% qea fagtor ® 9 &
w7 e aif Aefy @ sw aAg @
FrAA o 6 fow g w7 97 =
fasw arfe & wor Somay fae a
FIARLATLEF |
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AT o T § 1 Afew n@ Qe @
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15.25 hrs
[Surr HARINATH MIsRA in the Chair]
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" Prices to Farmers Qﬁ
Produce (M)
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@ & i A JTe Y der 39 Sfawa
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Aferaeg—— 5T 75T & FE arear T8y
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Al faosafam w2 a8
§ AT FLET §, A 9H TAH A H
AT E | H T G ARG FEGTE
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should be passed on to the cane-grow-
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PROF. RUP CHAND PAL (Hoogh-

ly): Sir, the Hon. Member Mr. Chitta
Basu has brought this motion and this

is very timely, I listened to all sec-
tions of this House and it can be said
that on one question, both parts of
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the House had agreed that the peasan-
try are suffering. They are not having
their remunerative prices. They are
being deprived of even their cost of
production, Can it not be said that it
has assumed such g proportion today
taat it can be described as a national
questjon? What is their demand? That
there is general price increase, price
rise, only during the last ten months
or so, about 20 per cent rise in price
has been taken place. In respect of
the inputs, fertilisers, agricultural im-
plements, pesticides, etc. the prices
have increased several times, More-
over there are levies, taxes. The rural
debt has increased several time. A few
year back rural indebtedness was to
the tune of 792 crores. It is about
7,000 to 8,000 crores of rupees now,
and they are not being compensated
for the rise in price of inputs. Their
cost of production plus some margin
o profit and risk allowances taken
together as remunerative price they
are not getting and now today we find
the entire peasantry in the country is
in ferment. There is unrest ewvery-
where. It is not limited to the Nor-
thern part, that so-called area of
green revolution. It has spread to the
Western parts. It is in the Southern
part. It ig engulfing the whole country
and entire peasantry. Every section of
peasantry is getting involved in it.
How are you to judge this question?
How are vou to respond to this de-
mand of peasantry? That is the crux
of the problem. One thing is clear. The
peasantry are not prepared to submit
to their own ruination. This process
of ruination has started long ago, and
Nnow, we have reached a stage when
they are not prepared to this surren-
der to this process of ruination. They
are resisting, They have risen unitedly
and' protesting through several forms
of protests that you find everywhere
in the country. But, the question is,
how the Government, the Govern-
ment that works, the party which has
Promised the peasantry that if elected
“we shall give you remunerative
prices”, how they are reacting today?
Let us see how they are reacting to
Peoples grievances. National Security
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Ordinance. Think of it. Thousands and
thousand of peasants arrested, killed
That is how the Government that is
working. ’

Sir, from that part of this House,
1 listened when they described, some
of them have described the movement
for remunerative price, gs politically
motivated agitation, Even after admit-
ting that Their grievances are genuine,
politica] mwotive is being attributed.
But what do we see? We see that even
Congress-1 people are also supporting
them, they are some times participat-
ing in such movements in Maharash-
tra and they are speaking in two
voices like that old story, of a two-
faced monster-in one speaking good
things, pleasant things to the people,
to the Pedsaniry, and the other face,
just surrendering to the moappolists,
to the big houses, and allowing them
to exploit, to rob these masses of
peasantry.

Sir, one argument that has been
given earlier by the Agriculture Min-
ister from the other side. It was that
if they were given remunerative price,
it will cause further price rise and it
will affect the consumers.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): I have
not said that. Remunerative prices ars
being given already

PROF, RUP CHAND PAL: 1 am
coming to that. Your calculation of
cost of production. APC has become
the Anti-Peasantry Combine, That is
a pity. I shall come to that. And on
the other hand consumers are suffer-
ing. But if we analyse any item—in
the case of sugar-cane in relation to
the profit made by the sugar mill
owners; in the case of cotton in rela-
tion to the profit made by textile mill
owners, or you may take any other
item—_you will find that both the con-
sumers ghd the peasantry are being
fleeced and huge wealth is being amas-
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sed by a handful of big business,
monopolists and multi-nationals, to
whom doors have been opened by
this Government.

It is said that if we take up the
question of giving remunerative prices
to the peasants—to the cotton growers
or paddy growers or producer of any
other commodity consumer price will
rise. I am not going into the details or
statistics; Mr. Chitta Basu has given
a lot of them; I shall come only to
some of them. Sir you find that some
subsidy is already being given—I am
speaking within the framework—to
the extent of Rs. 600 crores. If you
give remunerative prices to the cotton
growers and to the growers of sugar
cane, paddy, wheat and jute who have
been deprived for ages together distri-
bute consumer goods through g strong
public distribution system to which
you are committed—there is a pledge
by you—only by giving a fraction of
this amount of the huge profit of big
Houses Monopolists, You can, without
raising tfie issue price and affecting
the consumers, solve the problem,

And you speak gbout money. Where-
from will that monev come? If we
analyse the profits made by big busi-
ness, textile mills, jute barons and
cotton barons, what we find is that
during the last 33 years, they have
mad, profits and amassed such an
amount of wealth, which is unparal-
leled in history. It has been very
rightly said by Mr. Mandal that these
handfu? of big houses have fleeced the
whele country—both the consumers
and the peasantry. But are you pre-
pared to do that? Are you prepared
to give the subsidy? Are you prepar-
ed to touch those houses? Are you pre-
nared to put taxes on them? Are you
prepared to touch those landlords and
veople belonging ty the higher income
groups? Are you prepared to make
them disgorge their black money, and
prepared to punish the handful of big
‘houses who “are evading income-tax?

DECEMBER 11 1980
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The whole question is not to be
seen in isolation. It is a question re-"
lated tp the great question of land
reforrms, Until and unless you are
serious about land reforms, you can-
not bring about parity. You cannot
serve the interests of the peasantry or
of the consumers. But that you are not
prepared to do. One hon. Member
from that side was speaking about
socialism. I recall the statement of
somebody that socialism has become
such a convenient cap that every one
can wear it. People belonging to that
side are trying to wear it.

Before the elections, you promised
many things, and made pious declar-
ations You spoke about gharibi hatao
and about the 20-point programme;
L.ut in practice, when the poor agricul-
ture labourer demands a minimum
wage, you threaten him 'with the
National Security Ordinance; threaten
to punish him. You amend your Cri-
minal Procedure Code. The ordinary
law is no' emough to do it. What do
we find every day as regards the
pnlice? We find that they are beating
up and killing the poor peasants, the
agricultura] labourers and the indus-
trial workers who are fighting for
their cause. Government is not pre-
nared to look at this question very
seriously. You look at the question of
sugar cane. You have said that if you
increase the price of sugar cane and
give them remunerative prices, say,
Rs. 25/. per quintal although they are
demanding Rs. 30 per quintal in Maha-
razhtra the price of sugar will be in-
creased. Well. T am not an expert on
sugar. There are many hon., members
on that side who are experts. Half of
the cost of production of sugar can
be accounted for by the cost of sugar
cane and in one quintal of sugar cane
10-11 kgs. of sugar can be manufac-
tured. If you work out the whole
thing you will find that the mill own-
ers are making a profit of more than:
Rs. 100/. on one quintal if you take
into account Sugar price vis-a-vis
price of sugar-cane. Sugar is sold
today at Rs. 8 per kg; Rs. 9 per kg;
in the villages, it is being sold at Ra.
10 per kg. or more at some places..
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You say that it you mcreasa the p:rice
of sugar cane and give remunerative
prices to them the consumers will be
affected, A few years back, the price
of standard average cotton—I am not
speaking about all the varieties—was,
say, about Rs. 450 to Rs. 500 per quin-
tal. Now, it has come down to Rs. 250
to Rs. 300 per quintal at some places.
You just compare this price with the
price of cloth. The price of cloth has
increased more than three times dur-
ing the last ten years; and it is in-
creasing constantly. Then look at the
guestion of jute. Mr. Chitta Basu has
also said about it. I also belong to that
part of the country. More than 40 lakh
jute growérs, from time immemorial,
are serving the Indian economy. There
were so many occasions in the past
when the jute growers just demands
were blaced. T can give you one exam-
ple. At the time of Dr. B. C. Ray, on
the Floor of the West Bengal Assem-
bly, a unanimous resolution was pas-
sed recommending remunerative pri-
ces. Since then much water has flown
under the bridge. Now, the APC has
come which is being described by the
peasantry as a great ~ anti-peasantry
combine. They are working against
the interest of peasants. How do they
calculate the prices? It is something
absurd, peculiar, not in relation with
reality. But they are authorised to fix
up the prices. The State Governments
calculate prices in respect of paddy,
jute, in respect of wheat. in respect of
cotton and in respect of sugar cane
another commodities and come to {heir
own conclusion. The State universi-
ties alsg calculate the prices on the
basis of the cost of production. But
if you compare them you will find
that the calculations of APC are al-
ways far far below a remunerative
pricc,

The small farmers, the marginal
farmers and the poor farmers are
suffering most. The agricultural 1ab-
ourers have also joined them m their
struggle. They understand that their
minimum wage can be assured only
if they are united with other sections

- of the peasantry. Let the peasantry
2903 LS-—11
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have u remunerative price, let the
producers also have & remunemtxve
price. The agncuxtural labourers will
also demand a minimum wage. Their
demand is also just. What is happen-
ing in West Bengal. Government sup-
port their cause, You can stop supply-
ing foodgrains under the food-for-
work programme but the people will
judge which is the best govermment.
The West Bengal Government has be-
come onp of the ideal governments in
India. That is the picture. Someone
was speaking about, in reference 1t
some hon. Member, about dynamite.
Please remeémber it is no question of
dynamite. You are sitting on a vol-
cano. Don’t be so self-complacement ‘
Don't be so overconfident. Don't icok

at things through the mirror of
National Security Ordinance., Don't
think that repression will do. What
is the history of mankind? What have
you learnt? You have learnt nothing.
Self-complacent people. Do not you
see the writing on the wall? You may
try to drive a wedge. You may adopt
deceitful tactics. You may try to
divide the consumers and the peasan-
try who are struggling for remunera~
tive prices, But these deceitful tactics
won't do. Industria) workers, consum-
ers and the peasantry, they are gett-
ing united. Can't you hear the foot-
steps of the democratic marches from
Maharashtra,” marches from the Sou-
thern States, they are coming up,
coming up, coming up. Angd you people
are siting on a volcano, remember it,

any day you may be throwzx out ot
power.

(Interruptions)

You will kill people when people are
coming,

(Interruptions)

When people are coming with their
just demands, Lathi charge them...
(Interruptions) What  history has
taught us, history has taught you also,
but you have not jearnt the lesson, but
you shall be thrown out of power. This
is such a situation you have created.
This is a national question. I have one
positive suggestion to make. Wilj the
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bgvt change their policy" Their eco-
nomic policy? The present crisig is to
be ' seen in’ the perspective of the
&aepemnﬁ economic crisis in our coun-
‘tfy. This agitation of the peasantry
will ‘have to be judged in that pers-
peéﬁve If you cannot bring about
rathcal land reforms, if you cannot
change your attitude and your capi-
‘talistic path of development, if you
‘do not bring in some self-reliant
‘économy, independent economy, a pro-
‘people economy, you will ot be able
‘to sulve any problem. To cover up
your failures you shall go for repres-
sive ‘measures, some times with &
National Security Ordinance, some
times with Emergency. Some Congress
‘(1) people were speaking about it the
other day. You may try to change the
Parliamentary system in to another
system. But that won't do. You are
-gitting on a volcanu. You shall be
thrown our of power, if you do not
c¢hange your basic policy.

' MR. CHAIRMAN: Shri G. L. Dogra.
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SHRI R. S. SPARROW (Jullundur):
Hon’ble Mr. Chairman, Sir, remunera-
tive prices for the producer peasant
has come to be a much discussed sub-
ject, To find a proper answer tp this,
we 2ll have to focus our attention
very closely. I will try to grapple with
the problem, that has been thrown up,
in the best manner possible and as
pragmatically as I can put across. The
aspirations of any developing country
carry also the bulging burden of
varied economic requirements, It is a
normal happening. 1t does happen that
way. In this regard, therefore, the
jestling reactions concern the pulls
and pressures caused in between the
producer, the consumer and the mid-
dleman coupled with the priority de-
mands emanating from other sectors
within the orbit of economic set up
of a country. So, all these points on
the plane of economics have to be
carefully adjusted. To maintain gall-
round stability, therefore, one has to
strike a correct balance amdng them.
When we talk of remunerative prices,
it shww be remembered that millions
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of under-fed, millions. of have-nots,
have to be catered for. So, the subject
is not all that easy both from the
point of view of the Treasury Ben-
ches and the opposition. It i3-a nationa]
question, but we have to call a spade
a spade. Where some people faltered
has also to be highlighted.

This much one can say. It is hear-
tening to notice that the present Gov-
ernment is, on all accounts, doing the
best possible to strike a correct bal-
ance apropos the price line as also
the remunerative prices that have to
be given to the producers. Starting
from the Prime Minister herself, the
Finance Minister, the Agriculture
Minister and the heads of various
ministries have time and again ex-
plained how the price level is being
handled. In that regard I must say
that their move is consistent and
works in conjunction with the flow of
the general economics of the country.
I can give the figures; in fact, they
have already been given by the Fin-
ance Minister and the Agriculture
Minister, about the support price, what
it used to be in the last seven years
and what it is now,

16.51 hrs. B 1
[MR. DEPUTY-SPEAKER in the Chair]

They have given the prices for both
kharif and rabi. So, without dwelling
on them, I shall move forward.

One thing that causes a little bit of
anxiety is the jolt that we were given
under the aegis of the previous Gov-
ernment, now sitting in the opposition
benches. I will try to highlight and
explain that, ‘

You have said that it is controve;;"
sial, but we have seen it in proper
form, as it was. You talk about any
aspect of it. In fact, I personally feel
that throughout our progress as &
country, these three years was the
only period when we sufféréd a type
of economic jolt as a country, and
that has g direct hearing on the kiun.
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me kketh mazdoor, the poorer sec-
tions of society and the economic

phme in general.” T

May I only recall one or two exam-
ples? That will possibly satisfy my
triends. We cannot forget what hap-
pened to sugar, the stock of which was
thrown to the four winds. I can give
you a full account as to how long the
various sugar mills were kept waiting
in the 1977 crushing season. You will
be surpnsed It was one month and
ten days in certain cases, and then
in a rush the whole of the sugar
which was stocked in the mills was
just squandered away, with the result
that even the kisan could not bring
the sugarcane in time, and there was
a terrible shortfall in sugar produc-
tion in that crushing season. Every-
bady knows the figures are there. Not
only that, the burning of the sugar
cane is well known to all. The result
ig that the kisan felt that for the com-
ing season of the kharif crop which is
the annual crop, one year crop, he
was not going to sow that much. Why
. should he? He reverteq to wheat and
something else. It gave you added
shortfall in sugar. Not only that, it
was only one year crop and for the
third year crop he had also to think
twice as to what he should do. This
is the third year. The sugar cane is
in the fields. The Sugar cane ncw
being crushed. The Sugar mills
are crushing. The reactionaries say
that there is going to be some kmd

of andolan.

There is another thing where we
have to contribute mutually for the
sake of the country and not just harp-
ing on political differences and ideo-
logy to let people at large suffer

Do 1 have to quote how gold was
made to disappear? The less said the
better Do I have to say stmething
more about the rotten potato—24 lakh
tonneg or so? I distinctly- remember

that, because, I had to come herp to the
Centre to meet the Minister concerned

and’ also to the Difector of NAFED
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and other organisations: M were be-
ponsible for dealing with ¥hat_pro-
blem. After three months the crop
was going to be so much and it was
for them to make drramsement to dis-
pose that of properly. We used to send
this crop even to UK., Middle East,
right upto Indonesia; and so its dis-
posing off was worked out economi-
cally to the advantage of The farmer
of the country as a whole. Nothing
happened. Nobody moved ‘g hair to
do anything. As I said, lakhs of ton-
nes of potatoes in Haryana, in Punjab,
in Himachal Pradesh rotted in the
field. No one would lift them for
Rs. 5/- a quintal. And in the rest of
the country there are sonf®" -pockets
where people were stomach hungry.
The defunct Government did not ar-
range any thing. This hag fit the far-
mer véry badly. Now we have to keep
the balance. In that context we have
to work out what to do.

As to the plight of the farmer, I
have a couple of things to bring to
your kind notic® and also to my high
command that we should know where
we stand. Many of my friends have
already stated. 'But I cannot resist
pointing that 6lit to you.

We all should accept the fact that
farmer ;»r kisa?i"along with his mate
i.e. mazdoor, keth mazdoor or farm
labourer they comprise of 70 per cent
of the population of India. Their basic
profession is to work in the flelds and
they do that. When we think of the
price fixation and any mﬁt agsis-
tance, .

MR, DEPUTY-SPEAKER: There
are many speakers to speak. I have
allotted ten minutes to each Member.
If you take more time, it means you
are taking the time of your party
Membets. S

17.00 hrs.

SHRI R. S, ‘SPARROW: Sir, please
allow me ‘to point out that previgusly
it was gcoepted that .a member who
moves any remlution or  motion
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shotld be .uum 0 speak ‘tor  half
s hour and 8o on mnd, after that, we
“have to bhave thu ‘yardstick: mman
g everybody. ' That is my point,
have seen and. I have been wabching
‘the time taken by vatrious members
here. My humble request to you i to
give me. g little more time, 1 will try
to finish as soon as 1 can do. But I
wil do it very soon. |

I was pointing out to you about the
kisan about the basic problems faced
the kisan. We must have in our
mind what ig kisan and what he is
doing. That is the first point I have
made.

The second point that I want to
make is that all of you should bear
in mind that he hag also his demands,
many type of requirements, as a flow
of evolution to progress. He also Jdoes
require to have g better living stand-
ard. He also deserves the sconter,
the cycle , the T.V. and other affluent
type of requirements that are very
cat¢hing. He also wants his children
to get better education. Why should
he not? Therefore, all the demands
from his side are justifiable.

In that context, I may also point
out that he doeg understand in what
way he earng hig livelihood. He says.
according to the Factories Act, a
worker hag to put in 8 or 10 hours of
work a day whereas he has to do &
minimum of two shifts alongwith his
wife gnd, possibly, his own son also.
Therefore, hig requirements must be
understood ax a flow of evolution to
progress. We have to keep that in
mind.

Ag I have already said, the Govern-
ment are doing their best. What oro-
mises have been made are being met
to the utmost limit possible. I do not
want to go into pros and consg az to
how it should be dtme

I have to give some rwommenda-
tions for the House to ‘constder. T
would make flve recommendations as
to what we should keep in our mind
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an‘d what we should try o 'do- for

that particular -section of our society.
The first recommendation that: I
would like to put up for the consi-
deration of the House is—the peovle
forget about it; whosoever is in power
forgets about it—the easy facilities
for loang to farmers. At the moment,
when a kisan in the village has to

‘apply for loan to land moftgage bank

or cooperative bank or to any such
institution he has to go through a
tremendous rigmarole and the people
take away a little share of it betore
he gets it. We have to concentrate on
that aspect that he gets loan easy
enough. o

I want to remind you that from the
Reserve Bank of India, when the
money starts percolating down to
different banks, it starts with about
5—1/2 per cent to 7—1/2 per cent
rate of interest and, by the time it
landg in the lap of the kisan if it is
15 per cent. There is a tremendous gap.
We pave to reduce the gap as soon ss
we can. Not only that. He some-
times quotes that in the case of indus-
try, it may be a mini industry or a
small-scale industry, some of them
are given loan at the rate of 3—1/2
per cent interest. So, he is angry on
that. We do not want to cut out
small-scale sector. We want to see
that the industry flourishes in villages.
But we have also to keep in mind as
to how best we can keep g right
balance in so far as the loaning ‘svs-
tem s concernea and how much rate
of interest, not free, he should pay:

Coming to the second recommenda-
tion, the systems which are involved
in relation to his own working from
the fleld upwards are out of dafe. In
many cases, they gre hundred years
out of date. Right from the days of
Todarmal, they have ' not changed
much in respect of his loaning gystem
and his system that he hag to deal
with other things like coqperat;ve
societies and so on and s forth.
He is aittinq betore the dGOJ'I Ot 8
Police Station or Tehsildar or bank

or at some other place One-third of
his effort in the flelds is wasted. He



485  Remunerative
for Farm

" [Shri R. 8. Sparrow]
is one man. he cannot even irngate
the field gt the right time because he
ig in front of the judiciary..
' MR. DE’PUTY-SPEAKER; Please
finish it now.

SHRI R. S. SPARROW: The next
point which I am giving you as a
practical step is also a valuable type
of recominendation. Point number 4
that I am putting up to you is about
tractors and other farming aids. These
centres ghould be established gn Block
basis. There is no reason why it
should not be done. This is where
he will gain, and the middlemen will
be cut out, For this, 1 have a full
scheme in my mind and I have re-
flected this before in the Budget dis-
cussion. This is the fourth point.

The other avenues, of course, have
to be looked into. That is, you move
the small industry close to him: you
give facilites for poultry farming and
more facilities for cottage industries,
so that he, his wife and his children
can augment their little ‘income
through this type of openings. Unless
you do that, India-wise, you are not
going to make him come up to the
right standard and he will always be
angry with you.

These are the few points which we
have to work on. ..

Last but not least, he is being eaten
away by middlemen. My friends have
mentioned that; I will not deliberate
long on that. That, somehow. has to
be cut out. I am very glad that our
celebrated Minister is already think-
ing about this as to what best we
should do to cut out these ills,

I thank you very much, Sir for
having given me some time,

MR. DEPUTY-SPEAKER. Mr. Thaz-
hai M. Karunanithi. Your Party has
been allotted seven minutes.

*SHRI THAZHAI M. KARUNANI-
THI (Nagebattinam): Hon. Mr. Deputy
Speaker, Sir, as a represéntaflve of
the granary of Tamil Nadu, Than-
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‘javur I am duty-bound to say a few

words on  behalf of my party ,the
D.MK. on the Resolution of Shri
Chitta Bosu, about the remunerative
prices for agricultural products. It
has beeh said by the saint-point Tiru-
valluvar that the agriculturist ig the
leader 0of men and all others are his
followers. Today, unfortunately the
agriculturist isg in the lowest rung of
our society. His living standard is
worse than that of g peon in an Office.
One who provides the source of life
to others is pereft of all gources of
his life. This situation is obtaining
in the country which claimg to be a
land of agriculture.

What is the basic cause for this
chaotic condition of agriculturists of
our country? While the expenditure
on cultivation is mounfing, they ere
not remunerative prices for their pro-
ducts. While the prices of agricultu-
ral inputs are soaring sky-high, the
prices of agricultural products have
not yet taken off from the ground
level. How can we expect the bure-
aucrats sitting in bedecked rooms to
understana the economics of agricul-
ture and fix g fair price? Tha bookish
knowledge serves no purpose ir
deciding about the value of things
essential for life. Here there should
be practical experience to arrive at
pragmatic decisions. The expenaiture
incurred in the running of agricul-
tural farms under the control of the
Cantral Government should form fhe
basis for fixing the prices of agricul-
tural products. I request that the
Central Government should at least
hereafter take this step in fixing the
prices of agricultural products,

The agriculturists cannot be cate-
gorised as wheat cultivators and
paddy cultivators. I am compelled 1o
say this because the subsidy given to
the wheat cultivators is much larger
than that being given to the paddy
cultivators. Though the cost f padcy
cultivation is - substantially higher
than that of wheat cultivation, yet this
kind of discriminatory treatment is
mated out to the peaddy culfivators.

*The origmal speech was delivered in Tamil,
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The paddy subsidy is less than 50
per cent of the subsidy given to the
wheat. The Central Government
should ensure that the subsidy being
given to paddy and wheat should be
the same. .

In Delhi we have the Indian Coun-
cil of Agricultural Research where
the agricultural scientists are expect-
ed to engage themselveg in research
for the growth of agriculture In the
country. They seem to be making
research in suicides, The Govern-
ment of Indiag is spending annually
Rs. 8¢ crores on this Council not for
research in sudice but for research
in agriculture. @ The ‘Government of
India should go¢ into the reasong jor
such a sorry state of affairs in the
IC.A.R.,, the premier institution in
the whole country for agricultural
research, agnd create the environment
for the agricultural scientists who
along can ensure the prosperity in
future for our country.

It is necessary to mention here that
the agricultural products contribute
more than 50 per cent of national
income. But the total indebtedness
of the agriculturists in the country
today is of the order of about Rs.
6000 crores. From this yoy can under-
stand the magnitute of the misery of
our farmers. How are we to mitigate
their sufferings? I would like to
mention here that the State Govern-
ments have equal responsibility in
this matter. I will cite my personal
experiance in Tamil Nadu. The
AIADMK Government in Tamil Nadu
under the chief ministership of Thiru
MG.R. seems to be impervious to the
needs of agrculturists. During the
Elections he assured that his Govern-
ment would write off Rs. 420 crores
ot their loans, even if the Central
Government is not responsive to
share this flnancial burden. But now
the State Government has written off
only Rs, 42 crores. It is not that the
Peasants are disinclined to nay back
the loans. But they cannot do it
becauge of the cyclone, the floods and
the drought pecurring the monotonous

Intervals, pesides the unremunerative
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prices they are getting for their pro~
ducts When their earnings are de-
pleting, how can they return the
loans? The Chief Minister of Maha-
rashtra, Shri Antulay and the Chief
Minister of Karnataka, Shri Gundu
Rao have written substantial sums of
agricultural loans and also they are
paying higher prices for their pro-
ducts. When the agriculturists of
Tamil Nadu demand fulfilment of the
hopes aroused by Thiru M.G.R., they
are being told that the Central Gov-
ernment ig preventing the State Gov-
ernment from paying higher prices.

I begin to feel that even the Britis-
hers were betler than the present
administrators in Tamil Nadu, Dyer
waited for the people to gather before
ordering the shooting, But, in Tiru-
chirappalli when the peasants wanted
to take a procession in protest of the
State Government’s policy, the Police
was let loose and all those wearing
the green towel were beaten merci-
lessly and driven out even before
they came near the procession’s start-
ing point. If the agriculturists resent
paying the higher electricity rates,
they are imprisoned for five years
under emergency laws; if they refuse
to take electricity they are imprison-
ed for five yeargs under emergency
laws. There is g wiae gap between
the promise and performance of the
State Government of Tamil Nadu under
the AIADMK. This has been proved
beyond doubt by tha yecent Ordinance
of the State Government abolishing
overnight 24000 village Officers
throughout the State, Today there is
no village administration in Tamil
Nadu and thz farmers are running
from pillay to post to get their pro-
blemg solved.  These grass-root ad-
ministrators are sitting on the steps
of the Supreme Court to get justice
ang faitrplay. :

When Dr. Kalaignar Karunanidhi
was the Chief Minister of the State,
the problems o fthe farmers received
the foremost consideration in the hands
of the Government. He fixed even
bonus price for their products. He
established procurement =~ centres
throughout the State. The agricultu-
ra] loans from any corher of the State
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were sanctioned jn 72 hours. I wish

that the Central Government takes such

energetic steps for ameliorating the

distress of our farmers.

Qur former Prime Minister, Shri
Charan Singh, has given a call that the
sugarcane cultivators should not send
sugarcane to the sugar mills in  the
Northern States. You can imagine
what will happen to the country if
this call is heeded to by the cultiva-
tors. ‘The CP.I(M), the CP.I, the
Janata Party and other political par-
ties are supporting the peasants
agitation in all the States except in
Tamil Nadu because they happen to be
in alliance with the ruling AIADMK
there. You can well understand their
concern for the farmers. In  other
words their concern for the farmers is
subject to political expediency.

"We have seen the murder of Hari-

jan agricultural labourers in the name
of religion, caste and creed. But we
are now witnessing their murder on
account of policital affiliations. The
harijan agricultural labourer, Govin-
dan, his wife Neelambal, his son
Sivaraman. ang his daugther Tamil-
arasi in Melakorkai, Thaniavur Dis-
trict have been burnt to death in their
own house by the followers of CPI
(Marxist) Party. The only provoca~
tion for this gruesome murder is that
Govindan professed faith in the leader-
ship of Dr. Kalaignar Karunanidhi.
There seems to be no sign of atone-
ment on the part of leadership of CPI
(M) for this wanton killing.

The Food for Work Programme has
become a handy tool for augmenting
the coffers of ATADMK. It ig said
that road is being constructed, the
tank is being dug, desilted etc. But the
benefits from this scheme accrue only
to the AIADMK partymen; it has not
generated any new. employment. I de-
mand . .a high level inguiry by fhe
Centre so that the = misappropriation
and malpractice in the implementation
of  this worth-the-while scheme are
ended = forthwith ‘and the
brought to book.

‘ernment’s

culprits:
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In the admissions in tho Ama&tuhl
University, Coimbatore malyrwtlm
are < galore. Even the AIADMK
Ministers seem to be imvolved in this.
The Vice-Chancellor of the University
should be empowered to function ' la.
dependently and effectively. In Kodai-
kanal there is a sheep-growing centre
without even g single sheep. Here.
also steps should be taken to root cmft'
such malpractices.

There is no permanent marketing
mechanism for turmeric, cotton,
onion etc. in Tamil Nadu. The
Janata Government levied excise duty
on turmeric. But our Prime Minister
Mrs. Gandhi, realising the sacred sym-
bol of turmeric for the women of our
country, has proposed the dropping of
this levy. I welcome this and demand
that this should be implemented forth
with. In Coimbatore the cotton is
procured through intermediaries. The
cotton growers are being fleeced by
them. In Maharashtira there is the
system of direct purchase of cotton.
Such a system should be implemented
in Tamil Nadu so that the cotton-gro-
wers are rescued from the clutches of
these intermediaries. The price of
sugarcane should be uniform through.
out the country. At the present mo-
ment, while the price of sugarcane has
been fixed at Rs. 180 per ton, in Kerala
and Karnataka the sugarcane cul-
tivators are being paid a higher price.
In Tamil Nadu the AIADMK Govern-
ment is hand-in-glove with the sugar
mill owners and the Government is
helpless in getting g better price for
the sugarcane cultivators. 'That is
why I demar.s a uniform pricing policy
for the sugarcane throughout the coun-
iry. ‘

The farmers should get remunerative
prices for their products. The fer-
tilisers, pesticides and other ~ inputs
should be given to them at a subsidis-
ed price, if necessary even by abolish-
ing the excise dufy on them because
these are produced in the Central ‘Gov.
undertakings, The co-
operative credit institutions should be.
streamlined for easy availabﬂity
credit to the farmers. "The coapera-
tive marketing centreg shoulg be reor-’
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‘gmmd "l'.‘ht middlemen shduld be

d. fortbwith. - Crop insurance
4scheme lhould be tntroducad immedia-
tely. ‘The agriculturists and the agri-
cultural labour should be covered by
insyrance. = The Central Government
under the dynamic leadership of Shri-
mati Indira Gandhi, who is committed
te the common weal, should give suc-
cour to those whose sweat and blood
feed the nation as a whole,

With these words, I think you for
giving me an opportunity to say a few
"words and I resume my seat.

DR. DEPUTY.SPEAKER: I call Mr.
Uttam Rathod. The best speaker is
the 1ast speaker. Now, before he starts
let me say this: This discussion is
for 4 hours. We will have to com-
plete the discussion by 6 P.M. includ-
ing the reply by the Minister and the
Mover.

SHRI RAMAVATAR SHASTRI
(Patna): How is it possible? Time
is not enough.

SHRI MOOIL CHAND DAGA: Wwill
you allow me to speak?

MR. DEPUTY-SPEAKER: Yes.

SHRI ARIF NMOHAMMAD KHAN
(Kanpur): You say you will give us
time to speak, including reply of the
Minjister and the Mover. How it is
to be over at 6 O’clock? (Interrup-
tinns)

MR. DEPUTY-SPEAKER: Every
speaker should take less time, I have
told this. Of course it is a specia} dis-
cussion. I can’t be very strict also.
I would appeal to every hon. Member
not to take more than 7 minutes.

SHRI RAMAVATAR SHASTRI:
How much time you gave to him?

MR. DEPUTY-SPEAKER DMK has
10 minutes; I have given 12 minutes; I

am impartial I am always very im-
Dartial. ‘

‘SHRI RAMAVATAR SHASTRI: You
shoulq . give time to others  also
(Intempﬂom) -
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MR. DEPUTY-SPEAKER: Hon. Mem-
bers, I have an announcement to

' make.

At 5-50 P. M. Shri P. V. Narasimha
Rao will lay on the Table a copy of
the Joint Declaration (Hindi and En-
glish version) issueg on the ‘conclu-

sion of the State visit to India ' of

H. E. Mr. Leonid I. Brezhnev, Gen-
eral Secretary of the CPSU and
Chairman of the Presidium of the sup-
reme Soviet of the USSR.

Mr. Rathod, if there Is no repetition
in your speech, I am sure, you will be

able to complete your speech in 5
minutes. There should be no repeti-

tion.

w1 fogmfes wesfew &t @ wdi .
(mma) woga & fgal Y @ wd
F1 GO JSTFC QL A E AT | T AN
T AET a1 @ ¢ aAfea aa Qifag

7, AT & AR FRAT &

WA w o g fRoagr
&N F FF | W A ara
W T 9TET & | qeE gem
ToeT w7l frard St § gamar fr
aw FIqeome A A aETE agw
wmaa"cg’rgé‘ﬁmé?ﬁ é’rqm
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I W A WK gq g6 W SrEwT
gt Py 6f ¥Ad ard 1 wm ar
W TR X Ww 38 fgmw @
AT AT AR @9 ¥ SavEr @A
oW AE A e A At a
2| SR FwEETD A7 A qm 2|
aifgd fored IR @I A @ o
R wEd ge§l W 98 qer-faan
qF, w9 = qOT F qF |

UF FHR G7 qq  AG FE AT AT
fr fram ot ¥ feT T § aie wt H
T & WA HP B I 199
qg WIZHFTT FT FAQIT AT 47 W
7g RIS FaT | AT IF FY
qmm%wﬁﬁ@?@
Wy AqTfed | PR gW Mgd § 5
frrm A g e & @ 9T
wEAT FAT ATlEd | SET Wy o A
gR, GEEIEY, fee €R, -
3w, v wfk A Sffede @
o frq g A Afd g
X A AR GAR! AT A0 |
o SRt AR fw Gt aw @w @w
AR FT AT € aFAT § |

AR g'[ ﬁgq’rﬁ‘ ToHTE oY 0T 0

- o wears o feat § o § gy wan
3 f& wrgear @Y § S wiwamgec

g AT §, §%ex, o wife A

¥ 9 5o e § SO S F 4R

qA N AT F@ | W wIE F

forg % e &7 o e ¥ afwa s

- %TAT § W A AT A Ay w4 T
fFag om fomr & odt wam SO0 |
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1965 % T% efafreifer ardT &
- T A A gW ¥ ST ofuweaE
TR & A9 foww wa A s d
T &1 99 ¥ ag o frar mr §
ag F9gaT ¥ fgal &1 W W @ )
wfra wege Yut g § F ag sfrwm
afrgeaicega & fgal 7 sarer @q &
ToTT F5gAT F fFAf F1 sanRr @A
waar § Fragna et A v e
FTA § IAH) 3G FOABET AT HIT
'{TﬂT% TH QW aE qAFT
TS QHE F UF QT oTA oo ¥
Fgr a1 5 frad fam a% seawTa Y
d7 &1 Y G F FH F § 9y
fomr 7 Gar ) 99 ¥ AT 9\ § )
Mg W 5 ag i S A A
ST AT TELT A &1 a1 TR A A
¢ T F @ faar g 1 AT dat
F ST Fr @A fgarr qget &, 39
ngf\@'mmalﬁﬁﬁm
gat mfaw 7@ fFar swar &1 of-
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17.50 hrs.
PAPER LAID ON THE TABLE

JOINT DECLARATION ON STATE VISIT
10 INDIA BY MR. LEONID I. BREZINEV

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): I beg to lay on the Table a copy
of the Joint Declaration (Hindi and
English versions) issued on the con-
clusion of the State visit to India of
H. E. Mr. Leonid I. Brezhnev, General
Secretary of the CPSU and Chairman
of the Presidium of the Supreme
Soviet of the U.S.S.R. [Placed jn
Library. See No. LT—1549|90]

17.52 hrs.

MOTION RE: REMUNERATIVE PRI-
CES TO FARMERS FOR AGRICUL-
TURAL PRODUCE—Contd,
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Producé (M) ~
U ATEY | &Y @ 9HE FY
ET | TN AT AR 1 qgW
W JWE T O H w4 I

SHRI CHITTA BASU (Barasat): It
is nearing 6 o’ clock.

MR. DEPUTY-SPEAKER: The time
allotted was four hours. But some
more Speakers are there from  both
sides. What is the pleasure of the
House?

SHRI RAMAVATAR SHASTRI
(Patna): You can extend it by two
hours tomorrow.

MR. DEPUTY-SPEAKER: No; we
have to complete the discussion today.
What is the pleasure of the House?

PROF. MADHU DANDAVATE
(Rajapur): The pleasure of the House
is that remunerative price should be
given to the peasants.

SHRI YESHWANTRAO <CHAVAN
(Satara): Time can be extended by 2
hours.

MR DEPUTY-SPEAKER: 8o, it is
the pleasure of the House that . time
should be extended by two  hours.
Time is extended by two hours.

WY Ry Tw} : F ag g @y 91 e
ot 21 forarr & it g fog o+
o fratfa w a0 § 9% fo
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MR. DEPUTY-SPEAKER: Who
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frge & gfwT F Sfaad &
o wEY | AfFT g9 ar femm w6
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g a9 I § FEarl 1 A & R w
S qrEEl ¥ qiUT Av N wyE ¥ fw
fow oiw ww g& T af9T s S|
gl fa¥, @ & feumt #1 ag By
@ 7 & Sfaa aw #1, 39 /i F
gfer W7 9T AT ;Wig qE ;T gaIE
T AT QI W H OHETATIA EI7 |
oY feufa 7 g1, safer & wrgar
FCT § T oA T F1 GHAT CHT
Ffg 7 3 fomd grom =ik fawre

aRSlA wEYEw ¢ R F
SO agr ¥ A g7

SHRI BHERAVADAN K. GADHAVI
(Banaskantha): Mr Chairman, today
we are deliberating on a very  vital
issue, which concerns about 79 per
cent of the population of India, those
who are engaged in  agricultural
operations and farming. The one
question that I would like to ask....

MR CHAIRMAN: My only request is
that question should be such as may
appear to be entirely new, or fresh.

SHRI BHERAVADAN K. GADHA-
VI: One question that I want to ask is:
what is the definition of an agricul.
turist? Presently, it appears from the
speeches that are made on the floor of
this House that it is that fellow who
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is actually owning the land who'is the
agriculturist, =~ But if you go to  the
Indian rural villages and watch ~ the
situation, you will notice that besides
the owners of the land, more than 60
per cent are the persons who are help-
ing the operation of agriculture. But
when it comes to the question of pay-
ment, in Gujarat when the Govern-
ment fixed the wage at Rs. 5.50 per day
for agricultural worker, our friends
like Shri Motibhai Chowdhary, who
are now propagating the cause of the
farmers, went to the villagers and said
“look, here is a Government which is
compelling you to pay Rs. 5.50 per
day to the agricultural labour; it is
not proper”. So, they do double talk
This “holier than thou attitude has to
be faced today. I quite appreciate
that Shri Mirdha had the courage to
admit that merely by increasing the
ceiting of the procurement price, the
question is not going to be solved.
The entire question has to be exami-
ned in its totality. Because , ultimately,
what is needed is this. Do we want
that farmers should have just enhan~
ced income, or do we want that far.
mers should have real income? If you
want that farmers should have real
income, then, the entire economy will
have to be examined. @We see people
talk cheaply about grant of subsidy.
We see peobple talk cheaply about
liquidating debts of farmers. We see
people talk cheaply about giving so
many facilities. But what is the con-
sequence? The conseguence is infla-
tion.  Sir, a year ago I came to Delhi.
I saw different lobbies. There is a
lobby for industry. There is a lobby
for traders; there is a lobby for indus-
trial labourers. But, for those desti-
tutes, for those who go into the field
In this biting cold,-for these field and
farm labourers,—there is no lobby at
all. For people who till the land
there is no lobby. But it is they who
consist of 60 per cent of the popula-
tion in our villages. There may he
Some percentage also in the cities and
In our urban areas. The peérson is
toiling on the land, he is tilling the
land, he earns his bread by the sweat
of his.brow. He is to be given ade-
quate remuneration. But.at the same
time we cannot overlook the fact that
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those who are in dire’ need  should:
never be forgotten. My hon. friend.
Mr. Nathu Ram Mirdha was quite.
right when he said about this. We have-
to see the entire sysfem in its totality
and the entire methodology wiil have.
to be looked into afresh.

The hon. Minister of  Agriculture-
comes from a State which has got
bettar irrigation facilities whereas in
my State, Gujarat, we bhave not got so
much irrigation facilities. What we-
have got is only 7 per cent or irriga-
tion facilities in Gujarat. Let us take
one example. My friend Mr. Dogra
stated about Kashmir. There are-
areas which are still in accessible oy
road. Let us take the example of
the desert area of Rajasthan, North
Gujarat and Kutch. Let us look to.
the mires and jungles of Bengal and
eastern parts and let us loock to the
South. Let us see how we can have
a viable solution to deal with different
topographies of the country. So, in
this matter, the entire economy of the
country has to be looked into. And
we expect the Agriculture Minister to
have a realistic approach to this pro-
blem. We hear a lot of things about
APC. There was one medicine at one
time which used to reduce headache.
pain. There is another one now which.
is called APC which creates more
headache for us. The  Agriculfural
Prices Commission has to take into.
consideration so many things; it is
true. But what is needed is a vra-
gmatic approach to the entire problem
that is there before the country. The
APC  consists of people who have
never seen any agricultural land; they
o not know how the land is being til-
led. Some of my friends have stated
that we must have a different concept
of economic theory with regard to.
developeq and developing countries.
All right; but so far as India is con~
cerned. what is needeq is, we want
pragmatic persons anq wWe want pra-.
matic approach, with regarg to the
rural economy of the country. If the
person ig having limited knowledge of
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-our Indian rural economy then, Sir, 1
am sure, such a person cannot give
‘the expected results. This is my sub-
‘misgion.

MR. CHAIRMAN: In other words
you want to increase the number of
-specialists.

SHRI BHERAVADAN K. GADHAVI:
I would submit that as somebody had
stated, I also have the view that in
our country there are different catego-
ries of farmers, their problems  are
different, their system of ploughing the
land and sowing methods are different.
Therefore, with a limited knowledge,
a small Commission wil] not be able to
solve the problem and it cannot under-
stand the mammoth problem in the
countryside. Today we have been
witnessing agitations.

SHRI BIRENDRA SINGH RAO: How
big a Commission you want?

SHRI BHERAVADAN K.GADHAVI:
Everywhere we find that kisans are
making a stir and probably there might
have been some violent agitations. But
1 would submit that all those agita-
tions would not selve the problems of
kisans. Those agitations would mere-
ly act as threats for the progress of
kisans and the sufferings of the kisans
would aggravate and they will face
great hardship. These  agitational
moves would only add further pro-
blems, troubles and miseries. The hon.
Member had mentioned about the in-
cident of Mehsena. Now, who were
the people behind this incident? They
are not the poor agriculturists but a
few people who are just wanting to
thrive on the passions of the people.

It is high time that these persons who

are thriving on the passions of the
poor farmers were thrown out of this
country. I would therefore submit
with humility that although the Motion
moved by Mr. Chitta Basu reads well.
I would very much like to know the
bona fide intentions behind this Mo-
tion. The persons who are boasting
about their progressivism, persons who
profess on radicalism persons who
profess on socialism and the persons
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who always talk in favour of small
farmers, ‘have all joined hands to
fend the fire, not to  extinguish it.
Therefore, Sir. I do believe that there
is a need that farmers real income
must be increased and for that the
Government should take a lead. In
this country, the inflationary trends,
hartals strikes and al those things
which are non-productive must be put
an eno to at once. With these, words,
I thank you very much for giving me
an opportunity to take part in the
debate and 1 hope the hon. Minister
for Agriculture who is present in the
House would take due notice of the
expressions of various Members and do
something in the matter. Thank you

it wwe fas wyw: o (AR
gurafa S, it garw AR fae-
T Fazw HIswr e, § SuF way N
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fearel & & whr Al & =T
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[MR. DeEPUTY-SPEAKER in the Chair]
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MR. DEPUTY-SPEAKER: Mr. A.T,
Patil.

(Interruptions)

MR. DEPUTY-SPEAKER: I will call
everyone. Are you in a hurry? Are
you going away?

SHRI A. T. PATIL (Kolaba): Mr.
Deputy Speaker, Sir, the problem of
fixing remunerative prices for agricul-
tural products has been agitating the
minds of the concerned, inclusive of
the agriculturists, politicians, policy-
makers end economists, all over the
country for some time past and not
today. NL is not because of the agita-
tion tha.-:3 ‘seing taken up by farmers,
in different States. Whether there is
an agitation, or there is no agitation,
the farmer or any labourer or any wor-
ker must get his dues. And there-
fore, this issye assumes importance.
Now, it may be perhaps, that for re-
munerative prices or payment of re-
munerative prices we have to take a
pragmatic view for the time . being.
But it is not the ultimate solution. The
ultimate solution lies in setting right
our economy. S8ir, in 1970-71 the total
income from agricultural and allied
bursuity was 56 per cent of the total
itncame from al] sources of our coun-

ry.

(Interruptions)

I may refer to the table appended to
the Economic Survey o 1978-80. In
197879, it has reduced to 44. 9 per cent
Or 45 per cent.

2993 L.S-H-lﬂ
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‘3:86‘ :
Produoe (M) - o
Thls ratio has been shown, taking
into consideration the relative prices
of the agricwltural products on the
one hand and of the industrial pro-
ducts on the other. Now the economy
is such that the surplus wealth pro-
duced in agricultural sector is trans- .
ferred to the industrial sector by price
mechanism. By a price twist you in-
crease the price of the input in agri-
cultural sector and carve out the agri-
cultural income and let it go into the
industrial 1 sector. That is how the
economy . of the agricultural sector has
been kept at the level at which it was
sometime back, whereas the econemy
in the indusirial sector has gone in a
different direction. My submission
is, therefore, that merely fixing the
remubderative prices will not serve the
purpose. Remunerative prices will
serve the purpose for the day. Today
it is important, no doubt, for the time
being. But, for final solution, you have
to search and set right the éntire eco-
nomy and therefore, find out a solu-
tion to have—you have to take measu-
res—to have a rational co-relation bet-
ween the prices of cost of production
and cast of sale of industrial produce
and those of agricultural produce. So
long as that is not done such g resolu-
tion may be discussed every week, or
every session and still it will not serve
the purpose, it will not set the econo-
my in the right direction.

Perhaps, the reason for this price
muddle may be that there are some
misconceptions or I should say, notions,
traditional notions, which the con-
cerned people are not prepared to give
up. The first notion is about agricul-
tuze, people when they talk of agricul
ture, say that it is a realm of the
kulaks. Fortunately, it is not so. If
you look at the statistics, you will find
that farmers or agriculturists possess-
ing holdings of two hectares, that is,
five acres of land or less, are to the
extent of 57 to 60 per cent of the
tota] holders. If we consider the level
of holding at three hectares, it will go
to 78 per cent or so, That is the statis-
tics—uot of today, but of six or seven
years back. That is the figure given
by the Government in the Depart-
ment of Agricultural statistics. It is



387 Remaunerative for Farm DECEMBER 11, 1080 Prices to Farmers . 388

{Shri A. T. Patil]
necessary therefore, to change the
view to look at the farmer and to see
that the farmer is the person who actu-
ally cultivates—a cultivator or the
landless labourer, some thing like
that—and then you will find that you
yvourself will have to change your view
altogether. You will certainly look to
the problem from a  different angle.

The second notion is that agriculture
is a business or an avocation or
profession. Unfortunately, it is neither
a business nor a profession. It is
a means of living. In a business, if
there is no profit, you can give up the
business, and take up any other busi-
ness because you have capacity and
scope to do so. In case of profes-
sion, you accept it as a way of your
life without reference to monetary pro-
fit or loss, because, your financial posi-
tion may permit you to adopt that
way of life or. But agriculture is a
means of living for the poor people
who have can have no other means of
living. So, they cannot give it up al-
though there is  loss. Therefore,
kindly look at it not from the point of
view of business, profession or avoca-
tion but from the point of view that
it is a means of living for the poor
people who cannot and have no capa-
city to change their activitieg in life.

Thirdly, a point has been raised that
the authority which is concermed with
the fixation of these prices does not
have consultations from somebody to
the south of Narmada. I do not wish
to comment on it, but this point will
have to be looked into from g different
angle, namely, the land on the north
is mostly irrigated whereas it is not so
in snuth. I can cite figures. It is time
that in Andhra Pradesh, the land is
irrignted =0 far 25 paddy i3 concerned.
In the north, most of the States pos-
sess irrigated land for growing paddy
and therefore, it is possible to have 2
crops in a year. In the south, in my
State at least, irrigation is at a very
low level and  therefore, there is
always only one crop, on which
the farmer will have to de-

pend for the whole year., What does
the A.P.C. pay to him? Take paddy.
The items which go into the cost of
production of paddy are hired labour,
seed, rab material, fertilisers, plant
protection, land reveaue and other ces-
ses, depreciation on implements and
machinery, etc. If you take family
labour, male member works for 38.25
days at the rate of Rs. 5.86 per day and
female member workg for 48.45 days
at the rate of Rs. 4.68. Male mem-
ber gets Rs. 224.15 and female “Bets Rs.
226.75. So, husband and wife, for one
hectare get Rs. 450.90. Suppose they
have got 2 hectares. They will get
at the most Rs. 900 in a year. They
have to maintain themselves and then
family throughout the year on  this
amount of Rs. 900. Is this a rational
calculation and a rational approach?

MR. DEPUTY-SPEAKER: He should
conclude now,

SHRI A. T. PATIL: Then, I will just
give my proposals only.

Measures have to be taken for a
rational correlation between cost of
production of industrial products and
agricultural products. Pric- " of in-
dustrial products or inputs of agricul.
ture should be reduced in a  proper
proportion.

The agriculturist who gets only one
crop annually works there at least for
4 to 5 months on the farm in the case
of paddy. So, at least he should be
given full wages for 4 or 5 months,
not at the rate of Rs. 4.50
but at minimum rate of Rs. 10 or 15,
because every day he will have. to be
on the field, to go round the field and
survey the crop. There is a loss due
to vagaries of nature. Suppose you
spray pesticides and there is rain
during the night. the pesticides are
waster, and next day again you have
to spray pesticides. So, he incurs ad-
ditional cost of pesticides and also
labour therefor. That is not taken in-
to consideration by the Agricultural
Prices Commigsion while fixing the
price. Similar is the case of losses of
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seeds, fertilizers etc. due to vagaries
of Nature. That will have to be taken

into consideration.

Coming to the suggestions, I would
request the Government to examine
the possibility of zones for production
of specific crops being fixed. If there
is a specific good crop in a particular
area, we can think whether that area
can be reserved for that crop and res-
traizeq from producing other crops.
In that case, you can have a uniform
price for each particular crop,
throughout the country, which is
guaranteed by the Government, and
ithe Government will purchase at that
price.

If that is not possible, then you can
have zones having substantially uni-
form cost of production. For in-
stance, agro-climatic zones should have
a uniform price. In that case, all pro-
duce should be purchased by Govern-
ment. The consumer may get at
a comparatively reasonable rate in that
zone. These prices may vary from
zone to zone. The balance of the pro-
duce may go to the national pool. The
deficit if any, may come from the
national pool. All produce of the
nat’;nal pool should be distributed at
a unlform price.

MR. DEPUTY-SPEAKER: Shri Hari-~
kesh Bahadur.

AN HON. MEMBER: How long are
we sitting?

' MR. DEPUTY-SPEAKER: We have
decided to sit‘ till 8§ P.M.

SHRI RAM SINGH YADAV (Alwar)
Sir, those who have moved amend-
ments should be given priority while
calling names.

MR. DEPUTY-SPEAKER: You have
to wait for your chance. We have
not come to the question of amend-
ment yet.

SHRI A. K. ROY (Dhanbad): Sir,
this debate is a very. precious debate
and yet this debate is not getting a
remunerative price. No body is lis-
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Produce (M) }
tening now. So, I suggest that it
should spill over till tomorrow.

MR. DEPUTY.SPEAKER: No, that
is not possible.
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gt afFq 97 aeaEl A Amd
gy o1 W € AR feww g
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& fomm g o @dear &, wAa
Fra g7 q1dT 8, FfHT gy FEgH
¥ am ¥ W afg &t &, Ag zaAr
%9 g, fed a9 ¥ s
grawsarat &1 qfa agf gar g
afe F9F woaT Feqrad F37 2 ar
ST g A F w9z oW § |

# ATIHT TF IIELO AT ATgAT
g | faat & framl & g f6 o &0
vored g 7€ qgft ¥ 7@ §, ¥
fo sga wifuw seamaw g @, AR
¥a g9 forwar vgfa @ am #7 @18
FA AT ST IOTREH A NI AR
F ITATEA FH NI a1 ITHT T7 qT |
maT 7g fegfa 3w & wee G0 @Y €
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8 g & femr T QI §, TR
wra &1 ArEeasar g | i 3@ @
¥ & Al A W) e qg faar @
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98 I & | W@ q0F ¥ ag 0F Mo
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F T g AfEY AR W T T
A T g, 99 N §, 9%,
oy & sham, ity Tie—
o g9 A FAT T AT | A
T {9 A AT a5 7dr gl ¥

MR. DEPUTY-SPEAKER: No  new
point has been made out. I have
been Watching this.

SHRI HARIKESH BAHADUR: I will
take not more than 2 minutes

MR. DEPUTY-SPEAKER: I want
some new idea. You are a young
Member. You must have come out with
a new idea.

st gfTem &gy :

This is a new idea.

oy & WAOEr  UF  Aqr
ArsfeaT T | 9 & FH 160 %o
afa fedew ag a1 wwa w9 el
F1 AT | 7 F qew & fag < aga
T TF wHer a7 f5 e Ty owe
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F AT AT 3. 50 Fo wfy frey F fgmma
¥ Y BA-uTEE wiw 9X A9 TR 8§,
qe I8 fgarw ¥ F@r ow, /1 4g
wrfe @ny #fag, @ #4723 wo
sfe freear ™ &1 qw A § AT
TS AT 20 ®o 3 @ &, ITFY 30 To
FT AT | ITIHT FH ¥ FT 25 To
sfa frear v #1 Aiwa I =fgy o
" wal 9% fEami aﬁmrf‘w

ST 9 1Ry |
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SHRI MOOL CHAND DAGA

(Pali); Mr. Deputy-Speaker, Sir,
Mahatmg Gandhi said:

“The British have exploited
India through cities. The latter
have exploited the villages. The
bloog of the villages is the cement
with which the edifice of the cities
is puilt. I want the blood that is
today inflating the arteries of the
cities to run once again in the
blood vessels of the villages.”

Produce (M ).
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gRuET W 10 gEUET & dmy
g T I F Y wRew ywie
F T & | Sg Y ow oA aw Y
faseft faer ar 7 fevrafer oo #
89T BT T4 8, FVAC D g 99 A
faoreft 7 e A 9x 9w # FrERwT
a«‘ruﬁm'(w@gv ‘

L AT Oy o wof g g
fe wow 917 F ogyr feam W oAy
& 7 grfr fr 9a A v W waer
%wmﬁﬁﬁim%mm
o G ¢ fe g

ws%wma’r f‘wmn




895 Remunerative
for F‘arm
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" ¥ T T FIA &, 997 9L W
freerg & 1 oo faF—A T
fET Ry’ 1978 § 31.5 @
TRAT F T A &y gg aY, Afww
o #) a7 e, s@ & T
ST T, AT ag ghr i 1979 «
fad 13. o AW FHE § W A &Y
g€ #X 1980 ¥ 26, 7 9@ FHEHE §
gt & I & T, @ AT A
W qgr gea g | WX gH 1971 H
oiFeat  FAifeds & da  orew
100 ¥ w1 &, @ w9 AWar—
THFeIT I &t 109 TF  fuera €,
97 f& am-miEea ar &1 274
Wy faax § | gE-wilewew ® &
@ 196.4 Ty fumy & few
HITATEIT # AT 237 TIY & ITE ¢ |
HEE dg ) AfA—213. 5 T
g @ FAET F W 272.8 § W
g1 gg w1 Mf¥—172 %o A faear
g few gefew 248.3 %o W faem
g TIE W AT 182 TWAT AW §,
T-TIHT T 156 AT fawar & afew
ghgeay ¥ o GEE THAT gl
I F T 296 To qg I E |
X FTE GUET fgame & &, #W ag
wiFe fay § | U whideaee aAifeda
HIX UF AA-THEed<s  FReaT
T T W § |

OF T JII HOBT g 6 ST -
9ed g &, & uEE6ed qfeasr
WE ™ 9@ T @RNI@E W
TiFea I |19 —

Hundreds of crores of rupees are
given away as export subsidy for
export of non-agricultural products.
The agriculturists are prevented

from getting advantage of foreign
markets,

@rd FE afed 8w R
weHT  qEdE H3ar §, & dew w09
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g €fw | gw s & oa e
T I AT ATRT §, WS G
AT AR & HIT THEHeI 9T HIOHT
gt fram g § ¥ 39 @ &,
e W oFEASrET, w1 &G
F gty L Fg qFar fF gaa viEeas
¥ 27 wfawa ¥ sarer @w fwar @,
AT qrU @at F|EN T, ATRE
u¥, AM-SEfeeg 7eiad 9% 8% QT
g, afe wiiwest 9T "o Ay
Jroarst & fraar @=t fFEm €
TSN MF Fgdl 6 500 HUT TIT H(TH
wfm #1 & foor & w7 B aF w
2 fmm, 20 30 w@r F feam, §
wET § Al FTEIER F geq wav
$ | TR 9§ 74T §, 98 FgI Srav
¥, T FTWH TR 9§ TQ qr 99
TG HETAT FATAT ST §, AfH ATA F
FAX  FEAHIC TG §, qg WA=
WOH ST @, SHET qT oY AT g
daT #, dfFg sad @il § fa=re Agy
frarSaT 1 a@ weET e, SEET aeaT
AT ?, FIAT A« & fAU w FEar
g, @ WY 9 FIA R, I A A 0
FTH FET §, A O FH FW@T &,
afe = o< faae w0 fFar S,
g2 g AR 49 FdeE

To Yo Hro druay & fF ag famy
gae  won, faow @@ o Ew HTe
T sl fegea &Y SaT ®T Sy
99 wfaw ... (wwawm=) ...

WY S ag @A R g, Sue
fag & gmqame v g, 99 oF A

Fgar § ass & ueifa f R

wg  qifeardHe § wTOw a1 g% &t
TaAfa F w9 g M T R
o as®l o o1 T @Y /A § ww
Gy 7 grm, W A g weew
ot L., (seEw).....,
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- uwF A ¥ wgw AT g
UIT 59 GHET H1 T et FAfAg
w7 7g St feare 3w A O B g
§, gard mfas  gweam #t aE g9
FT GhaT §, TT I@ FT GG gQ
g7 gy et & frewe ™ AR
SueT &AT Arfge 1 & wel weew §
Wt wgm 5 @ q@ wiveat § wefen
FEr AEl SR, S qF AT FAIAT TEAR
g8 g AL HUT a7 a% B fFAW
FY gTd A AT @l 3 | T AT &
g% WITg a9 #, TG GIaT
gqfeg @Wr, Sarer A1d FEN FT AU

T8 g safaw @ FT g

At dgw faoey (et @) @ AE-
Ao ggedl T FETal ) 5e S99 FT
Ifaq 7w femg S F A F
waw faare sue feg & 1 F sw gt
® F @R qAF ¥ FRrer SmEar
E. IE’HT% &W%ﬁﬁ' R @ HWE
g aw g dfFw gawr ¥ feaw oY
W Fge & a3 it g st Tl
AN Fows gr &1 @&
& fr surmfr w9 garEw &7 TW
@i fraifa #%a § s @R ET
Wigg Wagg #W e gaAT |
FR@ET H ST ITET gHT & SEH
W Y FrEm IR fifa 7@ &1
T FY 919 g8 & fF feary soe
Suw #Faw fruffa a8 saward
R ag & qfr St N FAT gw4@w
g, wiwamde ¥ g agw S
AT ogAta g fF sEwr  wwdr
SUST & G T, A T, FATH  HT 9T
AN EC I I (i
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Produce (M) ,

W ¥ mwfaw @w ¥ fag
fafersr srre A foel Yy freey e
ot ae W ¥ fag  freslt
WX § Ag, T, FE, TH, FAd
gife oo o e &, SAwr ot
SERT & TWHT W AF I geArEA
T wTfgd, TEET @EY el wWiwer
F@ER F qry gAr Jfgw | 9 &
FATC FET IATT  IqTIT W gHT
afgd | W ogT gET@ fE W
T wma 2fy o ¥ R
IqEA FT gH fHaar sexq @R,
e, NF, FI, qY, T B fHa
TET ERIY W GHT AT g gT
g f gomew T wfuw g ot § at
aq ggd & A AR 9§ W)
WL JERA FH @Al § A Hiwd
qgd FAT Sl AT § WX ag W
faedt W Agt & QA & wEwHT
§ AR AN TEET ATH I & |
e oY gy F) R wEw d 09
FTHIWT FQ g | T feamT Arestae
T @IE 59 GLITH 9 gAT Arfgy
w1 a1 wo oforw &t #a
o & fag owe g &, gafsa gu §
AR AW [T § 399X ITET gHEr
gFY ATfed WX SAwT oY F7q SR
§ mfsr & s Wiy @
gAY TF a9 6T § WX Sawr gur
MR TR WH FYT T
T AT, FEAT  VAC FT 9
T AT FY q9T A & gwar g
w1 7 forg qfeaw woe ) w7 @@
gramT AT W faEre TowT 9w}
ger AE F o@Er g1 sEH o
A FE WEWE AGY § W T A
®T g 1 dure, giearom swify s_wt &
forerrr, snfeaT, weges Feew, agw
@ O @ T § AR &
FE T4 ¢ % g Moy 3 qaq aH

ety § 1 frdw A A A oo
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[ day fawEd] |
FC W FHR T O q@ a8 T
ferr &1 gOmR & dur fenel X
e Tw § i gw gt § fragy
wat ¥ g feam s wrfda gRr
Tk fre gart fram Wy #Y s
wCAT FIEQ | ST AT TN GgrAl
aifge avfr faram Y w9y SIS &7

Sfaa g fawer o

T g o Ry o
i MY ¥ T fear sk o
FET FHEt a1 JfEE Fel St A
gamar wfgn & feaet & o€
faelt a5 & 1 WgT ¥ B B Fu:
a1 ot gfore & &, S T IR
g ag foamd o= @ & ok 99
T SYAT 99T A &, T AU sAwt
e, T ¥ IER A w5
AFH F AT T W, W 4 qgT
U R o)

SHRI BIRENDRA SINGH RAO:
This ig ap insinuation to which I se-
riously object, We are not trying to do
that, He ig making an accusation. They
are tryingtoinstigate army and police
in the same manner ag they did
earlier whén Emergency had to be
imposed. It ig a false accusation.
We are not for repression on the
kisans. So long as it is a peaceful
agitation, they are most welcome to
press for their genuine demands,

TqA BAFE 9T Wy TR, faY
gferT, RIS &7 AT &K o ¥ 1975
¥ frar

Fr AT fear s @ g S F
ge¥ WEX ¥ wgd ax wTAl X
o B0 8, R gro i T ST
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E
1)
H
i

= atey fag o T AIFIL
Fgaeet § e ¥ ama

Wt feg arm  (weex)
SuTERer MR, W9 fg s 1%
T 1 @ § W a7g ¥ q@ s
1 7 foe aw wmr @ e
W™ @Y wE WTE AT FEE
muzmﬂﬁfﬁmm T
wy-SaeqT § QUi Wn €A @0
méwﬁu&mmﬁﬁmwm'
ﬂmwwﬁimaa’tgﬁ
For § ST IEd F9% 76 qw A ey
-tirq‘ra'ﬁﬁl afe s w1 1 §1T
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§ g W § fr frmt A s
wér fitmar g oes g fasafat §
& gg-war § o ari wEr S A
¥ g ¥ §9 SHWH FE 98T §
A TEAT T SaArT $40 g §

g AT FHIAT ATEST T F7d

ar v f arere & foew o St 9 o
98 qag IgwT qex frator gar av |
Hfer At A N F o A M
e o & gfw Wl w9 forar @
T Y FEE TR Y W HEA 9jA W
firgteor @ & | S ST g A AT
AT T T AT a7 fear & AR Tl
avg AT WX 4 &7 wig o qg &
qa &< f&ar 97 | I8 THT WA w7H
2o o & gy fedy st Hfy wev A
7gY foFarr am | S @ owite § B awt
it 7ol agvEw T avg & fewl & g
T AT @ |

T F 9T & @ ar § a8 FgAv
g fo fgegaa & wrvet ot Ao
yrew we wew frafeer @ @,
SoF T N wR v e § AR
TEAT ¥ | IF FTHE AF a1 I q7E-
fefea gt &, 903 WX #1§ TEfad
TR 1 48 FREY af a3 mrenfe A
) Frg e wrdan, @ ¥ aF
() & wra ot a7 farg e § 9ad wA-
TT F O qEAT qEEq At e g
T 110 TIC IJgHT AT @A FY AT Ry
gafem gl et & agan fer fr
TEY AT AT F @ 13 7R 85 7
T wiT T
a“ﬁua‘wﬂima fo =@ & w¥T

g oy wiw Y 5 & B ffE AW
3T wree & Forg ard () Y it
g o fod ol & woRr TR

fodr o’ | gt Fedtd ¥ o of oF
T & g wAHA aF FEAly
o Atwir of oY %t aﬁ"
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Produce (M)

AT fee , A gay Avc vl fag
ft R G o110 TR W
g ifer, 9§ B SN T F
THA §, 85 ¥WA FT WA ENT WY
u‘\wﬁ%mmﬁuﬁwﬁi
ﬁﬁﬁmmwﬁwm
g @y w fw w fry
F s & dwEr 9w | A
ag s 2 fF ag W frael &
fog 7 e wTwsETq a‘é’rgaf%ar:
S W AR 41 Frar 2 dRTET
aaaamawa%:mﬁwm
FT WA W@#@W
alzaﬁﬁz%wmmam
Ig HHAT 8 af*asﬁ‘ﬁwmw
hﬁm%mzm’mﬁmmm
39 ¥ AT S wrese 3 3 fag dare
%aﬁmﬁ#mﬁrﬁmmﬁ%m
e adl & | sw A FT ar wdawe &,
FH 7 TAeelEwaA &, ¥ 9T TH
ﬁﬁfw%?ﬂwﬁqﬁzﬁ%n
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[st T Tag amga]
wifgn ¥, & wwen wHw A A {1
TEaT § A Y S ST @ ag fa e
Faar g ag g7 A 9@ A A
Tq ST AT & WX AN AT @l
weaT § fF ag g & somey wsar § )
St gaw wifaw A w9 AL & ArE
7 Igw! ffrem F1 & fafadt faedy
2, gasr wifgw 1 s faee & ar
ag SOH Ag avgm, I 4T &, ?
St @Y femmm @@l ST g S W
i &, T a6 9T qE o, QT
S fogd Fad ©F w9A qIT A
ST &, Cet s forr 1 ST & §E}
TATET aF g FI  HET &, IqH
fefemr 77 @ 99 F fau cfiweaw
wTES FHeE Fgar & F 59 Y Fha
FH ZAT A(EU AR I ILAF & THI-
A s Eai FmT & |

g A AW o *@r g,
TFEET AT FHWA FAA qed
A U G L 1 I 4
%aﬁw%ﬁm‘ﬂm

e # ft aw ww
OB I
frd sw & sAfedt F
Wt fratr #@r & |
W F Y d9 uddw
Nt f& P &1 ww et
| UF HTY FT FE FIAROA ATH
g U FA gestan Fre-

o @l arfsfer
W & 1 dfFw W@ og@ F
Fgal geaT @ fF TR @

e dfw foadt v wae
A% I H AW FT 0F

gw

gg')g@!h
44

Toea § ot A W St TR
¥ wre, Y o Ao & s} fEa

W o At @ S 9w @A
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wwe gt g T whw few
gy & f5 s9 w1 @dew & fau
T a1 WeTr &7 oueRar F aE &
739 & fou o9 F |EeTE |
A gfa ey ft ¥ fdsw  wFen
argar § & so wifsfenr axrsds
F qIE WwETd FY FEEAT  HT |
™ ¥ §ig g urg wifwfew
aurEas & fag @sT #@W
F¥ SqITET F WTT | FTA IA F
qrE Gqr AE & 1 WS AT A&
HEW ¥ o fFa™ oo $Ea aFY
Jqar g a1 weer A fafeadw O
TS 99 A ST 1 o wTE 9%
gAaT =Ed g, Sd WE 9%
fFam w1 d9@T gqgar § wifE
JEF! IF gEAT G A7 e grv
g | st fawelt w1 faor @
g7, wuw F=A1 FT WEr wEr
gAY §, THIX FT AMA AT Frav
g, FWRfed & &1 THEAET gy
g wivg g7 & wdm # fram
aﬁmﬁrmaﬁ%ﬁqmr
gHT gear | 59 ¥ faEm & Wy
aft TuT gvq § efy IEF fRu
WA AW H EET #T AW |
g W W a9 FL A & @
o feT QAN F TE AT WY
o oSEe wo g SN foea
g faam w1 W & fau dur @
o fegm @ Mg alr quAT wawT
9 | TH A F YETAT FEAL
I AT & |

ST o §REREH  WEAe AT
W ¥M & S| g, EWIR
Toregw ¥ fafew w2 gar sl
9 #W1X 99 ¥ TuF qEr gy 9r
q fF wa FET 9v quT S9Ey
THT F1 AT FHY AT F AT
I T HAT AT 9 W gl
TE swfoads w1 ASgdA
W@, v gfafa &1 Swwiw @
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Lo qE deaTit #1 SaHT 1,
. gEF AR WA T q@ HT 9T
gl Wt A TeedT ¥ Fewe] o
- gg} @FN & w97 fF W dgace
) FwEE WX OgRE grET A i
- ggfam Arata @ S § fogaw
FqT  FHMEE KT OFAT AT,
dog FFAqHT  dF FT FWT 4T AT
g SEEQWAT ST FT Sl
a7 | T@ gTEY § WHA TEH I
| AT 8, UF WSeT &I T safey
a1 fomq #@ & fau & & <@
9T, IFT FTAT F47 &Y, 997 wArf@dy
freg W1 7di & @fdw saR oW
Aem & T 1w iy gl Sy
98 a1 7 3@ QU faaww 3 s
g |9 Ff 7St @ frdgw wEmfe
SEICIIAT FEA AT TG F GIT
feamt w1 w1 @ fear Smar @
9% fog SAsr 9E & Aendar
SRR LI i FA I 1 1 S
IFT AT L FT HTAR FiAT
w9 AR fFEmt F d fad
L%W{Haﬁrﬁr%mwﬁ
A TH A9 G FaT § AfwA HE
1 g3q F SEHT S # A
TG gMT AT | o § S
FHM AT A I § 9g Tod
g | g8 o framl # Q-0
g F et g | fwET gETT &
ag Aifa I A= &)

SRS HEIRd, T9 W § fager,
T ar gEr Ssfeafae € & w9
TEY qag & &Y 9w & fag
WY faselt 1 a¢ a9 & ]9 §
f& 5 dar gfee = far s
i ww e oo & ol dar
R ag wile Wy fom #< 3 3

~-
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Produce (M)

3™ &, uT A fawelr AW § 1 oy
HAY oY g F & wAwy AW
g & g@mr #iX qeeaE &
fra @ 9T @ § @E wa L
7 0¥ R ¥ aFar § o9 U@
§ ggT & fFal ® oo A wE
foar faad Sy g & o ™
o framt &1 faw F fasret Y gears
g S rfEn |

fay ot fy wam 2w 9,
HATES T, FATT, Jo THo To § &M
fagia W@ U E-AHATIIA, BiewTE-
IE T FHEARIOA-ALHA T
W F g A= oarat @ gfa F fag
RE F@ A o @ § fowd
ff ¥pardmT & 8%, goieeE
fawr o=, Afccargem fam @8 A
wieargsim & @& | feemEl &%
W & AW F W W oemw
g feur smar g 1 W g oasly
A&t X, § wver @ g, adr iy
AT AW FEATET ST |

MR. DEPUTY-SPEAKER: Now
it is 8 o'Clock. We have already
extended the time up to 8 0°Clock.
The Minister hag got to reply and
one or two Members have also to
speak. I have ascertained that the
Minister will take about 45 minutes
and also the mover will take about
10 minutes. This hag got to be
completed today. Therefore, is it
the pleasure of the Houge to extend
the time by one more hour?

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Now,
Mr. Multan Singh may speak.

20.00 hrs,

R g fag . (S199) ¢
qAAE ST ). ¥ & a5 &)
ﬁ’ﬁrmﬁﬁwr%iﬂ'rmﬁ,
fogr woft femre ¥ S @
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[y et fog]

0 A A g wEn T
gfF @ ¥t s ¥ ¥ ofif
g wfe f S &Y &/ R0 o

wed & 5 100 ®0 T &) AT
105 50 g ¥ IR fear av, A

UF T BT 93 § A FE
RLCUI T G (S G
g & senfeem,  ser-faan
wr St A aw ow g sfem
w wJ oAl waw W fFoaw
T ¥ T AN A ey
& SIS § T ;W F &Y @
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SE-wqE W) wa-frEe w1
A AT ARG WA WA aTan
ar, afew = AW W SEE
WA dI A 9@ A ) §, W
W W FT F WG Tg T3 WL
AT &Y AT FATE | qEY qAA
¥ ag eRfer & W@ W oE-
fera=g a1 =1 @ I feaeT & wgwi
Fage, S fawmy §rE A ggr
W R oww A @ wA oz W
H 15 I F FAL FMEAT AT Y

AUl

Wgo o Ty : ATEAT -
fafasr amx)

| w‘mv:'fqaéta Fiig: Rt m |
off g1 80 WA W WM W
@ oA @ g

AR AR
Ly
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5 T LA T I S rortisiee’ R Bk

Foam @ §owe A
N ad @ g ol d
gedt &1 feveew) Y SR waW

wd &g, T #} wHT 130
g <@g 1| aw #WY I #v
FWT 500 ®IT J FH AG gHT
aifgr | afs = wht T @ 2w
¥ 7 faeety #@ie 7 s f\em
St A g AT 85 WA T R
g afea wefaar &1 200 99

L5 E L]
¥
5 A
4 w

ﬁ#é
3,
;_:31 fi
e

49
a
:Eh

MR. DEPUTY-SPEAKER: He is

also a son of a farmer.

Produce (M.
Wt gumw fog 0 & o A
HiFE ¥ FT q@AE@T F-wT A fEEe
1 oFr fer ? W w1 WE 1970
# 1200 wd = wr, Afew wrw
2700 T ¥ FFT 4400 T
% 1 T FT WA I TR 65
wd ur, afEw ww 270 T

2.

T AT @3 ;€T FT qAW
TUTEH T |

wtadt AeaA fag @ gw &
T NN ¥ [ owk nfeat g
o g #@ie 12 wd €Y, afew
S 40 T &1

UF ATAAIT §EE W9 & AU
A qey #@ @iy )X oFEw @rd
i

Aeqt qwaw fogyg : g S
FHT FAIX AQTHI 9 FY9 @IS 97,
afFT wm ogw ¥ w R faw
faar

¥ ag @ a1 fr dww @
FAA-AT AqAT § T2 2FEL &l
FHT—IT a9 14000 A o ¥
W qg JRIEWErFAT 6T a1,
e A oo o Ao W
T I T §, I A A
54000 T &1 w& A N Fww
75 T off, ¥R W@ w105
T ¥ W OE...... |

ot fMw Tog w: 7 oW A
AR

o<y qwara fog ¢ gw faw
fat 7gf ®? fae @ W A W@
3 fFogw ¥ o frort WY g
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[Fradt gaam o)
feor, fmm &Y aww T &,
e gq o 3aT wFY 93 § )
g A ST wrger feamg. ...

st @ wm oW (9F)
fagin framt &Y wEF gAr, SW
F FW THE FC qge fAwrer f@,
oIT Fr W FEr afg @ arer §

g qAFw fag ¢ F @
o9 qA ag Faer dAfwg fwoaer
fram fag M1 Fgd § TR ®ET
fma fag 1 Fga § 7 o fFaw
ST 20 ¥ 987 ®w@T &, 9% FATA
F T H T@AT & AT FIAT  F-
FAATRC | WG F AA AWl aqgq
¥ @ g,

ot Nex fog v g7 @ S
gEFl fFam AWg & ST @dr @
FH FQ 8|

Wy qeatw fog 2 afe @9
Y AT & A1 6T I £ A )
Wi #X 9y Sfaw gea dfsw ar
gdr F1 IAN AW AIfTT OHR S
I F @ disd §, S a@
¥ IT A VT FI AIE F AT
AT A aF S gEd @ g,
# ar ag wgm fv 33 e A
W AR A TET AT, AfwRT MY
AT FF T A FTF FAT HATHC
I3 dgT 4, I AU
OT I W | FET AT FIET
ffm—oma & g iy GN F-
200 TMAT FIHT WY AT F HH
§ Y gt I7 wwar &7 9
agt @S g #g A g oA
200 ¥9F Wi W@ § fow ¥ @
mﬁﬁa@aﬁ%%ﬁama‘r
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Produce (M)
TE) M S ST FT Ay |
T @ AT 20 AT@ HAUF A
TET &F qF T o, 18 UFE
o oroR ot @ @1 W o SRR
gl us fom &t oo g € f& &g
TR B FTHHOT FT SEAAT T
g wad FT FHT &¥AT AIfEw |

faseiaT AT g & 7 13797
1 5797 gfq grduET Ay & afew w8
TN faser &1 foF Ag0 g1 A
erew fewr w0 fifww ot Far
fffse f& g zax =52 faser
T 7 FUF A F AR AT
439 e fF WY FUF FT FIAT
fer ¥ fasely §1 FT@™ @ I
§ oY 99 g%a & 98 Fo§ o
AT & AfF framw & @9 W T
AT BT, FL@ A0 FT O HT
dF ag gEar) fFEm #r wEe
I Wy g, fRem & qwem
gar 81§ IHNE Fwar g fF oA
AT & gg FmeT w3 fF fwgm
F1 g " fasar 7 &7 sw gEr
T gl w1 a3 A e
gl & FEr adr Agr g, frami
F Faw 7-8 whgwa faser &
ST g, TEEHT FAT FIO g 7.,
(sgaeta) |

=<h A

*SHRI N. SOUNDARARAJAN
(Sivakasi): Hon Mr, Deputy Spea-
ker, Sir, the poet-saint of Tamil
Nadu. Thiruvalluvar, has zaiq that
the agriculturist who tills the land
is the one who leads the life in its
real sense and all other live paying
obeisance to him. But today the
agriculturist ig in the Jowest rung
of our society. His penury has be-
come perennial. While the expen-
ses on cultivation are mounting his
income through the sale of the pro-

——

"The original cpeech was delivered in Tamil.
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duce is dwindling. The prices of
agricultural inputs are going up
every hour of the day. but the re-
turn for hig produce is so meagre for
him to keep his body and soul toge-
ther.

Before my party the AIADMK
coming to power in Tamil Nadu, the
electricity rate per unit was 16 paise
for the agriculturist. After coming
to power, the AIADMK Government
is supplying electricity at the rate of
12 paise per unit to small farmers
and 14 paise per unit to large far-
mers. On account of this the State Go-
vernment is incurring a loss of Rs, 70
crores annually: I demang that the
Government of India should re-im-
burse this loss to the Government of
Tami] Nadu.

The agriculturistg throughout the
country ace on the path of agitation.
It is not that they are agitating only
in Tamil Nadu. Their agitation and
struggle will persist so long as they
do not get remunerative prices for
their products. Hence the Central
Government in the exercise of its
authority and powers, shouly fix fair
prices for agricultural products
throughout the country or the Cen-
tre should give pesticides and ferti-
lizers at subsidised rate to the far-
mers.

The procurement price for paddy
has been fixeq at Rs. 105 per quintal
by the Centre. The State Govern-
ment of Tamilnadu is paying a sum
of Rs, 10/- in addition to the culti-
vators. Even thep that js not enough.
Hence the Centra] Government shoulg
at least fix paddy procurement price
at Rs. 135 per quintal. Similarly, the
Centre hag fixed Rs. 130 for sugar-
cane. The Tamil Nadu Government
has fixed an additional sum of Rs.
45/~ for the sugercane, That is also
not enough for the sugarcane culti-
vators. Hence the Centre should
fix at least Rs. 250 for sugarcane as
requested by the government of
Tamilnadu. =

Produce (M)

The hon. Member, Shri Thazhai
Karunanidhi. who  preceded me,
pointed out that the State Govern-
ment has written off only Rs. 42
crores of agricultural loans. He is
not awarg of the correct figures.
After coming to power, the AIADMK
Government has written off Rs. 102
croreg of agricultural loans. Besides
this, the State Government, with the
noble objective of reorganising the
land revenue sector, has abolished
the Revenue Board. The Gouvern-~
ment of Tamil Nadu ig keen to re-
move the part-time village officers
and to appoint full-time village Ad-
ministrators go that the agriculturists
are helped properly. It is not that
in a vengeful mood or with any poli-
tical motivation we have removed
24,000 part-time village officers, T
am sorry that the hon. Member attri-
buteq political] motives for taking
proper administrative decisions which
will streamline the village adminis-
tration.

Lastly I will come tg a very rcle-
vant issue relating to my area. Last
year on 1.5 acres of agricultural land
I cultivated chilly. At the rate of
Rs. 380 per quintal I sold 6 quintals
of the chillies produced on 1.5 acres
of land for Rs. 2240/-only. But I
had spent about Rs. 3000/~ for culti-
vating 6 quintals of chilly. T lost a
sum of Rs. 760 in this transaction.
In my constituency chilly cultivation
ig the primary agricultural activity.
If the cultivators do not get a fair
price for the chilly, they will lose
their livelihood. The country also
will lose valuable foreign exchange
We are earning with the export of
chillies. I demand that the Central
Government should fix g price of
Rs. 750 per quintal of chilly imme-
diately. With these wordg I resume
my seat.

THE MINISTER OF AGRICULTURE
AND RURAL - RECONSTRUCTION
AND IRRIGATION (SHRI RAO
BIRENDRA SINGH): Thank you,
Sir, After all T have got my turn.
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Sir, 1 am thankful to Mr. Chitia
Basu. He' has raised this issue in
the House. This is a burning issue
in the country today—the question of
prices for farmers. There have bheen
agitations also which are still continu-
ing in some parts of the country. I
assure this House, through you, Sir,
that the Government is fully conscious
of the problems of farmers. And we
are very sympathetic to their legiti-
mate demands, right from the Prime
Minister down to everybody who holds
a position in this party, or who is a
Member of our party in this House.

I am glad that the Members from
the Opposition benches also, some of
them, have taken up the cause of far-
mers to-day, though atleast 1 am pot
very sure, as some of my friends have
already remarked, whether they would
not take advantage of the rise in pri-
ces, politically, if {he Government tries
to pay higher prices for farmers’ pro-
duce.

Some of ihe suggestions from the
hon. Members from both the sides
are very valuable. I am really grate-
ful that they have, in a way, helped
me to find this opportunity to clear
most of the misunderstandings, mis-
apprehensions and misconceptions that
exist— though I am not very sure
whether 1 would be able to answer
within the time left for me, all the
points which a large number of hon.
Members who have spoken on the
subject, have mentioned. My diffi-
culty is that while as Minister of Ag-
riculture I feel that the support that
the Members have given in the cause
of farmers will help me to serve the
cause of farmers better, I am also
concurrently the Minister for Food.
And it pas always been a Ministry
combining Food and Agriculture in
this country. So, I have to look at
the problem from two angles—from
the point of view of farmers as also
from the point of view of consumers,
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1 would first try to reply to some
of the general observations which the
hon. Members have made and then
try to find time, if you allow, to men-
tion some specific points raised by my
friends. There seems to be an im-
pression that the rural sector has been
discriminated against by the Govern-
ment, over the past few years, or ever
since our party obtained independence
for the country, and took up adminis-
tration. I would like to refresh the
meipory of my friends about what the
Government has been doing, to help
farmers; and in fact, to help all the
people—i.e. a vast majority of our
population—living in the rural areas
of our country, particularly the wea-
ker sections, agricultural labourers,
and small and marginal farmers. I
would not like to list all the schemes
that we have had. But you know that
recently, we had a very bad year of
drought—perhaps the worst in the
century. And Government liberally
spent huge amounts of money, to look
after the rural people

Apart from what have been our re-
gular schemes and plans for removal
of poverty, the previous government
during the drought year had spent
about Rs. 156 crores for drought re-
lief. But immediately after we took
over, we sent central team again to
visit the Siates to try and find out
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if adequate relief had been given to
the people. Another huge amount of
Rs. 194 crores was provided as relief
after January this year. In addition
to this, we have tried to tackle the
problem of drinking water in our vil-
lages which have been mentioned by
several hon. members,

During this year alone, while tack-
ling the drought situation, gs many as
22,000 villages were provideq with
potable water for drinking. During
this year, we have a plan to cover an-
other 32,000 villages for provision of
drinking water. We have identified
problem villages and during this plan
period upto the year 1985, 2 lakh pro-
blem villages which have been identi-
fied are proposed to be provided with
drinking water in the villages. This
is not a small thing to try and tackle
this serious situation in such a large
country.

Subsidies are being provided as the
hon. memhers know for the farmers
in fertiliser, in seed, in plant protec-
tion. Even the irrigation water and
power is being supplied at subsidised
rates. We are trying to expand our
irrigated area. That also requires a
huge investment. 1 do not want to
go into details about reservoir, canal
system, major irrigation works, medi-
um irrigation works and minor irri-
gation works, because that alsy re-
quires huge investment.

Recently, we took a decision as
promised in our party manifesto that
the entire country would be covered
under the integrated rural develop-
ment schemes anq this was extended
on 2nd October to all the 5011 blocks
in India. There were only 2600 blocks
under the scheme before this and to
cover all the villages and the blocks
would have taken 10 years more. But
we have provided. funds for this in
the 6th plan period. We are provid-
ing Rs. 1500 crores for the purpose.
This is not a small thing. We want
to bring above the = poverty line 15
million families. Now- that is also a
great gchievement. We hape to do it.
That'is why 1 am only ..xentioning
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what is being done in the rural sector
in this country, what attention govern-
ment has been paying and want to
pay under the national rural employ-
gment scheme which has now been
accepted in this plan period, in the
6th plan. This year alone, 22 lakh
tonneg of foodgrains haye already
been allocated to the States and most
of it has been distributed. This is to
provide employment to the rural peo-
ple, to the weaker sections particular-
ly.

There are so many other things
which I would not like to talk about
in detail. But, as I said, the legiti-
mate demand of the farmers, if raised
by the farmers themselves or their re-
presentatives, would definitely be taken
into consideration and would be sym-
pathetically looked into by this go-
vernment as we have already been
doing. But some of my friends gre
no friends of the farmers, when they
ask the farmers not to take sugarcane
to the sugarmills, blow up the roads
and culverts. not tg bring paddy to
the market? On the one hand they
are complaining, some of the friends
opposite, that there is no proper mar-
keting for farmers’ produce. On the
other hand wherever we provide mar-
keting facilities, wherever we arrange
the procurement they ask the framers
not to benefit or ask them not to
bring the produce to mandis. All this
is to cover up their failures during
the past three years, when they had
a chance to rule the country. They
want to lay the blame now at the
doorstep of this government, It is
trying to re-build the economy at a
very fast rate. I would request allmy
friends if they really are interested
in the welfare of the farmers, don’t
teach them wrong methods. Because
I know as a farmer and you also
know, as a person who has, [ hope-—
close contacts with the farmers, that
farmers cannot afford to keep away

their sugarcane from the factories for

long. They will suffer huge losses.

- They cannot refuce to sell their paddy
. because this time onlv in the few days

before the F.C.I. moved into the Man-

+dis paddy started sening at the. rate

of: Rs. 90 or Rs, 95 and. m:there, Was. an



‘419  Remunerative
for Farm

[Shri Birendra Singh Rao]
outcry from the farmers that Govern-
ment must immediately start purcha-
ses in procurement of paddy. The
same thing happened sometime back
two years back in the matter of sugar-
cane. Friends from my side have al-
ready mentioned the conditions about
how sugarcane fields had to be set on
fire, how paddy rotted in the farmers’
fields and in the mandis how we al-
though procurement price of wheat
was fixed at Rs. 115 there was no
levy procurement in mandis during
the previous regime and farmers
coulg not get Rs. 90 or Rs. 95. After
this Government took over, full one
hundred and seventeen rupees was
paid to the farmers. In the fixed pro-
curement price is being paid to the
farmers for paddy now, there is no
complaint from anywhere. Some of
the States, on their own, have raised
paddy price. Well, if the States’ re-
sources permit,.... (Interruptions)

SHRI CHITTA BASU: That is not
{to your credit....

SHRI BIRENDRA SINGH RAO:
But so far as Government of India is
concerned, even this price of Rs. 105
was fixed after the fullest considera-
tion and it was considered a remuner-
ative price and most of the paddy
that we are procuring from Punjab
and Haryana it comes from there, you
all know, and the farmers are happy
to sell it at Rs. 105. Therefore, if I
say that in some parts of the country
farmers are misled by some politici-
ans, I am not very wrong.

SHRI CHITTA BASU: Including
your party. Your party is also there.
(Interruptions)

SHRI BIRENDRA SINGH RAO?
Same thing about sugarcane, In re-
gard to sugar cane also Sir, perhaps
some of them have expressed the fear
that sugar factories will close down,
some of them are not working, sugar
production will suffer, but the facts
are different. Sir, during the period
of this sugar year (up to 30th of
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‘November) sugar production was. 3.95
lakhs in the year 1978-79. Last year
it was 2.95 lakh tonnes in 1979-80.
This year during the same period up
to 30th November, we have already
received reports that sugar of the
order of 4.41 lakh tonnes has been
produced. We have done much petter
than year before last. That only pro-
ves that the farmers have not come
into your clutches. They are getting
good prices and they are supplying
sugarcane to the mills. Comparedq to
209 factories that were working on
this date of 30th November, last year,
at present I have reports that 213
factories are workir almost to full
capacity. So, there should be no dan-
ger that because of what some people
out of politica] motivation say here
and outside instigate the farmers, Gov-
ernment’s efforts are not known to
the farmers and the farmers do not
know the real game of some political
parties are playing.

There has been talk that because of
inadequate prices farm production has
suffered. I would like to give some
figures, if you kindly permit me. The
fact that we have increased our wheat
production is very well known to al-
most all the people. If some of my
friends do not acknowledge it, that is
a different matter. From 40 million
tonnes of rice production in the early
seventies, this year we expect a rice
production of 56 million tonnes. With-
in the last 10 years, we have increased
our rice production by 16 million
tonnes. ——

AN HON. MEMBER: You could
have done more. ,

SHRI BIRENDRA SINGH RAO:
We are trying to do more. In 1967-
68. our total wheat production was
16.5 million tonnes. This year, God
being merciful, we expect a produc-
tion of 34 to 35 million tonnes We have
have already achieved that target. It ic
more than 100 per cent increase in
production. due to the Governemnt of
Mrs. Indira Gandhi and not due to the
Government of other people who had

‘a’ chance in between. This i{s a sus-
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tained economy and susfained growth
in the farm sector. If you like to
know about other things, I can give
figures. It is the same about sugar-
cane, potatoes and cotton. The esti-
mated production of cotton is 80 lakh
bales which is a substantial increase.
In potatoes we have come to a level
of production of about 10 million
tonnes. That is also a substantial in-
crease. .How can this increase in pro-
duction be possible if there were not
revaunerative prices? This is a very
basic thing, very simple thing to un-
derstand, I am one with the members
that the farmers standard of living
should rise. They should be given
better price as far as possible. But
we cannot compare our conditions with
the conditions in other advanced coun-
tries. Our Indian conditlions gre dif-
ferent. In some of the advanced
countries the Governments have the
capacity to provide g larger subsidy
to the farm sector, because of their
prosperity in other fields. The food
requirements of those countries also|
are not very large. Their food bud-
get is small, as compared to that of
India, which is comparatively g pocor
country. Here we spend about two-
thirds of our average income on food.
But, in the advanced countries, it is
not more than one-third; about 30 per
cent is the maximum in the advanced
countries, with which you are pro-
bably comparing the conditions of our
farmers.

In the case of those countries, the
farm contribution to the gross national
income is very small; it is about 6 to
7 per cent in the case of Japan and
USA, whereas in India it is almost 50
ber cent

AN HON. MEMBER:

SHRI BIRENDRA SINGH RAO:
.I't has come down to 51 per cent dur-
Ing the last few years. Earlier it was
¢ven more than that.
down below 50 per cent, I would like
Shri Chitta Basu to understand that
it is because India is making advance
In industry and in other fields. When.
the share of the other gectors in the
Bross notional income increases the

53 per cent.

If it has come:
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proportion of the farm income decrea-
ses, Japan and USA being prosperous
countries, the contribution of their
farm sector to the gross national in-

come is only 6 to 7 per cent. It is not
because those countries are under-
developed or their farming is not pro-
fitable. ‘

I agree those countries are able to
provide huge subsidies to sustain their
farm production. Why? This is be-
cause only a very small percentage of
their gpoulation is employed to agri-
culture. In Japan, for instance, it is
done as a hobby and Government pro-
vides a huge subsidy, They procure
foodgrains rice for instance by pay-
ing several times the international
price of rice. But, can we afford to
do that in India? If we go to the
same level in procurement by raising
the procurement price without raising
the issue price, according to the esti-
mates of my Ministry, we have to
pay subsidy to the extent of about Rs.
3,000 crores per year. Can we take
upon ourselves that burden? Do you
want this country to develop in every
field, or do you want this country to
spend all its resources on the develop-
ment of farming and thus all the time
remain a poor country? All these
things have to be taken into account.

Some hon. Members have referred
to land reforms. Since it is a very
important subject, I might mention it
first. ‘This party, as soon as it came
to power, right from the beginning,
right from 1947-48, started undertak-
ing land reform measures.

SHRI CHITTA BASU But you
have failed.

SHRI BIRENDRA SINGH RAO2
We have not failed. Probably, the
West Bengal Government has failed.

SHRI CHITTA BASU: You have
developed some gallergy for them.

SHRI BIRENDRA SINGH RAQ":}
No allergy. We have abolished jagir~
dari, we have bestowed @ ownership
rights on occupancy tenants, we have
from time to time reduced the ceiling
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on maximum land holdings and sur-
plus areas have been declared. Un-
der the ceiling law, so far we have
declared a surplus agrea of 37.85 lakh
acres and, out of that, 24.88 lakh
acres have been taken possession of.
And 17-1]2 lakh acres has already
been distributed,

SHRI CHITTA BASU: West Ben-
gal alone has distributed 9 lakhs out
of the total of 17 lakhs.

SHRI BIRENDRA SINGH RAO:
West Bengal may have had large
jagirdars. Therefore, the gresg would
be more, (Interruptions). Through-
out Indiag mostly there are small far-
mers and peasants. Sir, the number
of beneficiaries from these measures
is 12.07 lakhs. And out of this, nearly
6.47 lakhs or 53.7 per cent belong to
the Scheduled Castes and Scheduled
Tribes, the weaker section which we
are looking up to.

SHRI CHITTA BASU:
more.

Give them

SHRI BIRENDRA SINGH RAO:
We will give them more. That is a
good suggestion.

SHR] CHITTA BASU: Bul where
shall you get it from? Ex-Rajas and
Maharajas are there,

SHRI BIRENDRA SINGH RAO:
Even to help rehabilitation of allottees
we have schemes of subsidy. We give
them something from the Central Go-
vernment and something from the
State Government and they are looked
after to set themselves up on their
small pieces of land.

Sir, about most of the points that
have emerged from this very useful
debate, I would try to take up one
by one.

The hon. Members have = talked
about an integrated agricultural price
policy, ‘They have also mentioned
cost o! froduction not being properly
‘valcuXiited] or determined by the APC.
They have raised the question of di-
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parities between the prices of goods
that the farmer purchases and his
produce that he has to sell. There
has also been criticism of the APC.
There has been talk about crop in-
surance scheme also to insure the far~
mer against crop losses by natural
calamities, The APC seems to have
attracted most of the criticism of some
of my friends.

SHRI CHITTA BASU:
yours.

Including

SHRTI BIRENDRA SINGH RAO:
No. I am going to defend it because,
as the hon. Deputy-Speaker mention-
ed, any criticism of APC or a Govern-
ment agency, whether you say it or
not, is criticism of the Government.
If APC is doing something wrong, 1
am responsible, the whole Govern-
ment is responsible for it. The APC,
as has been stated several times in
the House, is only a recommendatory
body. I am surprised at the sugges-
tion made by some of my friends that
there should be a gtatutory Comimis-
sion for price fixation for agricultural
produce. Nothing could be more
dangerous to farmers' interestg than
this. If there is a statutory Com-
mission. Government can always
take shelter behind it. The Govern-
ment cannot change its recommenda-
tions. Now, we have taken full res-
ponsibility upon ourselves, The Gov-
ernment announces the price. The
Government has the authority to look
into the recommendations of the APC.
The Government has the powers to
change the recommendations of the
APC. The Government can fix the
prices at a lower level than recom-
mended by the APC and it can also
raise the price over what the APC
recommended and this has bgen done
geveral times. Your memory seems
to be very bad. So many people have
pointed out that the APC recommend-
ed Rs. 100 for paddy and Government
fixed Rs. 105. The APC recommended
Rs. 13 as the statutory minimum price
for sugarcane, but the Prime Minister
advised the Chief Ministers, and the
credit also goes to the Chief Ministers
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of the Congress (I) party that they en-
sured that nothing less than Rs. 20
per quintal should be paid to the fac-
mer for sugarcane. Some States like
Punjab are paying even up to Rs. 25.
The credit for raising the price of
paddy also goes to the Chief Minis-
ters of the Congress (I)-ruled
States,

SHRI M. RAM GOPAL REDDY
(Nizamabad): We are getting Rs. 22
for sugarcane in Andhra,.

SHRT] BIRENDRA SINGH RAO:
We on our part are trying to fix a
remunerative price, and if the States
can afford, out of their resources, to
pay more, we do not grudge, but it
certainly creates difficulties for the
other States which probably cannot
pay a higher price. At the same time,
it may also affect our procuement,
because in the States which have
fixed a higher price by Rs. 10 or Rs. 15
for paddy per quintal, the procure-
ment is very small negligible. Most
of the procurement is from Punjab
and Haryana. I am glad to inform
you that the procurement in Punjab
and Haryana, in spite of all the
noise that is being made by some
of my friends about unremunerative
prices for paddy, has exceeded even
the figure of the year before last, it
is much better. If you like, I can
give the figures, but I am talking in
general terms for the time being.

As regards the structure of the
APC, it consists of three Members.
It was not clearly mentioneq that
any of them would represent the
farmers, but the National Commission
on Agriculture recommended that
the APC ghould consist of four Mem-
bers, and one of them ghould be a
farmers’ representative. Some of my
friends have talked about there being
no member from amongst the far-
Mers. Mr, Lakkappa is here, he pro-
bably talked about it, some other
friends also talkeq about it. I ghall
be very glad to introduce Mr. Lakka-
Ppa to my frieng Shri Randhir Singh
who is g4 go(')d‘ a farmer ag Mr, Lakka-
Ppa. He will be glad to meet him.

Produce (M) -

Some hon; Members like Mr. Patil
and Mr. Rathor mentioned that there
was no member from the South. The
National Commission, of which my
hon. friend Shri Mirdha was the
Chairman, recommended that there
should be four members. Three per-
sons, including the Chairman, have
already Dbeen appointed one is an
agricultural economist, who is the
Chairman, from the Ludhiana Uni-
versity, Dr. Kahlon. There is ano-
ther member. He is an agricultural
economist, and he iy Member-Secre-
tary. Then there is the farmers’
representative, Choudhary  Randir
Singh. One vacancy still exists. I
have taken note of the suggestion of
my hon. friends that this fourth
member should be from the South.
We shall try to find a suitable person
from the southern region, but he has
also to be an agricultural expert and
economist. I hope we shall find one,.
and my hon. friends are most welcome
to suggest any names that they may
have in view. So, this deficiency
also would be made up.

The pricing policy, of course, is the:
most important factor in sustaining
our agricultural policies and our agri-
cultural production. People have
agricultural production, People have
the figure of the year before last, it
on icreasing.

SHRI M. RAM GOPAL REDDY:
Faulty policies of that Government.

SHRI BIRENDRA SINGH RAO: It
is better not to talk about it beacuse
that is dead and gone.

As I have already said, we are
doing much better now in sugar and
we hope that sugar production will 30
on increasing,

SHRI CHITTA BASU: Price will
also be going up.

SHRI BIRENDRA SINGH RAO:
You want it to go up. We shall see
that there is reasonably low fair
price for the public distribution of
sugar and for the free market sugar,
of course, we have got to work it out
on certain formula. It cannot be on
any ad-hoc basis. The Bureau of Indu-
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strial Costs is also consulted. Expe-

rts decide it. The Government accepts
the recommendation. It is all worked
out properly after calculating all
factors.

There seemg to be an impression
that there is some sort of ad hocism
in the recommendations of the A.P.C
and that all the factors that go into
the cost of production are not taken
into account. I want to dispel that
apprehension. There are about 18
items which are taken into considera-
tion while the APC makes its
recommendations, All types of labour
is taken into account, whether it is
one’s own family labour, or whether
it is hired labour; all types of power
-used, whether it is animal power or
machine power for cultivation or
‘harvesting or thrashing, all that is
taken into consideration. All the in-
puts, seeds, fertilizers. diesel, pesti-
-cides, all that is also accounted for.
Then the value of land in terms of
rent, the rent that is actually paid for
land, even for ones own land, is alsn
taken into account at the rental valu2
prevailing at a particular time, while
‘these recommendationg are made.

SHRI M, RAM GOPAL READY:
Leage value.

SHRI BIRENDRA SINGH RAO:
Tease value and rental value of land
is just the same thing. All that is
taken into account.

SHRI BALASAHEB VIKHE PATIL
(Koperganj): Excuse me for interrup
‘tion, The system given by A.P.C. for
example for irrigation—tandem sys-
tem—work out to some percentage
which is not really achieved in the
Central Government. So, that system
itsef is a defective gystem.

SHR] BIRENDRA SINGH RAO: I
‘am coming to that.

Rent paid on lease land and rental
value of own land, all these things
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and also the value of iamzly labom',
inputs and taxes..

SHRI CHITTA BASU: Current
input price. .

SHRI BIRENDRA SINGH RAO:
No no, current when the recommen-
dation are made, It is being revised
from time to time.

(Interruptions)

There is a very comprehensive
system though it may not be at
present very widespread, but the
sampling system that is adopted for
calculating the cost is more or less
foolproof and scientific.

21.00 hrs.

About 10 crops come within the
purview of the APC for recommen-
ding minimum support price. I hope,
I do not have to tell the House again
because I have so many times said
that these minimum support prices
are not relevant to actual prevailing
prices. It is only a sort of insurance
to the farmer that for certain crops
the Government guarantees that
whatever is produced and brought
into the market will be purchased by
the Government at that price so that
the farmer does not go bankrupt and
does not suffer losses. This is what it
does.

SERI UTTAM RATHOD: If,
according to you, the APC is doing
the right thing, is it not a fact that
Chaudhuri Randhir Singh, a Mem-
der of the APC, has pleaded with the
Government that the prices be incre-
ased?

SHRI BIRENDRA SINGH RAO:
That only proves that there is a
strong representative of farmers in
the APC. Whatever one member of
the APC has said, any dissent from
other members or majority of the
members, is before the Government.
We shall take all that into account.
If Chaudhuri Randhir Singh has
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advanced any sound reasons and can
convince the Government that what
he says is correct and what the other
members say is not correct, is not
based on proper calculations, then
certainly that also will be taken into
consideration,
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SHRY BIRENDRA SINGH RAO:
I will clear that.

There are about 6000 holdings all
over the country which provide the
data. There are 13 agricultural uni-
versities ang 3 agricultural colleges in
the country in different parts of the
country that are looking after this
work of collecting data. There are
officers working under these uni-
versities. The hon. Member, Shri Chi-
tta Basu, talked about cost of pro-
duction in Andhra Pradesh of paddy
bting Rs. 124 or something like that.

SHRI CHITTA BASU: That is the
estimate made by the Andhra Pra-
desh. Government.

SHR;t BIRENDRA SINGH RAO:
They may make any estimate. The
Chief Ministers of Stateg have been
demanding lower than the APC re-

‘ COmmendation and they have also
been demanding upto Rs. 150, Should
We take into account the demand of
Chief Ministers of States or should
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we work out these things on a sound
scientific basis? That has to be decidey
by the Government.

SHRI CHITTA BASU: Do you mean
to say that the State Governments do
not function on the basis of sound
basis? Do you mean to say that the
Maharashtra Congress (I) Govern-
ment does not function on the basis
of sound policy?

SHR] BIRENDRA SINGH RAO:
The hon. Member ig mixing the two
things.

Working of a Government is diffe-
rent from recommending certain pri-
ceg for its farmers. (Interruptions)
The cost of calculation was based on
the data provided by the Andhra
Pradesh Agricultural University, and
in the year about which Mr. Chitta
Basu mentioned, the State Govern-
ment had said that the cost price was
Rs. 124 per quintal or something like
that; the Agricultural University’s
figure was Rs. 88.67 per quintal—the
cost of paddy. I do not know why. ..

SHRI CHITTA BRASU: They do not
accept the estimate made by the State
Government. The State Government
has got an Agricultural University.
The State Government is no less res-
ponsible than the Agricultura] Uni-
versity.

SHR1 BIRENDRA SINGH RAO:
1 will be very happy if West Bengal
accepts that and pays the same price
in West Bengal for paddy that it is
procuring there.

SHRI CHITTA BASU: We do. West
Bengal recommended that Rs. 300
should be the support price of jute.
Why did you not accept that? He is
provoking me.

SHRI BIRENDRA SINGH RAOY
I am not provoking him.

MR. DEPUTY-SPEAKER: You note
his reply. You have a chance; you

- have the right or reply.

( Interruptions.)

-

SHRI BIRENDRA SINGH RAO:]

" Mr. Vasant Dada Patil raised a point
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about transport cost in respect of
~-sugarcane being supplied to the fac-
tories. (Interruptions) Kapas is
taken into account upto the level of
Ppicking. The factories have different
systems of purchasing sugarcane. Some
factories buy it at the factory gate.
‘Some factories pay for the transport
charges over and above the price that
‘they have fixed for sugarcane, Some
factories have their purchasing points
in the farmers’ fields spread all round
the factory area. It is very difficult to
have a uniform policy about the cost
of transport. At the same time it is
not possible to include the cost of
‘transport in a particular State into the
minimum support price announced for
sugarcane—statutory  price—because
‘1that would raise the price to be paid
for levy sugarcane very high. If we
rajse rupee one over the statutory
price of Rs. 13, about Rs. 45 crores
more have to be paid to the factories
for levy sugarcane very high. If we
price of Rs. 13. about Rs. 45 crores
crores more. The transport charges
are supposed to be absorbed by the
factories in the realisation price for
their free market quota, that is, 35
per cent. But there is certainly some
ground in the demand that the trans-
~port cost also should be taken into
consideration for fixing the minimum
support price. 1t has not been possible
to take that factor fully into account
so far., But having listened to the
views of hon. Members and having
considered this demand from the va-
varioug leaders, from the States, from
our own Chief Ministers, cur own
MPs, I am glad to say that we have
asked the Agricultural Prices Com-
mission to go intg thig aspect also,
- to take into acount the transport cost
if it ig not fully compensated and to
calculate this also into their working.
I hope that something will be done
and we shall ke able to satisfy the
‘hon. Members, ourselves gnd the far-
‘mers that we are conscioug and we
realise that anything that the farmer
"has to spend should be compensated,
Sir, the risk factor is another fact-
tor? I myself mentioned it so many
.times that the minimum support pri-
-ces do riot ake, into account, while he-
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is a complete loss of certain crops
due to natural disasters. T do not
know how it is possible to cover that
risk. One way would be to have some
good workable comprehensive sche-
me of crop insurance as the hon. Mem-
bers have suggested, No country so
far in the world has evolved any
scheme for crop insurance. In India
three States have {aken up some
schemes for certain crops; on a simi-
lar basis. Gujarat, Tamilnadu a~d, I
think, Karnataka or West Bengal and
some other States have already ex-
pressed their desire to try these
schemes. That is only to ensure the
credit that is being advanced to the
farmers—insurance scheme for crops.
But so far we have not been able to
evolve any practicable scheme for in-
surance against crops. Unless that is
possible, risk factor may not be pos-
sible. But while recommending the
price, we shall also ask the Agricul-
tural prices Commission to see if they
could also take this factor into con-
sideration; if the Agricultural Prices
Commission does not do, Government
itself does it. There is no danger that
this is completely ignored. This pro-
bably was one of the factors then that
prompted the Governmeni to fix a
higher price for paddy that is recom-
mended by the Agricultural Prices
Commission. This has been happening
from time to time. The Government
is fully aware of these difficulties.

Now, there is talk about parity. I
do not know whether the hon, Mem-
bers would like to hear me or they
would like me to finish it. It is upto
the House. I do not want to tire them
out because T know they have been
here since 9 or 9.30 in the morning.
If they are not interested, it is no
use—my talking.

MR. DEPUTY-SPEAKER: They are
hearing you—a very patient hearing.

SHRT BIRENDRA SINGH RAO:
1 think they are satisfied.

MR. DEPUTY-SPEAKER: I have
heard. your  points. . Should we not

hear. the point of view o: the Govern-

. ment?
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aam BIMNDRA SH‘TGH BAD:
Sir, panty can be of .several txpes;
there may be a parlty between crop
andg erop in the agricultural sector.
One ¢rop may be selling at a much
higher price than the one fixed ag &
minimum sypport price like gram and
other things. Even, we can take cot-
ton’s selling price at present.

‘We can also talk about perity in
the goods which the farmer has to
produce for agriculture; as Mr, Chitta
Basy said,—the  parity between the
agricultural inputs and outpyts it is
another thing, Then, there may be a
question ef parity between the indices
of agricultural praduce and industrial
produce and manufactured products.
There can also be g question of pari-
ty between agricultural produce price
and non-agricultural produce price in-
cluding everything else, that is not
covered under the manufactured goods.
So, I do not know what exactly the
hon. Member wants. The parity bet-
ween the agricultursl goods—finished
goods—and outputs is most relevant {o
me.

SHRI CHITTA BASU: The parity
between manufactured articles and
the agricultural produce are the two
areas I have raised. 1 have not rais-
ed any other area,

SHRI BIRENDRA SINGH RAO:
Sir, as regards parity between agricul-
tural inputs and agricultural outpufs,
there is not much difference. (Intéer-
ruptions). The difference . between
whatever the farmer hag to pay for
the goods received—that includes even
things which he uses for himself, not
only the inputs—and the price which
the farmer receives for his produce
is about 13 per cent. For every Rs.
100 in termg of price for inputs and
his his own consumption items that a
farmer has to pay he receives Rs. 87.
It is 87 per cent that way. That is ac-
cording to the ﬂgures that 1T have re-
ceived,

Abnut other prices ﬂlso 1 can giw
the ﬁgurea it the hon Membm are

*
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interested. In terms -of. wadeg A8 I
said, in the prmes paid and prices
recewed, the sent index in the
end of 1979-80 is 216.2 over 1970 base
and the index of prices received, that
is for agricultural produce, is 188.9,
And this year we hope this disparity
will be reduced because we are trying
to give better prices for the farmers.

SHRI CHITTA BASU: The dispari-
ty exists and it exists even in a
larger way.
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As regards the wholesale price in-
dex of foodgrains compared to manu-
factured products—in fact the terms
of trade were in favour of farm sec-
tor up to 1975-—the index then was
187 for foodgrains alone and it was
187 for manufactured products and of
non-agricultural commodities it was
184 in 1975, But then it was the same
Government, this Congress (I) Party’s
Government and the same Prime Mi-
nister, Mrs. Indira Gandhi, was there
who had ensured better prices for
farm productg than for manufactured
products and for non-agricultural
items.

Then, Sir, due to inflation which was
a world phenomenon, it started coming
down for foodgrains a bit, but up to
1978 also it was not very much un-
favourable. For foodgrains it was 173,
that was the whole-sale price index.
And for manufactured products it
was 178. That is immediately after
this party handed over Govemment
to your people But the dxﬁerence

&
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oceurred mainly in 1979. So this dis-

parity was a creation of that time,
when tractor prices weni up. machi-
nery prices jumped up, In 1979 the
index number of foodgrains rose to
180 and that of manufactured pro-
ducts shot up to 204, That was in 1979,
So you cannot talk about this party
having created this disparity. This
government has been trying to main-
tain parity between terms of trade
and we are still trying. You know
that the terms of reference of the
APC were radically changed imme-
diately after this Government came
to power. The APC was directed to
take into account the terms of trade.
It is a very big prmmple accepted by
this Government in favour of the far-
mer, Why don't you talk of the good
things that we have done? You try to
exploit the people here and there. Sir,
I don’t go into the details of what we
are doing for creating slorage capabi-
lity, Even in rural godowns we want
to goupto 90 lakh tonnes capacity in
this plan period. Our cold storage and
everything is coming up fast. But one
point to which 1 agree ig that for the
farm produce not enough capacity is
being used. Whaiever the capacity
there is under FCI or CWC or State
Warehousing Corporation it is mostly
being used for storage of inputs like
fertilizer, pesticide and other things
and for our food bufler stocks. So,
there is need to jncrease the storage
capacity in the rural aress through
cooperatives Cooperatives are play-
ing an increasing role in our rural
economy. You can see this from the
number of cooperative dairies that are
coming up. Various fertiliser plants
are being set up in the cooperative
sector, Marketing facilities are being
developed. There are various other
fields in  which cooperatives are
working. So, marketing also has
been mentioned. This is a very im-
portant thing for ensuring full re-
turn to the farmer for his labour and
his investment and for ensuring a re-
munerative price, Whereas some of
the States have done very well, others
“have not. This is the responsibility
of the State Government. We only
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m‘oﬂda guidance . in the Rural Re-
construction Ministry and some help.
But. may I ask Mr, Chitta Basu what
are the marketing' facilities prwided

in West Bengal?
‘SHRI CHITTA BASU Very mueh. .

SHRI BIRENDRA SINGH RAO:
This ig the worst State in the country
today so far ag markctmg facilities al‘e
concerned. . By

MR. DEPUTY-SPEAKER: You can
consult your Chief Minister,

SHRI BIRENDRA SINGH RAO:
You allow your jute growers to bhe
robbed and you blame us for it. Jute
farmers’ condition iz bad, I agree.
The jute grower is badly off. It is
because he is not able to market hi9
produce to requlated mandis. There is
no proper purchase arrangement. But,
the Jute Corporation tries to by as
much as posible though it is not very
substantial. I agree there. J hope we
shall be able to do more to help the
Jute growers.

SHR]; NATHU RAM MIRDHA: Jute
Corporation also does not buy direct.
ly from the farmers. But it buys from
the intermediaries. That is the real
problem. So, very little percentage
is directly got from the farmers.

SHRI BIRENDRA SINGH RAO:
We shall abolish it. We shall eliminate
middlemen with your support and the
cupport of the people,

SHRI CHITTA BASU: But there
was no suport for F.CI. to have mo-
nopoly procurement of raw jute. You
have opposeq it.

SHRI BIRENDRA SINGH RAO:
The disparity between the prices that
the jute grower gets and the price
which the manufactured jute products
fetch ig very big and this can only be
reduced through providing belter mar-
keting facilities for the jute growers
and for that I would request my friend
Mr. Bosu t{o persuade the West Ben-
gal Government to do something.

Now, in regard to cotton procure-
ment, Maharashtra was mentioned.
Now, Maharashtra has got the mono-
poly of cotton procurement. But 80
far as I know, cotton is getting much
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higher price than the minimum price
fixed by A.P.C. and the credit goes to
Maharaghtra Government as also the
Cotton Corporation of India which' is
procuring substantial quantities of
baleg of cotton and the cotton growing
States seems to be satisfied ang are
happy in so far as farmers are con-
cerned.

Now, I have talked about most of the
things. Hon. Members have talked
zbout the prices of wheat. The price
of wheat hag not yet been fixed. It
is under consideration of the Govern-
ment and we hope to be able to take
a decision on it scon. The A.P.C’s re-~
commendation is known to the hon.
Members and their views also will be
taken into account. The discussion
with the Chief Ministers is not a
drama as one of the hon. Members
said. We are seriously discussing that.
We give full opportunities to the Chief
Ministerg and the State Representatives
and we take into account facts and
figures before we take a decision.
While fixing sugarcane price also, we
take into account their views, nct only
the State Governments but alsn the
farmers association, the co-operative
sugar factories federation, Sugar Mills
Association. Now, some of the sugar
factories, some of the farmers have
started demanding that the price of
levy sugar should be fixeq higher or
the price of sugarcane should be fixed
higher. So far as I know, the Coope-
rative Federation—Vasantdada Patilji
is also perhaps associated with it—in
January this year when consulta-
tions were held with them have recom-
mended a price of Rs. 13.50 with 8.5
per cent recovery. ISMA recommen=
ded Rs. 12.15. Now, to talk sbout
Rs. 30 per quintal and Rs. 300 per
tonne for sugarcane ang to say that
farmers would not supply arything
* less than that price, would, I think,
~ be against the national interest or the

national economy or the farmers,

Sir, there hag been agitation about
onlon price in some parts of Maha-
Tashira. I would like to say a few
:;':’Tds about that. Last time when

€re was a large production of onions,
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summer crop of onions, for the firsh

time, the Government provided support
price to-onions. NAFED was zasked to .
enter the market for onions. The
price prevailing for onion was about
Bs. 25 or so. We asked NAFED to
purchase at a price ranging between
Rs, 45/- and Rs. 60/- per quintal.
About 2 lakh tonnes were purchased
in Maharashira, mostly from Nasik
area, where this agitation is taking
place and NAFED was paid by the
Government of India over six crores
of rupees for this price support ope-
ration for onions. This time it is a
very small crop; two lakh or two and
a half lakh tonnes of onions in this
winter crop in Maharashtra. We have
already discussed with Maharashtra
Government. We have decided that
Maharashtra Government will go In
for purchase of 25,000 tonnes of on-
ions at a price ranging between Rs.
55/- to Rs. 70/- per quintal which is
a very good price. I can say that with
confidence. NAFED has also been as-
ked to purchase the same gquantity,
25,000 tonnes of onions at the same
price. If the prices still fall to an
unremunerative level for the farmer,
we have already advised the Mahara-
shtra Government to come up with
further proposals to extend support to
the onions growers.

What about

AN HON. MEMBER:
Rajasthan?
SHRI BIRENDRA SINGH RAO:

If onion prices go below a certain
level certainly we will consider that.
It is not that because Rajasthan is not
agitating, we are not keeping an eye
on Rajasthan or any other part of the
country. Rajasthan should not think
like that. We heard that ginger was
selling very cheap in North-Eastern
region, though there was no hue and
cry from those good farmers there,
we have instructed NAFED that they
should start purchasing ginger from
Manipur and other areas. Whether
you try and instigate the farmers or
whether the farmers listened to you or
not, the farming community is always
very close to the heart of the Govern.
ment of India. '
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* ifShri Birendra Smﬁh Rao]
S woudd not he able to go in detail
to various other points referred by va-
‘rfous other ‘hon. Members. :Friemds
‘like Shri Chitta Basu, Shri Lakkappa,
‘Shri Ranbir Singh, $hri Mandal, Shri
‘Shiv Kumar, Shri Dagra have made
very good points. I agree with Shri
Dogra that we have to think of prices
in theiy totality in the context of
the national economy. We cannot think
only of one sector. Towards that end,
this Government is moving. working
‘and thinking.

After this full scale discussion in
the House, I hope, my f{frienq will
take a sensible view of the things, a
balanced view of the things and would
not try and take political advantage
of my brothers, the farmers’ gullibi-
lity and illiteracy and not teach them
violence. Let it be confined to his
own disciples, not the farmers.

MR. DEPPUTY-SPEAKER : Mr.
Chitta Basu is a trade union leader
not a peasant leadef.

SHRI BIRENDRA SINGH RAO: 1
hope, &ll the Members including my
friend, ‘Shri Chitta Basu, will agree
that there is no need further to press
this motion and in view of what I
have explained and the policies of the
Government that are being followed
the House would rest assured that the
farmers interests are absolutely safe
in the hands of this Governnment.

SHRI CHITTA BASU: Sir, I am
really grateful to the Hon. Members
who have taken part in this debate and
I am more thankful because of the
fact that there has been more or less
a consensus on the point that the pea-
santry of our country do not get re-
munerative, just and legitimate prices
and this opinion has emerged irres-
pective of the party affiliation. Mem-
bers from this side and members from
that side, also expressed this belief.
"But sorry to say, the Hon. Minis-
ter has not been able to respond to
it in a favourable manner. Instead,
he has taken the political tactics to
“explain his party’s election manifes.-
to. That Is what has been done, what
‘is proposed to be done and, under
the leadership of one person. That is
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the _election propoganda he: has made
atter taking advantage of this.forum.

It is shocking, Sir, that a respopsible

Minister ‘should take advantage of
this House to make such propugan-
da while the peasantry owiside gre in-
ferment. Why? It was expected that
the Minister should make certain
announcement so that the movement
of the peasants outside camn be peace-
fully settled or some solution can be
evolved, Instead of that, he has
thrown a gauntlet. He has challeng-
ed that the Government would meet
the agitation.

MR. DEPUTY-SPEAKER: ] think
he has not challenged. He has made a
request to you.

'SHRI CHITTA BASU This is what
he has said.

MR. DEPUTY-SPEAKER: I have
been listening.

SHRI CHITTA BASU: He has ex-
pressed that, Sir. If he has come
back to his senses, I am grateful to
him,

MR. DEPUTY-SPEAKER: Yes.

"Everybody must be fair to everybody.

He has not challenged.

SHRI CHITTA BASU: You have
listeneq to him,

SHRI A. K. ROY: He has chal-
lenged our capacity to incite the far-
mers.

MR. DEPUTY-SPEAKER: That is
a correction.

SHR] CHITTA BASU: 8Sir, he has
said and, I think you have listened
to it, that the agitation is political-
ly motivated. This 1is a challenge.
Well T have sought to explain the
economics behind this agitation. The
economics behind the agitation is
that the peasants are not getting re-
munerative price and, even now he
claimsg, that Rs. 100—105 is the remune-
rative price for paddy. It is despitc
that fact and you say it is ramunera-
tive. ‘

SHRI BIRENDRA SINGH RAO:
I think it is support price. (Inter-

‘ ruptions).

SHRI CHITTA BASU: Anyway,
you had your say. I must have my

‘say. '8ir, would you ‘agree with me
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that there has been at least 20 per
cent increase in the price level and
paddy price has been increased from
Rs, 100 to Ra. 105]-?

SHR; BIRENDRA SINGH RAO:
Rs. 95|- to Rs. 105]-.

SHRI CHITTA BASU: IT was Rs.
100/- which was recommended by
APC. Don't go back your own comi-
mitment,  Sir, he said that Rs. 100/~
was recommended by the APC. The
Government sajd that the escalation
of the price should also be taken into
consideratio, and in consideration
of the escalation, you have fixed it
at Rs. 105/-. |BEscalation is to the
extent of 20 per cent and, you have
neutraliseq it by 5 per cent and,
still. he said that the interest of the
peasant is closest to their hearts. It
ig closest to your heart because vou
want to purchase votes from them,
taking advantage of their gullibility.
This is the main reason for their
holding the interest.

MR, DEPUTY-SPEAKER: Both
are in the same category.

SHRI CHITTA BASU: No, Sir. I
am gorry you have bracketed us with
them.

So, Sir, I think this should not be
the attitude of the Government at
this stage. We made certain tvons-
tructive suggestions also. Ag a mat-
ter of fact, T mentioned that it was
not 5 simple process. I saiq that jt
wag a complex mechanism. and that
what was needed to-day was an in-
tegrated, comprehensive price policy
for agricultural produce, having regard
to the cost of cultivation. procurement
policy of the Government, wages for
agricultura] labour etc, because all
these things are connected with
nationa] economy. There hag been
no assurance from Government that
it is contemplating to have such a
comprehensive and integrateg price
Policy for agricultural produce,

SHRI BIRENDRA SINGH RAO:
Yes; we are following it.
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- SHRI CHITTA BASU:; Seeing the
view they have taken, I feel that the

Government js bent upon crushing
this movement.

SHRI BIRENDRA SINGH RAO:
No. We are farmers' friends.

SHRI CHITTA BASU: You know.
Sir, that the Chief Minister of Uttar
Pradesh is on record as having said
that he would not hesitate to apply
the National Security Ordinance to
crush the movement of the cane-gro-
wers in Uttar Pradesh.

SHRI BIRENDRA SINGH RAO.
Never.

SHRI CHITTA BASU: Is it the
object of the National Security Ordi-
nance? They should not behave in
a hypocritica] manner, Let them gay
that thig is the purpose for which
NSO is there to crush the popular
and democratic movements and the
movement of the workers, to crush
the movement of the peasants. They
don’t have the courage to say that.
We have got ithe courage to say that
the peasants’ movements are just and
legitimate; and we are prepareg to
suffer for the cause also. Therefore,
I hope that the Government should
have good gense at least now. They
should not take a position, or create
a csituation in which the entire pea-
santry of our country rises in revolt
against them, It is not the peasan-
tryv, as has been correctly pointed
out by Mr. Tirkey. It ijs the army.
it ig the police it is the administra-
tive personnel who are connected
directly with the peasants because g
majority of them come from the pea-
sants, homes. So, I hope Government
would not play with fire. If they want
to play with fire, they will have 1o
face consequences. Again 1 say: Let
the Government face the music. We
are prepared for it.

MR. DEPUTY-SPEAKER: Mr.
Mool Chand Daga is not here. I
shall now put amendment No, 1
moved by Mr. Daga to the vote of
the House.

Amendment No. 1 wgg put aend
negatived »
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MR. DEPUTY-SPEAKER: Now
Mr. B. K. Nair.

SHRI B. K, NAIR: I want to say
a few words about it.

MR. DEPUTY-SPEAKER: Do you
want to withdraw your amendment?

SHRI B. K. NAIR: I want to
withdraw my amendment.

MR. DEPUTY-SPEAKER:  Has
Mr. B. K. Nair leave of the House to
withdraw his amendment?

SEVERAL HON. MEMBERS: Yes.
SHRI A. K. ROY: No.

MR. DEPUTY-SPEAKER: Now, I
shall put amendment No. 2 moved by

Shri B. K. Nair to the vote of the
House,

Amendment No. 2 was put and
negatived .

SHRI RAM SINGH YADAV: I

also want to withdraw my Amend-
ment No. 3.

MR. DEPUTY-SPEAKER: Hag Mr.
Ram Singh Yadav leave of the House
to withdraw his amendment?

SEVERAL HON. MEMBERS: VYes.

- Amendment No. 3 was by leave,
withdrawn,
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MR DEPUTY-SPEAKER: Now I
shall put the motion moved by Shri
Chitta Basu to the vote of the House
unless he wantg to withdraw it.

SHRI BIRENDRA SINGH RAO
He does not want to presg it.

SHRI CHITTA BASU: I am not
oblinging you, Sir.

MR. DEPUTY-SPEAKER:  The
question is:

“That this House is of the opinion
that the support prices an-
nounced by the Agricultura] Prices
Commission in respect of sugar-
cane, jute, cotton, wheat and other
foodgrains, and other agricultural
produce, are not just and remu-
nerative in view of the escalation
of the cost of production and urges
unpon the Government to reJect the ,
recommendations of the APC and
take necessary steps to. ensure for
farmerg the remunerative prices of
their produce without further
delay.” o .

The motion was negatived.
MR. DEPUTY-SPEAKER: The

House now standg adjourned to meetf
tomorrow at 11 A.M. '

21.50 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, 12th
December, 1980/Agmhayana 21, 1902
(Saka)





